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 LOK  SABHA  DEBATES

 ह... ह

 बार
 LOK  SABHA

 Monday,  June  26,  967/Asadha  6  7909
 (Saka)

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock.

 (Me.  Derury-Sreaner  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  differences  between  the
 Central  Government  and  some  State
 Governments  are  increasing;

 (७)  if  so,  the  main  issues  on  which
 differ;  and

 (९)  the  steps  so  far  taken  to  resolve
 these  differences  and  the  result  there-

 Minister  (Dr.  Sarojini
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 They  relate  to  obvious  questions  like

 financial,  food,  Plan  and  other  alloca-
 tions  to  the  States.  Occasionally  other
 issues  such  as  the  handling  of  gherao
 activities  in  West  Benga]  or  the  use
 of  AIR  facilities  also  arise.

 As  in  the  past,  attempts  are  made
 to  resolve  all  such  questions  either  by
 correspondence,  personal  discussion  or
 conferences  of  Chief  Ministers,

 aft  प्रकाशवीर  झात्त्री  :  केन्द्र  भौर
 राज्यों  के  बीच  पारस्परिक  मतभेद  बढ़ते
 चलें जा  रहे  हैं  भौर  जैसा  फ््भी  उप  मंत्री जी  के
 वक्तव्य  से  प्रकट  हुआ  कि  चुनावों  के  पश्चात्‌
 उनमें  भौर  वृद्धि  हुई  है,  किसी  प्रकार  की  कोई
 कभी  नहीं  हुई  है,  मैं  जानना  चाहता  हूं  कि

 इस  प्रकार के  मतभेद  विशेष  रूप  से  ह
 किन  राज्यों  से  क्‍प्रध्षिक  हैं  बौर  जहां  ये  मत-
 भेद  हैं  वहां  क्‍या  खाद्यान्‍्नों  भौर  दूसरी
 समस्याओं  के  अतिरिक्त  कुछ  ऐसे  भी  प्रश्नों
 पर  मतभेद  है  जिससे  भारत  सुरक्षा  सम्बन्धी
 समस्या  भी  झा  जाती  है  ?

 ह | अ  मंत्री  तथा  च्यू  दाक्ति  मंत्री

 (श्रीमती  इंबिरा  यांधी)  :  यह  पूरी  तरह से
 सच तो  नहीं  है  लेकिन कुछ  हद  तक  ह  जरूर

 सच  है  जैसे  हमने  खुद  कहा  कि  धे  राव  इत्यादि
 के  सम्बन्ध  में  कुछ  मतभेद  उठे  हैं  1  लेकिन
 जैसा  कि  उत्तर  में  बतलाया  गया  हूँ  ऐसे
 मतभेद  तो  थीड़ें  बहुत  हमेशा  ही  रहे  हैं  t

 भी  प्रकाहवीर  शास्त्री  :  झन  बढ़े  हैं  ?

 बगती  इंदिरा!  लची :  बड़े  तो  4%
 नहीं  कह  सकते  हैं  सेकिन  कुछ  बातें  जरूर:
 नई  उठी  हैं  n  इस  समय  कोई  विशेष  ऐसे
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 saws  at  नहीं  हैं  जिन  के  बारे  में  बातचीत
 न  हो  सकती  हो  शौर  कुछ  समझौता  न  हो
 सकता  हो  1

 लो  प्रकाक्मबीर  शास्त्री  :  यह  जो  मतभेद
 झुनावों  के  बाद  कुछ  राज्यों  के  साथ  केन्द्र  के
 झधिक  बढ़  गए  हैं  क्या  इस  में  कुछ  संवैधानिक
 कटठिनाइयां  भी  इस  प्रकार  की  उलझ  गई  हैं
 जिस  के  ऊपर  केन्द्रीय  सरकार फिर  से  विचार
 कर  रही  हैं  ताकि  किसी  प्रकार  के  कुछ
 संशौधन  या  परिवर्तन  किये  जा  सकें  ?

 दूसरे  नक्सलबाड़ी  के  लिए  जो  संसद  सदस्यों
 का  एक  शिष्टमंडल  जाने  वाला  था  उसके
 ऊपर  पश्चिमी  बंगाल  के  मुख्य  मंत्री  ने  प्रधान
 मंत्री  को  क्या  कोई  पत्र  लिखा  था  और  क्या
 यह  सच  नहीं  है  कि  गृह  मंत्री  के  सदन  में
 आश्वासन  देने  के  बावजूद  भी  वह  यात्रा

 ब  स्थगित  कर  दी  गई  है  ?

 श्रीमती  इंबिरा  गांधी  :  कोई  ऐसी
 बात  तो  नहीं  है  जिससे  संविधान  रास्ते  में
 झाता  हो  ।  जहां  तक  नकक्‍सलबाड़ी
 का  सम्बन्ध  है  बंगाल  की  सरकार  ने
 सिखा  है  कि  वहां  की  स्थिति  कुछ  सुधर
 रही  है  भौर  इसलिए  उन्होंने यह  झाग्रह  किया
 हूँ  कि  उनको  मौका  दिया  जाद  कि  हू  काम
 ये  खुद  देख  सके

 ली  क्काशाबीर  शास्त्री:  मेरा  अपन  यह
 था  कि  पश्चिमी  बंगाल  के  मुख्य  मंत्री  ने  क्या
 प्रधानमंत्री  को  इस  सम्बन्ध  में  कोई  प्त  भेजा
 है  कि  संसद  सदस्यों  का  शिष्ट  मंडल  चहा  ने
 जाएं  यदि  हां  तो  प्रधान  मंत्री  की  इस  पर
 या  बतिक्रिया  हैं  ?  क्या  राज्य  सरकारें
 पालियामट  के  भ्रधिकारों  कोया  संसद  के
 झधिकारों  को  इस  प्रकार  से  कम  भी  कर
 सकती  हैं  ?

 शीसती  इंबिरा  भांथी  :  मुख्य  मंत्रो  का
 पत्र  मुझे  मिला  &  ।  सवाल  यह  है  कि  नकक्‍्पल-
 बाड़ी की  भाजुक  स्थिति  है।  जिस  वक्त  यह
 निश्चय  यहुन्ना  था  कि  यहां  कुछ  संसद  सदस्य
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 जायें  उस  समय  उनके  झपने  मिनिस्टर  वहां  पर
 थे  और  मुख्य  मंत्री  ने  हमको  शिखा कि  मे
 अपना  काम  पूरा  कर  लें  तो  शायद  ह... अ
 नतीजे  निकले

 भी  प्रकादावीर  शास्त्री:  ह. 2  जाने  की

 अनु्मात  है  ?  झन  भेज  रहे  हैं  ?

 श्री  go  mo  तिवारी  :  स्टेटमेंट  में
 कहा  गया  है  कि  घेराव  और  फूड  जैसे  मामलों
 को  ले  कर  'डिफ्रेंसिस  हैं  ।  बीफ  मिनिस्टर
 और  वहां  के  होम  मिनिस्टर  जय  भाए  &  तो
 उनकी  त्रघान  मंत्री  जी  से  बातें  हुई  थीं  |
 चेराव  एक  ऐसा  मामला  है  जिसके  कृपर  सारे
 देश  का  दिमाग  लगा  हुआ  है  |  मैं  जानना
 चाहता  हूं  कि  क्या  इसफे  सम्बन्ध  में  भी  वात

 हुई  थी  क्‍या  इस  बारे  में  भाप  सब  एक  मत
 थे।  सेंटर  की  जो  राय  है  उसको  क्या  उन्होंने
 माना  है  था  &  भिन्न  विचा र  रखते  हैं  ?

 ओऔमती  इंविरा  गांघी  :  इन  दोनों  विषयों
 पर  बातचीत  हुई  है  |  पश्चिमी  बंगाल  के

 मुच्य  मंत्री  का  कहना  है  कि  घेराव  की
 स्थिति  पहले  से  सुधरी  है।  हमारे
 पास  जो  खबर  भाई  थी  और  हमने  जो
 विशेष  उदाहरण  दिये  भौर  सुझाव  रथे,
 उनके  बारें  में  मूख्य  मंत्री  ने  कहां  कि  मे
 उनपर  ध्यान  देंगे  1

 जहां  तक  झनाज  का  प्रश्न  हूँ  खाद्य  मंती
 जी कई  दर्फ  बता  चुक ेहैं.  कि  बंग।ल  की  मांग
 क्या  है  भौर  यह  भी  कि  हम  पूरी  कोशिश
 करेंगें  कि  जितना  झनाज  भेजा  जां  सके,  हम
 उनको  भेजें  ।

 भी  रघुवर  सिह  शास्त्री  :  बंगाल  में
 घेराव  से  उत्पन्न  स्थिति  की  हंस  में  वारबार
 चर्चा  हुई  है।  मालूम  ऐसा  पड़ता  है  कि  केन्द्रीय
 सरकार  उस  मामले  में  कुछ  झपने  भाप  को
 विवश  अनुभव  करती  है  1  वहां  के  उद्योगों पर
 भी  इसका  प्रभाव पढ़ा  है।  मैं  जाबना  चाहता  हूं
 कि  इस  स्थिति  में  केन्द्रीय  सरकार  की  स्पष्ट
 नीति  क्‍या  है  ?  क्‍या  नथू  बंगाल  की  सरकार



 7475
 a

 के  साथ  सहमती  के  कोई  प्रभावशाली  कार्य
 इस  विषय  में  कर  सकेगी  ?

 श्रीमती  इंदिश  गांधी  :  जाहिर  है
 कि  हम  उन  से  हर  वक्त  चर्चा  कर  रहे  हैं
 चौर  हमारी  कोशिश  यह है  कि  घेराव  बन्द  हों

 शभौर  जहां  भी  जनता  के  संग  या  किसी  फे
 भी  संग  प्रन्याय  हो  रहा  है  बह  दूर  हो,
 दोनों  की  तरफ  से  ।  भ्रगर  तो  वहां  के
 मजडूरों  के  खिलाफ  कुछ  हुमा  है  शौर
 उनको  झगर  जायज  मांगें  हैं  ता  उनकों  भी
 देखना  हूँ  भौर  जो  घेराव  नाजायञज्ञ  तरीके  से
 हुए  हैं  उतको  भी  रोकना  है  ।

 की  रामावतार  झार्मा  :  प्रधान  मंत्री
 मद़्ोदय  ने  बताया  कि  मतभेद  हैं  ।

 मैं  जानना  चाहता  हूं  कि  ये  मतभेद  क्‍या
 केवल  वहां  हैं  जहां  पर  गेर  कांग्रेसी  सरफारे
 हैं  या  वहां  पर  भी  हैं  जहां  कांग्रेंसी  सकारें  हैं  ?
 क्या  जहां  कांग्रेंती  सरकारें  हैं  उत  से  भी  मत-
 भेद  चल  रहे  हैं  ?

 बानता  इंबिरा  गॉज:  पहले  बतापा  जा
 चुका  है  कि  य  मतभेद  हमेशा  से  रह  हैं  और
 जो  हमारा  फैंड्ल  स्ट्रकूच र  है,  उसमे  हमेशा
 रहेंगे  भी  ।

 Shri  Hrishna  Kamar  Chatterji:.  Wil)
 the  hon.  Prime  Minister  agree  wi:h
 me  that  the  Central  Government,  in
 its  eagerness  to  take  a  more  helpful
 attitude  towards  the  non-Congress
 Governments,  is  depriving  some  of  the
 State  Governments  run  by  the  Con-
 gress  in  the  matter  of  food  and  mone-
 tary  help?

 ह... उ  Indira  Gandhi:  No,  Sir,
 Shri  Hem  Barna:  May  |  know  whe-

 ther  it  is  a  fact  that  recently  the
 summoned
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 Government  has  instructed  the
 Governor  of  West  Bengal  to  bypass
 the  State  Government  and,  if  so,  what
 ig  the  peculiar  bandobast  -for  West
 Bengal?

 Shrimati  Indira  Gandhi:  No  such
 instructions  have  been  sent.

 की  झड़ते  बिहारी  वाजपेयी  :  राज्यों
 की  जिम्मेदारियां  ज्यादा  हैं  भौर  उनकी  झाम-
 दनी  के  साधन  क्य  हूँ  |  क्य्स  कुछ  राज्यों  ने

 सुझाव  दिया  है  कि  झाल  इंडिया  टैक्स  काउंसिल
 बनाई  जाए  जो  केन्द्र  और  राज्यों  के  बीच  में
 झामदनी  के  स्रोतों  का  ठीफ  तरह  से  बंटवा रा
 करे  ?  क्‍या  यह  भी  सुझाव  दिया.  गया  है  कि
 फाइनेंस  किशन  जो  पांच  साल  के  बाद

 नियुक्त  ह्वोता  है  वह  स्थायी  तौरपर  नियुक्त
 किया  जाए  जिससे  राज्यों  को  केन्द्र  की  झाम-
 दनी  में  से  अधिक  हिस्सा  मिल  सके?  क्‍या  मैं
 जान  सकता  हूं  कि  केन्द्रीय  सरकार  ने  इस
 बारे  में  विचार  किया  हूँ,  यदि  हां  तो  उसकी
 क्या  प्रतिक्रिया  है  ?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarfi

 convenienly  or  that  the  Constitution
 can  be  changed  like  that.
 is  required  is  to  adjust,  and  if  it  can
 be  adjusted,  we  are  trying  to

 Shri  Sradhakar  Supakar:  There

 case  of  those  States  the  Centre  has
 tried  to  have  some  understanding  and
 modify  their  own  planning  or  tried  to
 convince  those  State  Governments  to
 see  that  they  accept  our  system  of
 planning?

 Shrimati  Indira  Gandhi:  All  the
 States  have  accepted  Planning.

 aft  wa  fra  :  क्‍या  चपप्रधान  जंती
 जी  का  ध्वाम  झानन  के  मुख्य  मंत्री  के  बाग
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 att  गया  है  तथा  उच्ती  तरह  के  केरल

 के  मुख्य  मंत्री  के  बयान  की  झोर  गया  है,  जिस
 मे  बतेमान  विज्तीय  सहायता  का  जो  इन्तज़ाम

 है  उसकी जगह  पर  पुक  ने  नये  कानून  बनाय े,
 जाने  का  सुझाव  दिया  है  तथा  दूसरे ने  संविधान  |
 में  परिवर्तत किये  जाते  का  सुझाव  दिया  है  ?  5
 क्या  सरकार  के  पास  ये  सुझाव  पहुंचे  हैं,  यदि ;
 पहुंचे  हैं  तो  क्या  सरफार  ने  उन  पर  विजा र
 किया  है  तथा  क्या  निर्णय  लिया  हूँ  ?

 Shri  Morarji  Desai:  This  is  not  the
 first  time  that  this  question  has  been
 raised;  this  question  is  being  raised
 for  the  last  few  years  and  the  ques-
 tion  js  that  the  Constitution  may  be
 changed  regarding  the  allocation  of
 Tevenues  between  the  States  and  the
 Centre.  This  has  been  considered,  and
 it  has  been  found  that  no  particular
 advantage  will  be  accruing  to  any
 State  or  the  Centre  if  there  is  any
 change.  This  was  done  after  much
 deliberation,  but  in  order  to  see  that
 difficulties  may  not  arise  or  the  States
 may  get  more  allocation  than  what
 they  are  entitled  to  according  to
 revenues,  the  system  of  Finance  Com-
 mission  has  been  provided  in  the  Con-
 stitu.ion  which  has  been  working  and
 every  five  years  they  take  into  account
 the  condition  of  the  States’  revenues
 and  the  Central  revenues  and  allocate
 certain  amounts  from  various  taxes  to
 different  States.  In  addition  to  nor-
 mal  allocations  all  the  resources  are
 taken  into  account  when  the  Plan  is
 made,  and-equitable  allotments  are
 made  to  different  States,  having  regard
 to  the  needs  of  different  States.  This,
 T  think,  is  a  far  more  satisfactory

 States.  That  is  not  going  to  increase
 the  revenues  of  either  the  State  or
 the  Centre.

 aft  te  ato  तिवारी  :  क्‍या  सरकार नें
 गैर  कांग्रेसी  सरकारों  में  ऐसी  मनोवुतत्ति का
 झाभात  पाया  है  कि  वे  पनी  भ्रतफलताओों
 को  छिपाने  के  लिये  सेन्ट्रल  मवर्नेमेन्ट  को
 बदनाम कर  ज्यादा  कन्सेशन  लेता  चाहते  हैं  ?

 Ane tp  te

 JUNE  26,  067

 Shri  Morarli  Desai:  I  do  not  think
 that  it  will  be  right  to  give  this
 of  motivation  to  States.

 slightly.  Will  the  hon.  Prime  Minis-
 ter  tell  us  whether  she  is  going  to
 issue  some  sort  of  a  directive  to  her
 Cabinet  colleagues  not  to  behave  in
 that  manner  in  future?

 Shrimati  Indira  Gandhi:  No  Cabinet
 Minister  has  behaved  wrongly  or
 improperly.

 Some  hon,  Members  rose—
 Mr.  Deputy-Speaker:  We  have

 already  taken  5  minutes  on  this  ques-
 tion.  The  Centre-State  relations  cover
 a  very  wide  area.  I  will  try  to  accom-
 modate  a  few  more  supplementaries;
 more  than  that,  I  cannot  allow.

 Mr.  Sheo  Narain.

 शमी  शिवं  मारायण  :  उपाध्यक्ष  महोदय,
 मैं  सरका  र  से  यह्‌  जानना  चाहता  हूं कि नक्सल
 बाड़ी में  0  हरिजन  स्ट्ियों  के  सिर  काटकर
 फेंक  दिये  गये,  न  बंगाल  की  होम  मिनिस्ट्री
 झौर  न  सेन्ट्रल  की  होम  मिनिस्ट्री  इसमें  कुछ
 कर  पाई  है  मैं  जानना  चाहता  हूं  कि  यह
 सेन्ट्रल  गवर्नमेंट  वहां  पर  क्या  करना  चाहती
 है,  वहां  हुकूमत  उनके  हाथ  में  नहीं  है,  घाउट

 झाक  कन्ट्रोल  है,  इस  प्रावलम को  हल  करने
 के  सिये  सरकार  क्या  उपाय  कर  रही  है  ?

 शौसती  इंबिरा  शाँची  :  इस  बारे  में  जांच
 हो  रदहीहै।

 Shri  V.  Krishnamarti:  This  ques-
 tion  is  very  important.  We  can  devote
 20  more  minutes  for  this,
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 Centre-BState  relations  cover  a  very
 and  questions  from  diffe-

 at  बर  art  चुप्  क्‍या  प्रधान
 महोदया  को  मालूभ  है  कि  कुछ  प्रान्तों  में
 शसा-एण्ड  प्रांडंर  की  सिचुएशन  शराब  हो
 रही  है  घेराव  के  कारण  से,  कुछ  जगहों  पर

 देखें  से  बनाज  लूटा  जा  रहा  हैं,  कुछ  जगहों पर
 लेबर  ढ्रबल  है  इसका  कारण  यह  बताया
 जाता  है  कि  वहां  की  जो  सरकारें  हैं,  वे  इस
 मामले  में  पूरी  तरह  से  कोभापरेट  नहीं  कर
 रही  हैं।  राज्य  सरकारों का  वर्शन इस  बारे  में
 दूसरा  है--इस  लिये  सही  चीज़  क्‍या  है,
 यह  मालूम  करने  के  लिये  सरकार  ने  क्या
 कदम  उठाये  हैं  ?

 दूसरे,  जी  डेलोगेशन  पाशियामेन्ट  का
 जाने  वाला  था,  बहू  बिलकुल  बात्म  कर
 दिया  गया  है  या  जाने  पर  भ्रभी  विचार दो
 रहा  हैं  ?

 थ्दी  wee  बिहारी  red  :  उपाध्यक्ष
 अहोदय,  मेरा  व्यवस्था का  प्रश्त  है।  पालिया-
 मेन्ट्री  डेलीगेशन  जाये,  न  जाये,  इसका  जवाब
 प्रधान  मंत्री  कैसे  दें  सकती हूँ  |  यह  पालिया-
 मेंट  का  झपना  सवाल  है,  इसको  स्पीकर

 के  साथ  तय  करना  होगा  प्रधान  मंत्री के
 कहने  मात  से  देलीगेशन  के  जाने  या  न  जाने
 का  सम्बन्ध  नहीं  है
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 Chief  Minister  of  West  Bengal,  I  sent
 it  on  to  the  Speaker.

 Shri  KanWar  Lal  Gupia:  What  is
 the  reply  to  my  question?

 मैंने  यह  कहा है  कि  वहां  पर  जो  ला-एप्ड-सार्ड र
 सिचुएशन  खराब  हो  रही  है,  उसके  बारे  में
 झलग  प्रलम  वर्शन्ज  हैं,  ठस  को  समझने  के  लिये
 सघरका र  क्या  कदम  उठा  रही  है  तथा  क्‍या  वह
 डेंलीगेशन  जायेगा  या  वह  छत्म  कर  दिया
 गया  है  1

 गीजती  इस्दिरा  गाँधी  :  बेलीगेशन  के
 बारे  में  प्रभी  कहा  गया  है,  कि  इसका  भेजना
 हमारे  हाथ में  नहीं  है  I

 Shrimati  Indiraj  Gandhi:  Govern-
 ment  are  constantly  in  touch  with  the
 situation.  We  are  also  in  touch  with

 and  that  help  has  been  sent.
 Shri  V.  KErishnamerti:  Is  jt  not  a
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 Especially,  in  Madras  State,  the  Tuli-
 corin  project  has  been  cut  out.  Is  it
 not  a  fact  that  the  Centre  has  taken
 much  a  decision  in  order  to  embarrass
 the  Madras  Government?

 Shri  Morarji  Desai:  This  is  a  wrong
 allegation,  based  perhaps  on  want  of
 knowledge.  Schemes  have  been  down

 the  Congress  States  than  in  non-
 Congress  States.

 ft  शवारंजन  :  उपाध्यक्ष  जी,  आज

 बहुत  से  प्रदेशों  में  स्थिति  बडी  भ्रसामान्य  है,
 खास  कर  पश्चिमी  बंगाल  में  बहुत  भसामान्य
 है  1  कुछ  दिन  हुए  हमने  नकक्‍सलबाड़ी  में  देखा
 कि  क्या  हुआ,  फिर  हम  ते  बर्दवान  में  देखा  कि
 बहा  पहू  मजदूरों  के  बोच  में  स्थित
 खराब  हुई,  प्रणो  कल  परसों  हम  ने  देखा  के
 वालिय/भन्ट  के  एक  जेम्बर  ८ड़ो  बुरो  तरह  से

 चायल  हुए  |  ऐसी  परिदिर्थात  में  जबकि  हमारें
 संविधान  में  यह  व्यवस्था  है  भर  संविधान
 के  झ्ाटिकिल  256  के  मातहत  यूनियन
 गबनेंमेंट  उसमें  हस्तक्षेप  कर  सकती  है  तो  मे
 प्रधान  मंत्री  से  यहू  जानना  चाहता  हूं  कि  इस
 इसामास्य  स्थिति  में  जबकि  नकसलबाड़ो
 में  कोई  सरकार  नहीं  है  शौर  जबकि  पश्चिमी
 बंगाल  में  किसी  की  जान  व  माल  की  सुरक्षा
 की  व्यवस्था  नहीं  है  तो  कौन  बाघा  है  कि  वहा
 शमियन  सरकार  अपना  हस्तक्षेप  नहीं  कर
 सकती  (व्यवधान)

 Shri  Jyotirmey  Basu:  Are  you

 Pond
 this  question?  (Interrup-

 Shri  Shashi  Ranjan:  Please  keep
 quiet,  I  am  in  possession  of  the  House.
 Unterraptions).

 Shri  Jyotirmoy  Basu:  Actually  the
 M.  P.  conducted  a  hamla  on  the  young
 boys  there  ee  .  (Interruptions).

 Shri  s  M.  Banerjee:  On  a  point  of
 order?

 Shri  Shashi  Ranjan:  Under  what
 rule?

 Oral  Answers  JUNE  26,  2967

 should  not  be
 utilised  for  damning  a  State  Govern-
 ment.  My  hon.  friend,  Shri

 the  people.  (Interruptions).
 Mr.  Deputy-Speaker:  He  referred

 only  to  the  Naxalbari  situation.

 Shri  S.  M.  Banerjee:  No,  no,  to  the
 whole  of  Bengal

 see  things  for  themselves.
 move  freely.  As  Shri  Jyoti  Basu,  the
 West  Bengal  Minister,  has  said,  this
 agitation  against  the  State  Govern-
 ment  is  political  in  character.  They
 do  not  want  to  allow  the
 to  function  there.  This  is  very  clear.
 Their  next  taget  is  UP.

 the  Naxalbari  situation  with  which
 we  are  all  concerned.  That  js  all
 Hence  I  have  disallowed  the  point  of
 order.

 Shri  Tridih  Kumar  Chaudkeri:  lf
 you  look  at  the  question,  it  is  one  of
 the  accepted  principles  regarding  put-
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 ting  questions  that  the  supplementaries
 should  ba  relevant  to  the  subject-
 matter  of  the  question.

 Shri  Shashi  Ranjan:  Centre-State
 relationship.

 Shri  Tridib  Kumar  Chaudhari:  !
 am  addressing  the  Chair,  not  Shri
 Shashi  Ranjan:

 Shri  Jyotirmoy  Basu:  Nor  Shri
 Sheo  Narain.

 Shri  Shashi  Ranjan:  I  am  helping
 the  Chair.

 Shri  Tridib  Kumar  Chaudhuri:
 Here  the  subject  is  Centre-State  rela-
 tions  and  in  respect  of  that,  the  main
 question  purpor.s  to  ask  whether  there
 have  any  differences,  and  the  Govern-
 ment  have  denied  that  there  have  been
 any  differences.  So  how  does  this
 question  about  the  Naxalbari  situation
 which  relates  to  law  and  order  oF
 the  Asansol  situation  and  become  in
 order?

 Mr.  Deputy-Speaker:  |  perfectly
 agree  thet  the  main  question  relates
 to  certain  differences,  if  they  have
 arisen,  and  Government  have  clar!-
 fied  the  position.  But  because  a  cer-
 tain  situation  had  arisen  there  and  we
 had  discussed  it,  he  incidentally  refer-
 red  to  it.  I  would  request  the  hon.
 Member  not  to  refer  to  any  other
 matier,  particularly  to  Bengal  Gov-
 ernment  with  a  view  to  criticise  it.

 Seme  hon.  Members:  Why?
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 aft  मु  लिसये  :  यह  पालियामेंट है  वा  कुछ
 राज्य  सरकारों  को  लेकर  झगड़ा  क  रने  का  चड्डा
 बन  गया  है  ?  कुछ  लोग  राज्य  सरकारों  के
 विरोधी  ौर  58  राज्य  सरकारों  के  समर्थक

 हूँ  शौर  उनफा  यह दे झट्ढा बन बन  रहा  है,  यह  हिन्दु-
 स्तान  की  पालियामंट  है  या  क्‍या  है  यह  में
 जानना  चाहता  हूं  ?  मैं  यह  दोनों  दुष्टिकोंण
 पसन्द  नहीं  करता  |  यह  हिन्दुस्तान  की
 पालियामेंट  है  ।  क्‍या  मतलब  है  इसका  ?

 Shri  Suorendranath  Dwivedy:  You
 have  to  regulate  the  business  of  the
 House.  You  are  within  your  rights
 to  disallow  any  supplementary  which
 is  irrelevant,  but  can  you  put  a  baa
 saying  that  no  questioner  should  raise
 a  question  about  the  West  Bengal
 Government?  Can  there  be  a  ban?
 You  said;  you  can  put  a  supplemen-
 tary,  but  you  cannot  refer  to  the  West
 Bengal  Government.  That  is  what
 you  said

 Mr.  Deputy-Speaker;  Objection  was
 raised  that  in  this  House  opportunity
 is  being  taken  just  in  a  slanting
 manner  to  cast  some  aspersion  on
 certain  actions  of  a  S.ate  Government.
 i  think  this  should  not  be  permitted
 in  the  present  circumstances,

 raised  a  very  good  question,  7  want
 it  to  be  replied  to.

 Shri  D.  N.  Tiwary;  In  the  Third
 Lok  Sabha  hundreds  of  questions  were
 put  of  this  nature,  and  the  State  Gov-

 objected  to.  What  is  this?  Two  stan-
 dards.

 Mr,  Deputy-Bpeaker:  As  Mr.  Limaye
 has  observed,  we  must  also  take  one
 thing  into  consideration,  It  covers  a
 very  wide  field,  and  in  the  new  con-
 text  of  the  situation,  the  State-Centre
 relation  has  become  a  matter  on  some
 issues  where  controversies  might
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 arise.  In  such  a  situation,  we  ought
 to  -be  very  caution  while  putting

 Mr.  Deputy-Speaker:  The  scope  of

 gf

 what  fetters  her  hand  from  applying

 to  it.

 eft  जपशाण  tre  जोगी  :  तनाव  शौर

 झगड़ें पैदा  होना  यह  कोई  नयी  बात  नहीं  है  y
 केन्द्र और  राज्यों  के  बीच  में  कांग्रेसी  मंत्रिमंडल
 होते  हुए  भी  तनाव  भौर  झगड़े  पैदा  हुए  हैं  t
 are  जब  कि  गैर-कांग्रेसी  सरकारें  कई  प्रान्तों
 में  हैं  तो  भी  कगड़े  पैदा  होंगे  ।  इसलिये  मैं
 आनना  चाहूंगा  कि  केन्द्र  और  प्रान्तों  में  कोई
 जी  क्षयड़ा  या  तनाव  की  स्थिति  पैदा  होगी तो
 उसको  हल  करने  के  लिये  एक  स्थायी  झावोभ

 नियुक्त  करने  का  विभार  सरकार  कर  रही  है
 बया

 feed  इंदिरा  चाची  :  प्रभी  तो  उच्तकी

 कोई  झाजक्यकता है  नहीं  ।  जैसा  मैंने  पहले  भी
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 कि  ऐसा  कुछ  भी  भतभेद  उठता  है  तो  प्ापस
 की  बात  करके  उसका  हल  हो  जाता  है  ।

 Several  bon.  Members  rose—

 Mr,  Deputy-Speaker:  We  have
 exhausted  half  an  hour.  I  have  per-
 mitted  all  Members  to  put  questions.

 Shri  Vasudevan  Nair:  All  kinds  of
 questions  are  aliowed  to  be  asked
 from  that  side.  On  this  side,  we  are
 not  allowed.

 Mr.  Deputy-Speaker:  ‘You  see  the
 record  and  then  make  a  statement.  It
 is  not  fair,  Next  question.

 Several  hon,  Members  rose—
 Mr.  Deputy-Speaker:  I  have  passed

 on  to  the  next  question.

 oft  भोगेज  शा  :  झध्यकष  महोदय,  हम
 लोगो  को  अझादेश  दीजिये  कि  हम  सबन  से
 जायें  ।  आप  ने  हमारी  पार्टी  को  किसी  को

 मौका  नहीं  दिया  ।  एक  पार्टी  के  छः  छः  को
 मौका  दिया  ।  तो  पाप  कह  दीजिये कि  हम  सोग
 चलें  wg...  (Sear)...

 quite  उच्योग  का  राष्ट्रीयकरण

 +
 *722,  बबी  सिद्धेश्वर  प्रसाद  :

 वी  the  wo  ह्वागी  :

 क्या  सुचना  झौर  प्रतारण  मंत्री  यह  बताने
 की  कृपा  करेंगें  कि  :

 (क)  क्‍या  सरकार  ने  चलचित्र  उद्योग
 के  राष्ट्रीयकरण  के  प्कन  पर  विधा र  किया  है;
 झौर
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 have  come  to  the  conclusion  that  it
 would  neither  be  advisable  nor  prac-
 ticable  to  nationalise  the  film  industry.

 oh  'सिद्धेश्यर  ware  2  में  यह  जानना

 चाहता  हुं  कि  फिल्‍म  एन्क्यायरी  कमेटी जो
 बनी  थी  उस  नें  इस  सदाल  पर  विचार
 किया था  उस  के  बाद  से  सरकार  ने
 इस  पर  विचार  किया  है  या  नहीं  भौर  किन
 कारणों  से  सरकार  इस  का  नेशनलाइजेशन
 नहीं  करना  जाहती  है  ?

 Shrimati  Nandini  Satpathy:  jt  has
 been  considered  by  the  Government.
 This  Committee  has  suggested  against
 the  nationalisation  of  the  film  indus-
 try.  But  it  has  suggested  certain
 restrictions  on  the  film  industry  which
 have  already  been  done  by  the  Cine-
 matograph  Act,  1952,

 श्री  छिडेश्वर  प्रसाद  :  i95:.  में

 जो  कमेटी  बनी  थी  उस  ने  रेकमेंड  किया
 ब्या

 interest  and  thereby  entrust  the
 full  responsibility  for  the  produc-

 में  यह  जानना  चाहता  हूं  कि  इस  के

 बाद  जो  हक्ट  बना  उस  से  क्‍या  सरकार

 सन्तुष्ट  है  शौर  सरकार  ने  क्या  इस  बात
 पर  विचोर  किया  हैं  कि  कमीशन  का

 जो  रेकमेंडेशन था  उस  के  जो  उद्देश्य  थें

 उस  की  प्लि  हो  रही  है
 ?

 गर,  नहीं  हो
 रही  है  तो सरकार इस  संबंध  में  क्या  करने  जा

 रही  है?
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 nationalised.  On  the  contrary,  if  he
 reads  the  very  beginning  of  the  obser-
 vations  in  the  paragraph  from  which
 he  read,  they  say:

 rn i
 the:
 nal

 i
 :  |

 Fingal

 te

 ally ाक को

 Government  is  looking  into  them
 and  if  necessary  we  shall  amend  the
 Act.

 aft  शो०  Xo  त्वायी  :  मैं  यह  जानना

 लाहता  हूं  कि  नया  सरकार  को  महू  पता  है
 कि  फिल्मों का  देश  के  नवयुवकों के  रिस
 पर  बहुत  बढ़ा  प्रभाव  पड़ता  है  भौर  वर्तेमान

 समय  थें  जो  फिल्में बन  रदी  हूँ  उन  से  हमारे
 देश  के  नवयुवक  चरितहीनतता  की  भोर
 बढ़ते  चले  जा  रहे हूं ?  ऐसे  अवसर  पर
 क्या  सरकार  का  इस  फिल्म  इंडस्ट्री  पर

 अगर  नेशनलाइजेशन  करने  का  विचार  नहीं
 है  तो  कोई  ऐसा  नियंत्रण  करने  का  विचार  है
 किजो जो  प्रधावशात्री हदो  पौर  इन  फिल्मों
 के  द्वारा  हमारे  देश  के  बच्चों  के  चरित
 का  बिनाश  न  हो  सके  ,  ऐसा  कसा  सरकार

 विधार  कर  रही  है  ?
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 that  all  sorta  of  films  which  are
 harmful  to  the  morals  of  the  youngs-
 ters  are  not  allowed,  and  the  films
 are  checked.

 Shrimati  Lakshmikanthamma:  Most
 of  the  films  of  recent  days  are  a

 waste  of  the  celluloid.  Either  we  sec
 the  boy-meets-girl  or  the  girl-meets-
 the-boy  and  there  it  is  arranged.
 (Interruption).  I  would  like  to  know
 what  steps  the  Government  propose
 to  take  to  encourage  such  films  as
 would  infuse  patriotism,  a  spirit  of
 sacrifice  into  the  minds  of  the  youngs-
 ters  80  as  to  build  up  the  nation,  and
 whether  some  kind  of  funds  to  such  of
 these  films  as  are  produced  with  this
 spirit  in  view,  will  be  given  by  the
 Government.

 ShrimatL  Nandini  Satpathy:  Gov-
 ernment  always  encourages  the  films
 which  are  helpful  to  the  growth  of
 morals,  such  films  which  are  relaied
 now  by  the  hon.  Member.  These  films
 are  sometimes  given  assistance  from
 the  Film  Finance  Corporation  which
 has  been  constituted  by  the  Govern-
 ment.

 Sbri  Piloo  Mody;  I  would  like  tu
 know  what  makes  the  Government
 think  that  it  would  be  capable  of  pro-
 tecting  the  morals  of  people  by
 nationalising  the  industry  ra.her  than
 by  leaving  it  in  its  present  form,  and
 has  the  Government  demonstrated  in
 the  past  either  some  artistic,  creative
 ability  or  any  great  moral  standards?

 Mr,  Deputy-Speaker:  That  has
 already  been  replied  to.

 Shri  8.  Kundu:  I  would  like  to  know
 why  the  hon.  Minister  does  not  con-
 sider  that  the  best  way  of  checking
 the  morals  and  infusing  a  spirit  of
 nationalism  by  using  the  films  to  build

 JUNE  26,  967

 है  7
 :  i  i  है

 eRe EE

 i  ei  Fy si  ल्  क

 Shrimati  Nandini  Satpathy:
 an  art  and  Government  think
 regimentation  of  art  will  ra’
 per  its  growth  and  not  help  its
 So,  we  consider  that  the  film
 try  should  not  be  nationalised.
 the  second  part  of  the  question,  we

 ree

 “ede

 Shri  Ss.  RB.  Damani:  At  present,  the
 censor  board  censors  films  after  they
 are  produced.  In  view  of  the  present
 low  standarqg  of  films,  may  I  know
 whether  Government  will  consider
 serutinising  and  approving  the  story
 before  the  film  is  produced?  Secondly,
 what  progress  has  been  made  by  the

 Shri  M.  BR  Krishua;:  ‘The  cost  of
 Indian  films  is  exorbitantly  high  since
 tuge  gums  of  money  are  paid  to  the
 main  actors  under  the  table.  Also,

 ह ४ नन न्न्क अक.  ee RR
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 Shrimati  Nandial  Satpathy:  It  is  2
 suggestion  for  action.  (Interruptions).

 Definition  of  ‘Pakistan’  in  Oxford
 Concise  Dictionary

 +
 “123,  Shri  A.  B,  Vajpayes:

 Shri  Ba]  83]  Madhok:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  in  the  latest  edition  of
 Oxford  Concise  English  Dictionary,
 Pakistan  has  been  described  as  a
 country  which  includes  Kashmir;

 (b)  whether  this  definition  of
 ‘Pakistan’  is  at  variance  with  the  defi-
 nition  given  in  the  earlier  edition  of
 the  same  Dictionary;

 (९)  whether  it  is  also  a  fact  that  it
 has  been  done  under  pressure  from
 the  Pakistan  Government;  and

 (d)  if  so,  the  steps  proposed  to  be
 taken  to  get  this  factual]  mistake  cor-
 rected  in  the  said  Dictionary?

 The  Minister  of  Defence  (Shri
 Swaran  Singh):  (a)  The  reference  to
 Kashmir  is  in  the  etymology  of  the
 word  ‘Pakistan’,  in  brackets,‘and  not
 part  of  the  definition  of  its  meaning.

 {by  The  earlier  edition  contained  the
 same  etymology  of  the  word  ‘Pakis-
 tan’  but  different  definition,

 (e)  Government  have  no  informa-

 (d)  Our  High  Commission  in  London
 has  had  correspondence  with  the  pub-
 Mshers  who  point  out  that  there  is  a
 difference  between  gefinition  and  ety-

 and  that  the  inclusion  of  Kash-
 mir  in  the  etymology  implies  no  sug-
 gestion  gbout  the  legal,  constitutional
 or  political  status  of  Kashmir.

 थी  देल  बिहारी  बाजपेयी  :  77

 महोदय  ने  कहा  कि  हमारे  हाई  कप्तोप्रन  को
 झोर  से  एक  पत्र  लिखा  गया  था  ब्या  उस
 ह...  का  उतर  ो  प्राप्त  gar  है

 :  यदि  हां,
 लो  सम  का  स्थकार  ्य  है  *

 Oral  Answers  ASADHIA  5,  1889  (SAKA)  Oral  Answers  7432

 Shri  Swaran  Singh:  Our  High  Com-
 mission  did  wrote—did  write  (laugh-
 ter)  I  am  sorry  my  English  is  bad,  but
 English  is  not  our  mother  tongue  and
 bad  English  shoulg  not  be  an  occasion
 for  laughter.

 लो  ब्भु  लिसये:  मैं  ८न  से  हिन्दुस्तान
 में  बालने  की  प्रार्थना  कर्ता  हूं  1

 Shri  swaran  Singh;  Our  High  Com-
 mission  wrote  to  the  publishers  and
 the  publishers  took  their  stand  on  the
 difference  between  definition  and
 etymology.

 wit  मधु  लिमये  :  457  मत्री  महोदय
 मर  प्रार्थना  पर  नियार  नहीं  बरेंगे  *

 Shrj  Swaran  Singh:  They  stated  as
 follows:

 “The  etymology  given  is  correct
 and  Kashmir  dig  in  fact  contri-
 but  the  ‘K’  to  the  word  Pakistan.”

 This  information  hag  already  been
 conveyed  to  the  Lok  Sabha

 wt  weer  बिहारी  बाजपेयी :  जा
 सफाई  ॥  गई  है  ब्या  मत्री  सहँं.८दस  इस  से

 सब्तूप्ट  हूँ
 *  थादि  सन्तुर्ट  नहीं  हूँ  तो  ह अ

 इस  बारे  म  कोई  प्रौर  कार्रवाई  का  गई  है  ?

 Shri  Swaran  Singh:  I  have  looked
 up  the  original  dictionary.  It  is  rather
 strange  that  they  should  have,  while
 giving  the  etymology  of  ‘Pakistan’,
 adopted  this  rather  queer
 where  they  say  that  letter  ©  is  from

 I
 point  of  order.  I¢  ‘P’  is  from  Punjab.
 what  about  ‘A’,  is  it  from  ‘Assam’?

 that  ‘  is  from  Punjab,
 Afgbanistan  Frontier.  ee

 oft  wy  fer?  :  यह  कहा  से  जाये  ?

 |, ड  1... ड  fag  :  मे  कहां  लाश!  हूं  an
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 aft  we  few?  :  इसी  लिये  झाप  को
 मामला  लेना  चाहिये  |  wear  साहब  ठीक
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 have  given  the  etymology  on  these
 considerations.

 को  श्थु  लिगये  :
 चो  जोड़  दिया  है  ?

 Shri  Swaran  Singh;  It  is  an  amazing
 way  of  giving  the  etymology  of  2
 Persian  word  ‘Pakistan'  which  to  all

 अफगान  फ्रंटियर

 JUNE  26,  987

 Deputy-Speaker:  I  will  call
 them,  I  do  not  know  their  names,  Do  -
 they  want  to  put  @  supplementary  on
 this  particular  question?

 Shry  Shiva  Chandra  Jha:  We  are  °
 against  the  procedure  adopted,  2

 जो  तरीका  शाप  अपना  रहे  हैं  बह  गलत  है  1
 कई  समालों  पर  हम  सवाल  पूछना  चाहते
 ले,  भापने  मौका  ही  ing  दिया  शाप  हमारी
 तरफ  देखते  ही  नहीं  हैं  ।

 थी  रामामण्य  झास्ती  :  किसी  को

 बुसाते  हैं,  किसी  को  अुसाते  नहीं  है।  यह  गलत
 सरीका  है  .  .  .  (इंदरप्लंक)

 oft  erie lee  :  मॉनमीयव  मंत्री

 जौ
 ~

 टहिफ्शनरी  के  बारे  में  काया  है  कि
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 “हु  सफयास  के  लिए  है,  'के  काश्मीर  के

 लिए है  इत्यादि  ।  यह  सैशनल  ज्योप्रफिकल
 अगजीन,  जनवरी  i967 का  है  ।  इस  में
 काश्मौर  को  हिन्दुस्तान  में  नहीं  दिखाया
 गया  है  |  डिक्शनरी  मीनिंग  पर  तो  उनका
 ध्यान  गया  है  लेकिल  क्‍या  इसको  तरफ
 भी  गया है  ?  जितने  भी  मित्र  देश हे  सब  ये

 काम करा  रहे  हैं  ।  कया  हमने किसी  के
 पास  विरोध  चत  भेजा  है  ?  यह  जनवरी,
 I967  का  इशू है ।
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 है  मैल  में  कहा  गया  था  कि  पिलानी  में
 यह जो  चिलक्षवाणी सेट  बनता  है  उसका
 बीस  प्रतिशत  हिस्सा  विदशों  से  चाता  है  1

 बाद  में  कहा  गया  कि  जो  टी०  बी०  सेट्स
 बनाये  जायेंगे  उनका  दस  प्रतिशत  हिस्सा
 विदेशों  से  आएगा  ।  सरकार  के  ह्वारा
 जो  दयात  लिकला  है  उस  में  कहा
 गया है  कि  एक  टी०  बी०  सैट के पीछे के  पीछे
 27  रुपये  के  पुजे  विदेशों  से  बंगावे  जायेंगे  1
 क्या  मंत्री  महोदय  इसके  बारे  में  सदन  को

 कोई  निश्चित  जानकारी  देंगे  कि  जो  tio  rity
 स्रेट  बनाये  जायेंगे  उनका  मूल्य  क्या  रहेगा,
 उनमें  कितने  पुर्जे  प्रादि  विदेशी  होंगे  ?
 अगर  बहु  कोई  विवरण  देंगे  तो  उन  की

 Mr,  Deputy-Speaker:  The  question
 refers  to  the  Oxford  Dictionary.
 does  not  arise  out  of  this.

 Shri  Swaran  Singh:  I  would  re-
 quire  notice.

 trout 1  grit ft Mr,  Deputy-Speaker;  We  proceed  to
 =

 the  next  question.  The  hon,  Minister  aft  -  Wo  भगत  :  पिलाती  में  जो
 hag  saiq  that  he  wants  notice;  it  is
 outside  the  purview  of  this  question.

 Production  of  T.V.  Sets

 सेट  बनाया  गया  है  उसी  के  झाघार  पर
 ये  लाइसेंस  दिय  गये  हैं  इन  दोनों  फर्मों  को  ।
 काउंसिल  झाफ  साइंटिफिक  एंड  इंडस्ट्रियल
 रिसर्च  ने  जिस  के  मातहत  पिलानी  की  भी

 Bhy  5.  M,  Banerjee:  खैबोरेटरी  है,  कहा  है  कि  ae  में  250  रुपये
 Dr,  Ram  Matohar  Lohis:  e  से  विदेशी

 जता  oe  ieee  of  oon  be
 va  nt

 जो  सेट  है  बह  लगेगी

 pleased  to  state:  रुपये  का  शौर  23  इंच  का  जो  सेट  है  बह
 (a)  the  total  outlay  that  the  three  i500  रुपये  का  होगा  ।  जैसे  जेसे  हम

 have  ‘made[peantes  40° to  make  to  fulfl  कम  या
 बनातें  जायेंगे  जैसे  'पिक्थर

 ma  पिनिंड the  production  targets  sanctioned  टयूबज है  या  दूसरे  कम्पोनेंट है  तो  यह  सौ
 the  Government;  and

 by
 रुपये  तक  कम  हो  जाएगी।  उसके  बाद

 (b)  the  import  and  foreign  ex-  जिन  रा  बैटीरियल्ज  से  ये  बनते  हैं  उनको
 बनाने  में  प्रगति  होगी  तो  उसके  बाद  वह
 झौर  कम  हो  जाएगी। यह  कहना  भी

 change  content  of  this  outlay?
 The  Minister  of  State  in  the  Minis-

 ठीक  तो  नहीं  कि  27  रुपये  तक  झापूगी
 लेकिन  काफी  कम  हो  जाएगी  |

 try  of  Defence  (डाल  छ.  BR,  Bhagat):
 (a)  and  (b).  Two  firms  have  been
 licenseq  go  far  for  the  manufacture  of

 wi aigtar ——
 nee

 at WF  capi-
 tal  outlay  for  these  two  projects  is  sh  wy  लिखये  :  उन्होंने  तेरह  सौ
 expected  to  be  Rs.  50-60  lakhs  inctud-  weg  को  बात  कही  हैँ  1  लेकिन  सरकारी

 बयान  में  यह  कहा  गया  है  :

 “However,  t  the  cal-
 culationg  made  by  the  Pileni  Insti-
 tute,  the  consumer  prices  of  indi-
 genous  sets  will  compare  favour-

 oe.  Shri  Madhu  Limaye

 ing  foreign  exchange  content  of  ap-
 proximately  Rs.  20  lakhs.

 at  चु  सिले  :  इसके  बारे  में

 एक  इसे  से  परस्वर  चिरोधी  बातें  कही
 जा  रही  हैं।  कुछ  दिन  पहले  मेरा  ब्याल
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 ably  with  thet  of  similar
 sets  recently  sold  by  the  State

 rh  to  2000  per  set.”  nom
 झापने  जो  दाम  बताया  है  उसके  बाद  यहिं
 भ्वमूल्यन  झ्रादि  सारी  चीजें  हुई  हैं  ।  इस
 वक्‍त  झापका  क्या  अनुमान  है  कि  दास  क्या
 रहेगा  ?  झगर  27  रुपये  का  हिसाव  लगाया
 जाए  कि  27  रुपये  के  पुजे  विदेशों  से  मंगाये
 जायेंगे  तो  बीस  हजार  सैट्स  के  लिए  विदेशों
 से  5,40,000  रुपये  के  पु  मंगाने  पड़ेंगे
 भौर  भाप  ने  बीस  लाख  की  बात  की
 है  थे  बहुत  परस्पर  विरोधी  बातें  हो  रही
 हैं।  मैं  चाहता  हूं  कि  सही  चित  श्राप  मदन
 के  सामने  प्रस्तुत  करें  ।

 ह , अ  fo  We  भगत  :  बाहर  से  मगाये
 जाने  वाले  23  इंच  के  सेट  के  दाम  HK
 रुपये  है  भौर  उस  हिसाब  से  यहां  बनाने  वाले
 बेट  के  दाम  कम  हैं।  दोनों  सेंट्स  के  दामों  से
 कोई  फर्क  नहीं  पड़ता  क्योंकि  इम्पोटिड  जो
 सेट  हैं  अवमृूल्यन  के  वाद  उनके  दाम  भी  बढ़ेंगे
 झौर  उस  हिसाब  से  जो  हमारे  यहां  बनने  वाले
 सेट  है  उनके  दाम  कम  बढ़ेंगे  क्योंकि
 जन  में  250  रुपये  का  ही  विदेशी  सामान
 लगता  है  इस  250  रुपये  पर  बढ़ोतरी
 मूल्यों  की कमों  होगी।  जो  बीस  लाख  रुपये
 की  बात  मैंने  बताई  है  कि  बीस  लाख  की
 विदेशी  मुद्दा  लगेगी  यह  तखमीना  शभी  का
 है,  भ्रवमूल्यन  के  बाद  का  है,  उससे  पहले
 का  नहीं  1
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 any  costing  been  done  to  suggest
 specifically  what  would  be  the  cost  of
 production  of  @  particular  set  compar-
 ed  to  the  imported  one?

 Shri  8,  R.  Bhagat:  It  has  been  very
 tlearly  worked  out.  The  licence  has
 been  given  for  a  10,000  unit.  Jf  it  is,
 say,  5,000  or  even  less,  then  the  cost
 will  be  higher.  It  hag  been  worked
 out  on  the  basis  of  a  10,000  unit;  the
 cost  of  production  hes  been  arrived  at
 on  that  basis.

 Shri  N.  D.  Patedla:  What  is  the  cost
 of  production?

 Shri  B.  R.  Bhagat:  }  have  already
 given  that.

 भो  सरजू  पाच्डेय  :  देश  मे  बहुत  ज्यादा
 विदेशी मुद्दा  की  कमी  है.  मैं  जानना  चाहता
 हैं कि  टी०  बी०  सेट्स  के  ऊपर  इतनी  विदेशी
 मुद्रा  खर्च  करने  की  क्या  भावश्यकता  है  जबकि
 इस  गरीब  देए-  में  दूसरे  झावश्यक  उद्योग
 घंछें  विदेशी  मुद्दा  की  कमी  की  वजह  से  ह. अ

 “पड़े  हैं?  इन  पर  धाप  विदेशी  मुद्दा  क्‍यों
 खर्च  कर  रहे  हैं  ?

 83.00  hrs.

 थी  fo  To  भगत  :  यह  तो  नीति  तय

 हो  गई  हैं  कि  टेलिविजन की  यहां  जरूरत  है
 शौर  से  केवल  मनोरंजन  के  जिए
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 tt  weg  ह...  मगर  किन  को  जरूरत

 है
 i900.8u%  चे  कर  के  कौन  ले  सकता

 ?

 शी  iffe  tte  भगत :.  विकास के लिए. के  लिए
 या  शिक्षा  के  लिए  यह  माना  गया  है  कि
 रैडियो से  भी  यह  ज्यादा  कारगर  होता  है
 शौर  यह  तो  नीति  तय  हो  गई  है  भौर  इस
 की  जरूरत  समझी  गई  है,  तभी  यह  चीज
 की  जा  रही  है

 Shri  M.  A  Saleem:  May  I  know
 how  much  time  wil!  be  required  for
 raanufacturing  the  TV  sets  and  their
 coming  to  the  market?

 Shri  B.  R.  Bhagat:  The  foreign  ex-
 change  has  not  been  cleared;  it  is  un-
 der  consideration.  After  they  get  the
 foreign  exchange,  I  think,  they  will
 not  take  long.

 Shr  M.  ¥.  Saleem:  I  want  to  know
 the  time  when  foreign  exchange  will
 be  available.

 Shri  B-  R-  Bhagat:  That  ~annot  be
 decided  just  now.  Every  effort  is  made
 to  see  that  the  foreign  exchange  ia
 made  available;  it  has  ta  be  located

 —
 the  foreign  exchange  will  come

 Mr.  Deputy-Speaker:  The  Question
 Hour  is  over.

 aft  फामेशवर  सिह  +  प्रध्यक्ष  महोदय,
 पैरा  व्यवस्था  का  प्रश्न  है  |  हमारा  प्रश्न
 यह  है  कि  मंत्री  महोदय  ने  कहा  कि  इस  के
 बारे  में  मुझे  पता  नहीं  हैं  ।  परन्तु  प्रभन  te
 747  भाप  देखें  वह  इसी  के  बारे  में  है  .  .

 Mt.  Deputy-Speaker:  What  he  said
 wa,  that  he  wanted  notice  because
 your  supplementary  was  not  covered
 ty

 जी:  करमेश्यथर  क्लिह  :  प्रश्न  नं०  747
 देखिए  |  भाप  इस  को  मजाक  समझते  हैं  क्या  ?
 सेटिस तो  दिया  गया  है  1

 Sir,  Depaty-Speaker:  What  i,  the
 uumiier  of  the  question’

 006  (Ai)  LSD—2,
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 oh  wa:  fee?  :  भ्ध्यक्ष  महोदय,
 भाप  इसी  सूची में  747  पढ़िए  ।  उन्होंने  कहा
 कि  मुते-  सूचमा  चाहिए  सूचना  सिसी  है  भौर
 सूची  म॑  प्रश्त प्रा  भी  गया  है  |  फिर  वही  प्रश्त
 जब  सप्ली मट्ी  के  रुप  में  पूछा  गया  तो  उस
 का  जवाब  क्यों  नहीं  शाया  ?

 ने  कहा  कि  नोटिस चाहिए.  .  .  (च्यवन ल)

 is  put,
 ask  for  notice.  That  ig  the  end  of  it

 sft  wa  'लिगये  :  प्रध्यक्ष  भद्दोदय,
 यह  बहुत  उहूंडता  से  जबाब  दे  रहे  हैं  ।  उन
 को  विनम्ता  से  स्वीकार  करना  चाहिए
 कि  मैंने  जो  नोटिस  मांगी  वह  गलती  हुई  ।
 नौटेस  मिल  गया  था 1

 Shri  Swaran  Singh:  I  do  not  accept
 that.

 aft  wy  सिसये  :  नोटेस  है  भौर  भाप
 कहते  हैं  कि  नोटिस  चाहिए  ।

 SHORT  NOTICE  QUESTION
 Inadequate  Supply  of  Wegons  to

 Andhra  Pradesh

 +
 8N.Q.  18,  Shri  Vasudevan  Nair:

 C.  Adichan:
 Janardbanan;

 K.  Nayanas:

 Wih  the  Minister  of  Railways  be
 Bleaseg  to  state:

 (a)  whether  the  rice  supply  to
 Kerala  is  hampered  due  to:  the  ककलीतित
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 quate  supply  of  wagong  to  Andhra
 Pradesh;

 (b)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  specific
 report  about  the  dearth  of  wagons  in
 Tenali  due  to  which  10,000  tonnes  of

 paddy
 cannot  be  moved  from  there;

 (c)  if  so  the  steps  taken  to  supply
 sufficient  number  of  wagons  to  Andhra
 Pradesh?

 The  Minister  of  Railways  (Shri  C.
 ML  Poonacha):  (a)  No,  Sir,  The  sup-
 ply  of  wagons  for  movement  of  rice
 from  Andhra  Pradesh  to  Kerala  has
 been  adequate  and  in  conformity  with
 demands  registered  by  rice  millerg  in
 Andhra  Pradesh.

 (b)  Presumably,  the  reference  is  to
 a  news  item  which  appeared  in  ‘The
 Hindu’  of  Madras  dateq  15-6-67.
 The  complaint  made  in  the  news  item
 is  not  correct  as  adequate  wagons
 have  been  made  available  for  loading
 paddy  at  Tenalj  station,

 {c)  Does  not  arise.

 Shri  Vasudevan  Nair;  I  would  have
 very  much  liked  to  believe  ‘he  state-
 ment  of  the  hon  Minister  on  the  floor
 of  the  House,  But  only  two  days  back
 the  Food  Minister  of  Kerala  has  made
 a  statement  that  til)  the  23th  of  this
 month,  the  supplies  were  very  regular,
 but  after  the  I3th  the  supplies  are  very
 irregular  and  tbe-supplieg  in  three
 days  do  not  amount  to  the  quantity
 of  ration  for  ong  day.  I  shoulg  like
 to  know  whether  after  the  3th  of
 this  month  there  was  some  difficulty
 about  sending  rice  and  whether  there
 was  any  responsibility  on  the  part  of
 the  Railways  as  far  as  this  delay  in
 the  supply  je  concerned,

 Shri  C.  M,  Poonecha:  As  regards
 the  Railways,  to  the  extent  the  indents
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 dents  are  placed.  But  instructions  are
 that  there  should  be  indents  for  block
 Take  movement,  To  collect  these
 wagons  from  eleven  odd  stations  and
 then  to  have  a  formation  of  a  full
 block  rake  for  movement  to  Kerala
 does  take  some  time.  These  inter-
 vening  difficulties  might  have  con-
 fronted  the  steady  movement  toa
 point.  On  the  whole,  out  oF  the
 demands  placeg  by  the  Food  Ministry
 through  the  Food  Corporation,  we
 have  been  able  to  move  about  36.000
 tonnes  to  Kerala  up  to  the  24th  of
 this  month.

 Shri  Vasudevan  Nair:  I  should  like
 to  know  how  many  rice  specials  are
 being  run  on  an  average  every  day,
 and  approximately  what  time  does  it
 take  to  reach  Kerala  from  Andhra
 Pradesh?

 Shri  C.  M.  Poonacha:  On  an  average,
 according  to  the  programme  given  to
 us,  we  should  move  about  2  to  2.5
 trains  per  day  and  it  would  take  qbout
 two  to  three  days  to  reach  Kerala.

 Shri  Vasudevan  Nair:  two  or
 three  days.  I  am  told  that  it  takes
 seven  days.

 Shri  P.  0.  Adichan:  (Spoke  in  Male-
 yalam).

 Mr.  Deputy-Speaker:  The  question  is
 to  be  pu;  for  eliciting  information.
 What  is  the  use  of  speaking  in  that
 language?

 eft  कामेश्यर  सिह  :  प्रध्यक्ष  महोदय,
 भाप  भाषाओं  को  प्रायमिकता  महीं  दे  रहे
 हैं  ।  झाप  भाषाओं  को  प्राथमिकता  दीजिए  |

 Shri  Vasudevan  Nair:  I  shal)  trans-

 ae ge?
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 wt  मधु  लिमये  :  तो  क्या  हुआ  ?  इस
 देश  की  भावा  में  हो  बोले  न  ?

 Mr.  Deputy-Speaker:  I  do  not  want

 ie
 that  anybody  should  be  suppres-

 Mr,  Deputy-Speaker:  That  was  on
 a  different  matter.

 Shri  KE,  Lakkappa:  You  cannot  sup-
 press  me  from  raising  a  point  of  order,
 The  hon.  Member  has  put  his  question
 in  his  regional  Janguage.  The  House
 has  to  hear  him  properly  and  under-
 stand  the  question  that  he  bas  put.
 But  no  arrangement  has  been  made  for

 in  the  House.  Under  the  Consti-
 we  re  entitled  to  pear  the

 i
 u

 :  F

 Hy  q  g  Fs  railw  4  8  ry  ra
 connection  with  the
 foodgrains  to  Kerala.

 Shri  C,  Janardhanan:  The
 zones  in  connection  with  movement
 rice  from  Andhra  and  Madras
 Kerala  are  the  Southern  Zone
 the  South  Central  Zone.  Due  40
 of  co-ordination  between  these
 sometimes  dislocations  do  occur,
 there  any  mechanism  to  co-ordinate
 these  two  zones  so  that  the  supply  of
 wagons  for  movement  of  food  ia  not
 interfered  with?

 ०8६२३

 R

 Ministry  issues

 movements
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 are  registered,  we  will  certainly  make
 wagons  available,  There  was  a  report
 in  the  Hindu,  dated  ‘15-6-67  but  the
 Central  Railway  guthorities  have  im-
 mediately  issued  a  rejoinder  which  ap-
 peared  in  the  Hindu  of  the  7th,  refut-
 ing  the  allegations  made.  So,  what  has
 appeared  in  the  Press  on  the  15th  of
 this  month  is  not  true,  to  facts.

 Shri  E.  EK.  Nayanar:  Upto  the  23rd
 of  this  month,  only  25,000  tonnes  have
 reached  Kerala  whereas  the  Central
 Government  say  they  have  allotted
 75,000  tonnes.  What  ig  the  actual  posi-
 tion  ang  is  the  incomplete  despatch
 due  to  paucity  of  railway  wagona?

 Shri  C.  M.  Peonacha:  That  is  not
 true.  As  I  was  mentioning,  35,000
 tonnes  have  moved.  The  total  quan-
 tity  that  has  to  be  moved  this  month
 is  about  62,000  tonnes.

 Shri  viewanath,  Menon:  What  is
 the  quantum  of  rice  transported  to
 Kerala  everyday  and  how  many
 wagons  are  attached  to  the  special
 trains  everyday?

 Shri  C,  2  ह...  These  are  food
 specials.  It  depends  upon  the  type  of
 wagons;  if  they  are  BCX,  the  number
 Of  wagons  would  be  less;  if  they  are
 the  ordinary  4-wheelers,  they  would
 be  a  few  more,  I  could  not  precisely
 give  the  number  of  wagons  attached
 to  each  food  special.

 Shri  Viewanatha  Menon:  What  is
 the  quantum  of  rice
 everyday?

 Shr  Tenneti  Viswanathate:  Will  the
 Minister  ensure  that  while  the  man-
 gots  of  Andhra  travel  eastwards  to-
 wards  Caicuttg  and  the  rice  of  Andhra

 Shri  Cc  M.  Poenscha;  That  ig  tzue,
 but  there  is  also  a  demand  on  the  rail-
 ways  to  move  rice  to  the  north.  It  is
 not  only  the  mangoes  of  Andhra  that
 move  northwards,  rice  also  moves
 northwards.

 Shri  P,  Venkatasubbalah:  I  would
 like  to  supplement  the  question  al-

 railway  administration  as  such,
 out  entrusting  the  work  to  the
 Corporation  or  the  Government  con-

 dent,  and  demands  of  the  State  Gov-
 ernment  of  Kerala  for  getting  rice
 from  Andhra,  s0  that  there  may  not
 be  bottlenecks  created  and  undue  de-
 lay  caused?

 Shri  c  M.  Poonacha:  The  Chief
 Operating  Superintendent  of  the  South
 Central  Railway  is  in  constant  touch
 with  the  authorities  concerned,  the
 Food  Corporation  of  India  and  the
 Andhra  State  Government,

 has  made  to  shift  rice  from  Punjab  to
 West  Bengal?

 Mr,  Deputy-Speaker:  This  is  out-
 side  the  question.

 Shri  Jyotirmoy  Basu:  If  ‘50,  the  de-
 tails  thereof?

 Shri  C.  M.  Poonacha:  I  would  re-
 quire  notice  of  this  question,

 WRITTEN  ANSWERS  TO
 is

 Production  In  Ordnance  Factories

 °725.  Shri  8.  M.  Banerjes:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Defemce  be
 pleased  to  state:

 (a)  whether  all  the  new  Ordnance
 Factories  have  starteq  production;

 (b)  whether  some  more  Ordnance
 Factories  are  proposed  to  be  estabiist-
 ed;  and

 (९)  if  so,  whant
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 The  Minister  of  State  in  the  Miuis-
 try  of  Defence  (Shri  B.  8,  Bhagat):
 (a)  Out  of  the  4  new  Ordnance  Factor-
 ies  approved  for  establishment  ef:er
 the  occurrence  of  the  Emergency  in
 962  two  have  started  producucn.
 There  are  two  more  factories,  nameiy

 New  Vehicle  Factory  at  Jabalpur  aad
 Accelerated  Freeze  Dried  (Meat)  Fac-
 tory  at  Hazratpur  near  Agra  which
 are  under  erection.

 (b)  No,  Sir.

 (e)  Does  not  arise.

 Eeport  of  the  Enquiry  Committee  on
 Small  Newspapers

 *126,  Shri  Bibhuti  Mishra:
 Shri  K,  N.  Tiwary:
 Shri  Mohan  Swarup:

 Wih  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  refer
 to  the  reply  given  to  Starred  Quest:on
 No.  7]  on  the  27th  March,  967  and
 State  further  action  taken  by  Gov:rn-
 ment  to  implement  the  recommenda-
 tions  contained  in  the  Report  ef  the
 Enquiry  Committee  on  Small  News-
 Papers?

 The  Minister  of  Infotmation  and
 Broadcasting  (Shri  K.  K.  Shah):  Thz
 Enquiry  Committee  on  Small  News-
 Papers  made  45  recommendatious  in
 their  Report.  Decisions  taken  in  .es-
 pect  of  30  were  laid  on  the  Table  of
 the  House  on  27th  March,  l967.  Deci-
 sions  in  respect  of  8]  recommendaiucus
 are  laid  on  the  Table  of  the  House
 now.  [Placed  in  Library.  See  No.
 LT-782/67].  The  remaining  34  recom-
 mendations  are  being  processed  in
 consultation  with  the  concerned  Union
 Ministries,  State  Governments,  Press
 Organisations  and  other  intercatc.

 Cantonment  Boaras

 187,  Shri  Kanwar  Lal  Gupta:
 Shri  8.  a  Vidyarthi;

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 {a)  whether  in  view  of  the  persist-
 ent  demands  for  democratic  function-
 ing-et-Gantecmment.  Beards,  Govern-
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 ment  have  since  reviewed  the  policy
 regarding  the  seats  hitherio  filicd  by
 nomination  of  Military  Officers  by  the
 nomination  of  civilians,  which  is  per- missible  under  s.ction  13  of  the  Ca-
 tonment  Act,  ‘1924;

 (b)  if  go,  the  decision  taken  in  the
 matter;  and

 (९)  if  not,  how  Government  justify
 the  nomination  of  Military  Officers  tu
 the  Board  in  the  local  administration
 when  the  Board's  jurisdiction  as  essen-
 tially  in  the  civil  area  in  cantonments
 and  the  military  Officers  are  expected
 to  be  conversant  with  the  local  civic
 necessities?

 है.
 The  Minister  of  State  in  the  Minis-

 try  of  Defence  (Shri  B.  B.  Bhagat):
 (9)  In  ‘1957,  Government  of  India,  with
 a  View  to  further  demacratise  the
 Cantonment  Administration,  decided  to
 bring  about  parity  between  the  elected
 and  nominated  members  in  all  Class  I
 and  Ciass  II  Cantonments  by  keeping
 one  of  the  nominated  seats  vacant.
 No  further  review  has  since  been
 made  in  this  respect.

 (b)  The  question  does  not  arise.

 (९)  The  jurisdiction  of  the  Canton-
 ment  Board  extends  over  the  whole
 of  Cantonment  area  for  functicns  de-
 fined  in  the  Cantonments  Act,  1924,
 Provisions  for  nomination  of  Military
 Officers  in  the  Cantonment  Board
 have  been  made  keeping  in  view  the
 nature  of  the  Cantonments  a8  military
 stations.  Government  have  already
 taken  steps  to  ensure  maximum  pussi-
 ble  participation  of  elected  members
 in  the  administration  of  civil  sreas  as
 under:

 q@)  As  pointed  out  sbove  मन
 answer  to  Clause  (a)  above,
 parity  has  been  brought  abuut
 between  elected  and  nomuinat-
 ed  members  of  the  Canton-
 ment  Board;

 (li)  The  powers  of  civil  area  cam-
 mittee  in  the  matter  of  con-
 trol  over  buildings,  issue  of
 ‘teude  licence,  etc.  have  ‘been
 ~anlarged;
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 (ili)  Assessment  Committee  geal-
 ing  with  the  assessmont  of
 house  tax  has  been  reconsti-
 tuted  with  a  majority  of  eiect-
 ed  members,  Vice
 President  of  the  Cantonment
 Board  giso  acts  as  Chairmen
 of  the  Assessment  Committee;
 and

 (iv)  During  temporary  absence  ot
 President  of  the  Canton-

 ment  Board  the  Vice-Presi-
 dent  has  been  authorised  to
 preside  over  the  meetings  of
 the  Board,

 Will  the  Minister  of  Dfence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Chinese  are  busy  round  the  cloc«  con-
 structing  and  widening  the  roads  near
 Sikkim  border;

 (b)  whether  it  is  also  a  fact  that
 reports  have  been  received  from
 Bhutan  indicating  hectic  road  building
 activities  in  the  areas  facing  North-
 Western  Bhutan;  and

 te  if  eo,  the  precautions  taken  by
 the  Government  to  meet  the  threat?

 The  Minister  of  State  in  the  Mink-
 try  of  Defence  (Shri  8,  RK.  Bhagat}:
 (a)  and  (b).  Government  have  re-
 ports  that  the  Chinese  have  been  {m-
 proving  existing  roads  and  bridges  and
 constructing  new  ofe#  across  the
 boundary  with  Sikkim  and  Bhutan.

 (c)  Such  developments  are  closely
 watched,  constantly  reviewed  and
 taken  note  of  in  cur  defence  planning.

 Written  Answers  JUNE  26,  967  Written  Answers  =  7440

 मागादों  का  पाफिततान  जले  जाता

 “730.  शी  झुन  सिह  wiifear  :
 at  ह", ह  सेवक  ane  :

 क्या  बैवेशिक-कार्य  मन्जी  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  कितने  विश्वोही  नागा  पाकिस्तान
 चले  गये  हैं;  भौर

 (@)  क्या  मृत  विदीडी  नागाशों  के
 शवों  के  पास  से  मिले  हथिया र  चीन  में  बने  हुए
 हैं  या  पाकिस्तान  में  ?

 प्रतिरशा  मंत्री  (भरी  स्वर्ण  सिंह)  :

 (*)  चूंकि  छिपे  नागा  लोग  बोरी-छिपे
 पाकिस्तान  के  साथ  लगने  वाली  हमारी  सीमा
 को  पार  कर  चले  जा।े  हैं,  इस।लए  सरकार  के
 पास  ऐसे  दो  ताग.प्रों  को  ठाव-ठं।क  संखया
 के  बारे  में  सूचना  नहीं  है  जो  पार  करके  जा
 आुके  हैं  झषवा  वापस  शा  चुके  हैं  4

 (ख)  मृत  प्रथवा  जीवित  छिपे  नागाओं
 के  जो  हथियार  मिले  हैं,  उनमें  से  प्रधिकांश
 हथियारों  पर  कोई  निशान  नहीं  हैं  झववा
 कारगर  तंग  से  मिटा  दिए  गए  हैं।

 Deportation  of  Indian  Businessmen
 from  Malawi

 731.  Shri  Bsburao  Patel:  Will  the
 Minister  of  External  Affairs  be  plaased
 to  state:
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 tion  Officer  of  the  Government  of
 Malawi,  on  26th  April,  967  and  asked
 to  leave  the  country.  They  wore
 traders  in  Malawi  and  their  names
 are:

 l,  Daud  Abul  Karim
 2.  Ibrahim  Abdul  Karim
 3.  Abdul  Gaffar  Suleman
 rs  Habib  Tayub
 5.  Alimahomeg  Abdul  Karim
 6.  Abdul  Rashid  Aboobakar
 La  Ahmed  Tayub.

 <b)  Specific  reasons  for  their  being
 declared  prohibited  immigrants  were
 not  discloseq  but  it  is  believed  that
 the  orders  were  passed  on  grounds  of
 security.

 {c)  No,  Sir,  All  the  seven  persons
 are  British  citizans,  six  of  whom  are  in
 the  Uniteq  Kingdom  and  the  seventh
 in  Hyderabad.

 (d)  Does  not  arise.

 Ceylon  Law  on  Eepatriation  of
 Indians

 ‘#732.  Shri  Sradhakar  Supakar:
 Shri  B.  N.  Shastri:
 Shri  Kabi  Ray:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  the  principal  features  of  the
 recent  legislation  by  Ceylon  regard-
 ing  the  repatriation  of  persons  of
 Indian  origin,  who  do  not  opt  for
 citizenship  of  Ceylon;

 (b)  the  number  of  persons  who  are
 and  will  be  affected  by  this  Law;  and

 (e)  whether  the  said  Act  is  in  con-

 formity
 with  the  provisions  of  the

 -BSirimova  Pact  of  i9647

 The  Deputy  Minister  in  the  Mints-
 try  of  External  Affaits  (Shri  Surendra
 Fal  Singh):  (a)  The  principal  features
 are:
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 recognised  as  citizens  of
 Ceylon  or  of  India,  together
 with  the  natural  increase  in
 that  number  in  accordance
 with  a  phased  programme.

 (il)  the  grant  of  Ceylon  citizen-
 ship  will,  as  far  as  possible,
 be  in  the  ratio  of  4:7  against
 the  number  of  such  persons  of
 Indian  origin  in  Ceylon  grant-
 ed  Indian  citizenship;

 Gii)  provision  is  made  for  certain
 administrative  measures  to
 enable  repatriation  [rom
 Ceylon  of  persons  graated
 Indian  citizenship  by  the  Gov-
 ernment  of  India.

 (9)  This  legislation  will  affect
 6,25,000  persons  in  the  Indo-Ceylon
 Agreement,  1964,

 (c)  Government  are  not  aware  of
 any  provisions  in  the  Act  which  would
 militate  against  the  prop-:r  implemen-
 tation  of  the  964  Indo-Ceylon  Agree-
 ment.

 Entry  of  U.S.  Troops  in  Demilitarised
 Zone  in  Vietnam

 *133,  Shri  ९.  K.  Nayanar:  Will  the
 Minister  of  External  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  the  Government  of
 India,  as  the  Chairman  of  the  Control
 Commission,  has  protested  against  the
 entry  of  the  U.S.  troops  into  the  de-
 rhilitarizeg  zone  in  Vietnam;  and

 (b)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Mink-
 try  of  External  Affairs  (Shri  Surendra
 Pal  Singh):  (a)  and  (b).  The  discus-
 sions  and  decisions  of  the  three  repre-
 sentatives  on  the  Internst'onal  Con-
 trol  Commission  in  Vietnam  we  treated
 as  confidential.  The  Cuinsusion  sends
 reports  of  its  activities  onry  jo  the  Co-
 Chairman  of  the  Geneva  t.onfeveace
 of  954  and  not  to  the  Gove.nment  of
 India.  We  276  not  aware  of  any  re-
 port  having  been  sent  reguding  the
 entry  of  U.S.  troops  into  the
 terized  Zone.
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 पाकिस्तान  हारा  लौगा  पर  क  कोटरियों

 (चिल  बाक्स)  का  भमिर्माण

 ©7734.  oft  हुशम  ह... द  कशृत्राय  :
 थी  शारदा  लस्द  :
 थ्बी  जि०  wo  चल्हि  :

 क्या  रक्षा  मन्ती  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कया  यह  सब  है  कि  पाकिस्तान  ने

 पु...  कसूर  के  नाले  के  साथ-साथ  वैसी  कवच
 कोर्टारयां  (लल  बाक्स)  बनाई  हैं,  जैसी  उसने
 इच्छोगिल  नहर  के  साथ-साथ  बनाई  थीं;
 और

 (ख)  यदि  हां,  तो  सरकार  की  उस  पर
 क्या  प्रतिक्रिया  है  ?

 प्रतित्या  मंजालव  में  राज्य  मंत्री  (श्री
 @o  Wo  अगत):  (क)  सरकारको  इसबात
 का  ज्ञान  है  कि  पाकिस्तान  हमारी  सीसाओों
 के  उस  पा  र  सैनिक  कार्यों  का  निर्माण  कर  रहा
 है,  और  पिल  बाक्स  बना  रहा  है  1

 (ख)  इन  सभी  अभिवृद्धिवों  को  अपनी
 रक्षा  प्राथोजनाओं  मं  ध्यान  रखा  जाता  है
 Management  of  O"dnance  Factories

 ©7235.  Shri  Hem  Baj:  Will  the  Minis-
 ter  of  Defence  be  pleased  to  state:

 (a)  the  number  of  Ordnance  Fac-
 tories  and  units  which  are  h-aded  by
 experienceg  technica]  military  per-
 sonnel  and  the  number  of  such  fac-
 tories  headed  by  civil  servants;  and

 (b)  whether  it  is  proposed  to  place
 all  the  factories  under  the  charge  of
 experienced  technical  military  person-
 nel  and  if  not,  the  reasons  ther-for?

 Whe  Minister  of  State  in  the  Minis-
 try  ‘ef  Defence  (Shri  B.  BR.  Bhagat):
 (a)  All  the  ordnance  factories  under
 the  Ministry  of  Defenc:  are  headed  by
 technically  trained  civilians.

 (b)  No,  Sir.  There  is  no  such  pro-
 Posa]  under  examination  gs  there  Is  ऑन
 ready  a  regular  service  known  as  the
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 Indian  Ordnance  Factories  Service  for
 manning  the  various  posts  in  Ordn-
 ance  Factories,

 काउमांडू-कोडारी  सड़क

 "736.  थी  yo  राव  :
 ली  रागाजलार  न्या  :

 क्या  ‘dtfreend  मन्‍्त्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  इस  झाशय
 के  समाचार  की  ओर  दिलाया  गया  है  कि
 भारतीय  लोगों  को  चीन  द्वारा  बनाई  गई
 काठमांडू-कोडारी  सड़क  का  प्रयोग  करने  से
 मना  कर  दिया  गया  है;

 (@)  क्‍या  यह  सच  है  कि  पाकिस्तान  के
 झधिकारियों  को  इस  प्रकार  उस

 सड़क  का  प्रयोग करने  से  मना  नहीं  किया
 गया;  झौर

 (ग)  यदि  हां,  तो  इस  मामले  में  सरकार
 की  क्या  प्रतिक्रिया  है?

 प्रतिरक्षा  मंत्री  (भी  स्वर्ण  fag)  :

 (क)  से  (ग).  उस  समय  जो  सूचना
 सुलभ  थी,  उसके  झाधार पर  3  जून,  967
 को  राज्य  सभा  में  ऐसे  ही  एक  सवाल  के  जवाब
 में  यह  स्पष्ट  किया  गया  था  कि  भारतीयों की
 नेपाल  में  चीनियों  द्वारा  निर्मित  काठमांडू--
 कोडारी  सड़क  पर  मुक्त  रूप  से  आाने-जातने
 दिया  जाता  था|  तब  यह  बताया  गया  था  कि
 नेपाल  सरकार  ने  बह  सड़क  धाम  जनता  के
 लिए  2  जून,  967  को  खोली थी  शौर  तब-से
 दी  भारतीय  भोग  कोई  परम्रिद  लिए  बगैर
 मुक्त  हृप  से  शान्या  सकते  ने  शौर  'चारतीयों
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 के  प्रम्तावा  श्षत्म  विवेशियों  को  उस  पर  झाने-

 आने  के  लिए  परमिट  लेने  पढ़ते  थे  1  बह  सूचना
 हमारे  राजदूतावास  से  प्राप्त  इस  सूचना  पर
 झाधारित  थी  कि  “g  जून  को  नेपाल  के  महा  -

 महिम  की  सरकार ने  अधिकृत  रूप से  यह  सूचना
 दी  थी कि  सड़क  झाम  जनता  के  लिए  खोल
 दी  गई  है।  यह  भी  बताया  गया  था  कि  भार-
 तीयों  को  छोड़  कर  तमाम  विदेशी  लोगों  को
 सड़क  पर  आने-जाने  के  लिए  बीजा  (परमिट)
 लेने  होंगे  7  भारतीयों  और  नेपालियों  को  किसी
 प्रकार  के  परमिट  की  आवश्यकता  नहीं  है  i”
 उसके  बाद  कई  भारतीय  लोग  कोई  परमिट
 लिए  धगैर  सड़फ  पर  धाए-गए  |

 लेकिन  23  जून  को  सबेरे  मेपाल  के  विदेश
 मन्त्लालय  ने  हमारे  राजदूतावास  को  जबानी
 तौर  पर  बताया  कि  सभी  गैर-नेपालियों  को,
 जिनमें  भारतीय  शामिल  हैं,  काठमांडू-कोडारी
 सड़क  पर  बारा  वीसे  से  झागे  जाने  के  लिए
 परमिट  लेने  होंगें  क्योंकि  बह  इलाका  नेपाल-
 लौन  सीमा  से  20  किलोमीटर  के  झन्दर  होने
 के  का  रण  निषिद्ध  क्षेत्र  है  1

 इस  घटना  से  सरकार  को  झाश्चर्य  हुभा
 है  क्योंकि  वह  यह  झाशा  नहीं  करती  थी  कि
 नेपाल  में  रहने  वाले  भारतीय  राष्ट्रिकों  को

 ने  पाल  में  निविड-क्षेत्रों  सहित  भीतर  के  किसी
 स्थान  पर मुक्त  रूप  से  झाने-जाने  के  उद्देश्य  से
 न्य  विदेशियों  के  साथ  बर्गीकृत  कर  दिया
 जायगा  ।  माननीय  सदस्यों  को  मालूम  होगा
 कि  हमारे  विदेशी  (संरक्षित  क्षेत्र)  भ्रादेश,
 i958  और  विदेशी  (निषिद्ध  कोन )  भादेश
 963  की  व्यवस्थाओं  के  अन्तरगत  भी  नेपाली

 राष्छिकों  के  लिए  बास  सांविधिक  छूट  देने  की
 व्यवस्था  है  जिसमें  उन्हें  इस  देश  के  'संरल्तित'
 झौर'निधिद्  क्षेत्रों  में  झाने-जाते  की  स्वतन्त्रता

 है।  हम  महामहिम  की  सरकार से  भनुरोध  कर

 रहे  हैं  कि  वह  नेपाल  में  निथिद्ध'  क्षेत्रों  को लेकर
 झपने  विनियमों  की  बकलस्थान्नों पर  किर  विदा  र
 कारे  जिससे कि कि  पा रस्‍्परििकता  के  श्ाधार  पर
 नेपाल में  भारताय  राष्ट्रिक,  1950  की  सांति

 एवं  जैसी  -की  शल्  की awerdt  के  अनुजार,
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 नेपाक्की  राष्ट्रिकों  के  साथ  समान  झधिकार
 प्राप्त  कर  सके  |

 27  मई,  967  को  चीनियों  ने  नेपाल-
 जीन  सीमा  के  तिब्बत  की  शोर
 नेपाल  के  ऋई  महत्वपूर्ण  व्यक्तियों  शौर  भर-
 बार  वालों  को  तथा  पाकिस्तान  के  राजदूत  को
 लंच  पर  भामन्तित  किया  था  |  जनसाधा रण  के
 लिए  सड़क  छोलने  से  पहले  ऐसा  उद्घाटन
 विशेष  परिस्थितियों  में  किया  गया  था  |

 जैसा  कि  पहले  कहा  गया  है,  सरकार
 की  आशा  है  कि  नेपाल  में  काठमांड-कोडारी
 तथा  झन्य  सड़कों  पर  झाने-जाने  के  मामले  में
 भारतीय  राष्ट्रिकों  को  नेपाली  साध्ट्रिकों  के
 साथ  ही  समान  अधिकार  प्राप्त  होंगे  जैसा  कि
 950  की  भारत-नेपाल  शान्ति  एबं  मैत्री

 सन्ध्रि  में  व्यवस्थित  है  a

 Eelations  with  Indoneals

 137,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  External  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  there  has  been  any  fur-
 ther  improvement  of  diplomatic  and

 ———  sions
 with  Indonesia  recent-

 (b)  if  ३0,  the  details  thereof?



 Alr  Force  Academy  of  Hyderabad

 Will  the  Minister  of  Defenee  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  set  up  an
 Academy  for  Air  Force  at  Hyderabad;
 and

 (b)  if  so,  when  it  is  likely  to  start
 functioning  and  how  will  it  aifect
 Hakimpet,  Jodhpur  and  Bangalore
 Training  Centres?

 The  Minister  of  State  in  the  Mints-
 try  of  Defence  (Shri  8,  R.  Bhagat):
 (a)  and  (b).  Yes,  Sir.  Basic  training
 at  the  Air  Force  Academy  at  Hydera-
 bad  is  expected  to  commence  from
 about  the  middle  of  1969.  When  the
 Academy  begins  to  function  fully  from
 about  the  eng  of  !97l,  it  wili  absorb
 the  training  of  pilots  at  the  interme-
 diate  stages  as  well  and  undertake  the
 training  of  navigators  ang  air  signal-
 lere  at  present  done  at  Jodhpur  and
 the  advanced  stage  of  flying  training
 on  single-engine  aircraft  done  at
 Hakimpet.  Applied  stage  (Post-com-
 mission)  flying  training  on  single-
 engine  aircraft  will  continue  at
 Hakimpet.  The  training  centre  at
 Bangalore  will  not  be  affected  in  any
 way  by  the  formation  of  the  Academy.

 Reorganisation  of  External  Affairs
 Ministry

 #739,  Shri  Rabi  Ray:  Will  the  Minis-
 ter  of  External  Affairs  be  pleated  to
 state:

 ia)  whether  there  is  any  proposal  to
 the  External  Affairs  Minis-

 try;  ang
 (b)  if  so,  the  steps  that  are  being

 taken  in  this  connection?

 Pal  Singh):  (a)  No,  Sir.
 (b)  Does  net  arise,

 Shri  J,  H.  Patel:
 Will  the  Minister  of  Defence  be

 pleased  to  state:

 (a)  the  number  of  times  Pakistan  has
 violated  Indian  air  space  since  the
 signing  of  the  Tashkent  Declaration;

 (b)  whether  protests  were  lodged
 with  the  Pakistan  Government  on
 every  occasion  when  our  air  space  was
 violated;

 (c)  whether  Pakistan  has  given  any

 eae  tations
 following  these  protests;

 (a)  whether  there  was  an  agree-
 ment  between  India  and  Pakistan  that
 combat  and  transport  air  force  air-
 crafts  of  both  countries  would  not  fly
 within  20  kilometres  of  the  inter-

 ene
 border  and  the  cease-fire

 ne?
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 Cease-Fire  Line,  except  in  the  case  of
 flights  for  providing  logistic  suppurt  to
 border  posts.

 Antl-Indian  Propagands  in  U.A.R.
 Newspapers

 m1,  Shri  M.  Amersey:
 Shri  D.  N.  Patodia:
 Shri  Virendrakumar  Shah:

 Meetha  Lal: E
 Shri  का,  L.  Sondhi:
 Shri  KE.  F.  Singh  Deo:
 Shri  P.  K.  Deo:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  any  action  has  bcen
 taken  on  his  assurante  given  to  the
 House  sometime  back  that  he  will
 take  up  with  the  U.A.R.  the  question
 of  anti-Indian  propaganda  being  con-
 ducted  in  its  newspapers;  and

 {(b)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Surendra
 Pal  singh):  (a)  and  (b).  This  matter
 was  taken  up  by  our  Ambassador  et
 Cairo  and  with  the  UAR  Ambassador
 in  New  Delhi.  The  Editor  of  the
 Paper  ‘Rose  El-Youssef’  had  alrcady
 apologised  to  our  Ambassador  and  the
 UAR  Poreign  Office  has  expressed
 regret  that  this  article  should  have
 appeared  at  all.

 Rehabilitation  of  Disabled  Jawans

 Tae,  Shri  Narendra  Singh  Mahida:
 Shri  Ramachandra  Ulaka:
 Shri  R,  E.  Sanghi:
 Shri  ghankarrao  Mane:
 Shri  H.  D.  Tulsidas:

 Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  seven
 hundred  disabled  Jawans  are  likely  to
 be  released  from  service  as  invalids;

 (७)  Sf  280,  the  details  of  the  arrange-
 tnents  made  by  the  Directorate  of  He-
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 settlement,  Ministry  of  Defence  for
 their  rehabilitation;

 {e)  whether  it  is  also  a  fact  that  the
 employers  in  the  Private  Sector  are
 not  eager  to  employ  them;  ang

 (d)  if  so,  whether  Government  pro-
 Pose  to  introduce  any  legislation  to
 assist  the  disabled  jawans  to  get  re-
 employment?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  KE.  Bhagat):
 (8)  Yes,  Sir.

 (b)  They  are  being  rehabilitated  as
 and  when  they  completz  their  medical
 treatment,  by  eilher  providing  them
 civil  jobs  commensurate  with  cheir
 qualifications,  experience  and  residual
 capacity  or  by  arranging  some  voca-
 tional  training  for  them  so  that,  on  the
 completion  of  the  training,  they  can
 earn  their  livelihood.

 (c)  This  is  true  to  some  extent,
 id)  No,  Sir.  Government  consider

 that  the  object  should  be  achieved  by
 persuasion  as  far  as  possible.

 Acquisition  of  Land  for  Defence  Use
 in  Jorhat

 143,  Shri  K.  Barua:  Will  the  Minis-
 ter  of  Defence  be  pleased  to  state:

 (a)  whether  the  people  from  Naosa-
 lia  and  Hazari  villages  in  Jorhat  sub-
 division  hag  to  part  with  their  lands
 intluding  homestead  lands  for  defence
 use;

 (b)  if  so,  the  number  of  them  who
 have  not  yet  received  compensation
 including  shifting  costs  and  the
 reasons  for  the  delay;

 (c)  whether  Government  had  agreed
 to  pay  shifting  allowance  to  the  peo-
 Ple  hefore  they  vacated  their  hearths
 and  homes  but  the  authorities  have
 not  implemented  the  orders;  and

 (d)  whether  Government  are  aware
 that  the  Army  authorities  occupied  the
 lands  without  any  acquisition  or  re:
 quisition  notice?  ae
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 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  R.  Bhagat):
 (a)  to  (०).  Statement  indicating  the
 lands  acquireg  or  requisitioned  and
 the  position  regarding  payment  of
 compensation  therefor  is  placeg  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  Ne.  LT-783/67].  As  will  be
 seen  therefrom,  Rs.  4000  remain  to  be
 disbursed  by  the  Collector  to  about
 five  persons  in  respect  of  the  land  ac-
 quired  for  extension  of  Runway,  while
 the  assessment  of  compensation  includ-
 ing  shifting  cost  in  respect  of  the  land
 requisitioned  for  an  Air  Force  pro-
 ject  in  966  has  still  to  be  made  by
 the  Competent  Authority  pending
 which  assessment  60  per  cent  of  the
 likely  compensation  has  been  gisburs-
 ed  ‘on  account’.

 (d)  All  the  occupations  have  been
 covered  by  appropriate  authority.  No
 land  has  been  occupied  unautho-
 risedly.

 Reply  to  the  Protest  Note  sent  to
 Israe]

 #744,  Shri  Bhogendra  Jha:
 Shri  Vasudevan  Nair:
 Shri  Atam  Das:
 Shri  Prakash  Vir  Shastri:
 Shri  Arjun  Singh  Bhadoria:
 Shri  Ram  Avtar  Sharma:
 Shri  Y.  S.  Kushwah:
 Dr.  Surya  Prakash  Puri:
 Shri  Shiv  Kumar  Shastri:
 Shri  Narendra  Singh  Mahida:
 Shri  Hem  Barua:
 Shri  Samar  Guha:
 Shri  Kameshwar  Singh:
 Shri  Virendtakumar  Shab:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  India  has  received  any
 reply  to  its  Protest  Note  to  the  Gov-
 ernment  of  Israel  over  the  killing  of
 {ndian  soldiers  by  the  Israeli  Forces
 in  the  Gaza  strip  during  the  recent
 Israeli-Arab  hostilities  in  the  area;
 and

 (b)  if  so,  the  contents  thereof?  .
 The  Deputy  Minister  in  the  Minis-

 try  of  External  Affairs  (Shri  Surendra
 Pal  Singh):  ta)  Yes,  Sir

 JUNE  26,  967

 ‘Pal  Singh):  (a)  and  (b).
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 (b)  The  Goverment  of  Israel  has  ex-
 presseq  its  regrets  at  the  casualties
 caused  but  disavows  responsibility  tor
 the  deliberate  infliction  of  casualties.
 We  are  not  satisfied  with  this  disavo-
 wal  of  Israel’s  responsibility  and  after
 investigations  which  are  in  progress
 have  been  completed,  an  appropriate
 reply  will  be  sent  to  the  Israeli  Gov-
 ernment.

 Assets  of  Indians  in  African  Countries

 8745,  Shri  Jyotirmoy  Basu:
 Shri  P.  Gopalan:
 Shri  E.  K.  Nayanar:
 Shri  Ganesh  Ghosh:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  the  total  value  of  assets  owned
 by  the  Indians  in  the  African  countr-
 ies;  and

 (b)  the  details  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Surendra

 Information
 in  regard  to  assets  owned  by  Indians
 in  African  countries  must  necessarily
 be  very  rough  estimates,  In  some
 cases  the  information  concerned  is
 wholly  unascertainable.  Assets,  speci-
 fically,  of  Indian  citizens  in  these  coun-
 tries  cannot  be  stated  separately  but
 these  would  be  negligible.  Such
 broad  estimates  as  may  be  attempted,
 would  apply  generally  to  all  persons
 of  Indian  origin.  Most  of  these  are
 U.K.  citizens  and  some  have  taken  out
 local  citizenship  of  the  countries  con-
 cerned.

 According  to  our  information,  assets
 owned  by  such  persons  range  from
 approximately  £  million  to  reughly
 £20  million  in  some  countries  where
 there  are  large  populations  of  persons
 of  Indian  origin.

 Looking  after  of  U.A.R.  Interests  in
 U.S.A,  and  U.K.

 7746,  Shri  Atam  Das:  Will  the
 Minister  of  External  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 U.A.R.  Government  have  requested
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 the  Government  of  India  to  look  after
 her  interests  in  U.S.A.  end  U.K.;  and

 (b)  if  so,  the  details  thereof  and  tne
 assistance  rendereq  by  the  Govern-
 ment  of  India  in  this  regard?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Surendra
 Pal  Singh):  (a)  and  (b).  The  U.A.R.
 Government  has  requested  the  Gov-
 ernment  of  India  to  look  after  its
 interests  in  the  U.S.A.  India  has
 agreed  to  do  this  in  accordance  with
 the  established  procedures  in  this  जन
 gard.

 एक  झामरीकी  पणिका  हारर  प्रकाशित  मायचित्र

 +  747.  ली  चदायन्त  सिंह  शुंशबाह  :
 क्या  बैदेशिक-कार्प  मन्द्र  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क]  क्या  यह  सच  है  कि  एक  अमरीकी
 पत्चिका  (नेशनल  जियोग्राफीकल  मँगनीज)
 द्वारा  अपने  जनवरी  .907  के  अंक  भें  प्रका-
 शित  एक  मानचित्र  में  काशमीर  को  पाकिस्तान
 के  एक  हिस्से  के  रूप  में  दिखाया  गया  है;

 दख)  यदि  हां,  तो  इस  पर  सरकार  ने
 क्या  कार्यवाही  की  है;

 (ग)  बयो  यह  पत्रिका  पहले  भो  इसी
 प्रकार  से  भारत-विरोधी  सामग्री  प्रकाशित

 करती  रही  है;  भौर

 पच)  ऐसे  भारत-विरोधी  प्रकाशनों  के

 बारे  में  प्रमतेका  सरकार  का  क्या  दृष्टिकोफ

 है?

 ‘@afew-ert  मंभालय  में.  उप-मंत्री

 जी  सुरेशाबाल  सिह)  =  (क)  जी  हां  in  जिस

 स्  घौर  नक्स  क्य  प्रश्न  भे  जिक  किया

 गया  है;  बह  सरकार
 ने  देख  लिए  हैं  r

 (a)  नेशनल  ज्योग्रेफिक  मेगजीन  में

 समय-समय  पर  जो  1... ३  षछ्पे  हैं,  उतमें  भारत के
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 जम्मू  तथा  कण्मीर  राज्य  के  सही  संवंधानिक
 भौर  राजनैतिक  दर्जे  का  ब्यान  नहीं  स्वा  गया
 है  ।  उन्हें  समय-समय  पर  सही  स्थिति  बताई
 गई  है  ताकि  हें  इस  बात  के  लिए  राजी  किया
 जा  सके  कि  थे  श्रपती  पत्रिका  में  सहूं  नक्शे
 प्रकाशित  करें  ।  लिकिन  पत्िया  ते  अपनी  स्थिति
 को  ज्यों  का  नवों  रखा  है  ।

 (ग)  उनकी  प्रकाशिस  सामग्रो  हमें
 कभो-कभी  गलत  आर  हमारे  हितों  के  विरुद्ध
 मालम  हुई  है  ।

 (4)  असराधा  सरकार  को  प्राइबेट
 सस्थाओं  के  प्रकाशनी  पर  कार्रवाई  करने  का
 अधिकार  नहं:  है

 Indian  Embassy  at  Peking

 748,  Shri  P.  N,  Solanki:
 Shri  M.  L.  Sondhi:
 Shri  Meghrajji:
 Shri  s.  EK.  Tapuriah:

 Will  the  Minister  of  External  Affairs
 be  pleascd  to  state:

 (a)  the  total  number  of  Indian  per-
 sonnel  in  the  Indian  Embassy  at
 Peking;

 (b)  the  number  of  members  of  the
 Indian  Mission  who  have  their  fumil-
 ies  with  them;

 (c)  the  expenditure  incurred  on  gun
 Peking  Embassy  establishment  annual-
 ly;  and

 (d)  the  total  number  of  Chinese  per-
 sonnel  in  the  Chinese  Embassy  at
 New  Delhi  ang  whether  they  also  have
 their  families  here?

 The  Deputy  Minister  tn  the  Mints-
 try  of  External  Affairs  (Shri  Surendra
 Pal  Singh):  (a)  63.

 {b)  38.

 (ce)  Rs.  11,87,200.

 (9)  o  There  ts  no  Chinese  family.
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 Leave  Concession  te  Industrial
 Employees

 ©7490,  Shri  8.  का,  Banerjee:
 Shri  Madho  Limaye:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  q  fact  that  the
 unanimous  recommendation  of  the
 Second  Pay  Commission  regarding
 leave  concession  to  the  Industrial  em-
 ployees  in  the  Defence  Establishments
 have  not  yet  been  implemented;

 (b)  if  so,  the  reasons  for  this  abnor-
 ma]  delay;  and

 (ce)  the  steps  taken  by  Government
 in  this  regard?

 The  Minister  of  Defence  (Shti
 Swaran  Singh):  (a)  to  (c).  The  re-
 commendations  of  the  Second  Pay
 Commission  regarding  leave  to  the  In-
 dustrial  employees  in  Defence  Estab-
 lishments,  except  that  relating  to
 “Earned  leave”  have  since  been  im-
 plemented.  As  regards  the  recom-
 mendation  relating  to  “earned  leavc”,
 it  was  decided  by  Government  in  960
 that  it  sheulg  be  placed  before  the
 National  Council  of  the  Joint  Consul-
 tative  Machinery  as  it  involved  a
 general  issue.  The  recommendation
 will  be  considered  by  the  National
 Council  in  due  course.

 एूमरजेंती  कमीशन  प्राप्त  क्रधिकारियों  की

 पुननिमुक्ति
 *750.  करी  सिद्धेश्वर  बताव:

 की  हुकम  सद  कुबाय:
 श्री  राम  सिंह  शमरवयालः
 थी  स०  भोग  बनजों:
 ली  श्चु  लिमयेः

 बयां  रक्षा  मनन्‍ती  7  अप्रैल,  967  के

 झतल्प-सूचना  प्रश्त  संख्या  8  के  उत्तर  के  सम्बन्ध
 में  यह  बताने  की  कृपा  करेंगे  कि  उन  अधि-
 कारियों हो  न्य  रोजगार  देने  के  लिये  अब  तक
 कया  कार्यवाही  की  गई  है  जिन्हें  1962-62
 में  एमरजेंसती  कमीशन  दिया  गया  था  शरर  जिन्हें
 ह... ह  सेजा  मक्ति  के  नोटिस  दिये  गये  हैं  ?
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 प्रतिरणा  जंत्री  (भी  स्थर्भ  सिह)!  भणिल
 भारतोय  झौर  केम्दोप  सेवाप्रों  में  सुरक्षण  के  भत्ति-

 रिक्त  कि  जिन  के  लिए  भर्वी  qe  dhe  tre  die
 द्वारा  की  जाती  है,  सोमा  सुरक्षा  सेना  तथा  झम्य
 केन्द्रीय  पोलोस  दलों  में  नियुगित  के  लिये
 24  8  भफसरों को  पेशकश  की  गई  है,  जो  इस

 वर्ष  विमुक्त  होने  दाले  हैं  -  ई०  सी०  झोज०
 क्री  कुछ  संब्या  के  एंन०  सी०  सी०  राज्य  सर-
 कारों  के  विभागों  ौर  'राजकीम  क्षेत्र  के  कुछ
 उपक्रपों  में  भी खपाएं  जाने  की  आशा  है।  कुक्त
 श्रफसरों  को  निजी  क्षेत्र  में  लगाने  के  लिए  भी
 प्रधास  किए  जा  रहे  हैं  ।

 Underground  Drainage  in  Dethi  Cantt.
 3574.  Shri  Kanwar  Lal  Gupta:

 Shri  R.  8.  Vidyarthi:
 Will  the  Minister  of  Defence  be

 pleased  to  state:
 (छ)  the  present  position  regarding

 the  scheme  to  construct  underground
 drainage  in  Delhi  Cantonment;

 (b)  the  approximate  cost  of  the
 scheme;

 (९)  whether  the  proposed  scheme  in-
 cludes  the  civil  areas  of  Sadar  Bazar,
 Gopi  Nath  Bazar  and  certain  villages;
 and

 (d)  the  reasons  for  not  implement-
 ing  the  scheme  so  far?

 The  Minister  of  State  in  the  Ministry
 of  Defence  (Shri  B.  EH.  Bhagat):  (a)
 Detailed  planning  and  survey  of  the
 water  borne  sewage  scheme  at  Dethi
 Cantonment  is  being  carried  out  dur-

 (b)  Rs,  337.97  lakhs.

 ६९)  The  proposed  scheme  includes
 the  Civil  Area  of  Sadar  Bazar,  8
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 accepted  in  principle,  and  it  is  propos-
 ed  to  consider  the  matter  further  aa
 soon  as  the  report  of  the  detailed
 planning  and  aurvey  is  available.

 हिन्दी  समाचार  बुलेटिन

 3877.  भी  रामबषमा  बीरप्पा  :  क्‍या

 सुचना  झौर  प्रतारण  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  झाकाशवाणी  के  समायार  विभाग
 से  कितने  हिन्दी  समाचार  बलेटिन  प्रसारित
 किये  जा  रहे  हैं;  भौर

 प्)  जिन  केन्द्रों  से  इन्हें  रिले  किया
 जाता  है,  उनके  नाम  क्या  हैं  ?

 सुचना  धीर  प्रतारण  मंत्री  पी  के०  क े०
 शाह)  :  (क)  समाचार  विभाग  द्वारा  हिन्दी  में

 कुल  मिलाकर  ia  समाचार  बलेटिन  तैयार
 किए  जाते  हैं  ।  इनमें  से  9  बुलेटिन  देश  के  लिए
 केन्द्रोय  रूप  से  प्रसारित  किए  जाते  हैं  1  शेप

 5  में  से  एक  बुलेटिन  दिल्ली  केन्द्र  से  क्षेत्रीय
 प्रसारण  में,  एक  टेलोविज़न  से  श्लौर  तोन
 विदेशों  के  लिए  प्रसारित  किये  जाते  हैं  V

 (@)  देश  के  लिए  केन्द्रीय  कप  से  प्रसा-
 रित  किए  जाने  वाले  हिन्दी  समाचार  बुलेटिनों
 में  से  एक  या  प्रधिक  बुलेटिन  झ्ाकाश्वाणी  के
 दिल्लो,  लखतऊ,  अलाहाबाद,  पटना,  रांची,
 जलंध र,  जयपुर,  शिमला,  भोपाल,  इन्दोर,
 अथुरा,  बम्बई,  नागपुर,  पूना,  अहमदाबाद,
 राजकोट,  पणजी,  भुज,  मद्रास,  तिदचो,
 विवेनाम,  कालोकट,  हैदराबाद,  विजयवाड़ा,
 बंगलौर,  धारवाड़,  कलकत्ता,  कटक,  गौहाटी,
 कुतियांग,  कोहिमा,  इम्फाल,  श्वीनगर,  जम्मू,
 चोदे  ब्लेयर  केत्दा  हारा  रिले  किए  जते  हैं  ।
 बक  हिन्दी  भ्रायो  क्षत्रो  के  केन्द्र  इन  में  से
 अधिकांश  बुशेटियों  को  रिले  करते  हैं,  प्रहिन्दी
 आदी  क्षेत्रों  के  केक  कम  से  कम  एक  बुलेटिन
 झबश्य  फ्ल  करते  हैं  ।
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 प्राक्ाशवाणी  के  कलाकारों  हारा  my
 air

 3578.  oft  रामजसा  बीरप्पा  :  क्या

 सूचना  भोर  प्रसारण  मन्ती  5  जून,  !५७7  के
 ग्रतारंकित  प्रश्न  संध्या  वर  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  झ्राकाशवाणी  की  स्टाफ
 आटिस्ट  एसोसिएशन  द्वारा  प्रस्तुत  ह. द  गये
 झापन  पर  इस  बोच  कोई  निर्णय  कर  लिया  गया
 है;  और

 (ख)  यदि  नहीं,  तो  उस  पर  अन्तिम
 निर्णय  करने  में  कितना  समय  लगने  की  सम्भा-
 बना  है  ?

 सूचना  झौर  प्रसारण  संत्री  (शी  Bo  ro

 जाह)  :  (क)  और  (ल).  मामला  अभी
 विचाराधीन  है  1  बयोंकि  खर्चे  भोर  सम्भावित
 प्रतिक्रियाओं  का  पक्‍्र्ययन  करना  है;  अत:
 अन्तिम  निर्णय  लेने  में  कुछ  समय  लगेगा  |
 यद्यपि  शीघ्र  निर्णय  लेने  के  लिए  पूरी  कोशिश
 की  जा  रही  है,  तो  भो  यह  नहीं  कहा  जा  सकता
 कि  दसमें  कितना  समय  लगेगा  4

 India-Portugal  Relations

 3579,  Shri  Shinkre:  Will  the  Minis-
 ter  of  External  Affairs  be  pleused  to
 state:

 (a)  whether  there  has  been  any  dm-
 provement  in  the  relationship  between
 India  and  Portugal  after  India-Pakis-
 tan  war;

 (b)  whether  any  prominent  ‘Western
 country  approached  his  Ministry  re-
 cently  suggesting  high-level  talks  bet-
 ween  them  for  the  resumption  of  nor-
 mal  diplomatic  relations;  and

 (९)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Defence  (Shri
 Swaran  Singh):  (a)  to  (e).  No,  Sir.
 Does  not  arise.



 Recruitment  of  Geans  in  Army,  Navy
 and  Alr  Force

 ह

 3580,  Shri  Shinkre:  Wil!  the  Minis-
 ter  of  Defence  be  pleased  to  state:

 (a)  the  community-wise  number  of
 Goang  recrulteq  in  Goa  for  Army,
 Navy  and  Air  Force,  respectively,
 since  independence  of  that  Territory;

 (9)  the  number  of  Goans  who  could
 not  satisfy  the  rules  ang  regulations
 of  recruitment  regarding  chest,  height
 and  weight:

 (९)  whether  Government  are  satis-
 fied  with  the  progress  of  recruitment
 campaign  in  Goa;  and

 {dy  if  not,  the  steps  Government
 propose  to  take  to  boost  the  campaign
 for  large-scale  recruitments?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  8,  R.  Bhagat):  (a)
 to  (d).  Recruitment  from  Goa  has
 been  made  to  the  Armed  Forces  from
 all  communities  and  has  been  satis-
 factory.  It  is  not  in  public  interest
 to  disclose  the  actual  number  of  per-
 sons  recruited.  Separate  statistics  in
 respect  of  those  who  coulg  not  satisfy
 the  prescribed  physical  standards  are
 not  maintained.

 Territorial]  Army  Centre  In  Goa

 358i.  Shri  Shinkre:  Will  the  Minister
 of  Defence  be  pleased  to  state:

 (a)  whether  there  is  any  Territorial
 Army  Centre  in  Goa;

 (b>)  the  extent  of  response,  so  far,
 from  Government  servants  and  other
 civilians,  to  get  themselves  recruited
 in  the  Territorial  Army;  and

 (c)  if  the  reply  to  part  (a)  above  be
 in  the  negative,  whether  Government
 Propose  to  formulate  any  scheme  to
 expand  the  Territorial  Army  in  the
 Union  Territory  of  Goa,  Daman  ard
 Diu,  specially  in  Goa,  where  all  types
 of  training  facilities  are  available?

 The  Minister  of  State  in  the  Minle-
 try  of  Defence  (Shri  B.  B.  Bhagat):
 (a)  No,  Sir.
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 (b)  Does  not  arise.
 (९)  There  is  no  proposal:  at  present

 to  formulate  any  scheme  to  extend  the
 Territorial  Army  to  the  Union  Terri-
 tory  of  Goa,  Daman  and  Diu.

 शौगगर  हवाई  श्रह्ा
 3582.  भी  सिड्धेशवर  weve:  गया

 रक्षा  मन्त्री  यह  बताने  की  पा  कटी  कि  :

 (बः)  क्यों  श्रीनगर  हवाई  अड्डे  को
 सदाचल  अइडा  बनाने  ब  लिये  कोई  कार्य-
 क्रम  जैयार  विःया  गया  है;  और

 (@)  गसरदि  हा,  ता  उसका  अयोग  क्‍या  है
 शौर  च्झ्ने  पर  कितना  धन  स्वय  होगा  ?

 प्रतिरक्षा  मंत्रालय  में  राज्य  मंत्री  दमी
 We  Wo  भगत)  :  (क)  घोर  खि),  श्रीनगर
 हवाई  1.1] अ  को  सभ!  मौनमों  के  लिए  उपयुवत
 बनाने  के  लिए  ल्निन  उपाय  किए  जा  रहे  है  ।
 ऐसा  हवाई  अडडे  में  लेडिग  और  झन्य  सहास्य
 अंगों  मे  सुधार  करके  किया  जा  रहा  है  !  चूकि
 निर्माण  कार्य  प्रगतिशील  है,  अन्तरमस्त  कुल  खर्च
 बता  पाना  सम्भव  नहीं  है

 Science  Advisery  Committes

 3585.  Shri  D.  C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  Government  have  been
 urged  upon  for  a  substantial  reorgani-
 sation  of  the  Science  Advisory  Com-
 mittee  of  the  Union  Government  both
 as  regards  its  composition  and  func-
 tions  so  as  to  include  among  ite  mem-
 bers  economists,  social  scientists  and
 experts  in  the  fields  of  industry  and
 management,  to  serve  a  useful  pur-
 Pose;  and

 (b)  ig  so,  the  reaction  of  Govern-
 ment  thereto?

 Atomic  Energy
 Gandhi):  (a)  and  (७),  The  Education
 Commission  (1964-06)  headed  by  Dr.
 D.  8.  Kothari  has  made  some  recom-
 mendations  in  regard  to  the  reorgank-
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 sation  of  the  Scientific  Advisory  Cam-
 mittee  to  the  Cabinet.  Dr.  Kothari
 has  also  referred  to  this  subject  in  his
 Founder  Memorial  Lecture  delivered
 on  Apri]  26,  1967,  at  the  Shri  Ram
 Institute  for  Industrial  Research,  This
 question  is  being  examined,

 Prime  Minister's  Secretariat

 2584.  Shri  Bibhuti  Mishra:
 Shri  K.  N.  Tiwary:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  the  expenditure  incurred  on  the
 Prime  Minister's  Secretariat  in  985
 and  1966;  and

 (b)  whether  Government  contem-
 plate  to  reduce  the  expenditure  fur-
 ther?

 Gandhi);  (a)  The  expenditure  on  the
 Prime  Minister's  Secretariat  for  the
 years  1965-66  and  1966-67  was  as  fol-
 lows:—

 i965-66  Rs,  5,39,9i0°7
 1966-67  Rs.  18,22,290'24

 (b)  Every  effort  is  made  to  effect
 economies  wherever  possible.

 Weather  Broadcast

 3585.  Shri  Bibhat!  Mishra:
 Shri  हे,  N.  Tiwary:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  whether  adequate  arrangements
 have  been  made  from  June  to  Novem-
 ber,  967  for  daily  broadcasting  in
 various  State  languages  about  wea-
 ther  conditions  well  in  advance  so  that
 Kisans  may  start  their  cultivation  on
 the  basis  of  forecasts;  and

 tb)  if  so,  the  details  thereof?

 ‘The  Minister  of  Information  and
 (Shri  EK.  K.  Shab):  (a)

 (b)  The  Director  General,  Meteoro-
 logy  and  the  various  regional  offices
 of  the  Meteorclogical  Department  sup-
 ply  these  bulletins  regularly  to  ali
 All  India  Redio  stations.  Arrangements
 for  this  purpose  already  exist.

 Will  the  Minister  of  External  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  367  on  the
 3rd  April,  967  and  state:

 (a)  whether  the  report  of  the  Kar-
 nali  Hydro-Electric  Project  in  Nepal
 sent  by  the  Government  of  Nepal  to
 the  Government  of  India  has  been
 studied;  and

 (b)  if  so,  the  details  of  the  report
 and  the  action  taken  thereon?

 The  Minister  of  Defence  (Shri
 Swaran  Singh):  (a)  The  report  is  still
 under  study.

 (b)  Does  not  arise.

 Replies  to  the  letters  of  M.Ps,
 by  Ministers

 3587.  Dr.  Karni  Singh:
 Shrimati  Nirlep  Kaur:

 Will  the  Prime  Minister  be  pleased
 to  state  the  reasons  for  the  letters
 from  Members  of  Parliament  to
 various  Ministers  being  replied  to  by
 Private  Secretaries  which  is  a  de-
 parture  from  the  practice  that  pre-
 yvailed  during  Prime  Minister  Nehru’s
 time  when  communications  from
 Members  of  Parliament  were  replied
 to  by  the  Ministers  themselves  in-
 cluding  the  Prime  Minister  himself?



 बजट)  cases  interim  replies  are  sent  by
 officials.

 विदेशों  में  प्रधार

 3588.  थ्यी  प्रकाशबीर  क्षास्‍त्रीः  क्‍या
 @ifee-ert  salt  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  विदेशों में  भारत  के  दृष्टिकोण  को
 सबल  बनाने  के  उद्दश्य  से  लोक  लेखा  समिति
 हारा  विदेशों  में  प्रभार  के  सम्बन्ध  भें  पहले
 दिये  गये  सुझावों  को  कहां  तक  कार्य  रूप  दिया

 गया  है;

 (=)  क्‍या  देश  तथा  विदेशों  के  कुछ
 महत्वपूर्ण  समाचार  पतों  ते भी  इस  मसले  पर
 टिप्पणी की  है;  जौर

 (ग)  मदि  हां,  तो  विदेशों  में  हमारी
 ब्रणार  व्यवस्था  कब्  तक  अधिक  प्रभावी  तथा

 छद्देश्यपूर्ण  बनाई  जायेगी  ?

 अतिरखा  मंत्री  प्बी  स्थर्ण  सिह)  =  (क)
 टेलीपिटर  प्रणाली  का  विस्तार  विदेश-स्थित
 कई  झौर  भारतीय  मिशनों  में  कर  दिया  गया

 है,  रंगीन  समाचार-चित्रों  शौर  to  बी०
 फिल्मों  का  उत्पादन  बढ़ा  दिया  गया  है,  भार-
 तौय  सूचना  सेवा  के  अतिरिक्त  एकांश  स्थापित
 कर  दि  गए  हैं  प्रौर  सार्वजनिक  लेखा  समिति
 की  न्य  सिफारिशों  पर  झनल  किया  जा  रहा
 tr

 2  जी  हां  1

 प्रचार  कार्य  का  सुधार  करमे  तथा  उसे  झबिक
 प्रभावकारी  शौर  उद्देश्यपूर्ण  बनाने  की  निरन्तर
 कोशिशें  की  जा  रही  हैं  ।
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 Manehar  Lehia:
 .  =  i  Formandest

 ‘Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  from  the
 union  of  employees  of  the  MIG  Fac-
 tory  at  Ozar,  Nasik;

 )  if  eo,  the  main  demands
 grievances  of  the  workers;  and

 (c)  the  steps  taken  by  Government
 to  arrive  at  a  settlement  with  the  em-
 ployees?

 and

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  B.  Bhagat):
 (a)  Hindustan  Aeronautics  Limited
 had  received  a  representation  from
 the  Hindustan  Aeronautics  (Nasik)
 Employees’  Union  in  November  1986,

 (b)  and  (c).  A  statement  giving  the
 required  information  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 ary.  See  No,  LT-783|67]

 (b)  whether  it  is  also  a  fact  that
 these  problems  have  increased  mani-
 fold  after  the  Independence  of  India
 and  emergence  of  freedom  in  those
 countries  where  Indiang  are  living;

 (९)  the  details  of  the  steps  taken  to
 solve  these  problems;  and

 (d)  whether  any  concrete  steps  have
 also  been  taken  for  the  orderly  re-
 turn  of  the  Indians  from  abroad  and
 for  their  rehabilitation?

 The  Minister  of  Defence  (Shri
 Singh):  (a)  There  is  no  such

 inten n  at  present.

 (b)  After  the  independence  o¢  those
 countries  where  persons  of  Indian
 origin  are  living,  there  has  been  same
 increase  in  the  problems  affecting  such
 persons,

 (c)  and  (a).  Steps  taken  to  solve
 these  problems  vary  from  country  to
 country  and  according  to  the  particu-
 lar  nature  of  the  problem.  Every  pos-
 sible  step  is  being  taken  as  and  when
 problems  arise,  for  an  amicable  settle-
 ment,  and  where  necessary  by  nego-
 tiations  with  the  country  concerned.

 For  instance,  in  the  case  of  Ceylon,
 the  Government  of  India  and  Ceylon
 entered  into  an  Agreement  in  4888
 under  which  stateless  persons  of
 fridian  origin  in  Ceylon  would  be
 granted  the  citizenship  of  Ceylon  or

 patriation  to  India.  In  the  case  of
 Burma,  arrangements  have  been  made
 to  bring  the  repatriates  to  Indian  as
 and  when  the  need  arose.

 Government  hag  provided  assistance
 and  facilities  under  various  schemes
 for  rehabilitation  of  these  repatriates,
 e.g.  loans  for  smal]  trade  and  busi-

 educationa]  facilities  for  children,  etc.

 समाचार  भारती  के  त्िघे  देवनागरी  का

 हर-मुदक  (डेलीविटर)

 3592.  भी  हुकम  गाद  कसबा  :
 शमी  राम  सिह  अ्रयरयाल  :
 थनी  यशावन्त  सिंह  कुदाबाह  :

 कया  सुचना  शौर  भसारण  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  हिन्दी  परिषद्‌
 के  महामंत्री  ने उनके  संत्रालय  से  प्रार्थना  की  है
 कि  समाचार  भारती  के  उपयोग  के  लबे
 देवदागरी  का  एक  दूर-मुदक  (aeifxec)
 छगाया  जाये;
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 (छल)  यदि  हां,  ती  इत  सम्बन्ध  में  क्या
 भ्रगति  हुई  है;  भौर

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण
 ?

 सूचना  झौर  प्रसारण  मंत्री  (aft के०  के०
 झाह)  :  (कफ)  जी,  हां  t

 (ख)  भौर  (ग).  समाचार  भारती  ने
 मैससे  हिन्दुस्तान  टेंलीपिन्टर  लि०,  मद्रास  को
 50  देवनागरी  पेज  माइल  टेंलीप्रिन्टर
 अशीनों  का  झईंर  दिया  है  |  जब  तक  ये
 भशीनें  प्राप्त  नहीं  हो  जाती,  तब  तक  के  लिये,
 झंतारिम  रूप  से,  डाकता  रविभाग  ने  समाचार
 भारती  को  4  टेंप-माडल  देवनागरी  टेंलीभिन्टर
 झौर  20  रोमन  कुंजी  पटल  युक्‍त  पेज-माडल

 टेंलीपिन्टर पट्टे  पर  दिये  हुए  हैं।  समाचा र  भारती
 से  डाक-तार  विभाग  को  दो  देवनागरी
 मशीर्ने  लौटा  दी  हैं  क्योंकि  वें  ठीक  काम  नहीं
 कर  रही  थीं  ।

 राष्ट्रीय  चाज  सेना  बल

 3593.  श्यी  झलुभ  सिह  मवौरिया  :
 लकी  राज  सेवक  थावय  :

 क्या  रक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  उनके  मन्ाल  ने  उत्तर  प्रदेश
 सरकार  की  राष्ट्रीय  छात्र  सेना-दल  के  अवर
 झ्रधिकारियों  (अंडर  भ्ाफिसर)  तथा  साजेंट
 मेजर  इंस्ट्रक्टरों  के  पद  समाप्त  करने  का  कोई
 निदेश  दिया  गया  है;  और

 (ण)  यदि  हां,  तो  इन  पदों  को  समाप्त
 करने  के  क्या  कारण  हैं  ?

 प्रतिरक्षा  मंत्रालय  में  राज्य  मंत्री

 (भी  ao  रा०  भगत)  (क)  भौर  (ल).
 963  में  एन०  सी०  सी०  के  भ्रसार  के

 कलस्मदप  प्रशिक्षकों  के  स्थानों  को  पूर्ति  के  लिए
 नियमित  सेना  से  विवर्ग  की  अ्रप्राप्यता  को  बूर
 करने  के  जिये  बिल्कुल  झस्थायी  रूप  से
 सार्जेट  मेजर  प्रशिक्षकों  शौर  स्‍प्क्‍रण्डर  झाफिसर
 अ्रशिक्षकों  के  तौर  पर  केडिट  अशिक्षकों  को
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 नियुक्त  किया  गया  था  |  भियमित  सेना
 सैविवर्गे  की  प्राप्यता  में  तब  से  सुधार  हमा  &
 ौर  जहां  तक  सेना  के  लिये  एन०  सौ०  सी०
 में  जे०  सी०  झोज०  झौर  एन०  सी०  आोज०
 की  प्रशिक्षण  कार्यों  के लिये  उपलभ्य  करने  की
 स्थिति  में  है,  केडिट  प्रशिक्षक  उत्तर  प्रदेश  में
 तथा  भन्यत्न  बदले  जा  रहे  हैं,  जैसा  कि  पहले
 मन्तव्य  था  |

 Protest  by  African  students  against
 screening  of  film  “The  Naked  Prey”
 3  Shri  Umanath:

 Shri  Ganesh  Ghosh:
 Shri  Mohammad  Ismail:
 Shri  B.  K.  Modak:
 Shri  Bhagaban  Das:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  whether  some  African  students
 demonstrated  in  Bombay,  Madras,
 Caleutta  and  Poona  in

 Fs
 of

 Theatres  in  protest  against  screen-

 noe
 an  American  film  “The  Naked

 (b)  whether  Government  are  of
 the  opinion  that  the  film  runs  down
 the  Africans;  and

 (९)  if  so,  whether  Government  pro-
 pose  to  ban  the  film  in  view  of  the
 sentiments  of  the  African  students?

 The  Minister  of  Information  ané

 and  a  notice
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 representation  has  since  been  receiv-
 ed  from  the  importers  of  the  film  and
 is  under  examination.

 Diplomatic  Posts
 ‘3595,  Shri  8.  R.  Damani:  Will  the

 Minister  of  External  Affairs  be  pleased
 to  state

 (a)  the  diplomatic  posts  hela  =  at
 present  by  (i)  Members  of  the  Indian
 Administrative  Service  (ii)  persons

 wah
 to  the  Indian  Foreign  Ser-

 vice,  (iii)  retired  hands  including
 judges,  I.C.S.  Officers,  and  (iv)  per-
 sons  from  public  life;  and

 (b)  the  date  of  appointment  to  the
 diplomatic  posts  held  by  them  at  pre-
 sent?

 The  Minister  of  Defence  (Shri
 Swaran  Singh):

 (a)  (i)—LAS  Officers  5
 —ICS,  not  belonging  to  IS  5

 (ii)  # 0]
 (iii)  5
 div)  6

 (b)  The  information  is  given  ir  the
 two  statements  laid  on  the  Tabie  of
 the  House.  [Placed  in  Library.  See
 No,  LT-784/67).
 News  Broadcast  regarding  arrest  of

 students  in  Srinagar
 2596.  Shri  Bal  Raj  Madhok:

 Shri  Hardayal  Devgun:
 Will  the  Minister  of  Information

 and  Broadcasting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 All  India  Radio,  Delhi  broadcast  a
 false  news  item  on  the  26th  March,
 3967  in  its  6.l5  p.m.  bulletin,  which
 wag  relayed  by  the  All  India  Radio,

 (s)  whether  it  is  2  fact  that  .  the
 Presa  Gespatches  regarding  the  above
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 agitation  are  being  suppressed  and
 censored  at  Srinagar?

 The  Minister  of  Information  and
 Broadcasting  (Shri  EK  E.  Shah):  (a)
 to  (c).  On  26th  March,  967  All  India
 Radio,  Delhi,  broadcast  a  news  item
 in  its  Kashmiri  bulletin  at  6.5  p.m.
 (which  was  relayed  from  Srinagar)
 as  follows:

 “The  Kashmir  Government  has
 released  on  bail  four  University
 students  who  were  taken  into  cus-

 missions  to  the  State  Medical  Col-
 lege.”

 Thig  wag  baseq  on  a  Press  Trust
 of  India  message  which  read  as
 under

 “The  Kashmir  Government  has  or-
 dered  the  release  on  bail  of  four
 University  Students  who  were  taken
 into  custody  last  evening.”

 “The  students  had  gone  on  an
 indefinite  hunger  strike  the  day
 before  as  a  protest  against  what
 they  called  ‘discriminatory  policy’

 a  admission  to  the  medioal  col-

 Apparently  the  discrepancy  im
 omitting  the  word  ‘ordered’  in  the
 news  bulletin  was  gn  error  in  edit-
 ing  which  is  regretted.  It  has  now
 been  ascertained  that  some  of  the
 arrested  persons  had  not  been  actu-
 ally  released  on  26th  March,  1967.

 Denial  of  passporis  to  AITUC
 Representatives

 Will  the  Minister  of  Extermal
 Affairs  be  pleased  to  state:—

 (a)  whether  some  ALT.UC.  re
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 (b)  Lf  so,  the  names  of  the  repre-
 sentatives  and  the  purpose  of  their
 visits  abroad;  and

 (c)  the  reasong  for  refusing  pass-
 port  facilities  to  them?

 Th,  Minster  of  Defence  (Shri
 Swaran  Singh):  (a)  to  (c).  The  in-
 formation  is  being  collected  and  will
 be  placed  on  the  Table  of  the  House.

 (b)  if  so,  the  total  number  of  per-
 sons  who  were  denied  passports?

 The  Minister  of  Defence  (Shri
 Swaran  Singh):  (a)  and  (b).  ‘Yes,
 Sir.  Passport  facilities  were  refused
 to  only  one  person  as  proceedings

 wae
 pending  against  him  in  a  court

 law.

 जारत  में  बने  जिमानों  के  लिये  मलेशिया  को
 TT

 3599.  Wt  हुकम  अन्य  हच्वाय  :

 की  रामसिह  स्रपरवाल  :

 (क)  क्या  यह  सच  है  कि  सरकार  ने
 अलेशिया  को  भारत  में  बने  सैनिक  विमान
 ‘Oth é fat के  लिये  ऋण  देने  का  निर्भय  किया  है;

 (ण)  यदि  हां,  ती  feet  राशि  का
 जाय  लिया  जावेधा  भौर  किन  शर्तों  १९  ह. ७
 दिया  जावेगा;  शोर

 ca ~

 JUNE  26,  967  ‘jaa

 (+)  इससे  कितती  विदेशी  =  मुक्त
 कमाई  जायेगी  ?

 प्रतिरला  मंत्रालय  भें  राज्य  मंत्री

 पी  ब०  रा०  जगत)  :  (कफ)  जी  नहीं।

 (ल)  और  (ग).  प्रश्त नहीं  उठते।

 दक्षिण  प्रह्ीका  में  रंभ-मेद  को  नीति

 3600.  थी  सिद्धेक्यर  प्रताद  :
 की  जाहि  रंजन  :

 क्या  जबैदेझिक-कार्थ  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  संयुक्त  राष्ट्र  संघ  ने  दक्षिण  प्रफीका
 तथा  दक्षिण-परश्चिम  प्रफ़ीका  में  “रंग-भेद''
 की  तीति  को  समाप्त  करने  के  लिये  क्‍या
 कार्यवाही  की  है  तथा  इसके  परिणामस्वरूप
 इस  समस्या  को  कहां  तक  हल  किया  जा
 सका  है;

 (@)  इस  मामले  में  संयुक्त  राष्ट्र  का
 और  क्या  कार्यवाही  करने  का  विचार  है;
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 (ग)  फीकी  एशियाई  देशों  का  इस
 मामले  में  क्‍या  कार्यवाही  करने  का  विचार
 है?

 शतिरका  मंत्री  (ली  स्वर्ण  लिह)  :

 (क)  संयूक्‍त  राष्ट्र  महासभा  i946  से
 शेकर  ह 4  तक  रंगमेद  की  निम्वा  करते  हुए
 लगभग  हर  साल  प्रस्ताव  पास  करती  भाई  है।
 962  में  उच्चते एक  प्रस्ताव पास  किया  जिसमें
 उसने  धोषणां  की  कि  रंगनेद  से  प्रंतर्राष्ट्रीय
 शांति  जौर  सुरक्षा  को  लतरा  पैदा  हुआ  है
 सौर  राष्ट्र  ने  सदस्य-राज्यों से  पनुरोध
 किया  |  में  निम्नलिखित  उपांग  बंर्ें  :
 दक्षिण  झफीकां  सरकार  से  राजनयिक  सम्बन्ध

 कं;

 ह्  ्य  प्

 काने

 Sees
 ore
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 दक्षिण  अफ्रीका  के  समाम  हवाई  जहाजों  को
 उतरने  शौर  गुजरते  की  सुविधाएं  देने  से
 इनकार  कर  दें  ।  उसमें  सुरक्षा  परिषद्‌  से

 अनुरीध  किया  कि  वह  समुचित  उपाय  बरते,
 जिनमें  प्रतिबंध  लगाना  शामिल  है,  ताकि
 वक्षिण  अफीक  महासभा  के  प्रस्तावों  का
 पालन  करें  i96s  में  महासभा  ते  एक
 और  प्रस्ताव  पास  किया  जिसमें  अन्य  बातों  के
 साथ-साथ  रंगरभेद  से  पीड़ित  लोगों  तथा  उनके

 या  रवारों  की  सहायता  के  लिये  संयुक्त  राष्ट्र
 डड्स्ट  फंड  की  स्थापना  की  गई  णखा  ही  एक
 प्रस्ताव  i966  में  फिर  पास  किया  गया  t
 यक्षिण  भफीका  ने  अब  तक  अपनी  रंगभेद  की
 नीतियों को  नहीं  बदला  है  t

 दक्षिण  भ्रफीका  की  सरका र  दक्षिण  पश्चिम
 अफ़ीका  में  रंगभेद  की  जो  नीति  बरत  रही  है,
 उसकी  भी  इन  भस्तावों  में  निन्दा  की  गई  1

 (ख)  और  (ग).  यह  कहता  सम्भव
 नहीं  है  कि  संयुक्त  राष्ट्र  या  एफ़ो-एशियाई  देश

 स  मामले  में  जागें  क्या  कदम  उठायेंगें।

 लस्ते  रेडियो  qt  निर्माण

 ‘3601.  भी  बहाराज  सिह  भारती  :
 जया  रहा  मंत्री  यह  बताने की  कृपा  करेंगे कि  :

 (क)  सस्ते  रेडियों  बनाने  में  कितनी
 अगति  हुई  है;

 1६0  क्‍या  सरकार  ने  सस्ते  रेडियो  बमाने
 के  लिये  सरकारी  क्षेत्र  में  एक  कारणामा
 स्थापित  करने  का  निर्णय  किया  है;

 (ग)  यदि  हां  तो  सस्ते  रेडियो  जनता
 को  प्रनुमाततः  किस  मुल्य  पर  मिलेंगे;
 और

 (थं)  का  त  योजना  में  उक्त  रेडियो
 के  सिये  पर्याप्त  संख्या  में  सस्ती  बाईं  बैटरी

 _बैभोर्षि  की  बौजना  भी  शामित  है  ?

 wre  due  में  ‘er  मंत्री

 (are
 चयन  चत)  :  (क)  रेडियो  रितीपरों

 के  भिर्माण  के  लिये  सभी  नवसत्थापित  क्षमता
 की  75  प्रतिशत  केवल  सीडियम  बेव  भौर
 मीडियम  तथा  चार्ट  बेव  सम्मिलित  कम
 कीमत  के  रेडियो  सेटों  के  उत्पादन  के  लिये
 प्रयुक्त की  जानी  है।  कम  कीमत  के  सेंट  बाजार
 में  भाने शुक  हो  गये  हैं  भौर  बड़ी  ह्ब्या  में
 प्राप्त हो  जायेंगे  जभी  स्वीकृत की  गई  गई
 क्षमता  उत्पादन  शुरू  कर  देगी  ;

 (0 0 |  जी  नहीं  ।

 (म)  प्रश्न  नहीं  उठता  ।

 (घ)  प्रश्न  नहीं  उठता  |
 Engine  for  HF-24  Aircraft  Designed

 (b)  if  so,  whether  the  engine
 given  a  trial  and  all  requisite  facili-

 ras  No,  Sir.
 (b)  and  (c).  Do  not  arise.

 सूचना  dic  प्रतारण  कार्य  के  लिये  राज्यों करो
 सहायता

 3603.  थी  भहाराज  सिंह  भारती  :
 क्या  कूजना  बीर  असारण  मंत्री  यह  बंताने को
 कुपा  करेंगे कि  :

 (क)  राज्यों  को  च्बें
 द्  । शीर  सारण  के  लिये  फिल्मों  सहायक ।

 का  विचार  है;  का
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 (ख)  क्‍या  सरकार  को  पता  है  कि
 सितव्ययिता  की  दृष्टि  &  कुछ  राज्यों  में  सूचना
 विभागों  की  गतिविधियों  में  कमी  की  जा
 रही  है;  भौर

 (4)  बदि  हां,  तो  क्‍या  सरकार  का
 विचार  चन  राज्यों  की  सूचना  सम्बन्धी
 गतिविधियों  में  कटोती  किये  जाने  के  कारण

 उनके  झनुदानों में  कमी  करने  का  है  ?

 शूचन  बर  प्रसारण मंत्री  (भी के०  Ho
 शाह)  :  (क)  राज्य  सरकारों  को  दी  जाने
 वाली  भ्राधिक  सहायता  की  वर्तमान  व्यवस्था  के
 अन्तर्गत  सूचना  और  प्रसारण  मंत्रालय  राज्य
 सरकारों  को  उन  पंचायती  रेडियो  सैटों  को
 खरीदने  के  लिये  जो  “सामुदायिक  अवण
 योजना  के  भन्तगंत  खरीद  कर  देहाती  क्षेत्रों  में
 लगाये  जाते  हैं  वाधिक  अनावत्ती  भन॒दान
 देता  है  ।  यह  भनुदान  सेट  की  कीसत  का
 So  प्रतिशत  होता  है  परन्तु  इसकी  झ्धिकतम
 सीमा  i25  रुपये  प्रति  सेट  है  |  इन  रेडियो
 लेटो  की  देख-रेख  का  सारा  बर्थ  सम्बन्धित
 राज्य  सरकारें  उठाती  हैं  ।  इस  प्रयोजन  के
 लिये  केन्द्रीय  बजटों  में  इकमुश्त  चाधिक

 व्यवस्था की  जाती  है।  1967-68 के बजट में के  बजट  में
 इसके  लिये  30  लाख  रुपये  की  व्यवस्था है  t
 झब  तक  दी  गई  ऐसी  सहायता को  उसी  भाधार
 पर  आगे  भी  जारी  रखने  का  विचार  है  7

 (@)  सरकार  ने  इस  प्रकार  के समाचार
 अखबारों  में  पढ़ें  हैं।  उतर  प्रदेश  सरकार  ने

 यहू  सूचित  किया  है  कि  यांगों  में  काफ़ी  लोगों

 के  पास  झपने  रेडियो  भौर  ट्रांजिस्टर  सेट  होने
 के  कारण  सामुदायिक  श्रवण  योजना  की

 न  लेते  का  निर्भय  किया  है।  किन्तु  राज्य  सरकार
 को  यह  शिखा जा  रहा  है  कि  बह  इस  योजना  में
 आय  लेते  रहने  के  लिये  सहमत हो  जायें  |

 (ग)  कपर  पु)  में  स्पष्ट  हनी  गई

 थिति  को  देखते हुए  क  नहीं  उ्ता 1,

 Written  Answers
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 पकपजास्थ  छोड़ने  का  उपकरण

 3604.  थमी  महाराज  सिह  भारती  :

 ह्
 रक्षा  मंत्री  यह  बताने  की  क्रपा  करेंगे

 (क)  क्‍या  सरकार  को  पता  है  कि
 झमरीका  सरकार  ने  बिल्कुल  सही  मिशाने  पर
 तथा  प्रकाश  की  गति  से  जाने  वाले  प्रक्षोपणास्स
 छोड़ने  के  एक  उपकरण  का  आविष्कार
 किया  है;

 (ल)  यदि  हां  तो  क्या  सरकार ते  चीन
 की  झोर  से  झाणविक  तथा  भ्रक्षेपणास्त्र  के

 बढ़ते  हुए  संभावित खतरे  को  देखते हुए  इस
 उपकरण  के  बारे  में  विस्तृत  जानकारी  प्राप्त
 करने  का  प्रयत्न  किया  है;  भौर

 (9)  भारत  में  इस  उपकरण  को  बमाने
 के  भार्ग  में  क्या  क्‍या  झाधिक,  राजनैतिक  तथा
 नैतिक  बाधाएं  हैं  ?

 अतिरक्षा  मंत्रालय  भें  शाज्य  मंत्री  (sft
 Wo  Te  भगत)  :  (क)  इस  विषय  में  सरकार

 को  कोई  पक्‍की  सूचना  प्राप्य  नहीं है  ।

 (@)  तथा  (ग).  प्रश्न  नहीं  उठ्ते  ।

 (a)  whether  it  is  a  fact  that  Am-
 bala  M.E.S,  Workers’  Union
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 letter  from  the  MES  Workers’  Union
 (Area  Committee),  Ambala,  dated
 (27-4-1967  containing  inter-alic  a  deci-
 sion  that  in  case  the  imsue  of  field
 service  concessions  for  MES  emplo-
 yees  was  not  favourably  considered,
 all  such  employees  of  the  Punjab  area
 woulg  resort  to  a  pay  strike  for  a
 fortnight  in  the  month  of  June  7967
 and  that  the  salaries  of  the  month  of
 May  1967  would  not  be  accepted  on
 the  pay  days  of  June  asa  sign  of
 protest.

 (b)  The  claims  preferred  under  the
 relevant  Government  orders  were  not
 passed  in  Audit,  having  regard  to  the
 fact  that  MES  persons  employed  at

 orders,  formed  a  part  of  static  for-
 mation  and,  according  to  the  general
 policy  of  the  Government,  field  service
 concessions  are  not  admissible  to
 employees  of  static  formations  irres-
 pective  of  their  locations.  The  matter
 had,  therefore,  to  be  re-examined  in
 detail  and  a  fresh  Government  sanc-
 tion  was  issued  on  the  22nd  June  967
 to  meet  the  audit  objections  and  ito
 clarify  the  decision  of  Government,

 Constitution  of  Armed  Forces  Service

 3606.  Shrt  Onkar  Lal  Berwa:
 Shri  Onkar  Singh:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 constitute  an  Armed  Forces  Ser-

 vice;  and
 cy

 (b)  ig  30,  the  details  thereof?

 Written  Answers  7488.

 Passports  for  U.K.
 Shri  Ramachandra  Ulaks:
 Shri  Dhuleshwar  Moeens:
 Shri  Heerji  Bhai:
 Shri  K.  Pradhani:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  the  number  of  passports  issued.
 for  the  United  Kingdom  during  the
 last  three  months;

 (b)  the  number  of  applications  re-
 ceived  during  the  above  period;  and

 (९)  the  number  of  applications  re-
 jected  during  the  same  period?

 The  Minister  of  Defence  (Shri
 Swaran  Singh):  (a)  The  number  of
 passports  issued  for  U.K.  during  the
 last  three  months  is  ‘13226;  while  548
 applications  are  being  processed.

 (b)  The  number  of  applicationg  re-

 rim  Ma
 the  period  in  questions.

 13775.

 (c)  One  application  has  been  re-
 jected  during  the  period.

 (a)  whether  there  is  any  fresh  re-
 patriation  of  Indians  from  Burma
 since  April,  1967;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Defence

 Swaran  Singh):  (a)  and  (b).
 Indian  nationals  have  been  repatriat-
 ed  by  air  during  April  and  May,  1967,
 There  has  been  no  repatriation  by-
 sea  since  the  end  of  1968.

 (Shri
 350
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 ratio  of  the  aggregate  time  allotted  to
 A.I.R.  staff  artistes  and  that  allotted
 to  guest  artistes  in  the  ‘music  pro-
 grammes  of  the  All  India  Radio  dur-
 ing  1964-65,  1965-66  and  1966-67?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  The
 time  and  labour  involved  in  the  col-
 lection  of  the  information  asked  for
 will  not  be  commensurate  with  the
 results  to  be  achieved.

 Ratio  between  [Eapenditure  on
 Broadcasting  Staff  and  Broad-

 casting  Programme

 3610.  Shrimati  Lakshmikanthamma:
 “Will  the  Minister  of  Information  and
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 Broadcasting  be  pleased  to  state:

 (a)  the  amount  spent  on  the  salaries
 and  allowances  of  broadcasting  staff
 and  broadcasting  programmes  respec-
 tively  during  the  years  1964-65,  1965-
 66  and  1966-67;

 (b)  the  reasonable  ratio  as  between
 the  above  items;  and

 (c)  in  case  this  reasonable  ratio
 does  not  obtain  as  above,  what  steps
 Government  contemplate  to  bring
 about  the  radio?  ४

 The  Minister  of  Iinformation  and
 Broadcasting  (Shri  K,  K.  Shah):  (a)

 (a)  Expenditure  en  Actuals  Actuals  Final  grant*  Remarks
 I964-65  I965-66  I966-67

 “Actuals
 (i)  Broadcasting  Staff  —-2,63,05;65I  —-3,03,76,205  3:45;67;000  for  1966-67

 (ii)  Broadcasting  ‘1512577,587,  1,42532;976  7956,  04,300  haVe  not
 programmes  been  comp-

 iled  by
 Audit  yet.

 “Broadcasting  Staff”  includes  besides
 6  Programme  Staff,  the  Pay  and
 allowances  of  Engineering,  adminis-
 trative,  clerical  staff  and  class  IV
 personnel.  Expenditure  on  Broad-
 casting  programmes  includes  expendi-
 ture  on  fees  of  staff  artists,  casual
 artists  etc.

 (00)  It  is  not  possible  to  prescribe
 any  ratio  between  expenditure  on  the
 salaries  of  broadcasting  staff  and
 broadcasting  programmes,  because  it

 -depends  upon  the  availability  of  talent
 within  the  organisation  and  the  talent
 required  to  be  booked  from  outside.

 (c)  Does  not  arise.

 Broadeasting  Time

 36ll.  Shrimati  Lakshmikanthamma:
 “Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 aggregate  broadcasting  time  has.been
 eut  down*by  tke  All  India  Radio

 wrecently;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  anticipated  affect  of  these
 cuts  on  the  overall  popularity  of  the
 A.LR.?

 The  Minister  Of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Soviet  Film  Festival

 3612.  Shri  Ram  Charan:  Will  the
 Minister  of  Information  and  Broad-
 easting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  Soviet
 Film  Festival  was  organised  with
 effect  from  the  i9th  May,  ‘1967;

 (b)  if  so,  the  total  expenditure
 incurred;

 (c)  the  number  ot
 gates;  and

 invitees  /dele-

 (d)  the  number  of  offteials  of  the
 Ministry  and  the  number  of  officers
 belonging  to  other  Media  Units  who
 attended  the  Festival?
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 भोजपुरी  कार्यकम  का  प्रसारण

 36L3.  oft  मृरपुंजय  प्रसाद  :  क्या  सूचना
 और  प्नार  मंत्री  22  मई  i967  के
 झतारांकित  बन  संख्या  29  के  उत्तर  के
 अम्बन्ध  में  यह  बताने  को  कृपा  करेंगे कि  :

 (क)  क्या  झ्राकाशवाणी  के  पटना  केन्द्र
 सै  यह  भागा  की  जाती  है  कि  वह  उत्तर  प्रदेश

 Written  Answers  7492

 quen wie  प्रतारण  जंभी  (वी  @o  to

 झाह)  (*)  पटना  कन्द,  सिवाय  छोटानागपुर
 प्रभाग  (दक्षिण  बिहार)  के,  जो  रांची
 जोन  के  झन्दर  धाता  हूँ,  समस्त  बिहार
 के  लिये  प्रसारण  करता  है  |  पटना  केन्द्र  हें
 प्रसारित  कार्यक्रम  उत्तर  प्रदेश  के  पूर्वी  जिसों

 मध्य  प्रदेश  के  कुछ  भागों  घौर  नेपाल  की  तराई
 में  भी  विस्तृत  रूप  &  ुने  जाते  हैं  ।

 (ल)  भोजपुरी  पश्चिम  भौर  उत्तर-
 पश्चिम  बिहार  तथा  पूर्वी  उत्तर  प्रदेश  की
 बोली  है  |  इसके  भतिरिकत  मैथिली  भौर

 मगही  बोलियां  भी  उत्तर,  उत्तर-पूर्व  भौर

 मण्य  बिहार  में  बोली  जाती  हैं  1

 (ग)  जी  नहीं।

 Election  of  Canteen  Committee,  C.0.D.
 of  Delhi

 ‘3614,  Shri  8.  M.  Banerjee:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (c)  when  the  elections  are  proposed
 to  be  held?

 र  ie  it

 ह ुमनस त्
 ् !  |  :  |
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 cop.  Cooperative  Stores,  ह. उ  Cantt.
 ‘S615.  Shri  s.  M.  Banerjee:

 Madhn  Limaye:
 Will  the  Minister  of  Defence  be

 pleased  to  state:

 (a)  whether  elections  of  the  New
 C.O.D.  Cooperative  Store,  Delhi
 Cantonment  have  not  yet  been  held;

 (b)  if  so,  the  reasons  therefor;
 (e)  whether  the  Accounts  of  the

 said  Cooperative  Stores  have  not  been
 audited;  and

 (a)  if  so,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  ER.  Bhagat):
 (a)  and  (b).  The  elections  could  not
 be  held,  as  scheduled,  as  the  state-
 ment  of  audited  accounts  and  the
 audit  report  were  not  received  from
 the  auditors  in  time.  The  elections
 have  since  been  held  on  the  th  June,
 1967.

 (९)  The  accounts  have  since  been
 audited.

 (d)  Does  not  arise.
 Works  of  the  Late  Jawzharial  Nehru

 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  Government  have
 taken  in  hand  the  publication  of  the
 collected  works  of  the  late  Jawahar-
 lal  Nehru;

 (by  if  so,  the  works  that  are  being
 published,  and  how  many  volumes  of
 them  gre  expected  to  be  published;

 (c)  whether  any  royalty  on  these
 publications  is  to  be  paid;  and

 (dd)  if  80,  to  whom?
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 (9)  The  proposal  is.  to  publish  the
 writings,  speeches

 lal  Nehru  under  the  series  “Collected
 Works  of  Jawaharlal  Nehru”.  The
 complete  works  are  expected  to  be
 published  in  about  40  volumes,

 (c)  and  (d).  The  whole  question  is
 still  under  examination.

 Asian  Security  Conference

 ‘3617.  Shri  Jyotirmoy  Basu:
 Shri  Sidheshwar  Prasad:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (2)  the  names  of  the  Members  of
 the  Indian  contingent  which  attended
 the  recent  Asian  Security  Conference
 held  in  Delhi  under  the  joint  auspices
 of  the  Institute  of  Strategic  Studies
 and  the  Indian  Council  of  World
 Affairs  along  with  their  destgnations;

 (b)  whether  his  Ministry  contribut-~
 ed  towards  the  expenditure  for  hold-
 ing  this  top-secret  non-official  con-
 ference;

 (e)  whether  classified  information
 regarding  our  defence  capabilities
 were  disclosed  to  Western  and  pro-
 Western  foreign  Delegates  and  Obser-
 vers  and  also  their  Indian  contacts;
 and

 (d)  whether  any  Indian  citizen  wita
 earlier  training  in  M.I.T.  Centre  for
 International  Studies  and  Pentagon
 Strategic  Studies  Working  Groups  was
 associated  with  the  organisation  of  this
 conference?

 [Placed  in  Library.  8०8  No.  ‘LTT
 67).

 (b)  No,  Sir.

 (७)  Bo,  Six,
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 (d)  We  are  not  aware  whether  any
 of  the  participants  had  such  earlier
 training.

 शेपाल  में  भारत-विरोधी  मचार

 3618.  थी  fac  wo  fag  :
 शी  प्रारवानन्य  :
 शी  हकम  न्य  कखबाय  :

 क्या  बैदेशिक-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत-नेपाल
 के  सम्बन्धों  को  बिगाड़ने  के  लिये  नेपाल  के

 कुछ  लोग  सक्रिय  रूप  से  भारत-विरोधी  प्रचार
 कर  रहे  हैं;  शौर

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में
 सरकार  ने  क्‍या  कार्यवाही  की  है  ?

 प्रतिरक्षा  मंत्री  ी  स्वर्ण  सिह)  :

 (क)  जी  हां  ।  चीम  झौर  पाछिस्तान  से
 निकट  सम्बन्ध  रखने  वाले  दल  इस  तरह  को
 कार्रवाइयां  कर  रहे  हैं  t  नेपाल-स्थित  चीनी
 राजदूताबास  ने  भारत-विरोधी  फिल्में  दिखाकर
 तथा  अपने  भधिकृत  बुलेटिनों  शौर  भाषणों  में
 भारत  शौर  भारत  के  विभिन्न  नेताओं  का
 झपमानजनक  उल्लेख  करके  भारत-विरोधी
 असार  किया  है  |

 (ख)  भारत-नेपांस  सम्बन्धों  की  नींव
 न्फ्क्की  हैं  भौर  इस  तरह  की  कोशिशों
 पर  कोई  खास  चिंतित  नहीं  है  1  छपी  हुई
 सामग्रो  के  रूप  में  खुल्लम-खुल्ला  की  जाने
 वाली  कार्रवाइयों  का  बराबर  अंडन  किया
 जाता  है  ।  जहां  तक  नेपाल-स्थित  चीनी

 राजदूतावास  की  ख़ास-खांस  भारत-विरोधी
 कार्रवाइयों  का  सवाल  है  भारत  सरकार  ने
 नेषाल  सरकार  का  ध्यान  इन  अनुचित  बातों
 की  और  आकर्षित  किया  है  और  5  भई,
 1967  को  नेपाल  सरकार  के  समक्ष  विरोध

 प्रकट  किया  है  1  भारत  सरकार  को  भरोसा  है
 कि  नेपाल  के  महासहिम  की  सरकार  नेपाल  में

 बिदेशी  मिशनों  को  भारत  के  खिलाफ़  शत्रुता-
 पूर्ण  प्रचार  करने  की  इजाजत  नहीं  देगी,
 आासकर  इन  मिशनों  के  भधिकृत  बुलेटिनों  में

 अथवा  उतकी  किसी  झन्य  सरकारी  गति-
 विधिमों  में  ।

 कांठमांडू  में  चीनी  राजदूताबास  ने
 7  जुन  967  को  काठमांडू  में  गोचर  हवाई
 भ्  पर  भारत-बिरोधी  श्रदर्शन  किया  1
 चीनियों  द्वारा  झसभ्य,  प्रराजनयिकः  और

 बर्बर  रीति  से  व्यवहार  करने  का  यह  नवीनतम
 उदाहरण  है  जो  कि  पीकिंग  में  हमारे  राज-

 दूताबास  के  झ्रधिकारियों  के  प्रति  किये  गये
 व्यवहार  में  बहुत-ही  स्पष्ट  रीति  से  अभिव्यकत

 हुआ  है  7  is  जून  i967  को  नेपाल-स्थित
 हमारे  राजदूतावास  ने  नेपाल-स्थित  चीनी

 राजदूतावास  द्वारा  भारत  के  प्रति--जोकि
 नेपाल  का  मित्र  देश  है--किये  गये  शलूव्त्‌
 व्यवहार  के  इस  प्रदर्शन  के  ख़िलाफ़  नेपाल  के

 महामहिस  की  सरकार  से  विरोध  प्रकट  किया।

 ऐसा  समज्ञा  जाता  है  कि  नेपाल  के  भहामहिस
 की  सरकार  ने,  जिसे  यह  जानकर  बड़ा  झाशचर्य

 हुआ  यथा,  काठमांडू  हवाई  1 4  पर  इस  तरह
 की  घटनाओं  को  रोकने  के  लिये  कदम  उठाये

 हैँ
 नेपाल  के  साथ  भारत  के  गहरे,  विविध

 शौर  मैल्नीपण  संबंधों  के  संदर्भ  में,  हम  WE
 महसूस  करते  हैं  कि  कुछ  अमित्र  देशों  द्वारा
 कभी-कभी  उकसाई  गई  झामक  घटताओों  के

 बावजूद,  नेपाल  के  लोग  झौर  विशेषकर,
 नेषाल  के  महामहिम  की  सरकार  नेपाल  में
 भारत  के  शत्रु  देशों  द्वारा  ऐसे  भनुचित  भौर

 शरारतपूर्ण  व्यवहार  का  समर्थन  नहीं  करेगी
 या  उनका  हौसला  नहीं  बढ़ायेगी  t

 कभी-कभी  नेपाल  के  कुछ  अखबारों  में
 भारत  के  बारे  में  गलत  बालें  देखने  में  भाई  हैं  I
 विभिन्न  प्रश्नों  पर  पभ्रपनती  नीति  का  समुचित
 प्रचार  करने  से  और  समझा-जुझाकर  अबा-
 सम्भव  इनका  प्रतिकार  करना  ही  होता  है  1

 पृथ्वीयंज  हवाई  छाड्टा  (उत्तर  अचा)

 3619  भी  शायेदचर  :  क्‍या  रहा
 अंती  यह  बताने  को  क्रपा  श्रेंते  कि  :

 (क)  उत्तर  प्रदेश  में.  पृष्दीगंज
 (प्रतापगढ़)  हवाई  अड्डा]  कब  से  प्रयोग  नहीं
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 3626,  शनी  मुस्युजप  प्रसाद  :
 शमी  कार्तिक  आोराझों  :
 थ्भी  ह्ादि  रंजन  :
 शी  धस्मीकि  चौधरी  :
 शी  म०  Wo  यादव  3

 क्या  प्रणान  मंत्री  5  जून,  967  के  तारा-
 'कित  प्रश्न  संख्या  27:  के  उत्तर  के  सम्बन्ध
 में  यह  बताने  की  कृपा  करेंगे  क्रि  :

 (क)  कया  दुलर्भ  तथा  पुरानी  मुद्राओं
 तथा  सिक्कों  का  मूल्य  उन  में  छगाई  गई  धातु
 के  तोल  के  अनुसार  निर्धारित  किया  जाता
 है  अथवा  उन  के  महत्व  तथा  दुलर्भता  के
 झाधार  पर;

 (ख)  क्‍या  ताबें  के  दुलर्भ  तथा  पुराने
 सिनकों  का  मूल्य  तांबें  के तोल  के  भाधार  पर
 निर्धारित  किया  जायेगा;

 (ग)  यदि  नहीं,  तो  किन  कारणों  से
 यह  कहा  गया  था  कि  सोने  के  सिक्के  उनमें
 लगाये  गये  सोने  के  मुल्य  ले  भ्रधिक  मुल्य  पर
 बैचे  गये  हैं;

 (घ)  जब  थे  सिक्के  ये  चे  जति  हैं  तो  उन
 में  लगे  हुये  सोने का  मूल्य  सोने  के  भन्तर्राष्ट्रीय
 मूल्य  के  अनुसार  कितना  होता  है  भौर  वे

 किस  मूल्य  पर  बेचे  गये  हैं  ।

 (=)  क्या  उन  सिक्कों  की  बिक्री
 करने  से  पहले  उन  सिक्कों  के  बेचे  आने  की
 सूचना  उन  लोगों  को,  जो  ऐसे  सिक्कों  का

 व्यापार  करते  हैं  तथा  सिक्कों का  संग्रह  करने

 याले  लोगों  तथा  संग्रहालयों को  दी  जाती
 है।  शौर

 (च)  यदि  हां,  तो  उनका  देशवार
 “ब्यौरा  बया है ?

 weer  बंती  सथा  चु  झक्ति  हअंभी
 (athe  इच्बिरा  भांधी)  :  (क)  तथा
 (जा).  पुराते  खिककों  का,  चाहे  थे  किसी  भी

 धातु  के  हों,  मूल्यांकन  न  केवल  उनमें
 धातु  के  भ्राधार  पर  बल्कि  उनकी  बुनेगा
 झौर  एतिहासिक  महत्व  को  श्वान  में  ग्या
 कर  किया  जाता  है  ।

 (ग)  तथा  (घ).  एसा  यह  बताने
 के  लिये  कहां  गया  था  कि  सिक्कों  को  बेचने
 से,उनमें  लगे  सोन ेके  उस  समय  के  धन्तर्राप्ट्रीय
 मूल्य  से  ज्यादा  रकम  प्राप्त  हुई  |  उस  समय

 सोने  का  अन्तर्राष्ट्रीय भाव  लगभग  5  पये

 4098  प्रति  ग्राम  था  ।  लगभग  66i.8  प्राम
 वजन  के  i03  सिके  प्रमरीका  भें  527
 डालर  (6,875  पये  अथवा  लगभग
 20  रुपये  40 पैसे  प्रति  ग्राम)  में  बेचे  सये,

 और  327.9  ग्राम  भार  के  \a7a
 feat  ब्रिटन  में  803  पीष्ड  (10,840
 रुपये  अथवा  लगभग  8  रुपये  20  पैसे  प्रति
 ग्राम)  में  बच्चे  गये  ।

 (28)  तथा  (3).  सष्ट्रीय  रक्षा
 कोष  की  कार्यकारिणी  समिति  के  निर्णय के
 अनुसार  'बिज्रय  की  व्यवस्था  अमरीका  तथा
 ब्रिटेल  में  हमारे  दूतावासों  हारा  की  गई  झौर
 झधिक  से  अधिक  प्राप्त  पेशकश  स्वीकार  की
 गई  ।  वांछित  ब्यौरा  यहां  उपलब्ध  नहीं
 है  1

 (a)  whether  it  is  a  fact  that  a  senior
 member  of  the  Indian  Cabinet  is  leay-
 ing  for  USA.  to  take  pert  in  the
 Security  Council's  deliberations;  and

 (b)  if  so,  the  name  of  the  Minister?

 The  Minister  of  Defence  (Shri
 Swartn  Singh):  (a)  and  (b).  The
 Minister  of  Excternal  Affairs,



 Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  the  number  of  Cantonments  in
 the  country  whose  civie  administre-

 (c)  if  not,  the  reasons  therefor?

 ‘The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  BR,  Bhagat):
 (a)  62,  Sir,

 (b)  There  is  no  such  proposal  under
 eonsideration  of  Government.

 (c)  Cantonment  Boards  serve  a  use-
 ful  purpose,  and  it  is  proposed  to
 continue  them  jnter  clia  for  the  follow~-
 ing  reasons:

 (i)  Cantonments  are  really  mili-

 (iii)

 (iv)

 hands  are  full  and  it  may  not
 be  possible  for  them  to
 undertake  any  further  finan-
 cial  commitments.  The  then
 State  Government  of  Bombay,
 who  were  requested  to  estab-
 lish  8  municipality  in  Dehu
 to  look  after  the  civic  needs
 of  Dehu  military  station,  sug-
 gested  that  the  Ministry  of
 Defence  should  form  a

 Genera]  Officer
 insChief  and  the  Government
 of  India.  GOC  iw
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 पुरानी  भुद्दाओं  लचा सिक्कों  er  च्ल्य

 3626.  थनी  सुश्युंबप  प्रसाद  :
 ली  कातिक  झोराधों  :
 थ्भी  शशि  रंजन  :
 थी  वाल्मीकि  चौपरी  :
 को  Fo  Mo  यादव  १

 क्या  प्रथान  मंत्री  5  जून,  997  के  तारा-
 फकत  प्रश्त  संख्या  277  के  उत्तर  के  सम्बन्ध
 में  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  दुलर्भ  तथा  पुरानी  शुद्राझों
 तथा  सिक्कों  का  मूल्य  उन  में  लगाई  गई  घातु
 के  तोल  के  अनुसार  निर्धारित  किया  जप्ता
 है  अथवा  उन  के  महत्व  तथा  दुलर्भता  के
 आधार  पर;

 ्)  क्या  तानें  के  दुलर्भ  तथा  पुराने
 सिक्कों  का  मूल्य  तांबें  क ेतोल  के  झाधार  पर
 निर्घारित  किया  जायेगा;

 (य)  यदि  नहीं,  तो  किन  कारणों  से
 यह  कहा  गया  था  कि  सोने  के  सिक्के  उनमें
 लगाये  गये  सोने  के  मूल्य  से  अधिक  मूल्य  पर
 बेचे  गये  हैं;

 (घ)  जब  ये  सिक्के  बे  ने  जाते  हैं  तो  उन
 ओ  लगे  हुये  सोने  का  मूल्य  सोने  के  झन्तर्राष्ट्रीय
 मूल्य  के  प्रनुसार  कितना  होता  है  भौर  थे

 अकिय  मूल्य  पर  बेचे  गये  हैं  |

 (=)  क्‍या  उनसे  सिक्कों  की  बिक्री
 करने  से  पहले  उन  सिक्कों  के  देचे  जाने  की
 सूचना  उन  लोगों  को,  जो  ऐसे  सिक्‍कों  का

 व्यापार  करते  हैं  तदा  सिक्कों  का  संग्रह  करने
 बहि  लोगों  तथा  संग्रहालयो ंको  दी  जाती
 है।  भौर

 (च)  यदि  हां,  तो  उनका  देशवार
 अयौरा  क्‍या  है  ?

 प्रधान  संत्री  1...  श्  ऋषिति  भंत्री
 (steer  इच्यित्त  माँची)  (क)  तथा
 बुध),  पुराने  सिक्कों  का,  हि  वे  किसी  भी

 धातु  के  हाँ,  मूध्यांकन भ  केवल  उनमें  पी
 धातु  के  झ्राधार  पर  बल्कि  उनकी  दुर्शर्भता
 झर  एलिहासिक  महत्य  को  ध्यान  में  रख
 कर  किया  जाता  है  ।

 (7)  लया  (थ).  एसा  यह  बताने
 के  लिये  कहाँ  गया  था  कि  'सिगकों  को  बेलने
 से,उनमें  लगे  सोन ेके  उस  समय  के  अन्तर्सप्ट्रीय
 मूल्य  से  ज्यादा  रकम  प्राप्त  हुई  ।  उस  समय
 सोने  का  अन्तर्राष्ट्रीय  भव  लगभग  5  पये

 40पैसे  प्रति  ग्राम  था  -  लगभग  663 ia  ग्राम
 वजन  के  i03  fae  प्रभरीका  में  i527
 डालर  (6,875  पय्ये  प्रयया  लगभग
 6  रुपये  404% प्रति  बाम)  भें  देखे  गये,

 शौर  327.9  ग्राम  भार  के  \27
 fast  ब्रिटेन  में  803  पौण्ड  (i0,840
 रुपये  श्रथवा  लगभग  8  रुपये  20  पैसे  प्रति
 ग्राम)  में  बचे  गये  ।

 (ड)  तथा  (7).  राष्ट्रीय  रक्षा
 कोष  की  कार्यकारिणी  समिति  के  निर्णम के
 प्रनुसार  बिक्रय  की  व्यवस्था  अमरीका  तथा
 ब्रिटेन  में  हमारे  दूतावासों  द्वारा  की  गई  भौर
 झधिक  से  अधिक  प्राप्त  पेशकश  स्वीकार  की
 गई  ।  वांछित  ब्यौरा  यहां  उपलब्ध  नहीं
 gi

 Participation  of  a  Cabinet  Minister  in
 Security  Council

 3627.  Shri  B,  §.  Sharma:  Will  the
 Minister  of  External  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  @  senior
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 will.  alse  participate  in  the  meetings
 of.  the.  Security  Council  as  and  when

 mde

 Cantonment  Boards

 “George  Fernandes:
 Lhmaye:

 Shri  ह ह  Ray:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  the  number  of  Cantonments  in

 (b)  whether  Government  propose  to
 ebolish  the  Cantonment  Boards  and
 establish  Municipal  Councils  in  all
 these  Cantonment  areas;  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  BE,  Bhagat):
 (a)  62,  Sir.

 (b)  There  is  no  such  proposal  under
 consideration  of  Government.

 (iit)

 (iv)

 ala  the  military  needa,  Their
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 न्प्य  अ्देश  के  नयपांथ  में  रेडियो  स्टेसन

 3629.  भी  आाष्राम  शहिरिवार  :  क्‍या

 छूलना  झौर  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मध्य  भ्रदेश
 में  चने  गये  कुछ  संसद  सदस्यों  ने  नवगांव

 (छतरपुर  मध्य  प्रदेश)  में  एक  रेडियो
 स्टेशन  स्थापित  किये  जाने  की  मांग  की  है  ;

 ्)  मगदि  हां,  तो  उस  पर  सरकार

 का  क्‍या  कार्यवाही  करने  का  विचार  है;  भौर

 (ग)  उस  पर  कब  तक  निर्णय  कर
 लिया  जायेगा  ?

 सूचना  धौर  प्रसारण  मंत्री  (भी  के०  Bo

 शाह) :  (क)  नवगांव  में  एक  रेडियो
 केन्द्र  की  स्थापना  से  सम्बन्धित  छत्तरपुर  की
 जिला  कांग्रेस  कमेटी  रा  पारित  एक  प्रस्ताव
 प्राप्त  हुआ  है  ।

 ष)  शर  (ग).  बुन्देलखण्ड  क्षेत्र  में

 एक  रेडियो  केन्द्र  खोलने  का  प्रस्ताव  है।  इसकी
 स्थिति  का  निर्णय,  तकनोंकी  दृष्टिकोण  से
 झोर  प्रोग्राम  तैयार  करने  संबंधी  बातों  का

 ध्यान  रखते  हुये  स्थान  को  उपयुक्तता  का  सर्वेक्षण
 करने  के  बाद  लिया  जायेगा  ।  इस प्रायोजन
 को  कार्यान्वित  करने  का  काम  तभी  हाथ
 €  लिया  जायेगा,  जब  भ्रपेक्षित  साधन  भौर
 विदेशी  मुद्दा  उपलब्ध  हो  जायेगे  t
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 (०)  if  not,  the  reasons  fherefer  and
 Government whether

 mit  them  to  correspond  with
 of  Parliament  as  in  U.K.?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  8.  RB,  Bhagat):
 (a)  to  (ec),  Armed  Forces  personnel
 are  subject  to  the  provisions  of  the
 Army  Act,  the  Navy  Act  and  the  Air
 Force  Act  and  the  rules  thereunder
 as  also  orders  issued  by  Government
 and  the  Service  Headquarters.  Armed
 Forces  personne]  are  not  permitted  to
 conduct  correspondence  relating  to
 Defence  matters  with  the  Members  of
 Parliament  direct.  They  are  also  pro-
 hibited  from  seeking  redress  of  per-
 sonal  grievances  except  through
 authorised  channels.  The  Chiefs  of
 Staff  may  reply  to  letters  of  Membere
 of  Parlixment  on  ordinary  matters
 keeping  the  Ministry  informed.  No
 change  it.  the  present  position  is  con-
 templated.

 The  position  obtaining  in  U.K.  is
 not  known.

 Acquisition  of  Land  in  M.P.  fer
 Defence  Purposes

 363l.  Shri  Nitiraj  Singh  Chaudhary:
 Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  whether  the  area  of  Bardha  and
 adjoining  villages  in  Madhya  Pradesh
 is  proposed  to  be  acquired  for  estab-
 lishing  a  Defence  Establishment;

 (२)  if  so,  the  total  area  proposed  to
 be  acquired  and  the  number  of  fami- lies  who  would  be  uprooted:

 (c)  whether  Government  propose  to
 provide  alternative  houses  and  lends
 to  the  persons  to  be  affected  by  the
 acquisition;  and
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 (b)  The  proposal  envisages  the
 acquisition  of  I3,58  acres  of  private
 jand.  (The  total  luirement  is
 26,873  acres  and  the  balance  of  2,7l4
 acres  is  made  up  of  State  Governmen’
 revenue/forest  land).  About  1,100
 families  are  likely  to  be  affected.

 (९)  Compensation  for  the  lands  and
 houses  acquired  will  be  paid  accord-

 As  regards  rehabilitation
 affected  persons,  the  matter  will

 we  primarily  for  the  State  Govern-
 went  to  consider.

 (d)  Approximately  $§,163  acres  of
 Government  forest  land  considered
 suitable  is  already  included  in  the
 proposal,  The  adjacent  Government
 forest  land  is  not  considered  suitable
 for  the  project.

 Defence  Production  Centres  in
 Vindhya-Satpora  Ranges

 3622.  Shri  Nitiraj  Singh  Chaudhary:
 Will  the  Minister  of  Defence

 Bleased  to  state:

 (a)  whether  the  area  of  Madhya
 Pradesh  lying  between  Vindhya  and
 Satpura  ranges  is  out  of  the  normal
 Air  Force  striking  power  of  countries
 that  attacked  India  in  the  past;

 (b)  whether  the  above  area  is  also
 centrally  situated  and  is  approachable
 from  ail  parts  of  the  country;  and

 said  bills?

 public  interest  to  divulge  our  know-
 ledge  of  the  capability  of  such
 countries.

 (b)  and  (c)  The  suitability  of  an
 area  for  location  of  a  |
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 case,  at  present  there  is  no  proposal
 to  establish  any  new  Defence  Produc-
 ing  centres.

 casting  be  pleased  to  state  the  rules
 and  procedure  for  constituting  the
 Programme  Advisory  Committee  for
 the  Broadcasting  Station  of  All  India
 Radio?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  The
 procedure  for  the  constitution  of  a
 Programme  Advisory  Committee  for
 a  Broadcasting  Station  of  All  India
 Radio  is  that  the  Officer  in  charge  of
 the  Station  concerned  draws  up  a
 panel  of  about  20  suitable  names  re-
 presenting  various  interests  like  Lite-
 rature,  art,  science,  technology,  sports,
 Industry  etc.  for  appointment  as
 members  of  the  Committee.  The
 panel  is  shown  by  the  Officer  in  charge
 to  the  State  Government  concerned
 with  a  view  to  ascertaining  whether
 they  have  any  objection  to  any  of  the
 names  included  therein.  The  panel
 together  with  the  views  of  the  State
 Government  and  additional  names,  if
 any,  suggested  by  the  State  Govern-
 ment  is  sent  by  the  Officer  in  charge
 to  the  Director  General,  All  India
 Radio.  The  Director  General  then
 makes  the  final  selection  of  persons
 for  appointment  as  members  of  the
 Committee.  Thereafter,  orders  ap-
 poiting  the  selected  persons  as  mem-
 bers  of  the  Committee  are  issued  by
 the  Director  General,  All  India  Radio
 and  thus  the  Committee  is  constituted,
 The  members  are  informed  that  they
 would  be  contacted  by  the  Officer  in
 charge  of  the  Station  concerned.

 A  copy  of  the  rules  of  Programme
 attached



 (a)  the  totel  number  of  All-India
 Radio  Stations  in  Madhya  Pradesh:

 (२)  whether  Government  propose
 to  increase  the  number  of  these  sta-
 tions  in  the  near  future;  and

 (९)  if  so,  the  location  thereof?
 The  Minister  of  Information  and

 Broadcasting  (Shri  K.  K.  Shah):  (a)
 The  State  of  Madhya  Pradesh  has  at

 .  Present  five  broadcasting  centres  at
 Bhopal,  Indore,  Gwalior,  Jabalpur  and
 Raipur.  Ali  these  centres  have  a
 eOmmon  programme  most  of  the  time
 which  is  originated  either  at  Bhopal
 or  Indore,  where  adequate  facilities

 a
 programme  production  are  avail-

 able.

 (b)  and  (c).  The  Fourth  Five  Year
 Plan,  as  approved  by  the  Planning
 Commission,  includes  provision  for
 setting  up  two  additional  broadcasting
 centres  at  suitable  locations—one  in
 the  area  near  Jagdaipur  and  the  other
 in  the  SatnalRewa  region.
 Demonstrations  on  West  Asia  Trouble

 3035.  Shri  swell:  Will  the  Minister
 of  External  Affairs  be  pleased  to  state:

 (a)  whether  following  the  outbreak
 of  hostilities  between  Israel  and  the
 Arab  States,  there  have  been  occur-
 ances  in  the  country  in  which  the
 United  Nations  Flag  has  been  insulted;

 (b)  whether  Government  has
 received  any  protest  from  the  United
 Nations  Organisation  or  any  of  its
 agencies;  and

 (c)  the  steps  teken  by  Government
 in  the
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 {b)  No,  Sir,

 (c)  Stepe  were  taken
 WAP  hsed

 fine e authorities
 *

 te  bring  the
 oe

 under  control

 Pnbileation of  Books

 1966-87  language-wise?

 _The  Minister  of
 (Shri  EK.  हे,

 The  requisite  information  is
 below:-—

 brought  out  3755567
 during  I  *

 I.  ish  84 2  Hindi  62  22
 x

 Benet  TS  it

 rs
 Gujarati  al  I7
 Punjabi  24  Wy

 9.  Marathi  25  iz
 10.  Oriya  I  34
 tr.  Tamil  ५]  Fy
 qm  Telugu  14
 13.  Urdu  a3
 4.  ‘Portugese  I

 E&x-sorvicemen



 Table  of  the  House.

 Gainik  School,  Pachmarhi

 ‘3689,  Ghri  Nitiraj  Singh  Chaudhary:
 Shri  G.  6.  Mishra:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  a  Sainik  School  is
 posed  to  be  set  up  at  Pachmarhi;  and

 (b)  ४  s0,  when  the  school  is  likely
 to  start  functioning?

 (a)  whether  Government  have  re-
 considered  the  All  India  Radio  policy
 in  regard  to  political  broadcasts  in
 the  light  of  the  discussionsjcriticisms
 in  Parliament;

 nature  of  the  changes?
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 (c)  Does  not  arise  at  present.
 Lessons  of  UAR-Israci  Conflict

 3642.  Shri  Hem  Barua:
 Bhri  Samar  Guha:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  Government  have
 Geduced  any  lessons  from  the  U.AR.-
 Israel  conflict  helpful  to  our  nation
 both  from  the  military  and  _  inter-
 National  relations  points  of  view;

 (b)  if  so,  what  are  they;  and

 (c)  whether  Government  propose
 to  take  or  suggest  any  measures
 through  the  U.N.  for  permanent  peace
 in  that  part  of  the  world?

 The  Minister  of  Defence  (Shri
 Swaran  Singh):  (a)  and  (b).  Recent
 developments  in  West  Asia  show
 force  resolves  no  problem  and  peace
 and  stability  cannot  be  achieved  in
 that  region  without  the  complete
 withdrawal  of  the  armed  forces  of
 Israel  from  the  areag  recently  occu-
 pied  by  then.

 (c)  India  has  consistently  stood  for
 peace  and  is  actively  working  in  the
 U.N.  and  outside  towards  this  end.

 Statement  by  Maj.-General  Rikhye
 3043,  Shri  Hem  Barua:

 Shri  Kanwar  Lal  Gupta:
 Shri  Samar  Guha:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  state-

 death  of  the  Indian  personne!  of  the
 UNEF  in  Gaza  in  his  report  to  the
 U.N.  Secretary-General  which  says:  ‘A
 contributing  factor  to  the  casualties
 suffered  from  artillery  fre  was  the
 proximity  of  the  United  Arab  Repub-
 lic  military  positions  to  the  camps  cofi-
 centrated’;  and

 (>)  ७  eo,  Government’s  reaction
 thereto?
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 employ  the  artists  trained  in  the

 (a)  the  number  of
 and  sub-centres  established  so  far
 State-wise  for  recruitment  to  the  Air
 Force;

 (b)  whether  Government  propose  to
 open  one  such  centre  in  each  State;
 and

 (c)  if  not,  the  reasons  therefar?
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 The  Minister  of  State  in  the  Mints-

 tey  of  Defence  (Shri  B.  R.  Bhagat):
 (a)  to  (c).  There  are  it  Air  Force
 recruiting  centres  in  the  country.  One

 क्या  बेदेशिक-कार्य  मंत्री  यह  बताते  की
 कृपा  करेंगे  कि  :

 (क)  उनके  मंत्रालय  के  प्रशासनिक
 प्रभाग  में  ऐसे  कितने  अनुभाग  हैं  जहां  पर
 काम  मूलत:  हिन्दी  में  होता  है;

 (ख)  क्‍या  यह  सच  है  कि  हिन्दी में
 प्राप्त  हुए  का  गजों  तथा  मूलतः  हिन्दी  में  तैयार
 किये  गये  दस्तावेजों  के  अंग्रेजी
 मांगने  की  अ्रधिकारियों  की  प्रवत्ति  हिन्दी  के
 श्रयोग  में  मुख्य  बाधा  बनी  हुई  है;  शौर

 (ग)  यदि  हां,  तो  उपरोक्त  बाधा  को
 दूर  करने  के  लिये  क्‍या  कार्यवाही  करने  का
 विचार  है  ?

 (क)  एक  अनुभाग  में  धूर्ण  रूप  से  भौर  दो
 अन्य  प्रनुभागों  में  भ्रांशिक  रूप  से  ।

 (ल)  हिन्दी  के  प्रयोग  में  धीमी  प्रगति
 का  मुख्य  का  रण  प्रत्येक  स्तर  के  कर्मचारियों
 में  झच्छी  हिन्दी  &  ज्रान  की  कमी  है  1

 (पर)  भारतीय  विदेश  सेवा  के  प्रधि-
 कारवों को  बापी  करने  के  लिए  विभागीय
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 परीक्षा में  हिन्दी  भ्रनिवार्य  विषम  रहा  है  शौर
 गृह  मंत्रालय  की  हिन्दी  प्रशिक्षण  योजना  पर
 मंत्रालय  के  मुख्यालय  में  भौर  हमारे  विदेश-
 स्थित  मिशनों/केन्द्रों  में  भी  परमल  किया  जा
 रहा  है।  मंत्रालय  में  भ्रनुवाद  की  क्षमता
 का  विस्तार  करने  पर  भी  विचार  किया
 जा  रहा  है  |

 हिग्दी  कक्षा्रों  में  जाने  नाले  कर्मचारियों
 को  लिये  प्रोत्साहन

 3648- थी  मोलहू  प्रसाद  :
 थनी  रणि  राय  :
 आओ  राम  लेनक  यादव  :

 भरी  महाराज सिह  भारती  :

 क्या  वैवेशिक-कर्य  मंत्री  यह  बताने
 की  कृपा  करेंगे कि  |

 (क)  क्‍या  उनके  मंत्रालय  ने  उन  सर-
 कारी  कर्मचारियों  को  प्रोत्साहन  देने  के  सिये,
 जो  गृह-कार्य  मंत्रालय  द्वारा  ध्रारम्भ  की  गई
 हिन्दी  कक्षाभों  में  जाते  हैं,  भपनी  कोई  योजना
 बनाई  है;  शौर

 (ख)  यदि  नहीं,  तो  ऐसा  न  करने  के
 क्या  कारण  हैं  ?

 प्रतिरक्षा  संत्री  (भरी  स्थर्ण  सह)  :

 (क)  जी  नहीं  t

 (ख)  सरकारी  विभागों/मंत्नालयों  में
 हिन्दी  झारम्भ  करने  के  विधय पर भारत पर  भा  रत  सर-
 कार  के  निर्णयों/निदेशों  पर  भ्रमल  करने  की
 जिम्मेदारी  गह  मंत्रालय  पर  है  भौर  उन्होंने
 हिन्दी  प्रशिक्षण  योंजना  प्रारम्भ  कर  दी  है
 जिसमें  ऐसे  सरकारी  कर्मचारियों  की  प्रोत्साहन
 भ्रौर  नकद  पुरस्कार  देने  की  व्यवस्था  है
 जो  हिन्दी  में  समुचित  योग्यता  प्राप्त  करते  है  ।

 यह  योजना  भारत  सरकार  के  सभी  मंत्रालयों/
 विभागों  पर  समाम रूप  से  लागू  होती  है  भौर
 इस  तरह  विदेश  मंत्रालय  ने  झलग  से  कोई
 योजनः  नहीं  बनाई  शौर  न  बनाने  का  'लिचाद.



 फ्डग्ा

 भारत  का  विभाजन के  आद  ोवर,

 3649.  थी  भोलहू  ग्रलाव  :
 थ्बी  श्थि  राय  :
 थी  भहाराज  सिह  भारतो  :
 लो  राज  सेवक  भाव  :

 क्या  बैदेशिक-कार्य  मंत्री  यह  बताने  की

 कपा  करेंगे  कि  :

 (क)  947  में  पाकिस्तान  बन
 जाने  के  बाद  भारत  का  कुल  क्षेत्रफल  कितना

 था;

 (ख)  31  प्रगस्त,  i966  को  भारत
 का  क्षेत्रफल  कितना  था;  भौर

 (ग)  सरकार  ने  भिन्न  करारों  के
 झन्तगेत  पाकिस्तान  को  कितने  गर्ग  मील

 भूमि  दे  दी  है  ?

 प्रतिरक्षा  संत्री  (भी  स्वर्ण  लिह)  :

 (क)  1047  %  पाकिस्तान  बनने  के  बाद
 भारत  के  क्षेत्रफल  का  इस  तरह  हिसाब  नहीं
 लगाया  गया  |  भूतपूर्व  रजयाड़ों  की  रियासतों

 के  क्षेत्रफल  समेत  जो  कि  भारत  में  मिल  गए
 झौर  पुर्तंगाली  तथा  फ्रांसीसी  बस्तियों  समेत

 जो  बाद  में भारत के  साथ  मिल  गई  i-l-
 966  को  भारत  का  क्षेत्रफल  3,266,090
 किलोमीटर  था;  यह  केन्द्रीय  सांल्यिकीय
 संगठन  द्वारा  इकट्ठे  किए  गए  आंकड़ों  के

 अनुसार  है  ।

 (=)  यह  फैसला  किया  गया  कि
 बराबर  सर्वेक्षण  होते  रहने  के  पॉरि-
 जामस्वरूप  क्षेत्रफल  प्रांकड़ों  में  जी  झन्तर
 झाता  है  उसे  i0  wt  में  सिर्फ  एक  बार
 जनगणना  के  समय  प्रकाशित  किया  जाएगा  t
 इस  सिलसिले  में  शिक्षा  मंत्री  ने  5  अगस्त,
 1966 को सदन  की  मेज पर  एक  विवरण

 war  a

 (ग)  स्थिति इस  प्रकार  है  :
 (i)  भारत-पूर्ष  पाकिस्तान  शीला  :

 अभी  तक  सीमांकत  पूरा  नहीं  हुमा  है  भौर
 इसलिए  इस  अवस्था  में  पाकिस्तान  को-कोई
 इलाका  देने  का  है |.  नहीं  उठता  t
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 (४)  अंजर्क-शश्थिण  werfererrer  oo  :

 सौकाकन  i960  %  ही  पूरा  किया  जा  चुफा
 है/भौर  इस  क्ेक्टर  में  उसके  इलाकों  में  पड़ने
 वाले  हमारे  प्रदेशों  का  भौर  हमारे  इलक्के

 में  पड़ने  वाले  उनके  प्रदेशों  का  घादान-अवान
 47  जनवरी,  962  को  हो  बया  था  ।-थदले
 गए  क्षेत्रों  का  विवरण  स्वर्गीय  प्रधान  मंत्री
 श्री  जवाहर लाल  नेहरू  ने  i9  भगस्त,  96
 को  भ्रता  रांकित  प्रश्न  संख्या  674  के  उत्तर
 में  लोक-सभा  के  सामने  रखा  था  ।

 (iii)  राजस्थान-पक्जिल  पाकिस्‍तान
 सीमा  :  इस  क्षेत्र  में  सीमांकन  का  कार्य  पूरा
 हो  गया  है  |  चूंकि  इस  सेक्टर  में  एक-शूसरे
 के  इलाके  पर  एक-दूसरे  देश  का  विपरीत
 अधिफार  नहीं  था  इसलिए  इलाकों  की
 झदला-बदली  का  सवाल  ही  नहीं  उठा  |

 (iv)  गुजरा्त-पष्चिस  पाकिस्तात
 सीना :  सीमांकन  का  कार्य  भी  पूरा  नहीं
 हुभा  है।  कप्न्ठा  ट्रबुनल  के  फैसले  का  इन्तजार
 है  1
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 -home?

 (e)  if  so,--hether  the  ship  had  to
 curtail  the  goodwifh  wisit  and  return

 (a)  and  (b),  ‘During  their  goodwill
 visit  to  Kuwait  from  ‘16-38-1965.  to
 20-3-1065,  INS  VIKRANT  and  INS
 KUTHAR  anchored  off  Mina-al-
 Ahmedi,  in  accordance  with  the  nor-

 -mal  practice  in  Kuwait  in  the  case  of
 visiting  Naval  ships.

 (९)  Yes,  Sir,  except  when  they  pro-
 parties, “ceeded  ashore  in  organised

 (d)  Receptions  were  given  by  the
 Kuwait  authorities  in  connection
 with  the  visit  of  the  Indian  Naval
 ships,

 te)  The  ships  did  not  have  to  cur-
 tail  their  goodwill  visit  to  Kuwait.

 Facilities  for  Jawans
 ae51.  Shri  Natendra  Singh  Mahida:

 Will  the  Minister  of  Defence  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  various

 required  information,
 be  jaid  on  the  Table  of  the  House,
 when  received.

 Military  Trucks  for  Water  Supply  in
 ‘Bihar

 3652.  Shri  Atam  Das:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  q  fact  thet  some
 military  Trucks  have  been  loaned  to

 areas  of  Madhya  Pradesh;  and

 (९)  if  so,  the  details  thereof?
 The  Minister  of  State  in  the  Minis-

 .try  of  Defence  (Shri  B.  B.  Bhagat):
 (a)  Yes.

 (b)  No  such  request  has  been  re-
 ceived  from  the  Government  of

 (a)  whether  it  is  a  fact  that  rations
 for  military  personnel  have  been
 reduced;

 (b)  if  so,  whether  the  reduction  is
 temporary;

 (c)  whether  also  a.  fact  thet
 short  supply  the  Jawans
 affected  their  gma  =  efficlancy;



 ‘3654,  Shri  Shiva  Chandra  Jha:  Will
 the  Minister  of  Defence  be  pleased
 state:

 (a)  whether  it  is  a  fact  that  in  the
 arms  aid  to  Pakistan,  USA  has  also
 supplied  germ  warfare  materials;  and

 (b)  ig  so,  the  reaction  of  Govern-

 fry  of  Defence  (Shri  B  EB.  Bhagat):
 fa)  Government  have  no  information.

 ~“(b  )  Does  not  arise.  However,
 Pakistan  is  2  signatory  to  the  Geneva
 Protocol  which  prohibits  the

 wee
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 Shri  J.  H,  Patel:
 Shel  Molahu  Pramd:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (b)  whether  there  are  reports  of
 Chinese  inflitration  into  the  Maldive
 or  othtr  Groups  of  Indian  Ocean
 Is}ands;  and

 (c)  if  so,  the  steps  proposed  te
 check  this  in  concert  with  Maldive  or
 other  authorities  or  on  its  own?

 The  Minister  of  Defence  (bri
 Swaran  Singh):  (a)  to  (c}.  Govern-
 ment  have  no  The  ques-
 tion  pertains  to  matters  which  are  not
 within  the  jurisdiction  of  the  Govern-
 ment  of  India.  However,  in  so  far  as
 developments  of  the  type  mentioned
 affect  Indian  national  interests,  Gov-
 ernment  are  exercising  due  vigilance.

 3656.  Shri  K.  Lakkappea:  Will  the
 Prime  Minister  be  pleased  to  state:

 Central  Government;  and

 (b)  if  so,  the  details  thereof?
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 2688.  Shri  ghinkre:  Will  the  Minis-

 ter  of  External  Affairs  be  pleased  to

 (a)  the  number  of  students  from  the
 Portuguese  colony  at  Angola  who
 have  come  to  India  for  specialised
 studies  in  the  last  five  years;

 (b)  the  number  of  those  carrying
 their  studies  in  the  educational  inst)
 tutions  in  and  outside  Goa,  respec-
 tively;

 (९)  how  many  of  them  have  been
 successful  in  completing  their  courses
 and  with  what  qualifications;

 pproached  Government
 for  the  facilities  for  further  studies  at
 Dehradun  and  Madras;  and

 (e)  whether  there  are  complaints
 from,  thore  Angolan  students  for  the
 paucity  of  funds  or  for  bad  treatment
 by  a  sector  of  Goan  population  on
 racial  grounds  and  politica]  ideology?

 The  Minister  of  Defetice  (Shri
 Swaran  Singh):  (a)  24.

 (b)  The  following  48  the  break-up
 of  the  courses  which  the  students  sre
 following:

 (i)  Military  Training  at  the  IMA,
 Dehradun—7  students,

 (ii)  Police  Training  at  the  Police
 Training  School,  Phillaur—
 6  students.

 {ii)  Nursing  Course  at  Margoa  in
 Goa—7  students.

 (iv)  Polytechnic  course  at  Goa—2
 students  and  another  two  at

 ing  in  Goa.

 There  have  not  been  any  complaints
 regarding  ill  treatment  by  the  Goam
 population.  There  is  still,  however,  a

 of  the  ALR.  Panaji-Goa  and  the  years
 of  their  service  at  that  Station;

 “in  regard  to  formulating  the  pro-
 gramme  policy  according  to  their  pre-
 dilections  and  enabling  them  to  ¢m-

 ploy  artistes  of  their  choice  depriving
 othera  in  the  allocation  at  pro
 grammes;  and



 .[nformation  and
 (shri  x  E.  Shah):

 fa)
 a tint

 employees  working  at
 i  were  taken  over,  at  the

 time  of  Liberation,  They  had  7-8
 year's  service  at  the  station.

 (b)  and  (d).  Employees  of  AIR,
 Panaji,  including  Goans  taken  over
 from  the  Emissora-de-Gog  are  subject
 to  the  service  conditions  relating  to
 transfers  governing  AIR  employees,
 and  the  rules  and  regulations  are
 applied  to  all  employees  without  dis-

 ination.

 published  it  on  the  25th,  and  today
 the  Statesman  has  come  out  with  the

 statement?  The  man  is  in  hospital.

 Mr,  Doputy-  As  Mr.  Hem
 Barua  has  I  have  sald  I

 att  भु  लिसये  पुसूंगेर):  इस  पर  कुछ  लोगों
 ने  काल  हल्गन  दिया  है  इस  लिये  यह
 माकायदा  सदन  के  सामने  जाये  1  इस  तरह
 वक्तव्य  से  कैसे  होगा  |
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 Mr,  Deputy.  He  hes  been  we

 admitted  to  hospital.  so  far  as  the  tons  eouieat  im  =  Feed  hin met news  is  concerted,  it  is  not  a  question  long  standing  demands,
 *

 of  sub  judice;  if  it  is  sub  judice,  I
 will  take  notice  of  it.  It  does  not  Shri  8,  M.  Banerjee  (Kanpur):  Be-

 arise,  fore  he  makes
 £

 statement,  I  have
 a  aubmission  make,  Telegrams

 aff  wy  लिमये  :  इस  में  सबजुडिस  का  Were  received  on  the  iSth  thet  the
 सवाल  नहीं  भाता  है  -  फैक्ट्स  के  बारे  में.  hunger  strike

 |
 was  to  take  place  on

 भ्रगर  बयान  यि  ती  क्‍या  हर्ज  है।  उपाध्यक्ष
 महीदय  यह  आप  ही  ने  चलाया  है  कल
 सबजुडिस  का  काम  लेकर  प्ापने  मेरा  एक पत्र
 कोट  दिया  आपको  जरा  सोच-समझकर
 करना  घाहिये  ।

 Mr,  Deputy-Speaker:  I  will  not
 allow  you  to  refer  to  that.  (Interrup-
 tions).

 An  bon.  Member:  It  is  a  matter  of
 life  and  death.

 Shri  Sheo  Narain:  You  yourself  might
 have  read  in  the  papers.  The  men  js
 on  his  dying  bed.  He  is  in  the  hospi-
 tal.

 Mr.  Deputy-Speaker:  The  Minister
 has  already  said  that  he  would  com-
 municate  the  feelings  of  the  House
 and  in  due  course  information  would
 be  placed  on  the  Table  of  the  House.
 Call  attention  notice.

 ————

 2.28  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPOR-
 TANCE

 ‘REPORTED  HUNOER  STRIKE  SY  EMPLOYEES
 or  Foop  DerarTMEnt

 Shri  Samar  Guba  (Contai):  Sir,  I
 call  the  attention  of  the  Minister  of

 Portance
 and  request  that  he  may

 un  ciatiniaia  wuasena:

 ant
 पी

 दि  Hies
 Choi  employees  of  the  Food

 the  opportunity  to  answer,  when  the
 information  has  become  a  story.  Such
 important  call  attention  notices  lose
 their  significance  if  they  are  not
 answered  in  time.  You  should  tell
 the  Ministers  to  deal  with  them  ur-
 gently.

 Mr.  Depaty-Spesker:  You  should
 realise  that  00  notices  are  received
 every  day.  We  have  to  shift  them

 Annasshib  Shinde):  It  is  not  correct

 directive  to  the  employees  of  the
 Food  numbering  about
 7000  (of  whom  about  6,000  are
 atready  on  deputation  with  the  Food:
 Corporation  of  India)  to  observe  &
 fast  only  on  the  20th  June,  967  to

 gtievances  redressed.

 i  ;
 fast  on:  that  day  is  not  available.



 fa)  Since  the  Food  Corporation  was
 established  on  the  Ist  January,  965

 been  transferred  on  deputation  to  the
 Food  Corporation.  The  transfer  of

 operations
 foodgrains  at  the  ports  and  its  dis-
 tribution  among  the  various  States
 have  become  extremely  complicated
 and  full  of  difficult  administrative

 JUNE  26,  ४  Food  Corporation  7530
 Empioyess  (C.A.)

 clearance  and  distribution  of  food-
 aTaing  all  over  the  country.  How-

 items  of  work  to  the  Corporation  as
 early  as  it  is  practicable.

 (b)  Government  have  already  de-

 Proposing  a  suitable  amendment  to
 the  Food  Corporations  Act,  ‘1964,  A
 Bill  for  this  purpose  is  likely  to  be
 introduced  during  the  current  seasion
 of  the  Parliament.

 (०)  The  departmentalisation  af  the

 dis-

 The  first  sentence  sayt
 that  it  is  not  correct  to  say  that
 18,000  food  employees  went  on  «@
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 what  is  the  exact  time  when  that  Act
 of  944  will  be  amended?  (c)  They
 say  that  they  will  be  in  a  position  to

 certain  aspects  of

 Shri  Samar  Guha:  In  view  of  the

 ASADHA  5,  2889  (SAKA)  by  Food  Corporstion7  532 Employees  (CA.)
 have  contacted  the  different  regional
 directorates.  We  have  said  that  all
 the  18,000  were  not  on  hunger  strike,
 The  regional  directors  say:  we  are
 not  in  a  position  to  say  how  many
 employees  in  our  office  were  on  hun-
 ger  strike  because...  (Interrup-
 tions)  they  say  that  they  did  not
 know  whether  on  one  day  the  em-
 Ployees  took  their  meals  in  their
 houses  or  not.  They  have  no  infor-
 mation.

 Shri  Hem  Barua  (Mangaldai):  That
 ig  unfair.

 Shri  Umanath  (Pudukkattai):  If
 you  do  not  have  the  actual  fgures,
 do  not  malign  them.  After  all  they
 are  our  countrymen.

 Shri  Hem  Barua;  That  is  the  Con-
 gress  way  of  fasting.  I  am  sorry  the
 Minister  is  adding  insu't  to  injury.

 Shri  Umanath:  He  should  not  cast
 Tefiection  on  the  bong  fides  of  these
 employees.  If  he  cannot  verify  the
 figures,  that  is  different.

 y  i  &  rit some  ruling.
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 on
 fasts,  May  I  request  you  to  sak  the
 minister  to  say  that  he  is  sorry  to
 -have  made  that  slip  of  the  tongue  and

 i  f  i  i

 E  8  g  4  ae  i
 only

 men  infor-
 mation  of  the  officers  concerned  under
 whom  they  are  working.  I  am  not
 casting  amy  aspersion  nor  am  I  sug-
 gesting  that  they  did  not  observe
 fast.  I  am  really  sorry  if  that  sort
 of  impression  is  created  in  the  minds
 of  hon,  members,

 Coming  to  the  question,  I  will  be to
 ‘too  happy  to  discuss  the  problems  of
 the  employees  with  their  association.

 Affairs  that  in  this  session  we  should
 ‘De  allowed  time  to  take  up  this
 legislation.  I  hope  it  will  be  possible
 for  the  Business  Advisory  Committee
 to  find  time  for  it.  We  are  as  eager
 es  the  hon.  member  to  see  that  the
 employees  are  not  dissatisfied  on
 account  of  the  non-existence  of  legis-
 lation.  We  wish  to  extend  all  neces-
 mary  protection  regarding  their  ser-
 wiee  conditions,  ete.

 Shei  Surendiemeth  Dwivedy:  Has
 the  Bill  been  introduced?

 ‘ght  Annasabil:  Shinde:  The  Bil)  is
 ready  with  me  I  have  written  for
 permission  that  it  may  be  taken  up
 in  this  session.
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 Shri  Anuasakib  Shinde:  Thet  is

 Gopalan  has  raised  the  point  about
 new  posts  that  are  crested.  When
 they  are  advertised,  these  officers  are
 free  to  apply.  I  think  all  will  agree
 that  selection  should  take  place  on
 the  basis  of  merit.

 shri  Anna  sahib  Shinde:  Without
 4ettering  the  right  to  select  on  merit,
 I  am  prepared  to  suggest  that  the
 Food  Corporation  should  give  pre-
 ference  to  these  employees.

 Shri  A.  x  Gepalan:  Were  =  they
 taken  without  any  merit  before  and
 then  they  were  allowed  to  continue
 ३७  service  so  long?

 Shri  Annasabib  Shinde:  The  hon.
 Member's  question  was  about  higher
 posts.

 Shri  A.  x.  Gopalam:  For  the  sane
 posta.

 हाफ  Auseeahib  Shinde:  For  the
 gems  poste  there  is  no  difficulty.

 the  Government  whether  this  de-
 mand  has  been  considered,  whether
 the  deputationists  will  be  ८४१९७  back
 and,  if  they  are  mot  going  to  call
 back  the  deputationists,  the  reasons

 Shrimadi  Suseela  Gopalan  (Amba-

 he  will  be  bringing  forward  legisia-
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 Employees  (C.A.)  a

 (Shri  Annesahib  Shinde)
 tion  should  be  to  transfer  «cf  Bill  is  ready  he  can

 ef  order.  lady  Member.
 Shrimati  Suseela  Gopalan,  said  that
 the  Government  proposed  an  amend-

 been  with  the  Government  for  near-
 ty  a  year  now.  She  wanted  to  know
 whether  the  Bill  that  the  Minis‘e~  is
 bringing  forward  will  contain  those
 very  provisions  which  the  employees
 rejected  or  it  will  contain  the  rovi-
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 whether  the  provisions  in  the  Bil!  are
 the  same  which  were  rejected  by  the
 employees  or  it  is  the  other  way

 Shri  Annasahib  Shinde:  |  am  not
 prepared  to  say  that  word  by  word
 it  is  the  same.

 Shri  Umanath:  Not  word  by  word,
 but  essentially.

 Shri  Annasthib  Shinde:  What  I  am
 submitting  is  that  the  two  important.
 demands  of  the  employees  have  been
 incorporated  in  the  Bill,

 Shri  Umanath:  He  is  evading  the
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 I  was  going  to  reply  to  that  but  he
 interrupted  me  and  was  explaining
 the  background.  If  all  this  goes  righ?,
 we  are  thinking  of  departmentalising
 it  within  the  next  three’  or  four
 months.

 AT  bts.

 ESTIMATES  COMMITTEE

 Fumst  anp  Seconp  Reports
 हया  P.  Venkatasubbaiah  (Nandyal):

 I  beg  to  present  the  following  Re-
 ports  of  the  Estimates  Committee:—

 Shri  8.  वा,  Banerjee:  Yes;  I  want
 only  a  minute.

 Mr,  Depaty-Speaker:  You  have  not
 ‘Written  to  met  about  it.  to

 duction  stage.  ‘You  have  not  done  so.
 I  will  not  permit  you.

 “That  leave  be  granted  to  intro-
 dace  a  Bill  further  to  amend  the
 the  Salaries  and  Allowances  af
 Ministers  Act,  1952."

 “Published  in  Gazette  of  India  Extra  ordinary,  है... ड  II,  section  a  dated
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 7535  दा)  Bia

 ‘Clamse  2  was  added  to  the  Bill...
 Olaase  =  (Transitional  provisions).
 ‘Myr.  Deputy-Bpeaker:  There

 some  amendments  to  clause  s
 Shri  a,  Muthuma  (Karur):  Sir,  I

 beg  to  move:

 fi)  Page  2,  lines  4  and  5,—
 for  “Central  Government  and

 that  Government”.
 substitute  “High  Court  having

 jurisdiction  in  the  State  of  court
 of  action  and  that  High  Court”
 qd).
 (ii)  Page  2,  line  8,—

 for  “Government”  substitute—

 “High  Court”.  (2).

 til)  Page  2,  line  12
 jor  “Magistrate  of  the  First

 Class”

 Placa
 “District  Judge.”

 (3).

 (iv)  Page  2,  line  3,—
 for  “Presidency  Magistrate"

 substitute—
 “District  Judge”.  (4).

 {v)  Page  a  line  20,

 for  “Magistrate  of  the  First
 Class"

 substitute  “District  Judge”.
 <5).

 Xvi)  Page  2,  lines  20  and  2!,—

 Amendments  Nos.  ]  to  6  were  put  and
 negatived.

 Tribunal  ABADHA  8,  ॥॥0॥  (SAKA)
 DG.  (Min.  of  Defence)  7396

 Iafe.  Deputy-Spesker:  The  question

 “That  clause  3  stand  part  of  the
 ore  Bil.”

 The  motion  was  adopted.
 Clause  3  was  added  to  the  Biil.

 Clause  4  wag  added  to  the  Bill,
 The  Schedule  wes  added  to  the  Bill

 Clause  ,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 Shei  है,  A.  Abmed:  Sir,  I  move:
 “That  the  Bill  be  pamed.”

 Pee
 Depaty-Speaker:  The  question

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 will  now  take  up  discussion  and  vot-
 ing  on  Demand  Nos.  4  to  8  and  a1
 relating  to  the  Ministry  of  Defence  fer
 which  7  hours  have  been  allotted.

 they  would  like  to  move.

 -““ऋरूू जे  के  pecommendation  of  the
 President
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 [Shri  N.  Dandekes]
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 In  the  brief  time  at  my  disposal,  I
 tan  do  76  more  than  indicate  the  baisc
 elements  in  this  problem.  What  would
 be  involved  at  the  outset  of  course,  is
 the  establishment  of  a  major  naval

 base,  and  a  dockyard  on  the  east  coast
 with  dry  dock,  repair  and  supply  faci-
 lities.  The  moment  I  say  this,  I
 remember,  that  since  952  at  any  rate,
 Government  have  had  under  consi-
 deration  the  building  of  a  dry  dock

 -on  the  east  coast.  But  5  years  have
 elapsed;  they  have  not  taken  any
 decision,  they  have  done  nothing.  To-

 for  ins-

 Now,  Sir,  I  will  venture  to  step
 where  angles  fear  to  tread,  namely,  to

 -eonsider  what  we  should  be,  in  broad
 terms  the  composition  of  fleet  on

 the  east  coast.  I  have  neither  the
 technical  knowledge  nor  indeed  the
 information  to  be  dogmatic  about
 this.  My  knowledge  ig  limited  and  my
 information  is  also  limited,  but  it
 seems  to  me,  on  a  general  review  of
 ‘ais  question,  that  the  emential  ele-
 nents  of  an  eartern  nava]  fleet  would
 be  at  least  one,  perhaps  two,  aircreft

 and  very  powerful  aircraft  carrier

 fighting  angle,  I  imaging  what  is  re-
 quired  is  a  number  of  small,  fast,  well-
 armed  offensive  units  composed  of
 destroyers,  corvettes  and  frigates
 poised  to  hunt  down  and  kill  enemy
 intruders,  especially  submarines.  [  do
 not  anticipate,  in  the  foreseeable  years
 to  come,  any  probable  enemy  likely
 to  intrude  into  the  Bay  of  Bengal  and

 so  forth  with  surface  naval  units.
 What  we  have  got  really  to  worry
 about  is  submarines,

 That  being  the  position  I  envisage

 a  few  highly  trained  units  of  the
 Army,  Navy  and  the  Air  Force,  whe
 must  be  constantly  watchful,  alway:
 on  the  alert,  constantly  undertaking
 combined  exercises.  Added  to
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 not  want,

 Dut  I  do  want  to  focus  ottention  on
 just  one  aspect  which  in  fact,  troubled
 ™e  a  great  deal  during  the  Indo-
 Pakistan  conflict  and  for  months  sub-

 units  went  forward,
 they

 dig  not  re-

 Secondly,  the  infantry  units  which
 should  have  follwed  immediately  after
 the  armoured  units  were  terribly  long
 in  coming,  and  this  for  the  simple
 reason  that  although  they  were  mobile
 they  were  mobile  in  trucks
 tyred  wheels,  not  track  wheels,  When

 a  tank  attack  is  made  even  a  layman
 like  me  knows  that  the  tanks  do  not

 The  same  difficulty  arose  in  regard
 to  the  maintenance  of  supporting  sup-
 plies.  The  logistics  of  the  whole
 operation,  I  gather,  was  not  something
 to  be  proud  of,  It  was  disgracefully
 inadequate,  and  if  the  forward  armour-
 ed  corps  troops  held  their  ground,  it
 was  entirely  because  of  their  personal
 bravery,  their  tenacity  and  the  leader-
 ship  they  received  from  the  junior
 officers  up  to  the  level  of  the  officers
 that  actually  go  into  the  battlefield.
 They  held  the  ground  not  because  they
 reccived  adequate  air  support  or  air
 cover,  not  because  the  infantry  follow-
 ed  up  in  time,  not  because  the  legistic
 position  was  adequate,  but  entirely  be
 cause  of  their  own  capabilities.

 Then.  the  artillery.  I  believe  we
 are  still  functioning  artillery
 which  is  not  self-propelled.  I  am
 aghast  at  this  thought  thet  the  artfi-
 lery  had  to  be  dragged  to  the  place,
 had  to  be  had  to  be  ttn
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 {Shri  N.  Dandeker}
 hither  and  thither  by  being  dragged  check  up  is  that  if  we  wanted  the
 by  someother  vehicle.  Our  artillery  ls  tank  squadrons  to  be  ready  gt  24  hours
 not  even  today  self

 a
 +  and,  of  notice  for  battle,  not  more  than  fifty

 course,  its  range  is  ted  aS  compar-  per  cent  of  the  tanks  in  any  squadron
 ed  to  the  range  of  the  artillery  which  would  be  ready  for  battle  at  such
 ig  at  the  disposal  and  command  of  the  =  short  notice.  It  is  not  the  fault  of  the
 Pakistani  forces.  Worst  of  all  per-  men  who  maintain  them.  They  are
 haps—I  would  like  to  say  a  little
 more  about  this—was  communications.
 One  could  say,  communications  were
 practically  a  total  failure  during  the
 Pakistan  operations.  I  am  saying  that
 in  all  seriousness.  I  wanted  to  say
 this  last  year  but  I  thought  it  was  too
 close  to  the  events  and  I  would  not
 have  likeg  to  say  it  then  because  of
 all  sorts  of  possible  consequences.  But
 today,  when  we  are  very  nearly  two
 years  away  from  the  events,  I  believe
 I  should  be  failing  in  my  duty,  with
 the  knowledge  that  I  have  pieced  to-
 gether  in  the  last  eighteen  months,  if
 T  faileg  to  say  that  one  of  the  gravest
 failures  during  those  operations  was
 the  failure  of  communications.  I  will
 not  go  into  the  details  of  it.  I  have
 considerable  knowledge  of  the  details,
 but  I  have  no  doubt  that  the  Defence
 Minister  can  get  them  from  the  signals
 and  other  appropriate  wings  of  the
 Army  and  the  Air  Force;  the  reasons

 opera-
 tional  units,  the  defence  units  and  the
 commands,

 Now,  Sir,  about  the  tanks  them-

 :  *§  !
 uipment:
 iu  But

 they  are  the  best  maintained  equip-
 ment  within  the  Limits  imposeq  on
 them.  But  the  whole  logistics,  again,

 Corps:  how  many  tanks  would  be
 battle  worthy  at  24  hours’  notice?  I
 doubt  whether  more  than

 would  limp  into  battl:
 tanks  and  give  a  jolly  goog  ight.  That
 is  their  business  and  they  do  it  re-
 markably  well.  But  that  is  aot  good
 enough.  It  is  true,  as  people  often
 say:  the  best  of  weapons  are  only  as
 good  ag  the  men  behing  them.  But
 it  is  equally  true  that  the  best  of  men
 can  be  only  as  good  as  the  ,eaporns

 pelt tie tree! ce

 li  i  F  i



 sft  झमृत  लाहाटा  (बाइमेर)  :  उपा-
 शय  महोदय,  मैं  आपका  और  झाषके  द्वारों
 इस  सदन  का  छ्यान  अपने  देश  की  उन  सीमाओं

 की  तरफ  ले  जाना  चाहता  हूं  जिन की  तरफ
 शायद  देश  का  हयान  पहली  बार  उस  वक्‍त
 गया  जब  पाकिस्तान  ने  हमला  किया।

 बह  राजस्थान  की  सीमा  जो  पाकिस्तान
 से  लगती  है.  उस  क्षेत्र  के लोग  अवसर  यह
 कहा  करते  हैं  कि  भला हो  प्रेसीटेंट  अय्यूव खो |
 का  जिसने  भारत  सरकार  नगई॑  शौर  देश  का
 #यान  हमारे  इस  क्षेत्र  की  ओर  दिलवाया।
 शाप  जानते  हैं  कि  देश  का  सब  से  भ्रधिक
 क्षेद्ल  शर  सबसे  ध्रधिक  लम्बे  क्षेत्र पर
 पाकिसतात  की  फौजी  का  प्रगर  शभ्रधिकार

 हुआ  था  तो  उस  क्षेत्र में  हुआथा  ।  पूरा
 इलाका  कहते  हैं कि  रेगिस्तानी  है,  सुनसान
 है,  वीरान है  लेकिन  इसका यह  मतलब  नहीं
 होता  कि उस  की  सुरक्षा का  उचित  इंतजाम
 न  कया  जाय  ee  .

 एक  मामनोय  सबस्य :  यह  तो  पुरानी
 परम्परा  है।
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 इनहिसूमन,  भ्रमानवीय  कठिनाइयों  का  सामना
 करना  पड़ा,  उसकी  शायद  झाप  कल्पना
 नहीं कर  सकते।  बहां  न  सड़कें  थीं  7  रेलें
 थीं,  नपीने का  पानी  था।  वहां  मिट्री  के
 ट्यूबों में,  रेत के  पहाड़ो ंमें  हमारे  जवानों  के
 पांव  फंस  गये,  हमारी  ढकें  फंस  गयीं।

 खुशकिस्मती  से  उस  वक्‍त  हमारे  उधर  के
 खेतो ंमें  तरबज  लगे  हुए थे  वह  तरबूज  श्वा
 खाकर  हमारे  जवानों  ने  अ्रपनी  प्यास

 बुन्नाई  है|  लेकिन  पीने  का  पानी  वहां
 नहीं  सिलता  था।  उस  के  बाद भी  उस  विशाल
 लम्बी  चौड़ी  सीमा  पर  सुरक्षा  की  प्ररी
 व्यवस्था  नहीं हो  सकी  ।  यही  कारण  है,
 श्रीमनू, की  युद्ध  चन्दी  होने  के  बाद

 उसके  बाद  भी  पाकिस्तान  की  फौजें  जब
 इधर  उधर  उस  सीमा  में  घुसती  रहीं  शौर
 जहां  जी  घाहा  उन्होंने  भ्रलग-पलग  जगहों
 पर  कश्जा  कर  लिया  तो  संचार  व्यवस्था
 नहोने  के  कारण  हमारे  राजस्थान  के

 उस  वक्‍त  क ेमुख्य  मंत्री  तक  को  पता  भी
 नहीं  पड़ा  कि  पाकिस्तान  की  फोजें  हमारी
 किल-किन  सीमाझों  में  कहां-कहां  घुस  भाई
 शाई  हैं  और  कहां-कहां  उन्होंने  क्‍ग्रधिकार
 कर  लिया  है  ।  राजस्थान  की  विधान  सभा
 में जब  प्रश्न  उठाया  गया  तो  वहां  के मुख्य
 मंत्री  ने  कहा  कि  ऐसी  बात  नहीं  हो  रही  है
 लेकिन  उन्हीं  दितों  जब  इस  सदन  में  प्रश्न
 उठाया  गया  तो  भालम  पड़ा कि  कि  राजस्थान

 के  एक  बहुत बड़े  भूखंड पर  पाकिस्तानी
 फौजों ने  प्रधिकार  कर  लिया  है।  मैं  भाप  से

 से  यह  निवेदन  करना  चाहता  हूं  कि  इस  सब
 हालत  के  तीन  बुनियादी  कारण  थे।

 एक  कारण  यह  था  कि  वहां  हमारी
 न  सकें  हैं,  न रेसें  हैं,  न  पीने  के
 पानी  का  इन्तजाम  है  शौर  तीसरा  कारण

 यह  था  कि  संचार  व्यवस्था  नहों  है।

 खुशकिस्मती  से  हमारे  सुरक्षा  मंत्रालय  का
 ध्यान  तबसे  इस  क्षेत्र की  सड़कों,  रेलों
 ौर  पानी  झादि  के  विकास  की  तरफ

 गया  है  लेकिन  मैं  ag  बतलाना  चाहता

 हूं थीम,  ह  जो  सहकों  शौर  ेस  का

 abasic!  anda
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 [att  ere  नहांटा]

 विकास वहां  हो  रहा  हैं  या  जो  पानी  का
 ऋच्तजाम  हो  रहा  हुँ वह  एक  दम  नाकाफ़ी
 है  बहुत  कम  है।  इतिहास ने  यह  प्रमाणित
 किया है  कि  हमारे  देश  की  यह  सीसा  बहुत
 अधिक  बनरेबुल  है,  शत्रु  को  प्रामंत्रण  देने
 जाली, हैं  शत्रु  को ललचा  देने  वाली  है।  जब  तक
 हम  झाधिक  विकास  यहां  नहीं  करेंगे  शौर  जब

 सक  हम  इस  तरह  की  सीमा  को  रक्षा  के  लिये

 श्रूरी  व्यवस्था  नहों  करेंगे,  यह  ललचाना
 या  निमंत्रण  हमेशा  दुश्मन  को  रहेंगा।

 यह  सड़कों  की  बात  मैं  श्राप  की  बतलाऊ।
 खड़के  बननी  शुरू  हुई,  सुरक्षा  मंत्रालय  ने  बहू
 शड़के  बनाने  का  कार्य  राजस्थात  सरकार
 को  दिया  ।  राजस्थान  सरकार  ने  कहा  गया
 ग््कि  यह  सड़के  नवम्बर,  967  तक  पूरी
 बन  जाती  चाहिएं  ।  राजस्यात  सरकार
 मे  कहा  कि  हम  यह  सड़कें  बनायेंगे  लेकिन
 शाप  यह  बतलाइये  कि  इन  सड़कों  को  बताने
 के  लिए  हम  जो  मशीनरी  क्रीएट  करें  बह
 कितने  करड़  रुपये  की  उक  साल  में  बमाने
 की  मशोनर्टा  हम  क्रीएट  करें  ?  यहां  से
 राजस्थात  सरकार  को  कहां  गया  कि  करीब

 क बच  में  Go8  करोड  रपये  की  सड़कें  पूरी
 कर  सके  इस  तरह  की  मशीनरी  झाप  कीयट
 कीजिये  ।  राजस्थान  सरकार  ने  वह  मशीनरी

 'कीएट  की,  प्रफसर  इंजीनियर तैया  र  किये  भौर

 बह  सड़कें  बतनी  तैया र  i  ow  राजस्थान

 सरकार  से  कहा  गया  हूँ  कि  हम  साल  के  सिफ

 साढू  तीन  करोड़  रुपये  सड़क  बनाने  के  लिये
 दे  सकते  हैं,  इस  से  अधिक  नहीं  दे  सकते  a
 यानी  8  या  9  करोड़  रुपये  देने  की  क्षमता
 इस  वक्‍त  राजस्थान  सरकार  के  पास  है,
 और  वह  नवम्बर  तक  उन  सड़कों  की  पूरा
 करने  की  स्थिति  में  भी  है,  लेकिन  सारी  की
 सारी  मशीनरी  बनने  के  बाद,  विशेष  इंजी-
 निधार  नियुक्त  करने  के  बाद,  सारे  प्रादमी

 नियुक्त  करने  के  बाद  राजस्थान  सरकार  के

 कहा  गया  है  कि  हम  केबल  साढ़ें  तीन  करोड़
 शपये  इस  वर्ष  देंगे  ।  इस  तरह  राजस्थान
 खरका र  की  बहुत  मुश्किल  है  या  तो  बहू
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 मवस्यर  तक  सड़क  बताये,  और  झगइ  न
 बनाये  तो  पैसा  कम  होते  से  यह  काम  एक
 या  दो  या  लौन  साल  भागे  [जानेगा  t

 मैं  बतलाना  चाहता  हूं  कि  दस  वक्‍त
 सड़क  जो  राज़स्थान  सरकार  मा  रही  है
 यह  नाकाफी  हैं  1  बह  -  दो  या  तीन  बडी
 सड़कें बना  रही  हूँ,  श्रौर  उस  में  से  एफ  सड़क
 जरूर  सीमा  के  समानान्त र  चलती  है,  इस  के

 अलान  जहां  सड़कों  का  एक  जाल  बिछाने
 की  झावश्यकता  है  वहां  पर  केवल  एक  या  दो
 बड़ी  सड़क  बनाई  जा  रही  हैं  |  मैं  श्राप  के
 हारा  जो  नितान्त  शर  बहुत  ही  दवाब  बाली
 झावश्यकता  है  सड़कों  का  जाल  बिछाने  की,

 उस  की  झोर  सुरक्षा  मंत्री  जी  का  ध्यान
 दिलाना  चाहता  हूं  ।

 लें  केवल  दो  पूरी  सीमाओं  की  जोड़ती
 है  t  एक  जयपुर  से  पोफरण  और  दूसरी  जगेश-

 पुर  से पोकरुण  ।  पिछली  लड ़ई  के  बाद  केवल
 60  मील  की  एक  रेलवें  लाइन  तैयार  की

 जा  रही  है  पोकरण  से  जैसलमेर  तक  t  जहां
 रेलें  नहीं  के  बराबर  भी  वहां  इस  लड़ाई  के

 तजुर्बे  के  बाद  केवल  एक  60  मील  लम्बी
 रेलवे  लाइन  का  बिछाया  जाना  एकदम
 नाकाफी  है  जैसलमेर  से  बाड़मेर  तक  एक
 रेलवे  लाइन  सुरक्षा  के  दृष्टिकोण  से  बनाये
 जाते  का  प्रस्ताव  था,  लेकिन  उस  प्रस्ताव  का
 क्या  हुआ,  कुछ  पता  हो  नहीं  चल  रहा  है
 उपाध्यक्ष  महोदय,  झाप  भी  जानते  हैं  कि
 फौजों  के  लिये  सड़कों  से  प्रछ्कक  मददगार
 रेलें  होती  हैं  t  हिन्दुस्तान-पाकिस्तान  युद्ध
 के  बाद  रेलों  ने  जो  शानदार  काम  किया,  ड्
 सारा  देश  जानता  है।  जोधपुर  का  राडार
 काम  चहीं  करता  था  पाकिस्तान  के  हवाई
 जहाज  प्राते  थ्रे,  राडार  को  उन  का  पदा

 नहीं  चलता  था,  लेकिन  रेलवे  के  बहादुर  छौर
 जग  कर्मचारियों  ने  कंट्रोल  टेलिफोल  के
 हाथ  बराबर  जोशपुर  के  भ््विका  रियों  sw.

 सूचनायें  दीं  I  दुश्मन  के  हवाई  अहाओों  का
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 पता  नहीं  था,  लेकिन  जिस  बहादुरी  झौर

 मुस्तेदी  के  साथ,  जिस  सजगता  के  साथ

 हमारे  कर्मेजारियों  ने  हमारी  उस  सीमा  की

 सुरक्षा  में  मदद  की  थी  उस  को  हम  ने  बहुत
 ही  महसूस  किया  है।  फौजों  के  झाने  जाने  भौर
 सामान  पहुंचाने  में  रेलें  बहुत  मददगार  साबित

 हुई  हैं  भौर  प्रावश्यकता  हूँ  कि  उस  1-1.  की

 सुरक्षा  के  लिये  दो  या  तीन  बड़ी  रेलवे  लॉइनें
 झौर  बिछाई  जायें  |

 एक  और  विशेष  समस्‍या  की  भोर  मैं

 सुरक्षा  मंत्री  महोदय  का  ध्यान  आकर्षित
 करना  चाहता  हूं  ।  राजस्थान  के  जैसलमेर
 जिले  में  एकरेन्ज  खोला  जा  रहा  है,  फील्ड
 आर्टिलरी  रेन्ज  ।  वहां  बड़ी-बड़ी  तोवें  दागने
 की  ट्रेनिंग  फ़ौजों  को  दी  जायेगी  t  यह  प्रावश्यक

 है  कि  फौजों  को  अच्छी  ट्रेनिंग  दी  जाये  प्रौर  इस

 ट्रेनिंग  को  देने  के  लिये  जो  बाहरी  इलाका

 जाहिये  शायद  बहू  जैसलमेर  और  वाड़मेर
 जैसे  रेगिस्तानी  इलाके  के  अलावा  और कहीं
 नहीं  मिल  सकता  ।  लेकिन  करीब  एक  हजार
 वर्ग  मील  का  जो  यह  क्षेत्र  सुरक्षा  मंत्रालय
 में  बनाया  है  उस  की  वजह  से  करीब  १5  या
 20  हजार  प्रादभियों  और  करीब  डेढ़  लाख

 पशुझों  को  अपने  अपने  ग्रांव  को  छोड़ने  पर

 मजबूर  हीना  पड़े  गा  t  सुरक्षा  मंत्रालय ने  राज-
 स्थान  सरकार  को  यह  कार्य  दिया  हैं  कि  बहू
 जमीत  ली  जाये  ।  यह  देश  की  सुरक्षा  का
 सवाल  है,  देश  की  सुरक्षा  के  लिये  यदि  हम
 को  झपना  भर  बार भी  छोड़ना  पढ़ें,  झपना
 माचा  छीड़ना  पढ़ें,  तो  उस  में  एतराज  नहीं
 हीना  आाहिये,  शौर  वहां  के  लोग  देश  की

 सुरका  के  महत्व  को  देशते  हुए,  हमारी  फोजों
 की  ट्रॉलिग  की  भावश्यकता  को  महसूस  करते  हुए
 ऐसा  नहीं  कि  अपने  गांव  नहीं  छोड़गें  या  प्रपने

 चर  बार  नहीं  छोड़ेंगे  i लेकिन  उन  की  इस
 देशभक्ति  का  बदला  उन्हें  देना  तो  द्र  रहा,
 उस  की  देशभषित  के  बदले  उन  का  धन्यवाद
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 देना  दूर  रहा,  उन  के  साथ  इल  प्रकार  का
 बरताब  किया  जाता  रहा  है  जैसे  उन्होंने  कोई
 झपराध  या  जुर्म  किया  हो  |  एक-एक  परिवार

 “की  फाइल  को  निषटाने  के  लिगे  जैसलमेर
 के  कलेक्टर  ने  60-60,  70-70  शौर
 i00—00  मील  टूर  से  परिवारों  के  मुखिया

 की  जैसलमेर  तक  दौड़ाया  जैसे  कि  उन  के
 ट्रृंसफर  हो  ह्  i  उन  के  मुझावजें
 का  सवाल  प्राज  तक  हल  नहीं  किया  गया  हूँ
 उन  को  गांवों  से  निकाला  जायगा  फिल्म
 कितना  पैसा  देंगे  उन  की  जमीन  को  यह
 सबाल  भभी  तक  हल  नहीं  हुआ  है  ।

 25.04  brs.

 {Serr  G.  s.  Damion  in  the  Chair]

 साथ  ही  साथ  मैं  बतलाना  चाहता  हूं
 कि  जिस  प्रकार  का  यह  क्षेत्र  है  उस  में  बहुत
 खामियां  हैं  ।  टेढ़ा-मेढ़ा  रास्ता  बनाया  गया

 है,  जिससे  तोपों  के  आने  जाने  में  भसुविधा
 हो  सकती  है  ।  एक  तरफ  रेलवे  लाइन  जा
 रही  और  दूसरी  तरफ  सड़क  जा  रही  है  ।
 उस  में  शगर  जरा  सा  परिवर्तन  कर  दें  उत्तर

 झौर  पष्चिचम  की  तरफ,  जो  सड़क  हैं  जो  रेल
 है  उस  को  थोडा सा  जागे  सरका  दे  तो  करीन
 0,i2  हजार  श्रादमियों  के  घर  बार  उन

 के  मवेशी घौर  उन  के  खेत  बचाये  जा  सकते

 हैं।  झौर  इस  से  इस  क्षेत्र में  न  कोई  असुविधा
 होने  वाली  है  न  इस  ट्रेनिंग  में  कोई  बाधा

 झाने  वाली  है  1  इस  विशेष  समस्या  की  तरफ
 भी  में  सुरक्षा  मंत्रालय  का  ध्यान  दिलाना

 चाहूंगा  ताकि  थोड़ा  सा  परिवर्तत  कर  के

 इस  क्षेत्र  को  भ्रधिक  सघुणिधा  जनक  बनाया
 जा  सफे,  झौर  अधिक  कटिगृभस  बनाया
 जा  सके  ।  साथ  ही  साथ  i0--22

 हजार  भादमियों  को  तकलीफ  से  बचाया
 जा  सके  |
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 किया  था  उस  वक्‍त  जैसलमेर  जिले  में  एक
 गाँव  है  भुटटोंवालों,  उस  पर  पाकिस्तान  से
 जो  रैन्जर्स  बाये  थे  उस  की  इत्तला  हमारी
 पुलिस  और  फौज  को  देने  वाला  एक  बहादुर
 मुसलमान  था  उस  का  ताम  बीजल  था  |
 उसने  भा  कर  इत्तला  दी  हमारे  झार  एस  ०
 सी०  को  कि  वहां  क्‍या  मामला  है  ।  मालूम
 हुआ  कि  पाकिस्तान  के  रेन्ज्स  भाये  हुए  हैं  ।

 मुकाबला  शुरू  ड्भा  ।  हमारे  सशस्त्र  पुलिस
 के  जदानों  के  हिचयारों  के  बारूद  बाले

 कारतूस  खतम  हो  चुके  थे  ।  तब  उन्होंने  उस
 बीजल  से  कहां  कि  दूसरे  इलाके  पर  जो
 जवान  और  सिपाही  हैं  उन  को  इतला  करो
 शौर  हथियार  लाभो  i  वह  बीजल  और  उस
 का  छोटा  लड़का  दोनों  भागे  गौर  दूसरे  इला के
 में  चले  गये  |  वहां  से  जवान  शोर  हथियार
 को  ले  कर  अाये  शौर  दुश्मनों  को  वहां  से
 भगाया  |  हमारे  सुरक्षा  मंत्रालय  ने  इस
 जोजल  को  उस  की  बहादुरी  के  लिये  एक
 हजार  रुपये  के  पुरस्कार  की  धोषणा  की  थी,
 ड्ैैकिन  झाज  तक  पता  नहीं  कि  वह  बीजल

 कहां  है  1  पाकिस्तान  वाले  उसे  झगा  कर
 ले  गये  वह  जिन्दा  है  या  मर  गया,  पाकि-
 स्तान  के  जेल  में  वह  सड़  रहा  है  था  मर  चुका
 है,  इस  का  पता  नहीं  है  उस  ने  भारत  की
 रक्षा  की  है  उस  ने  भारतीय  सीमाओं  की

 सुरक्षा  के  लिये  अपनी  जान  हथेली  पर  उठाई
 थी  इस  लिये  उस  के  लिये  प्‌  रस्कार  को  घोषणा
 की  गई  है,  लेकिन  उस  की  सुरक्षा  के  लिये
 झौर  उस  को  जिन्दगी  के  लिये  ग्रभी  तक  कोई
 कार्रवाई  नहीं  की  गई  है  ।  इसको  तरफ  भी  मैं
 मंत्री  महोदय  का  छयान  दिलाना  चाहता  हूं  I

 एक  और  विशेष  समस्‍या  की  ओर  में
 आप  का  ध्यान  दिलाना  चाहता  हूं  1  राजस्थान
 के  इस  रेगिल्तानी  इलाके  में  जिस  का  में
 जिक्र  कर  रहा  हूं  करीब  25  हजार  जवान
 हमारी  फौजों  में  भरती  होते  हैं।  मेरा  खयाल

 है  कि  भकेले  एक  तहसील  शेरगढ़  से  जो  मेरे
 अआुनाव  क्षेत्र  में  आता  है,  7  हजार  जवान
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 फ्रौजों  में  हैं।  वह  एक  ऐसा  इलाका  है  जिस  के
 बहादुर  जवान  हमारे  फ्ौजों  में  भाते  हैं।  वहां
 के  बहुत  से  बहादुर जवान  यृद्ध  में  काम  आये  ।
 जब  कोई  फौज  का  सिपाही  रिटायर  हो  जाता
 है  तब  उस  जवान  के  परिवार  के  लिये, उस
 के  आश्रित  लोगों के  लिये  उन  के  बच्चों की
 शिक्षः  के  लिये  और  उन  लोगों  को  जमीने  झाचि
 देने  के  लिये  प्रबन्ध  किया  जाता  है  ।  इस  मामले
 में  राजस्थान  सरकार  झौ  केन्द्रीय  सरकार
 ने  समय-समय  पर  घोषणायें  की  हैं  कि  उन्हें
 अमीनें  दी  जायेंगी,  रियायतें  दी  जायेंगी,
 पुरस्कार  दिये  जायेंगे,  उन  के  बच्चों  को  मुफ्त
 शिक्षा  दी  जायेगी  लेकिन  मैं झाप  के  द्वारा
 सुरक्षा  मंत्रालय  का  ध्यान  इस  झोर  दिलाना
 चाहूंगा  कि  हमारे  इस  क्षेत्न  के  जो  जवान
 बहादुरी  से  काम  का  चुके  हैं  उत  के  परिवारों
 को  यह  शिकायत  है  कि  जिन  भुविधाओं  की
 घोषणा,  जिन  रियायतों  की  घोषणा,  जित
 पुरस्कारों  की  घोषणा  की  जाती  है  उस  पर
 अमल  बवहुधा  नहीं  होता,  खासकर  जमीत
 के  धारे  में गौर  बच्चों  की  शिक्षा  के  बारे  में

 यह  शिकायतें  बहुत  बड़े  पैमाने  पर  की  का
 रही  हैं।  मैं  चाहूंगा  कि  हमारे  इन  जवानों  को
 जो  सुविधायें  दी  जानी  चाहिये  शर  जिन  की
 'घोषणायें  की  जाती  हैं,  उन  पर  झमल  भो
 किया  जाये  t

 Shri  Ranjit  Singh  (Khalilabad):  Mr.
 Chairman,  Sir,  ]  am  constrained  to  re-
 mark,  at  the  outs.t,  that  in  forty
 minutes’  time  I  have  to  expose  the
 Neglect  of  the  vital  subject  which  has
 taken  place  during  the  last  twenty
 years.  The  way  the  Defence  Budget
 has  been  presented  puts  one  in  doubt
 as  to  whether  there  are  any
 formulated  by  the  Government  for  the
 presentation  and  the  formulation  of  the
 Defence  Budget.
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 of  preparation  of  the  armed  forces  for
 the  defence  of  the  nation,  there  5  al-
 ways  a  higher  directive  laid  down  by
 the  Cabinet,  a  definite  and  a  firm
 directive,  given  to  the  Services.  In
 our  country,  this  ditective  does  not
 exist.  This  directive  is  known  as  the
 national  war  aim.  This  was  also  cri-
 ticised  in  the  NEFA  Report  that  a
 higher  dirctive  was  non-existing.

 It  is  a  great  tragedy  that  2ven  now
 there  is  no  higher  directive  as  formu-
 lated  by  the  Cabinet  and  given  to  the
 services.  In  fact,  the  Government
 does  not  know—it  is  in  a  dilemma—
 whether  we  are  at  war  or  at  peace
 with  our  two  troublesome  neighbours.
 The  Government  will  probably  deny
 that  we  are  in  a  state  of  war  with
 them.

 Shri  Surendranath  Dwivedy  (Ken-
 rapara):  Any  way  we  are  in  an
 emergency  all  right.

 Shri  Ranjit  Singh:  What  was  our  re-
 jationship  with  China  in  1962,  between
 20th  October  and  l5th  November?
 Were  we  at  war  with  China  or  not?
 ‘If  we  were  at  war  with  China,  when
 did  we  revert  to  peace?  China  has
 still  got  large  chunks  of  our  territory
 under  their  occupation.  When  did  we
 revert  to  peace  with  China?  What
 was  our  relationship  with  Pakistan
 be‘  ween  5th  August  and  23rd  Septem-
 ber,  1965?  We  were  at  war  with

 .them.  When  the  borders  had  been
 violated  on  both  the  sides,  there  was
 no  question  about  the  fact  that  we
 were  at  war  with  them.  When  did
 we  revert  to  peace?  The  :nere  cease-
 fire—in  the  case  of  China,  our  Govern-
 ment  calls  a_  unilateral  cease-fire—is
 only  suspension  of  hostilities  so  that
 peace  negotiations  may  take  place.  A
 cease-fire  is  not  an  end  to  war  and,  cer-
 tainly,  no  country  with  any  dignity,
 accepts  peace  with  its  territory  under

 foreign  occupation.  Therefore,  our
 Government  should  have  decided  as  to
 whether  our  national  war  voi:icv  was
 the  liberation  of  the  terr‘‘ory  urder
 foreign  occupation.  Similarly,  a
 Girective  laying  down  the  nationa])  war
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 aim  should  have  gone  to  the  armed
 forces.

 The  Government  should  have  given
 to  the  armed  forces  a  national  war
 aim  in  the  following  manner:  You
 will  prepare  for  the  Jiberation  of  all
 Indian  territory  under  alien  occupa-
 tion.  Then  only,  the  armed  _  forces
 would  have  the  motivation  to  prepare
 themselves.  We  have  no  motivation
 at  the  moment  and,  therefore,  the
 Government  formulates  the  Defence
 Budget  without  taking  into  considera-
 tion  the  fact  that  we  must  liberate
 the  territory  that  we  have  lost  to  the
 enemy,  whether  it  is  China  07
 Pakistan.

 Only  a  few  months  azo,  I  read  a
 statement  made  by  the  External
 Affairs  Minister  in  which  he  had  said,
 “At  the  moment,  we  are  not  in  a
 position  to  liberate  our  territories.”
 He  had  obviously  addressed  that  re-
 mark  to  China.  It  implied  inherently
 that  we  will  make  an  effort  to  get  into
 position  to  liberate  those  territories.
 But  the  Government  has  not  made  that
 effort.  Either  the  Ministry  of  Defence
 thinks  otherwise  or  the  External
 Affairs  Minister  was  talking  against
 the  principles  of  his  own  Government.
 Therefore,  the  very  basis  for  the  De-
 fence  Budget  does  not  exist,  the  prin-
 ciples  on  which  the  defenc2  of  this
 country  should  be  founded.  When
 We  are  in  a  state  of  war  as  we  are  at
 the  moment,  we  have  to  give  a  direc-
 tive  to  the  army  for  preparation  with
 an  aim  for  all  training  in  peace.  Par-
 ticularly  the  army  says  that  they
 train  in  peace  to  prepare  for  war.  That
 is  not  enough.  There  shouiqd  be  a
 firm  directive  from  the  Government
 because  the  greatest  threat  to  peace—
 I  cite  g  Swiss  dictum—is  to  take  peace
 for  granted.  Our  Government  has
 taken  peace  for  granted  even  while
 fighting  the  enemy.  It  is  no  use  going
 into  the  legal  jargon  whether  we  are
 at  war  or  not.  A  war  that  lasted  for
 twenty  years  from  1925, to  945  bet-
 ween  JaDan  and  China  was  always
 referred  to  by  the  Jananese  as  the
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 tember,  1965,  the  forces  clasheq  and
 We  occupied  each  other's

 peace  with  China  and  Pakistan.  How
 Can  a  nation  having  the  slightest  self-
 Tespect  be  at  peace  with  people  who
 are  in  occupation  of  our  territory?
 So,  I  request  the  Government  to  give
 to  the  Armed  Forces  the  motivation

 preparation,  will  be

 neither  train  itself  well  nor  in  times
 of  war  can  it  fight.

 I  will  now  come  to  the  question  of

 its  strength,  its  organisation,  equip-

 all,  morale.
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 which  is  the  cheapest  method  of  en-
 larging  and  extending  the  army  in
 umes  of  war.  Again,  I  will  cite  the
 example  of  that  country  which  has
 created  military  history  very  recently,
 namely,  that  of  Israel.  it  had  a
 standing  army  of  50,000  troops  only,
 but  within  48  hours,  the  sirength  of
 that  standing  army  Went  up  to  2,50,000.
 This  was  the  state  of  preparedness  of
 iis  auxiliary  forces.  It  43  this  state  of
 preparedness  that  we  must  have,  But
 what  are  Government  doing  regarding
 the  strength  of  the  Army?

 They  have
 reduced  the  strength  of

 the  in  the  Army.  They  have
 got  rig  and  are  getting  rid  of  more
 than  6,000,  emergency  commissioned
 officers  most  of  whom  have  had  battle
 experience.  From  the  answers  given
 on  this  subject,  you  know  how  much
 the  House  was  exercised  over  the
 question  of  the  release  of  these  emer-
 gency  commissioned  officers,  and  it
 was  said  that  we  were  giving  them  #
 very  raw  deal,  and  that  in  fact  we
 are  being  unfaithful  to  those  people
 who  had  served  the  country  with  their
 Very  life,  But  the  answers  given  were
 30  evasive,  and  I  might  say  that  the
 answers  given  were  also  not  true  in  alt
 cases;  I  do  not  sey  that  the  untruth
 was  spoken  deliberately  by  the  De-
 fence  Minister,  but  he  was  probably
 misinfored;  I  shall  acoem  that  posi-
 ton  because  generally  Ministers  hese
 are  misinformed.  Now,  what  ia  the
 type  of  answers  that  we  have  been
 setting  regarding  these  emerge
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 1,  We  were  getling  rid  of  another
 600  officers  who  were  going  on  pension
 in  ome  year,  and  the  turnover  of  the
 Defence  Academy  and  the  OTS  was
 only  700  officers  in  a  year.  ‘There-
 fore,  in  a  single  year  we  were  further

 80  per  cent  strength  only,  and  by  re-
 ducing  that  strength  further,  we  were
 weakening  our  units,  But  the  Defence
 Minister  hag  replicd  then  that  it  was

 of  that  very  question,  Govern-
 rid  of  the  younger  set  of
 the  emergency  commission

 न्यत  they  extended  the  time-limit  of
 who  were  to  retire,  by

 —— eep

 extended.  Js  this  the  way  the  Minis-
 Army  fresh?

 the  sirength  of
 i
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 when  the  scheme  starteq  in  968  we
 Were  very  much  short  of  officers.  It
 was  in  964  and  27965  that  the  scheme
 came  to  a  slow  progress.  But  in  2066
 Government  stalled  the  scheme  with-
 out  giving  &  fair  trial  to  it;  when  the
 New  director-general  came,  he  told
 Government  that  he  could  not  do  it
 and,  therefore,  Government  acceptee
 his  ruling,  ang  that  which  had  been
 decided  by  a  committee  and  which
 nad  not  even  been  given  8  Tair  tra
 was  shunted  and  the  NCC  strength
 was  reduced.

 Then  I  come  to  the  Territorial
 Army,  the  saddest  part  the  Govern-
 ment  have  played  in  respict  of  it
 not  only  regarding  its  strength  but
 also  regarding  its  morale.  The  Terri-
 torial  Army  was  instituted  as  a  second
 line  of  defence  in  this  country.  In
 1960,  certain  territorial]  army  units,
 notably  the  artillery  units,  were  em-
 bodied.  From  960  to  ‘1962,  they  were
 kept  in  that  position.  In  August  1962,
 orders  came  for  disembodiment  of
 these  units—at  a  time  when  China
 was  threatening.  The  Government
 themselves  had  adopted  a  tough  pos
 ture  pis-c-vis  China,  and  at  that  time
 they  thought  of  reducing  this  army

 ed?  In  October  962  when  the  Chi-

 ack,  these  vital  units  of  the  artillery
 were  kept  on  being  disembodied.
 And  when  the  Chinese  ceased  fire,
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 was  proceeding,  the  Government
 stopped  it  again.  Then  came  Septem-
 ber  1965.  In  September  orders  were
 given  that  these  territorial  army  units
 should  again  be  disembodied.  I  was
 sent  to  Delhi  by  certain  army  friends
 to  try  and  use  my  influence  with  cer-
 tain  of  my  friends  in  the  Ministry
 and  in  the  political  parties  to  stop
 the  disembodiment  of  these  units.  I
 Pleaded  with  them,  government  offi-
 cials  as  well  as  Ministers,  that  we
 Were  going  to  face  a  war  very  soon.
 But  they  said  everything  was  under
 control.  ‘In  Kashmir,  everything  is
 under  control.  We  will  not  need  the
 territorial  army  units’.  In  fact,  one
 Minister  went  to  the  extent  of  saying,
 "You  army  people  panic  for  nothing.
 In  Kashmir.  cverything  is  ynder  con-
 trol’.  I  went  back,  met  my  army
 commanders  and  told  them  what  the
 situation  was.  They  sent  me  again
 on  the  Ist  of  September.  I  came  on
 the  Ist  of  September.  I  saw  Shri
 Dandeker  and  Shri  Vajpayee.  I
 wanted  to  see  Shri  Krishna  Menon,
 but  I  could  not  see  him.  I  wanted  to
 see  leaders  of  all  shades  of  opinion
 ang  tell  that  at  this  vital  moment  the
 army  was  being  reduced.  These
 leaders  grasped  the  purport  of  all  that
 was  happening,  but  they  were  help-
 less  agains;  the  attitude  of  the  Gov-
 ermment.  Even  on  the  3rd  September,
 batches  of  the  territorial  army  were
 put  on  the  train  to  be  sent  home,
 when  Jnurian  had  already  fallen.  On
 4th  September,  orders  were  given  to
 call  back  those  jawans  from  their
 homes.

 This  was  the  state  of  the  territorial
 army  then.  All  this  happened  be-
 eause  it  has  been  the  policy  of  Gov-
 ernment  to  send  their  rotten  elements
 of  the  regular  army  promoted  to  the
 NCC  and  the  Territorial  Army.  I
 will  givo  examples.  A  Director  of
 the  Territorial  Army  sold  a  military
 rank.  promoting  a  wine  merchant
 direct  from  hony.  Captain  to  the  rank
 ot  honv.  Lt.  Col.  and  immediately
 after  ‘hat  took  the  job  of  General
 Manager  in  his  factory.  People  on

 I  come  now  to  the

 friend  Mr.  Dandekar  has  already

 certain  singular  honours,  and  by  good

 Good  equipment  means  also  good
 morale.  During  the  last  war,  we
 were  greatly  helped  by  God,  there  is
 no  doubt  about  it.  For  instance.  I
 know  that  every  time  the  Fi
 Armoured  Division  moved  out  for
 manoeuvres,  only  50  per  cent  of  its
 Centurion  tanks  reached  the  destina-
 tion,  the  rest  having  breakdowns  on
 the  way,  but  when  the  First  Armour-
 ed  Division  moved  one  of  its  units  to

 Now,  are  we  to  rely  only  on  the  garce
 of  God  again?

 The  sorry  state  of  equinment  that
 we  have  is  shown  by  the  two  examp-
 les  that  I  give  now.  We  started  with



 Again,  naturally  the  gun  remains,
 but  it  is  also  the  man  behind  the

 The  question  of  the  wireless  sets
 has  already  been  elaborately  told  over
 here  by  Mr.  Dandeker.  Now  I  will
 give  two  examples  to  show  how  the
 army  suffered  due  to  lack  of  commu-
 nications  and  breakdown  of  commu-
 nications.  When  our  forces  were
 advancing  for  the  capture  of  Sialkot
 and  there  was  nothing  left  in  Bialkot,
 their  army  had  deserted  it,  the  civi-
 lians  had  deserted  jt,  it  was  only  8
 question  of  going  there  to  occupy  it,
 because  of  the  loss  of  communications
 two  brigades  could  not  place  each
 other  on  the  ground,  imd  they  dclay-
 ed  this  the  whole  night  trying  to
 place  cach  other's  position,  and  in  the
 morning  came  cease-fire.  These
 wireless  scts  which  We  were  using
 never  functioned  at  night,  at  night
 they  just  failed  to  function,  and  even
 now  the  army  is  short  of  good  wircless
 sets.  We  need  wireless  sets  which
 are  transistorised  which  we  cam
 manufacture  in  the  country,  but  the
 sources  are  neither  being  tapped,  nor
 are  the  finances  forthcoming.

 Then  there  is  the  question  of  rifles.
 Ichapore  gave,  a  very  good  rifle  to
 the  army,  but  it  is  a  rifle  that  is  still
 cumbersome  to  carry.

 Mr.  Chairman:  He  has  already
 taken  30  minutes,  the  time  allotted  to
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 his  party,  but  he  is  making  quite  an
 interesting  speech,  and  I  would  not
 ming  giving  him  a  few  more  minutes.

 still  dependent  on  foreign  countries.

 ing  the  nation  and  placing  th
 in  a  dangerous  position.  To  have  the
 engine  manufactured  by  a  nation
 whose  technical  knowledge  is  not  as
 advanced  as  our  own  and  to  have  the
 smaller  thing,  fusellage  manufactured
 in  this  country  is  indeed  something
 that  does  not  tally  with  intelligence.

 F

 An  hon.  Member:  Are  we  still
 manufacturing  it  there?

 Shri  Samar  Guha  (Contai):  My
 short  notice  guctsion  on  this  matter
 had  been  rejected.

 Shri  Ranjit  Singh:  Now.  the  rifles
 that  we  are  using  weigh  0.5  lbs.  By
 using  calibre  bullet  “303,  the  carry-
 ing  capacity  of  the  soldier  for  bullets
 is  not  increased  by  using  these  rifles.
 The  world  has  gone  on  to  rifles  with
 much  higher  velocity  and  with  lighter
 body  weight,  and  much  smaller  calibre
 to  ensure  that  soldier  is  able  to  carry
 greater  load  of  ammunition  on  his
 body.  The  tendency  is  to  go  in  for.2
 class  with  muzzle  velocity  of  32Z00—
 3700  feet  per  second.  These  riftes
 were  being  used  by  the  Israelis  and
 these  are  the  latest  rifles  that  America
 is  using.  It  costs  lees  than  the  present

 rifles  used  by  the  Army;  the  wast-
 age  of  ammunition  is  much  less  and
 the  soldier  can  carry  a  much  larger
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 load  of  ammunition  without  increas-
 ing  the  weight.  But  a  mere  Re  30
 crores  to  switch  over  to  these  rifles
 are  not  coming  from  the  finance  and
 therefore  our  fire  power  is  stunted.
 The  lessons  af  the  last  war  as  learnt
 by  our  defence  forces  afe  not  being
 applied  by  the  Government  because
 of  financial  bottlenecks.  For  instance,
 we  felt  acute  shortage  of  air  defence
 equipment  at  the  battle  front  itself.
 In  the  Centra!  sector,  while  advancing
 towards  Lahore  we  had  no  air  defence
 arrangement.  Not  a  single  light  ack-
 ack  gun,  anti  aircraft  gun,  or  Machine
 gun  in  a  full  divisional  front.  The
 enemy  aircraft  came  and  we  had  no
 interception  arrangements.  It  is
 under  such  circumstances  that  the
 morale  of  the  Army  breaks  down.  It
 is  to  be  said  to  the  credit  of  our  forces
 that  even  under  these  circumstances
 we  held  our  ground  and  did  not  run
 8769  like  some  other  armies  have
 done  when  there  was  no  air  superio-
 rity  or  air  cover  offered  to  them.  And
 at  the  same  time  it  was  felt  that  we
 should  have  good  antj  tank  defence
 for  our  gun  areas.  Our  guns  were  ex-
 posed  at  times  to  the  enemy  tanks.  It
 happened  in  Kashmir.  One  of  our
 regiments  had  to  leave  its  guns  and
 come  back  because  there  was  no
 anti-tank  gun  protection.  It  was  re-
 commended  that  there  should  be
 anti-tank,  defence  in  cach  gun  atca
 given  to  the  divisiona)  artilliery  and
 that  it  should  be  an  integral  part  and
 each  division  should  at  least  have  one
 battery  if  not  a  full  regiment  of  anti-
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 away,  leaving  400  rejected  for  our
 army.  This  is  the  sorry  state  of  def-
 ence  finance.

 New,  I  will  give  another  example,
 and  that  is  about  intelligence.  I  will
 give  examples  of  the  faulty  military
 intelligence  which  is  still  placing  us
 in  danger.  We  all  know  of  the  exis-
 tence  of  the  Ichhogil  canal,  but  for
 four  full  days  our  armed  forces  could
 not  approach  the  Ichhogil  canal  be-
 eause  our  military  intelligence—in
 fact  there  wag  no  military  intelli-

 east  bank  and  contained  the  anti-tank
 defence.  Unless  we  reconnoitered  this
 position,  and  unless  we  neutralised
 this  anti-tank  gun  positions,  naturally,
 it  would  be  suicidal  for  our  tanks
 advance.  How  much  time  does
 to  find  out  whether  one  bank
 Ichhogi]  canal  is  higher  than  th
 bank?
 3  thousands of  fe  भ्
 to  Pakistan  every  day  before  the
 and  passing  over  the  Ichhogil
 why  could  we  not  send  a  mili
 officer,  disguised  os  a  civilian,  wi
 civillan  passport,  just  to  pass  over
 canal,  peep  out  and  see  whether  the
 canal  hag  equa}  banks  or  one  bank
 was  higher?  Our  Government  just
 did  not  think  about  it.

 ११६8६

 personal  experience,  and  these  are
 things  still  exercising  the  mind  of  our

 I  come  now



 here  the  soldier  is  the  least  consi-
 aration.  There  is  an  example  which

 hen  the  morale  of  the  army  becomes
 ati-Government,  that  seeds  are  laid
 w  military  revolution  which  none  of
 +  would  welcome,  ut  which  this
 overnment,  I  am  sorry  to  say,  has

 ॥  vital  issues.  For  instance,  we  have
 it  down  on  stores  by  Rs.  i5,  crores.
 ‘am  what  we  provisioned  when  the
 te  om  account  was  passed,  and  what
 e  have  grovisioneg  now,  there  ig  a
 fference  of  Ra.  5  crores.  In  Rs.  75
 cores,  you  could  have  raised  a  com~-
 whe  annedvan  rf  Gathter  alzocraft  ist
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 We  are  cutting  down  all  these  things,

 Whar  is  the  remedy  to  all  theseT
 The  Defence  Minister  will  not  under-
 stand;  probably  he  cannot  understand.
 The  Government  refuses  to  under
 stand.  Now,  the  only  remedy  is  for
 a  Standing  Committee  of  Parliament
 to  go  into  all  these  things  to  allot
 Priorities  and  also  to  formulate  the
 national  war  aims.  Without  a  natio-
 nal  war  aim—in  fact  this  Govern-
 ment  is  proceeding  without  any  air
 anywhere—they  wil]  proceed  no-
 where.

 You
 are  giving  a  very  good
 we  are  listening  to  it  attentively.  Do
 not  dilute  it  by  mixing  up  other
 things.

 Sbri  Ranjit  Singh:  You  are  more
 worried  about  dilution  of  the  Govern-
 ment's  reputation  then  the  diluation
 of  the  defence  preparedness  of  the
 country.  Itis  not  an  aspersion  on  any
 political  party.  It  goes  to  show  that
 defence  is  a  very  technical  matter,
 which  cannot  be  handled  by  non-
 technical  men.
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 ing  to  the  Ministry  of  Defence,  sub-
 ject  to  their  being  otherwise  admissi-
 ble.

 Shri  8.  Kundo
 to  move:

 “That  the  demand  under  the
 head  Ministry  of  Defence  he  re-
 duced  to  Re.  5 ane

 [Failure  to  provide  proper  and  effec-
 tive  defence  services  on  the  north-
 east  border  of  India  from  Raniganj
 to  Jalpaiguri.  ()).

 (Balasore):  I  beg

 Shri  ©.  EK.  Nayanar  (Paighst):  I
 beg  to  move

 “That  demand  under
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 {Handling  the  retrenchment  and  the
 resettiement  of  water  carriers  and
 sweepers  by  the  authorities  of
 B.E.G.  and  Centre  Kirki,  Poont—3,
 (4)]).

 “That  the  demand  under  the
 head  Ministry  of  Defence  be  re-
 duced  by  Rs,  100°.

 {Need  for  recognition  of  the  trade
 union  rights  of  the  civilian  emplo-
 yees  of  B.E.G,  and  Centre,  Kirki,
 Poona.  (5)].

 “That  the  demand  under  the
 head  Ministry  of  Defence  be  re-
 duced  by  Rs,  100",

 [Need  to  remove  the  grievances  rclat-
 ing  to  service  conditions  of  the  per-
 sons:  of  B.E.G,  and  Centre,  Kirki,
 Poona.  (61.

 “That  the  demand  under  the
 head  Ministry  of  Defence  be  re-
 duced  by  Rs,  100".

 [Deniel  of  the  privilege  of  mutual
 transfer  to  certain  employees  of  55
 Army  Base  Workshop,  Kirki,  Poona
 (7)).

 “That  the  demand  under  the
 head  Ministry  of  Defence  be
 reduced  by  Rs.  100",

 {Delay  by  the  Ministry  of  Defence  in

 [Discharging  employees  under  the  rule
 5  of  the  service  conduct  rules  of  the
 civilian  employees  in  Defence.  (9)].

 Shri  Eamavater  Shastri  (Patna):  I
 deg  to  move:
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 (Shri  Rameviter  Shastri)
 {Excessive  on  high  [Need  to  pay  adequate  attention  to

 “Need  for  more  expenditure  on  the
 amenities  of  ordinary  employees  as
 against  high  officials.  (12)1.
 Sheri  Kumda:  I  beg  to  move:

 “That  the  demand  under  the
 head  Defence  Services,  Effective-
 Army  be  reduced  to  Re.  ww

 iFailure  to  raise  Orissa  regiment.  (14))
 Shri  Samar  Guha:  I  beg  to  move:

 “That  the  demand  under  the
 head  Defence  Services,  Effective-
 Army  be  reduced  to  Re.  ww

 {Failure  to  organise  guerilla  army  for
 the  Himalayan  region,  (i6)].
 “That  the  demand  under  the

 head  Defence  Services,  Effective-
 Army  be  reduced  to  Re.  ww

 {Failure  in  formation  of  para  military
 border  force.  a7).

 Shri  N.  Dandeker:  I  beg  to  move:

 “That  the  demand  under  the
 head  Defence  Services,  Effective-
 Army  be  reduced  to  Re.  J

 @Failure  to  study  and  to  draw  lessons
 from  the  Indo-Pakistan  conftict  in
 965  and  to  undertake  appropriate
 reorganisation,  re-equipment  ang  re-
 training  of  the  Armed  Forces  for
 hostile  operations  on  the  Western
 Front.  (20)).
 Shri  Ramavatar  Shastri:  I  beg  to

 move:

 “That  the  demand  under  the
 head  Defence  Services,  Effective-
 Army  be  reduced  by  Rs.  100".

 {Need  to  grant  adequate  poy  and  sl-
 Jowances  to  civilian  employees,  (5i)).

 Seti  BS.  Kumd@u:  |  beg  to  move:
 “That  the  demand  under  the

 head  Defence  Services,
 Navy  be  reduced  to  He.  rr

 {Fuilure  to  provide  one  naval  base  of
 Paradtp  Port.  (6i)).

 Shri  Samar  Guha:  ]  beg  to  move:
 “That  the  demand  under  the

 head  Defence  Services,  Effective-
 Navy  be  reduced  to  Re.  ”™

 {Failure  to  set  up  a  base  in  Andaman
 Islands.  (62)  dh

 “That  the  demand  under  the
 head  Defence  Services,  Effective-
 Navy  be  reduced  to  Re.  i”.

 {Policy  regarding  recruitment  in
 Navy.  (63) }.

 Shri  N.  Dandeker:  I  beg  to  move:

 “That  the  demand  under  the
 head  Defence  Services,  Effective-
 Navy  be  reduced  to  Re.  I”.

 (Pailure  to  re-organise  the  nacal  forces
 into  two  separate  fleets:  the  Eastern
 and  the  Western.  (64)].
 Shri  Ramavatar  Shadtri:  I  beg  to

 move:

 “That  the  demand  under  the
 head  Defence  Services,  Effective-
 Navy  be  reduced  by  Rs,  100".

 {Need  to  do  justice  to  all  Stuteg  in
 the  matter  of  recruitment  to  the

 (68)  i)

 Navy  be  reduced  by  Rs.  100”,

 [Fall  in  the  standard  of  living  of
 Jawang  in  the  Navy.  (08)1.

 Shri  Samar  Guha:  [  beg  to  move:
 “That  the  demand  under  the

 Eitective-
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 [Fathire  in  further  strengthening  the
 Air  Force.  (70)]

 “Phat  the  demand  under  the
 ‘aead  Defence  Services,  Effective-

 “Air  Force  be  reduced  to  Re.  She

 tkatlure  to  manufacture  rockets  for
 the  Air  Force.  (11)  ]

 Shri
 waove:

 Shinkre  (Panjim)  :  I  beg  to

 ws
 hat  the  Gdamand  undé,  the

 «head  Defence  Servicés,  Effective-
 Air  Force  be  reduced  to  Re.  it

 [Failure  to  give  due  attention  to  ex-
 pansion  of  the  Air-Force.  (72)  i

 Shri  Ramavatar  Shastri:  I  beg  to
 waove:

 “That  the  demand  undey  the
 head  Defence  Services,  Effective-
 Air  Force  be  reduced  by  Rs.  100”.

 {Need  to  give  adequate  representation
 to  the  people  of  Bihar  in  recruit-
 ment  to  Air  Force.  (73)].

 “That  the  demand  undey  the
 head  Defence  Services,  Effective-
 Air  Force  be  reduced  by  Rs.  100”.

 [Need  to  increase  the  amenities  for
 air-men,  (74)).

 Shri  8.  Kundu:  |  beg  to  move:

 “That  the  demand  undey  the
 head  Defence  Capital  outlay  be

 _Yeduced  to  Re.  ry

 [Need  to  establish  new  defence  based
 industries  in  Orissa.  (79)].

 “That  the  demand  under  the
 head  Defence  Capital  outlay  be
 reduced  to  Re.  re

 {Need  to  improve  the  present  proof
 and  experimental  centre  at  Balasore,
 Orissa,  into  a  major  one.  (80) J.

 Shri  Ramavatar  Shastri:
 move:

 I  beg  to

 “That  the  demand  under  the
 head  Defence  Capital  outlay  be
 reduced  to  Re.  1”

 965  (Ai)  LSD—7.
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 burly

 [Retrenchment  policy  in  ordnance
 factories,  (8l)]

 “That  the  demand  under  «the
 head  Defence  Capital  outlay.  he
 reduced  to  Re.  37  ae

 [Need  to  improve  the  working  condt-
 tions  of  workers  of  ordnance  fue-
 tories.  (82)  ]

 “That  the  demand~  under  86
 head  Defence  Capital  outlay.  ‘bes
 reduced  to  Re.  r  ae

 [Dependence  on  foreign.  countries  ir
 the  field  of  defence  requirements.  of
 the  country.  (83)].

 “That  the  demand  under  the
 head  Defence  Capital  outlay  be
 reduced  to  Re.  1

 [Lack  of  ordnance  factories  to  manu-
 facture  latest  weapons  in  sufficient
 quantity.  (84) ].

 “That  the  demand  under  the
 head  Defence  Capital  outlay  be
 reduced  by  Rs.  100”

 [Need  to  pay  special  attention  to  mak-
 ing  the  country  self-sufficient  in  the
 matter  of  arms.  (89)].

 ‘That  the  demand  under  the
 head  Defence  Capital  outlay  be
 reduced  by  Rs.  100”.

 [Need  to  manufacture  modern  arms  tn
 the  country.  (90)].

 “That  the  demand  under  the
 head  Defegce  Capital  outlay  be
 reduced  by  Rs.  100”,

 [Retrenchment  of  ordance  factories
 workers.  (91) J.

 “That  the  demand  under  the
 head  Defence  Capital  outlay  be
 reduced  by  Rs.  100”,

 [Need  to  pay  adequate  attention  to  the
 development  of  ordnance  factories,
 (92)].

 3  2
 Mr.  Chairman:  The  cut  motions  are

 «now  also  before  the  Kouse.

 >
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 75.55  hrs,

 (Mr.  Deputy-SPEAKER  in  the  Chair]

 Shri  D.  C.  Sharma  (Gurdaspur):  I
 congratulate  the  hon.  Minister  and  the
 hon.  Member  who  precedeqd  me  _  for
 making  a  very  valuable  suggestion.
 But  while  I  listened  to  him,  I  asked
 myself  one  question,  and  this  has  been
 put  not  only  by  me  to  myself  but  by
 others  also  to  themselves,  and  that
 fm:  Are  we  always  to  believe  the
 experts?  be

 President  Kennedy  lost  Cuba—it  is
 given  in  his  biographies—in  the  firet
 place,  because  he  believed  in  experts,
 fhe  took  the  advice  of  experts,  and  he
 was  not  able  to  win  over  Cuba.  Next
 time,  he  turned  a  deaf  ear  to  the
 advice  of  experts  and  he  was  able  to
 do  something.  Therefore,  I  am  always
 very  careful  about  what  experts  say
 because  I  know  that  experts  know
 Yess  and  less  of  more  and  more  and
 they  get  lost  in  the  jungles  of  details
 end  they  do  not  see  the  wood  for  the
 trees.

 I  was  very  happy  to  find  that  my
 hon.  friend  had  taken  some  part  in  the
 fast  war  that  we  fought  against  Pakis-
 fan  and  I  was  very  happy  that  he  gave
 ug  his  first-hand  experience,  of  that
 war.  Sir,  the  Second  Worlq  War  was
 fought  long  long  ago.  I  have  not
 been  a  soldier  but  I  have  been  very
 fond  of  soldiers,  I  have  been  very  fond
 of  reading  books  on  strategy  and  tac-
 tics  and  I  have  been  very  fond  of
 geading  reminiscences  of  generals  and
 soldiers  and  other  persons.  After
 going  through  all  these,  I  can  assure
 you  one  thing  that  no  two  persons
 dave  agreeq  about  the  reading  of  the
 aituation  then.  Therefore,  I  submit,
 Personal  experiences  are  not  always  a
 wery  correct  guide  of  national  policy;
 Personal  experiences  are  not  always
 the  right  kind  of  pointer  to  having
 a  national  policy  in  any  field  of
 national  endeavour.  But  all  the  same
 we  have  a  national  defence  policy.  -I
 ask  myself  on2  question:  Don’t  we
 Bave  a  national  policy?

 JUNE  26,  967  Motion  re.  Statement  on  7602
 Emergency

 An  hon.  Member:  No.
 e

 Shri  D.  C.  Sharma:  You  say,  ‘No’.
 The  gentleman  sitting  there  talked
 of  a  military  coup;  he  talked  of  mili-
 tary  officers;  he  talked  of  armed
 revolutions  and  all  that.  Therefore,
 you  do  not  think  in  terms  of  nationa?
 defence  policy.  I  think  in  terms  of
 national  defence  policy.  I  know  whai
 our  defence  policy  is.

 Here  is  this  gentleman  who  i#
 always  capitalising  on  his  being  a  jo%.
 Why  should  he  sit  here?  He  must
 8o  to  his  seat.  Otherwise,  I  will  not
 speak.  He  must  go  to  his  seat....
 (Interruption).

 Mr.  Deputy-Speaker:
 coming  in  your  way.

 Shri  D.  C.  Sharma:  I  ask  you:  Wky
 should  this  man  sit  here?

 Mr.  Deputy-Speaker:  Order,  order.
 He  is  not  blocking  you  in  any  way.
 Please  continue  your  speech.

 He  is  net

 Shri  D.  C.  Sharma:  What  does  he
 know?  I  know  jats  are  great
 people....

 श्री  रणधीर  सिह  (रोहतक)  :  माननींग
 रद्स्य  अपने  शापको  क्‍या  समचते  हैं

 o

 मैं  इवकी  इज्जत  करता  हूं  लेकिन  ये  सिर  पर

 ही  च्चढ़्ते  आ  रहे  हैं।

 Shri  D,  C.  Sharma:  I  ask  this  mex
 to  go  to  his  seat  (Interruption).

 Shri  Randhir  Singh:  I  care  a  hang
 for  him.  Who  is  he  to  ask  me  to  go?
 If  he  has  no  respect,  I  am  not  obliged
 to  pay  him  respect.

 Mr.  Deputy-Speaker:  I  will  request
 the  hon.  Member  to  resume  his  speeeh
 tomorrow.  Whatever  time  he  Kas
 taken  now  will  be  deducted.

 6  hrs,

 MOTION  RE.  STATEMENT
 EMERGENCY

 Mr.  Deputy-Speaker:  Now  we  take
 up  the  motion  on  the  statement  ox

 OR
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 Emergency  made  by  the  Minister  of
 Home  Affairs  on  the  22nd  June,  1967.

 Mr.  Hem  Barua.

 Before  he  starts,  shall  we  decide
 on  the  time  limit?  We  have  got  two
 hours.

 at  met  घिहारी  वाजपेयी  (वलराम-

 पुर)  :  इस  विवाद  के  लिये  दो  घंटे  का  समय

 रखा  गया  है।  दोघंटों  में  सभो  पक्षों  के विचार

 आना  सम्भव  नहीं  है।  आप  चाहें  तो  सदन

 की  राब  लेकर  इप  विवाद  का  समय  बढ़ायें,
 अन्यथा  इस  विवाद  के  साथ  न्याय  नहीं
 द्दो  सकेगा।

 Mr.  Deputy-Speaker:  It  was  already
 axtended  by  one  hour.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  We  may  extend  it  by  one
 more  hour.  We  can  sit  upto  7  p.m.

 Mr.  Deputy-Speaker:  Let  us  see  at
 6  p.m.  Not  more  than  5  minutes
 each,

 Shri  Surendranath  Dwivedy:  The
 Mover  should  have  30  minutes.

 श्री  मधु  लिमये  (मुंगेर)  :  कांग्रेसियों
 को  कम  बुलाइये  दा  तीन  कांग्रेसी  काफी

 हैं

 थी  gto  ato  लिवारों  (गोपालगंज)  :

 क्‍यों  काफो  हैं।

 श्री  मधु  लिमये :  आपको  क्या  जरूरत
 है? @

 Shri  0,  N.  Tiwary:  What  is  this  dis-
 erimination?  It  is  always  going  on
 in  this  House.  We  are  not  going  to
 aecept  this.

 Whatever  the  time  allotted,  it  will
 be  divided  half  and  half.  ग्राफ्की  भी

 ओपिनियन  है,  हमार  भो  ग्रोपिनियन  2
 This  attitude  is  very  bad.

 श्री  भघु  लिमये :  फिर  समय  बढ़वाइये।
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 श्री  go  ato  तिवारी:  हम  चप रह

 जाते हैं  तो ध्राप  सिर पर  चढ़ते  जाते  हैं  I

 ti  फंवर  लाल  गुप्त  (दिल्ली  सदर):  ,
 अभी  एमरजेंसी  के  बारे  में  बहस  होने  जा  रही

 है।  लेकिन  मितिस्टर  साहब  ने  कोई  फैक्चुअल
 डाटा  हमारे  सामने  नहीं  खा  है  कि  किस

 तरह  से  एमरजेंती  काम  में  लाई  जा  रही  है।
 खास  तौर  से  जो  सेसेटिव  एरियाज  हैं  उन  में
 अगर  एमरजेंपी  न  हो  तो  क्या  परिणाम

 होगा,  अगर  थोड़े  हिस्से  में  हो  तो  क्‍या  होगा
 शर  अगर  बिल्कुल  हटा  ली  जाए  तो  क्‍या

 होगा  ?  जब  तक  कोई  फंक्चुअल  डाटा

 सामने  न  हो  तब  तक  हमारे  लिये  मुश्किल
 होगा  कोई  भी  फैसला  करना।

 एक  इन्होंने  एंश्पोरेंस  भी  दिया  है।  मैं  जानना

 चाहता  हूं  कि  उसकी  व्या  गाराट  है?
 क्या  आप  बवाटरली  र्पि्ट  देंगे  या  बतायेंगे

 कि  किस  तरह  से  यह  एमरजेंसी  काम  में

 लाई  जा  रही  है।  डी०  आई०  ्प्ज़  को

 ग्रापने  पिछले  साल  कुछ  ्लिंवस  किया

 था।  उसका  क्या  नतंजा  निकला  ?  से

 प्रर्थना  करता  हूं  कि  मन्नी  मदह्दोदय  फंच

 सात  मिनट  में  इन  बातों  को  स्पष्ट  कर  दें

 तो  अच्छा  होगा।  उनको  बताना  चाहिए
 कि  स्थिति  क्‍या  है।

 Mr.  Deputy-Speaker:  00९5  the
 Minister  want  to  say  something?

 The  Minister  of  Home  Affairs  (Shri
 Y.  B.  Chavan):  No.

 Mr.  Depnuity-Speaker:  Mr.  Hem
 Barua.

 Shri  Hem  Barua  (Mangaldai):  I
 beg  to  move:

 “That  the  statement  on  emer-
 gency  made  by  the  Minister  of
 Home  Affairs  on  the  22nd  June,
 1967,  be  taken  into  consideration.”

 I.  must  congratulate  the  hon.
 Speaker  for  having  allowed  this  dr
 cusssion  en  Emergency.*  This  Indian



 eben  ee  vy  teen

 v2  Motion:  re. Vous

 {Shri  Hem  Barua]
 ‘Parliament  has,  of  late,  specialised  in
 wasting  its  time,  energy  and  the  tax-
 payers’  money  in.  discussing  ~trifles.
 We  know  that  the  Indian  .Parliament
 was  spent  Rs.  126,500  on  discussing
 ftalin’s  daughter,  Madam  _  Svetlana.
 (interruptions).

 ol  aa  fart
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 ate  gat  है  कि

 । egawinra से  ्  नफर त  &

 ‘Sri  Bem  Barua:  I  have  collected
 this  ‘figure  straight  from  the  horse’s

 outh  ‘Therefore,  you  need  not  har-
 bour  any  doubt  about  it

 I  have  gone  through  the  statement
 of  the  hon.  Home  Minister  made  on
 the  22nd  June,  with  utmost  care  and
 caution  and  I  find  that  this  is  a  very
 Sysappointing  शि taterhent  because  it

 goes  contrary  to  the  expectations  that
 were  roused  in  this  country  by  the
 statement  made  on  the  7879  March
 and  in  which  indications  were  given
 that  the  Emergency  would  be  lifted
 from  this  country.  He  has  given
 certain  reasons.  I  do  not  want  to  get
 @mto  those  reasons  now.  But  then,  I
 must  submit  that  somehow  cr  other,
 emergency  has  become  normalcy  in
 his  country;  emergency  has  become
 an  occupational  disease  with  our
 rulers.

 Shri  Surendranath  Dwivedy:  Like
 the  cease-fire.

 Shri  Hem  Barua:  Emergency  might
 he  compatible  or  might  not  be  incom-
 patible  with  dictatorship.  For  in-
 stance,  the  people  in  China  are  con-
 demned  to  unproclaimed  emergency

 hecause  there  is  a  totalitarian  regime
 an  that  country.  But  we  have  a  demo-
 ¢racy  in  our  country  and  emergency
 in  the  context  of  democracy  is  an
 enachronism.  The  hon.  Home  Minis-
 ter  should  realise  that.

 He  has  advanced  certain  arguments,
 and  I  must  submit  that  these  argu-
 ments  are  most  unconvincing.  These
 arguments  stow  only  lack  of  vision
 and  a  lack  of  a  sense  of  reality  on

 /
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 the  part  of  the  Home  Minister.  I  did
 not  expect  this  from  the  Home  Minis-
 tery  as  I  knew  him.  It  is  also  a  fact
 that  when  logic.  recedes,  passions  pre-
 vail  and  ‘this  is’  what  has  happened’
 with  the  Home  Minister  and  when
 passions  prevail,  political  insight  gets
 distorted.

 May  I  submit  that  I  could  not  com-
 promise  the  statement  made.  by  the
 Home  Minister  on  the  22nd  June  with
 the  natural  temperament  with  which
 Shri  Y.  B.  Chavan  is  endowed?.  He
 has  a  sober  approach  to  things  and
 he  has  a  just  temperament.  In  spite
 cf-  all  these  things,  why  has  he  come
 out  with  a  statement  that.  contradicts
 the  basic  qualities  that  the  ma.
 possesses?  Often  I  wonder  whether
 it  was  the  ghost  of  his  distinguished
 predecessor  who-used  to  see  bugbears
 in  moonlight,  t
 him;  or  else,  to
 this  sudden  somersault  on
 of  the  Home  Minister.

 There  is  a  tendency,  unfortunately,
 on  the  part  of  the  Home  Minister,  to
 blame  the  Opposition  parties.  He  has
 blamed  the  Opposition  parties  and  he
 has  laid  the  blame  at  the  door  of  the
 Opposition  parties.  But  one  need  not
 be  a  genius  to  see  through  the  psy-
 chology  that  has  prompted  the  Home
 Minister  to  extend  the  emergency  in
 an  unspecified  way  to  an  unspecified
 time.  If  I  say  that  he  wants  to  extend
 the  emergency,  judging  from  the  state-
 ment  made  by  him  on  the  22nd  June,
 from  now  to  eternity,  possibly  J  wouid
 not  be  wrong.

 Shri  Pileo  Medy  (Godhra):  Why  is
 the  hon.  Member  wasting  his  time?
 The  hon.  Minister  js  not  listening  to
 him.

 Shri  Hem  Barua:  Shri  Piloo  Mody
 says  that  I  should  not  waste  my  time
 because  the  Home  Minister  is  not
 listening  to  me.

 Shri  Ranga  (Srikakulam):  The
 Home  Minister  is  still  in  conference
 with  his  colleagues.

 i.

 I
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 Shri  Hem  Barua:  On  a  point  of
 order....

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  We  were  talking
 about  the  points  that  the  hon.  Mem-
 ber  had  made.

 Shri  Hem  Barwa:  May  I  continue
 now,  Sir?

 Mr.  Deputy-Speaker:  Yes.

 Shri  Hum  Barua:  Is  it  not  a  fuct
 that  during  the  last  elections,  the
 Congress  Party  assured  the  people  of
 India  that  the  emergency  would  be
 lifted?  just  want  to  know  it  from
 the  hon.  Minister.

 6.09  kre.

 (Ma.  Speaker  in  the  Chair.

 I  want  to  know  from  my  hon.
 frienda  opposite  whether  they  are
 going  or  they  are  willing  to  seek  a
 fresh  mandate  from  the  people  on  the
 question  of  the  continuation  of  the
 emergency  or  not.  Somehow  or  other,

 find  that  this  Government  does  not
 suffer  from  moral  compunctions,  and
 this  Government  would  not  fight  shy

 -

 of  hitting  you  below  the  belt  if  it
 thinks  thet  that  is  going  to  pay  it
 dividends.
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 mies  who  were  threatening  us  with
 annihilation.

 But  somehow  or  other,  what  has
 happened  today?  Instead  of  streng-
 thening  our  defence  apparatus,  the
 emergency  powers  are  often  used  sa
 a  very  malicious  way  against  indivi-
 duals.  Now  the  Home  Minister  comes
 and  says  that  this  emergency  woule
 not  apply  to  certain  pars  of  the
 country,  although  it  is  there.  Possibly
 he  has  States  like  Andhra  Pradesh
 m  mind.  But  suppose  sume  over-

 zealous  district  officer  or  police  officer
 in  Andhra  Pradesh  under  the  shelter
 of  these  emergency  powers  tries  te
 destroy  ७  small  shopkeeper,  could  you.
 prevent  him  legally  from  doing  i}?

 Youu  cannot.  Therefore,  the  original,
 purpose  which  inspired  our  people  w
 support  the  declaration  of  the  emer-
 rency  by  Government  jis  now  lost  nm
 u  mad  craze  for  power  on  the  partr
 of  this  Government,

 What  do  they  do?

 technique  and  one  diplomacy  only..
 They  know  full  well  to  use  thus  tech
 nique  or  diplomacy  against  the  Oppe-
 sition  parties  and  that  has  come  w
 light.

 While  trying  to  indulge  in  the
 extension  of  the  emergency  provisions  :
 for  another  unspecified  period,  the
 Home  Minister  mentions  the  threat  ef  f
 external



 ment  to  defend
 We  must  not  forget  4  +

 2th  October,
 and  that  was  why  we  could

 suy  that  there  is  a  method  in  madness.
 But  this  would  be  madness  without
 any  method,  For  five  years  since
 4962  we  are  in  a  state  of  emergency.

 “The  Chinese  aggression  lusted  only
 for  five  days.  (Interruptions)—for  a

 -few  days—and  the  emergency  has
 fasted  for  five  years.

 Whatever  that  might  be,  the  Chinese
 aggression  lasted  only  for  a  few  days,
 but  somehow  or  other  the  emergency
 has  become  a  permanent  feature  in
 the  life  of  this  nation.  During  the
 fast  five  years  we  have  been  under
 a  state  of  emergency,  the  people  of
 India  have  been  under  a  state  of
 emergency,  during  the  last  five  years,
 the  fundamental  rights  that  were

 to  the  people  of  India
 under  the  Constitution  have  been  put
 in  cold  storage.

 We  are  as  a  nation  in  a  state  of
 constitutional  anarchy.  High  Court
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 nal  danger  or  externa]  aggression  ts
 liquidated,  the  emergency  is  alse
 withdrawn.  In  this  country,  emer-
 gency  has  been  made  a  permanent
 feature  of  our  national]  life  with  «
 purpose.  The  purpose  is  to  perpetuate
 power  for  some  people  who  rule  this
 country.

 The  Home  Minister  might  say  that
 the  purpose  of  continuing  or  perpe-
 tuating  the  emergency  is  to  create  a
 sense  of  urgency  in  this  country.
 Where  js  that  sense  of  urgency  in
 this  country?  It  pains  me  to  say  that
 even  at  the  time  when  the  Chinese
 aggression  tock  place  there  was  not
 that  sense  of  emergency  which  we  all
 want  for  this  country,  for  our  people;
 there  was  no  sense  of  urgency  from
 the  Central  Secretariat  down  to
 connaught  Place.  There  was  no  sense
 of  urgency  in  the  country.

 The  main  purpose  for  which  you
 want  emergency  powers  is  to  stTen-
 gthen  our  defence  apparatus,  to  create
 a  sense  of  urgency  in  this  country,
 You  afte  defeated  in  your  purpose.
 Why  do  you  want  to  perpetuate  a
 legislation  or  perpetuate  a  declaration
 or  perpetuate  the  emergency  for
 which  you  do  not  have  the  powers,
 even  if  you  have  the  power,  you  do
 not  have  the  will,  even  if  you  are
 exercising  power  you  sare  exercising
 in  the  wrong  way.  Shri  Nath  Pei
 was  very  right  when  he  said,  while
 speaking  on  the  emergency,  that  the
 nation  wanted  emergency  to  be  used
 as  a  sword  jn  its  interests,  but  in  the
 palsied  and  paralysed  hands  of  this
 Government  it  has  become  a  joru,  a
 broomstick.

 during  the  Pak
 dividends  ॥  do  not  know.  In  apite  of



 out.  You  could  not  push  out  5,000
 illegal  entrants  from  Pakistan.  On
 the  other  hand  you  went  on  complain-
 ing  at  the  doors  of  the  different  world
 Powers  for  help,  but  the  help  did  nar
 :

 Thet  is  about  Kashmir,  and  that  is
 about  Pakistani  infiltration,  but  what
 about  China?  There  is  another  argu-
 ment  about  China  also.  True  it  is
 that  China  poses  a  threat,  true  it  is
 that  China  has  developed  her  thermo-
 merlear  power.  It  is  true,  I  concede,
 that  China  has  ceased  to  be  a  paper

 happens  about  China?  In
 meet  the  Chinese  threat  you
 need  the  emergency  provisions;  but
 you  have  to  build  up  your  military
 and  economic  strength.  Have  you
 done  so  to  face  the  aggression  or  chal-

 from  China  or  Pakistan?  Whi
 or  Pakistan  commits  aggres-

 country  you  can  again
 Why  should  you

 g  हु

 Shri  Hem  Barus:  The  hon,  Minister
 spoke  of  collusion  of  the  Naga

 collusion  that  came  to  light  on
 floor  of  this  House,  the  fact  that  op collusion  started  as  early  as  10687
 That  was  the  time  when  our  Govern-
 ment  was  empowered  to  the  teeth  with
 all  sorts  of  powers  including  te
 emergency  powers.  Why  do  you  fob-
 get  that?  You  could  not  do  anything
 to  destroy  that  collusion  in  1963.  Now
 you  say  that  ycu  want  to  deter  thal
 collusion  by  extending  the  emergency
 Provisions.  Nobody  would  beliew,
 you.  Since  the  rebellion  started  कक
 the  Mizo  hills  fifteen  months  back,
 the  Mizo  hostiles  are  in  constant  com
 munion  and  collusion  not  only  with
 China  but  also  with  Pakistan.  I  raise@
 the  question  in  this  House  that

 ae the  last  year  when  Mr,  Chen  Yi  im  4

 z  did  you  |  a  F
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 by  its  ineptitude  and  inertness
 encouraged  both  the  Naga
 Mizo,  hostiles  to  rebel
 Government.  Yet  they  come
 Parliament  that  they  want  tan
 these  emergency  provisions  because
 they  want  to  disrupt  the  collusian  of
 the  Naga  and  the  Mizo  hostile:  with

 hi  उ
 i
 it



 Sere  and  for  collection  of  arms.  Have
 You  been  able  to  stop  ihis  collusion
 ef  the  Mizos  with  China  during  all

 5  months  since  the  rebellion
 You  have  no:;  you  cannot

 Wecause  you  are  busy  in  the  stinking
 aquabble  for  power  inside  your  own
 party;  you  cannot  mobilise  the  will  to
 @estroy  all  these  connections  with
 foreign  powers.  At  long  last  I  appeal
 to  the  hon.  Hcme  Minister  who  is  2
 shrewd  man  and  a  good  man....

 Shri  Piloo  Mody:  That  is  the  only
 sentence  he  heard.

 Shri  Hem  Barua:  I  hope  and  trust

 है
 है
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 the  nation,  that  from  this  day,  the
 emergency  is  ended  in  this  country.
 Sir,  wi  aggression  actually

 “That  the  tement  on  emer-
 mency  made  by  the  Minister  of
 Home  Affairs  the  22nd  June,
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 mé@de  by  the  Minister  of  Home
 Affairs  on  the  Z2nd  June.  ‘1967,
 is  of  the  opinion  that  the  imme-
 diate  steps  be  taken  for  the  dele-
 tion  or  appropriate  amendment
 of  article  358  of  the  Constitution
 so  that  there  is  no.,  as  at  present,
 the  blanket  suspension  through-
 out  the  country  of  the  funda-
 mental  rights  under  article  9  of
 the  Constitution.”  (2)

 ली  चु  लिभये:  अध्यक्ष  महोदय,  में
 एक  बात  कहना  चाहता  हूं  1  के  प्रस्ताव  में
 'टरमिनेटे ड”  के  बाद  जो  शब्द  फोब  दिय
 है,  उस  को  मैं  हटा  देना  चाहता  हूं  1  यह
 झाखिरी  लाइन  का  आखरी  अन्य
 है।

 I  move:
 That  for  the  original  motion,  the

 following  be  substituted,  namely:--—
 “This  House,  having  considered

 the  statement  on  emergency  made
 by  the  Minister  of  Home  Affairs
 an  the  22ng  June,  ‘1967,  recom-

 the
 minated.”  (4)

 Shri  Sureedramsth  Dwivedy:  Sir,  is
 my  substitute  motion,  T  will  drop  the
 tast  sentence.  Otherwise,  it  will  give
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 Shel  Surendranath  Dwivedy:  The
 last  part  of  the  motion,  beginning  with
 the  words,  “and  may  bring  forward”.
 [  move:

 That  for  the  original  motion.  the
 following  be  substituted,  namely  :—

 “This  House,  having  considered
 the  statement  on  emergency  made
 hy  the  Minister  of  Home  Affairs
 on  the  22nd  Junc,  1967.  is  of
 opinion  that  the  Governmen:
 should  take  immediate  steps  -o  lift
 the  emergency  from  thr  Ist  of
 July,  1967".  (5)

 Shri  Humayun  Kabir  (Basirhat):  I
 move:

 That  for  the  original  mo  whe
 following  be  substituted,  namely  -

 “This  House,  having  considered
 the  stalement  on  emergency  made
 by  the  Minister  of  Home  Affaire
 on  the  Z2nd  June,  ‘1967,  is  of  the
 opinion  that  there  is  no  justifica-
 tion  for  the  continuation  of  the
 emergency  and  it  should  be  termi-
 nated  forthwith.”  (6)

 Shri  Ranga:  Mr.  Speaker,  Sir,  if
 there  is  to  be  any  direct,  clear  and
 unequivocal  confession  of  failure  on
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 tional  rights  being  enjoyed  by  the
 people.”  Instead  of  that,  they  had
 carried  on  this  emergency  for  such  a
 long  time  and  misused  it  in  guch  a
 shameless  manner,  and  the  very  word
 “emergency”  has  come  to  be  the  butt
 of  ridicule  and  later  on,  the  Govers-
 ment  had  had  to  say  this;  ‘Yes;  the  real
 emergency  h@s  aris:n  in  regard  to  this
 matter.”  They  themselves  came  to
 realise  that  there  wags  no  real  emer-
 geney  and  there  was  no  need  for  this
 emergency  and  emergency  powers,  and
 then,  what  did  they  do?  They  found
 this  instrument,  this  weapon  so  very
 convenient  with  them.  that  ther
 began  to  misuse  it  and  in  an  .necon-
 scionable  manner.  Even  then,  after
 such  g  lot  of  protest  from  various  sec-
 tions  of  this  House,  and  from  varicus



 ‘were  taken  to  task  under  those  powers.
 That  is  how  it  came  not  only  inte
 ridicule,  but  into  contempt  alse.
 That  was  why  Government  had  to  say
 that  they  were  not  going  to  use  it
 against  thos:  people.

 Government  held  a  conference  with
 the  opposition  leaders  ig  the  hope  that
 they  would  agree  to  the  proposed
 amendment  which  Government  wanted

 ‘to  introduce,  But  they  were  dis-
 appointed  because  there  was  no  agree-
 ment.  Now  they  say  they  would  not
 withdraw  the  emergency  powers  from
 ist  July,  which  they  should  have  done,
 which  all  of  us  demend,  But  they
 do  not  want  to  withdraw  those  powers
 at  all.  They  want  to  keep  it  ith  them-
 selves.  It  is  like  a  baby  Jearning  to
 walk  with  a  crutch,  but  even  when  it

 cular  individual—the  Home  Minister
 or  Defence  Minister.  I  blame  the
 system  in  which  Government  func-

 Eashmiri  peop!*,  who  are
 ed  here.  It  is  we  in  the  rest
 country  who  care  for  the  Constitution
 and  who  value  these  fundamental
 rights,  who  are  hurt  and  who  are
 angry  at  the  very  mention  of  this  term
 “Emergency’  when  there  is  no  emer-
 gency  at  all.  It  is  for  our  benefit  or

 should  the  Government  be
 with  the  people  at  large  that  they
 want  to  continue  these  emergency

 them  had  establisheq  an  independent
 Government,  did  we  need  this  emer-

 manner  or  to  the  extent  in  which  we
 were  able  to  deal  with  them?  We  did
 not  need  the  emergency  powers  there.

 powers
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 Gavernment  there  may  be
 time.

 at  that

 Who  is  to  implement  these  emer-
 gency  powers  Let  us  see.  It  is  the
 State  Governments.  Even  when  they
 were  having  their  own  Congress  gov-
 ernments  in  all  the  States  they  were
 mot  able  to  prevent  those  State  Gov-
 ernments  from  misusing  these  powers.
 Today,  in  all  the  major,  States,  Cong-
 ress,  fortunately  for  us  and  for  the
 country,  is  no  longer  able  to  form  the
 government.  It  is  non-Congress  gov-
 ernmets  that  are  there.  It  is  those
 non-Congress  governments  that  have
 got  to  implement  these  powers.  Sup-
 posing  they  misue  these  oowers  to-
 morrow  against  my  hon.  friends  ihem-
 selves,  would  there  be  any  _  redress?
 Nothing  at  ail.  Would  the  Govern-
 ment  of  India  be  able  to  go  and  teil
 them  that  they  should  not  do  it?  Sup-
 posing  they  fail  to  use  these  powers
 when  a  real  emergency  comes,  would
 they  be  able  to  tell  them  that  they  are
 not  doing  their  duty?  All  that  they
 can  do  is  to  dismiss  the  governments
 that  are  there.  That  is  the  power  that
 they  want  to  have.  In  order  to  dis-
 miss  State  governments  also  these
 powers  are  not  needed.  Whey  they
 dismissed  the  Communist  Government
 in  Kerala,  did  they  need  these  powers?
 But  it  would  certainly  come  in  handy
 if  they  were  to  dismiss  them,  because
 it  is  a  very  convenient  weapon.
 Otherwise,  have  they  been  able  to
 come  and  tell  us  that  they  ave  assur-
 ed  themselves  of  the  willing  co-opera-
 tion  of  the  State  Governments  in  the
 proper  implementation  and  proper  use
 of  these  powers?  They  have  not  given
 us  that  information.  Have  those  State
 Governments  themselves  asked  for
 these  vowers  to  be  given  to  them,

 have  they  asked  the  Central  Govern-
 ment  not  to  keep  these  powers  in  their
 hands  and  to  give  it  to  them  So  that
 they  may  properly  implement  it?  We
 have  not  been  given  that  information.
 Without  their  cooperation,  without
 their  asking  for  these  powers,  why  is  it
 that  this  Government  want  to  arm
 themselves  with  these  powers?  There
 ean  be  onJy  one  imaginable  reason,  ant
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 that  is  that  the  Government  wants  to
 make  use  of  them  some  day  to  get  rid
 of  these  non-Congress  governments.
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 Do  they  want  to  do  it?  We  do  not
 know  what  they  are  going  to  do.  How
 can  we  believe  this  Government?
 I  say  this  for  thig  reason,  that
 then  the  Communists  were  there
 in  Kerala,  at  the  time  of  the
 last  general  elections—not  this  one
 but  the  previous  pne—and  the  Govern-
 ment  thought  that  the  Communists
 were  likely  to  capture  power  there,
 here  is  my  hon.  friend,  Shri  A.  K.
 Gopalan,  who  is  a  standing  example  of
 what  you  did  to  those  people  there.
 You  put  them  all  in  jail  hoping
 thereby  to  8०  a  majority  for  yourself,
 to  manufacture  a  majority  for  your-
 self.  But,  fortunately  for  the  country
 and  democracy,  the  people  of  Kerala
 refused  to  be  coweq  down  by  this
 Government  and  they  elected  these
 people,  Shri  Gopalan  and  all  the  rest
 of  them.  I  do  not  agree  with  their

 policy  and  programme.  I  am  opposed
 to  the  Communist  Party.  But,  ut  the
 same  time,  the  people  there  wanted
 the  Communists  to  be  elected  and  they
 elected  them  in  spite  of  the  misuse
 they  made  of  the  powers  in  their
 hands.  In  the  face  of  this  failure  of
 the  Government,  in  the  face  of  this
 dishonourable  use  of  powers  by  this
 Government  in  Kerala,  how  is  _  it
 possible  for  me  to  accept  my  hon.
 friend,  Shri  Chavans  personal  assur-
 ance—it  can  only  be  personal  and
 nothing  more—that  these  powers  are
 not  going  to  be  misused?

 All  that  I  ००0  sav  is  this.
 need  these  pcwers  now.  I  would  be
 the  first  676  ‘o  support  the  Home
 Minister,  whoever  may  be  the  Home
 Minister  of  the  day,  and  the  Govern-
 ment,  whatever  may  be  the  political
 colour  of  that  Government,  the
 moment  he  convinces  me,  my  _  party
 and  the  people  in  this  country  that  a
 réal  emergency  has  arisen.  Let  Ching
 be  foolish  enough  to  invade  us  once
 again.  She  may  be  armed  with
 Hydrogen  bomb  ané€  all  the  rest  of  it,
 it  would  be  still  foolish  for  her  to  in-
 vade  us  if  she  were  to  do  it.  Let

 We  do  not
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 Pakistan  with  all  the  intrigues  that  she
 3s  carrying  on  with  China  and  other
 powers  try  to  commit  such  4  foolish
 mistake,  then  they  will  be  able  to  see
 that  we  would  be  by  the  side  of  the
 Government,  the  whole  country  would
 be  with  the  Government  and  the  Par-
 Mament  alsn  would  rise,  as  we  had
 risen  last  time,  as  one  man  in  order
 no  only  to  give  emergency  powers  but
 also  to  give  all  the  rest  of  the  powers
 that  the  Government  would  need  and
 we  would  ale  place  ourselves  at  the
 disposal  of  the  defence  forces  in  order
 to  protect  the  territorial  integriy,  the
 Constitutional  Strength  and  Staminu
 of  eur  people  ang  of  our  democracy.

 की  हा०  -  तिवारी  :  भ्रध्यक्ष  महोदय,
 इस  बस्ताव  के  मृवर  ने,  भफसोस  है  कि  नह

 कहा  यदि  उनके  इन्वेक्टिल्न  की,  और
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 इस्तेमास किया  जाता  है  भौर  तीसरी बात
 यह  कही |. अ  गवर्नेमेंट जब  बहि.  रद  फिय
 इमरजेंसी  पावर  लागू कर  सकती  है।
 मैं  दूसरी बात  को  ले  रहा  हूं  कि  | |  विरोधी
 पार्टी  के  लोगों के  खिलाफ  लागू को  जाती
 है  उन्होंते  इसका  कोई  उदाहरण न्हीं
 दिया  कि  उतकी  पार्टी  के  किस  पुरुष  के लिलाक

 इसको  इस्तेमाल  किया  गया  है।

 एक  सामनोथ  सदस्य  :  मेरे  खिलाफ  ह. ३

 लागू  किया  गया।

 की  gto  aro  तिवारी:  मैं  कह  रहा
 थो  कि  श्री बच्ाको  पार्टी के  किस  द्रादमी
 पर  यह  लागू  किया  गया  है  यह  उन्होंने  नहीं
 बतलाया  |  पन्दनि  कोई  उदाहरण  नहीं  दिया कि

 बह  लागू  हें),  उस  पर  यह  कह  दिया  जाने
 ह  यह  विरोधी  निचारधारा  की  वजह  से

 किया  गया  है,  तो  इसका कोई  जवाब  नहीं

 हो  सकता है  tv
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 बुलाई  थी  उस  में  करीब  करीय  ती  में

 we  कबूल  किया  था  कि  वाढेर  भूरिया  प्र;
 ह |, (अ  कर  4  दिशा  की  ओर,  इस  बात  की
 wo  है  कि  गहां  पर  इमजेंती  पावर  रहे

 ।  :
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 Shirt  D,  N.  Tiwary:  I  was  in  the
 mecting;  there  was  no  question  of  that.

 ह... ठ  s  A.  Dange  (Bombay  Centra!
 South):  Gur  Party  had  not  agreed.

 Sarl  D,  N.  Tiwary:  That  there  is
 neeqg  for  Emergency  was  agreed  to.

 wa  वक्‍त  हमारे  होममिनिस्टर यह  चाहते
 थे  कि  देश  के  गौर  भागों  से  इमजेंसो  “टा  जो
 जाय  भौर  केवल  बाईर  एरिया  पर  रखी
 जाये  1  इसके  लिये  ग्रावश्यक  था  fa  फॉस्टिग

 ड्यूज़ब  में  संशोवन  हो  |  लेकिन  विरोधी
 द्  वाले  डस  बात  को  मानते  के  जिये  तैयार
 बड़ी  थे  7  वह  चाहो  थे  कि  या  तो  गनूय  देश

 चर्लःगू  रहे  या  कहीं  न  लागू  रहे  ।  इसमे
 ह, अ  लोगों  की  एक  ही  चाल  थी  कि  इसमे
 बवपमिंट  की  बदनामी  हो  ।  जहां  आ  एश्यकता
 जड़ी  2  बहां  उमजेंत्ी  को  लागू  करने  से
 बे मेंट  बदनाम  होगी  ग्रोर  जहा  जरूरत  है
 खबर  वहां  लागू  नहों  होगी  तो  वाई  र  एरियाज
 बर  मवीमेंट  दिक्कत  में  पड़ेगी  ।  इसके
 झवबावा  और  कोई  उशृश्य  मेरी  सनझ्  में  नहीं
 झाया ।  बस्वुस्विति  यह  है  कि  ग्रगर  बह

 आहते  थे  कि  सिर्फ  वार्डर  '(रियात्र  पर  लागू
 रदे  तो  वह  इसके  लियें  तरीका  सोचते  कि
 कंधे  इसको  किया  जाये  और  देश  के  बाकी
 हिल्‍्से  &  इसको  पूरी  तरह  से  हटा  लिया
 जाये  tv  wat  मैंने उस  प्मेंडमेंट  को  देखा
 जिस्ले  श्री  नि०  चें०  चटर्जी  ने  सूत्र  किया  है  t
 wat  कहा  गया  हुँ  कि  स्टेप्स  लिये  जायें
 जिसमें  कांस्टिट्यूशन  को  अमेंड  किया  जा
 चके  शौर  यह  बिर्फ  बाईर  एरियाज  पर  लागू
 हो भरके  अगर  अतोजीशन  बालें  राजी  हो
 जायें  कि  ©  स्टिट्यूशन  अमेंड  हो  जाये  भौर
 बार्डर  टरियाज  पर  ही  यह  लागू  हो  सके,  ती
 &  भी  होम  मिनिस्टर  साहब  से  थः  अनुरोध
 रंगा  कि  ह ह  इस  बात  को  मान  लें  भौर  इस
 चर  दन्सिस्ट  न  करें  कि  बह  इमजेती  बावर
 बजेमान  रूप  सें  रक्खेंगे  |  मैं  जानता  हूं  कि

 ae  इतको  रखता  चाहते  भी  नहीं  हैं
 किन  श्नाज  बार्डर  ररियाज  की  जो  दशा  है,
 कीर  धाप  लोगों  ने  श्य्द  कहा  है  कि  मौजों
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 र  नागालष्ड  के  लीग  भी  कभी  पास्किस्तान
 चले  जाते  हैं  कभी  चना  चले  जाते  हैं
 भौर  शाज  के  वेष  में  भी  है  कि  मे
 आर्म्स  वहां  से  लेकर  ां  रहे  हैं,  तो  इस
 स्थिति  में  यह  पावर  कंसे  न  रक्खा  जाये  ?
 साधारण  स्थिति  में  इसको  नहीं  र्क्स  जाता

 आहिये,  लेफिन  प्राज  भी  इस  देश  म  मी  र जाफ र
 शौर  जयचन्द  खत्म  नहीं  हुए  हैं।  वहू  यहां  पर
 बराबर  रहे  हैं  भौर  भाज  भी  हैं।  यह  नहीं
 कहा  जा  सकता  कि  झाज  शत  प्रतिशत
 ऐसे  लोग  हैं  जो  कि  दुश्मतों  से  मित्र  हुए
 नहीं  हैं  7  हम  ने  देखा  3,  भाज  से  नहीं  बहुत
 पुराने  जमाने  से,  कि  जयचन्द  और  मोर  जाफर
 इस  देश  में  रहे  हैं।  प्राखर  उनको  कैसे  रोका
 जाये?  देश  की  सिक्योरिटी को  कैसे  बरक रा  र
 रक़्खा  जाये  ?  इस  लिये  जह  a  हूँ  कि
 इमजेंसी  उस  भाग  में  तो  रहे  जहां  इसकी
 जरूरत  है  बाकी  भाग  में  न  रहे

 एक  भागतोौर  सदस्य :  कया  कांब्रेंस
 कॉ्यालिय  में  भी  रहेगी  ?

 क्रो  To  lo  तिवारी  :  हमारे  कार्यालव
 में  हैया  नहीं  यह  पनुभव  दिखता  सकेगा
 मैं  कह  रहा  था  कि  यदि  विरोधी  दलों  के  नेता
 लोग  देश  की  भलाई  के  लिये  मैठ  कर  विया र
 कर  लें  होम  मिनिस्टर  से  झौर  हँसा  इंटेंन्शन
 जाहिर  कर  दें  कि  वह  चाहते  हैं  कि  वह
 बारें  t  दर्याज  के  अतिरिक्त  थौर  जगहों
 से  इसको  लिफ्ट  करना  चाहये  और  बार्डर

 एरियाज  से  नहीं  लिफ्ट  करना  चाहिये  तो

 इस  समस्या  का  हल  निकाला  जा  सकता  है  t

 अगर  वह  ऐंसा  नहीं  करेंगे  तो  बार्डर  इश्यिज़
 पर  रखने  के  लिये  इसकों  सारे  देश  पर  रखना

 होगा  1  इस  लिये  झगर  श्री  रंगा  साहब  चाहते
 हैं  यह  जल्दी  से  जल्दी  खत्म  हो,  तो  यह  उनके

 हाथ  में  है।  यह  सरकार  के  द्वाथ  में  नहीं  हे
 झगर  हम  लोग  कांस्टिट्यूशन  को  झाज  भ्रमेंड

 करना  चाहें  तो  हम  नहीं  कर  सकते  I  चुलेक्टोरेट
 ने  हमारी  संक्या  को  कम  क  र  दिया  है।  इसलिये
 &  उनसे  चाहूंगा  ह:  बह  इसमें  सहायता  दें
 कि  देश  की  रहा  के  सिये  कॉस्टिट्यूजन  को



 Motion  x.

 [थी  are  are  तिषारी]

 मेव  किया  जाये.  बीर  केबी...  पावर  ब़नेमेंड

 को  दी.  याये  जिकमें zg  बार्डर  एरिप्प्रथ  Te

 लायू हो, हो,  भौर  दीं  साय  न  रहे  1

 एक  बाल  यहां पर  कही  गई  कि  शचंमेंर

 के  द्य  में  बड़ी  बक्ति  है  1  भ्रगर यह  चाहे  तो
 बिना  कोई  कानून  बनाये  हुए.  ही  जितने

 धाफर  हर  जय  बन्द  हैं  उन  से  ढील  कर  सकती
 है  |  मैं  इस  बात  को  नहीं  मानता  ।  जहां
 जैसी  परिस्थिति  होती  है  वहां  वैसी  बया  दी
 याती  है।  अगर  साधारण  बीमारी  |... अ  तो
 धारण बवा दी जाती है दवा  दी  जाती  है।  भगर  बीमारी-
 गम्भीर  हो  भौर  उसकी  दवा  साधारण  की

 जाये  तो  रीगी  मर  जायेगा  ।  उसी  तरह  से
 बिना  इस  तरह  से  संविधान  को  संशोधित
 किये  हुए  देश  की  ररका  नहीं  दो  सकेगी  ।
 श्षाज  कहीं  कही  असाधारण  स्थिति  है,  arr
 कहीं  रेलें  लूटी  जा  रही  हैं  भौर  लोग  मारे  जा

 रहे  हैं,  तो  इसके  बियद्ध  साधारण  कानून  का

 सहारा  लेकर  हम  देश  की  ररक्ा  नहीं  कर
 सकते  |  भ्रगर  हमें  आवश्यकता  है  कि  नई
 शक्ति  मिले  तो  वह  अभ्रापको  देती  चाहिये,
 बहू  शक्ति  सरकार  प्राप्त  करें  ताकि  देश  की
 यता  दो  सके  ।
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 ”.  Speaker:  I  will  be  able  to  call

 @bri  A.  B.  Vaipayee:  We  can  extend
 it  by  one  hou.

 Mir.  Speakrr:  That  means  that  we
 will  have  to  sit  upto  7  p.m.  Even  then,
 there  are  so  mandy  members  in  this
 list.  I  would  request  the  hon.  Mem-
 bers,  on  thiy  side  as  well  as  on  tnat
 side,  to  mak:  short  speeches  giving

 My.
 enly  their  yo  ints.

 Vajpayee.

 को  कडल  बिहार!  बाजपेवी  :  संविधान
 के  भनुच्छेद  352  के  झन्तर्गत  संविधास  के
 निर्माताशों  ने  व्यवस्था  की  है  कि  विदेशी
 झाक्रमण  का  सिरिति में  शौर  देश  में  झान्तरिक
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 were  की  च्त्ता'  में  संक्टफाल  फी  Ref

 घोषित  -की  जाए  ।  उस  भनुच्छेद  में  यह  थी
 कहा  गया  हैं  कि  यह  संफटफाल  पि  feet.
 दो  महीने  तक  रहेगी  यदि  संसद्‌  उसको  बढ़ाते
 का  भिजेव  न  करें  1  इससे  संविधान के  भिर्मा-
 ताझों  कीं  मंशा  बिल्कुल  स्पष्ट  हो  जाती  हैं  $
 उन्होने  द. 4  एमरजेंसी”  संसद्‌  का  उपयोग
 किया  है,  केवल  संकट  नहीं,  गम्भीर  1... अ
 का  ।  विदेशी  श्राकृमण  का  संकट  भौर  देश  में
 व्यापक  'उपदव  का  संकट  शौर  संविधान  के
 निर्माताओं  ने  दो  महीने  का  समय  भी  चिप

 यह  कहा  जा  सकता  है  कि  झभी  जो
 संकटकाल  की  स्थिति  लागू  है  उसे  संसद  ते

 पुष्ट  किया  है  /  लेकिन  क्‍या  पांच  वर्ष  तक
 निरस्तर  संकटकाल  की  स्थिति  बनाये  रखता
 संविधान  के  निर्माताओरों  की  मंशा  के  भभुक्कक
 है  ?”  इससे  कोई  इन्कार  नहीं  कर  सकता  कि
 देश  के  सामने  संकट  है।  लेकिन  हमें  संकटों  के
 साथ  जीवित  रहना  सीखना  होगा,  हमें  संबसों
 के  साथ  लोकतन्तीय  अधिकारों  का  उपभोग
 करने  का  अवसर  देना  होगा  ।

 संकटकाल  की  स्थिति  को  धोषणा  करके
 हम  संविधान  द्वारा  प्रदत्त  मूलभूत  भणधिकारों
 को  कुछ  काल  के  लिए  स्थगित  कर  देते  हैं,
 कानून  के  सामने  तांगरिकों  की  अराबरी  नहीं
 रहती,  सम्पत्ति  के  भ्धिकार  भी  सीमित
 कर  दिये  जाते  हैं,  व्यक्तिगत  स्वाघीमता

 संकुनित  हो  जाती  है  न्ौर  बिना  कारण  बताने
 किसी  नागरिक  को  नजरबन्द'  कर  उसे  किसी
 बोढ  के  सामने  पेश  करना  यह  भी  संकटकाल
 की  स्थिति  में चन  नहीं  पाता  |

 जव-चीन  ने  आक्रमण  जिया  दय  संकट  का

 की  स्थिनि की  घोषणा  की  गई।  सभी  विरोशी
 दलों  ने,  सारे  देश  ने  उसका  समर्थन  किया  |
 लेकिन  भाज  विरोध  क्‍यों  हो  रहा  है  ?  मू
 मन्नी  महादय  को  इस  पर  गम्भीरता  &  विलाश
 करवा  चाहिये  |  इसका  एफ  ही  कारण है  कि

 '
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 संकट  तो
 है.

 चैकित  शंकर  की

 क्
 श्रंतीति  नहीं  है  1  भौर  यह  झनुभूति  म

 हासन  में  है,  न  प्रशासन  में  है,  न  सत्ताकढ़ दल
 मैं  है,  न  जनता  में  है।  भव  यदि  संकट  है  सेकिल
 हँकट की की  भनुभूति  नहीं  है  तो  फिर  कानून  से
 हंकट  की  स्थिति  बताये  रखते  का  क्या  लाभ
 होया  !  देश  का  सनोविभात बदल  गया  है  भौर
 इस  मनोविज्ञान  को  फिर  से  बदलने  के  लिए
 इंदम  उठाये  बिना  संकटकास  को  स्थिति. को
 शऔरी  रखना  ठीक  नहीं  होगा  ।

 क्या  सामान्य  कानून  इस  स्थिति  का
 धामना  करने  के  लिए  पर्याप्त  नहीं  हैं  जिसकी
 प्लोर  संकेत  करके  गृह  मस्ती  महोदय  अपने
 बचने  से  मुकर  जाना  चाहते  हैं  ?  मैं  उन्हें  बचत
 बंग  का  दोषी  ठहराता  हूं  ।  जिस  दिन  नई  लोक
 बचा की  बेठक  भारम्भ  हुई,  पहले  ही  दिन
 प्राकर  उन्होंने  घोषणा  कर  दी  कि  एक  जुलाई
 &  संफटकाल  को  स्थिति  दश  के  केवल  कुछ
 बागों  तक  सीमित  रहेगी  t  कुछ  सोच  समझ
 कर  उन्होंने  घोषणा  की  थी  is  आज  वह  जिन
 बंकरों  को  ओर  इशारा  कर  रहे  हैं  वे  संकट
 नए  नहीं  हैं।  वे  संकट  उस  समय  भो  थे  J  हां
 केवल  एक  ही  नया  संकट  पैदा  हो  गया  है  ।  वह
 बमझते  थे  कि  विरोधी  दलों  का  समर्थन  संवि-
 बान  में  संशोधन  करने  के  लिए  वह  प्राप्त  कर
 तेंप्रे  भऔौर  विरोधी  दल  उनको  भनुगृहीत  करने

 के.  लिए  तैयार  नहीं  हैं।  क्या  यह  जरूरी  है  हम
 प्रकार  की  मदद  करें  ?

 की  झरन  बिहारं।  वाजपेरी  :  झापकों

 हमें  समझाना  होगा  कि  देश  में  वस्तुत:  संकट  है
 शौर  भाप  उस  संकट  का  निराकरण  करने  के

 लिए  अधिकार  चाहते  हैं,  भौर  किसी  बात  के

 लिए  नहीं  |  कया  भारत  सरकार  चीनी  झाक़मण
 का  प्रतिकार  करने  के  लिए  सन्नद्ध हो द्  रही है  ?

 कया  हम  i962  में  की  गई  उस  पावन  प्रतिशा
 को  कि  हम  तब  तक  चेन  से  नहीं  मैठेंगे  ऊब
 तक  एक  एक  इंच.  भूमि  को  चीन के  चंगुल

 है  मुक्त  नहीं  कर  लेंगे,  पूरा  करने  जा  रहे  हैं  ?
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 यदि  सरकार  उस  भूमि  को  मुक्त  कराते  के  लिए
 कदम  बढ़ाये  दो  हम  शुंकटकाल  की  स्थिति  का
 समन,  करने  को  तेमार  हैं।  यक्षि  सरकार  एक
 विहाई  जम्मू  काश्मीर  को  मुक्त  करने  के  लिए
 झागे  बढ़ें  ६.3  हम-  इस  सरकार  को  प्रसाध्त।रण
 अधिक्रार  देने  के  लिए  तैयार  हैं।  लेविन  सरकार
 इस  दिजा  में  कुछ  करता  नहीं  भाहती  देश  के
 प्रति  किए  गए  संकल्पों  पर  पानी  फेप्भा  चाहती
 है  भौर  सरकार  इसलिए  भ्रधिकार  चाहती  ह
 कि  एक  झाशका  है  नया  भ्राकमण  होने  वाला
 है  क्‍या  यह  झाशंका  उस  दिन  नहीं  थी  जिस
 दिन  सदन  में  'चोषणा  को  गई  थी  कि  एक
 जुलाई  से  संगटकाल  की  स्थिति  को  कुछ  क्षेत्रों

 में  सीमित कर  दिया  जाएगा  ?  यदि  उस  दिन
 यह  कल्पना  नही  थी  तो  मैं  कहूंगा  कि  यह  सर-
 कार  की  भवूरदर्शता  है,  यह  सरकार  अपनी

 नाक  से  धागे  देखने  की  क्षमता  नहीं  रखती  है  ।
 शीन  झौर  पाकिस्ताल  के  धरान्रमण  बा  संकट
 उच्च  समय  भी  था  |  वह  संकट  झाज  भी  है
 लेकिन  किसी  सम्भावित  संक्ट  की  झाशंबा
 से  हम  झपने  नागरिकों  को  झनन्तबाल  तक
 मूलभत  अधिकारों  से  बंचित  नहीं  ब्र  सकते
 हैं।  जैसा  भअ्भी  कहा  गया  यदि  देश  पर  कोई
 झाक्रमण  होगा  तो  सरकार  पुन:  संक्टकाल
 की  स्थिति  घोषित  कर  सकती  है  |  संविधान
 ने  उसे  क्‍ग्रधिकार  दिया  है  भौर  उसे  देश  का
 स्वेच्छा  से  सहयोग  मिलेगा  ।  भगर  कुछ  तत्त्व
 उस  मार्ग  में  बाधक  बनेंगे  तो  हम  बनना  साथ

 नहदीं  देंगे  ।  राप्ट्र  की  सुरक्षा  रुवोपरि  है।  लेगिन
 भाज  हमें  राप्ट्र  की  सुरक्षा  को  लोबतांबिक
 भ्रधिकारों  के  सांथ  मिलाना  होगा  ।

 गत  brs.

 गृह  मन्त्री  महूंदय  बहत  हैं  कि  कुछ
 क्षेत्रों  मे ंसंबटकाल  की  स्थिति  रहेगी  मलभूत
 अ्रधिकारों  का  स्थगन  होगा  और  शेष  भारत  में

 पूरी  छूट  होगी  ।  भ्रध्यक्ष  महोदय  संकटकाल
 को  कुछ  क्षेत्रों  तक  सीमित  रखने  और  शोभ
 भारत  को  संकटकाल  की  स्थिति  से  निकालने
 के  हम  लोग  मूलभूत  रूप  से  विरोधी  हैं  ।  यह
 संकट  कैसा  है  जो  देश  के  एक  भाग  में  है लेकिन
 दूसरे भाग  में  जिसको  ध्रनुभूति नहीं  होती  ।  बह
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 संकट  कंसा  है  जो  सम्पूर्ण  देश  पर  नहीं  है  ?  क्‍या

 जम्मू  काश्मीर  का  संकट  शेष  भारत  का  संकट
 नहीं  है  ?  क्‍या  भ्रसम  पर  चीन  का  प्रहार  सारे
 दैश  की  प्रभुसत्ता  पर,  देश  की  झखण्हता  पर
 देश  को  स्वाधीनता  पर  प्रहार  नहीं  है  ?
 यदि  हम  शुक  राष्ट्रीयता  की  कल्पना  में  विश्वास
 करते  हैं  बौर  काश्मीर  से  लेकर  कन्या  कुमारी
 कक  सम्पूर्ण  राष्ट्र  को  कन्पें  से  कर्धा  लगा  कर
 खड़ा  बारना  चाहते  हैं  तो  संकट  वाल  को  कुछ
 जेतों  में  सीमित  रखने  की  कल्पना  भ्रामक  है  |
 वह  कभी  घातक  सिद्ध  हो  सबती  है  ni  इसका
 सवीर  ton  देना  चाहिए  |

 सब्यनन  महोदय,  हमारी  सरकारों  के
 पास  प्रयः-”  अधिवार  हैं  ।  गह  मन्त्री  महोदय,
 जायद  che  ५7ल  की  स्थिति  को  जम्मू  काश्मीर
 पंजाब,  झासाम,  नेफा  और  बंगाल  तक
 सोमित  रखना  चाहते  होंगे  ।  चाहते  होंगे  का
 प्रयोग  में  जान-बूअकःर  कर  रहा  हूं  क्योंकि  उन्होंने
 अभी  तक  अपना  इरादा  बताया  नहीं  है  1
 कौन  से  सेंसिटिव  एरियाज़  हैं  ?  प्रगर  वह  क्षेत्र
 बड़ी  है  जिनका  मैं  उःरेख  कर  रहा  हुं  तो  क्‍या

 यह  सच  नहीं  है  कि  इल  राज्यों  की  सरकारों
 के  पास  किसी  भो  स्थिति  का  सामना  करने  के
 लिए  पहले  से  पर्याप्त  भ्रधिकार  हैं?  पब्लिक
 श्ेफ्टी  शौर  सेक्यूरिटी  हक्ट  है  |  क्‍या  जम्म्‌
 काश्मीर  में  ग्रधिकार  नहीं  हैं  सरकार  के  पास  ?
 क्यो  बिहार  में  पबिलक  सेझूटी  'श्रचिकार  काम

 नहीं  कर  रहा  है  ।  क्‍या  पर्चिमी  बंगाल  में
 पडितिक  सक्यूरिटो  एब  नहीं  हूँ  बेफा  के
 लिए  शौर  नागालेंड  के  लिए  थह  सरकार  पहले
 स्रे  विशेषाधिकार  ले  चको  है  ।  लेकिन  इन
 झप्चिकारों  क  बाद  क्या  हो  रहा  हैं  7  जून
 को  जम्मू  का  मीर  में  क्या  हुभा 7  श्रीनगर
 a  क्या  हुभा ऐ  में  उन  घटनाओों  में  जाता

 नहीं  बाहता  देश  में  खंकट
 की  स्थिति  है।  शासम  के  पास  झतिकार  भी  हैं।
 अगर  श्रीनगर  में  7  जून  को  गिर्याबर  जलाये

 गए 1  महिलाशों  का  झपमाल  किया  गया
 जेशनल  कान्फरेंस  की  एक  जीप  को  बोग  शगा
 दी  गई  ।  किसी  के  खिलाफ  कार्यवाही  नहीं  की
 अई  |  आप  अऋधिकार  लें  wire  कार्यवाही  न  करें
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 तो  अधिकार  लेना  व्यर्थ  है  शौर  झाप  भ्रधिकार

 ©

 @  नौर  उनका  दुरुपयोग  करें  तो  श्रधिकार
 देना  घातक  है  ।  दोनों  दृष्टियों  से
 देखिए  इन  प्रसाधारण  झ्रधिकारों  की  झाव-
 श्यकता  नहीं  है  1

 क्या  इस  बात  से  इनका र  किया  जा  सकता
 है  कि  भारत  सुरक्षा  झधिनियम  का  दुरपयोग
 किया  सथा  ?  जांसूसों  को  पकड़ने  की  बात
 समझ  में  झा  सकती  है,  समर  इसमें  विशार्धी
 पकड़ें  गए,  सरकारी  कर्मचारी  गिरफ्तार  किए
 गए  व्यापारियों  को  बन्दी  बनाया  गया  |

 भहाराष्ट्र  में  एक  प्रेम  विवाह  को  रोकने  कै

 लिए  डिफेंस  झाफ  इण्डिया  प्लस  ar  उपयोग

 हुआ  था  |  गह  मन्‍्त्री  महोदय  महाराष्ट्र  के
 शाति  हैं  इसलिए  इस  धटना  को  भले  दीं
 होंगे।  जिन  को  अधिकार  दिया

 उन्होंने  अधिकारों  का  दुरुपयोग  किया  |

 इसलिए  ह.:1 ह  वें  प्रधिकार  लेने  केः  भ्रधिकारी

 नहीं  है।  जिन  सीमावत!  जेबों  म॑ं  गृह  मंत्री

 महोदय  आपतवाल  की  स्थिति  =  सीभित
 करना  चाहते  हैं  वहां  पर्याप्त  अधिकार  है।
 सामान्य  कानुन  स्थिति  का  सामना  करने  a

 समर्थ  होने  चाहिये,  ौर  अगर  वे  समझे  नहीं  हैं
 तो  फिर  जो  उस  कानून  का  उपयोग  करते  है
 उन  में  कोई  दोध  है  या  यदि  कानूत  में  स्वर्ण

 कोई  दुबंलता  है  तो  उस  को  भी  दूर  किया
 जा  सकता है।  हम  इस  प्रकार  के  किसी  भी
 घ्रश्ने  पर  विचार  करने  के  लिए  तैयार  होवे
 कि  नागरिकों  के  मूलभूत  अधिकारों  का  दमन

 यथा  स्थगन  किये  बिना  देश  पर  माने  वाके  संकट
 का  सामना  किया  जा  सके।|  इस  के  लिव
 सरकार  अधिकार  चाहती  है  तो  यह  ठोस

 प्रस्ताव लेकर  पाये  उस  के  गूण  व  दोषों

 का  विचार  कर  के  हम  िशेय  करेंगे।  लेकिल

 हम  स  तरह  के  झधिकार  देने  के  लिए  तेयार
 नही ंहैं.  जिन  भ्रधिकारों का  शासन  सदुपयोध
 नहीं  कर  सका  भौर  जो  झ्रघिकार  शाल  की

 स्थिति  में  झावश्यक  भी  नहीं  दिलाई  देते  ।

 उपाध्यक्ष  महोदय,  एक  बात  धौर
 मैं  ने  कहा  कि  देश  में  संक्ट  है  बगर  अंकल.
 को  श्रगुणूति  नहीं  हैं।  गह  मुननति  बेल  में

 ——
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 पैदा  करनी  होगी।  नहीं  तो  ाप  जो  भी
 कदम  उठाएंगे  बह  कलत  समझा  जायगा।
 उसे  राजमतिक  दुष्टि  से  विकृत  रूप  कर  के
 पेश  किया  जायगा।  झाखिर  सरकार
 झधिकार  लेकर  राज्य  सरकारों  के  ह्वारा  ही
 उस  को  धमल  में  लाचिगी |  नक्‍सलबाड़ी
 का  नाम  बार  लार  लिया  जाता  है।  जाज
 एमजेसी  है,  विशेषाधिकार  भो  हैं  लेकिन
 पश्चिमी  बंगाल  की  सरकार  झगर  खन
 विशयाधिकार  का  उपयोग  करने  के  लिए
 तैयार  नहीं  है  तो  गुर  मंत्री  महादय  क्या  करेंगे  ?
 आदिर  अधिकार  जो  लिए  जायेंगे  उन  का
 'उनयोग  राज्यों  की  सरकारों  को  करता  होगा
 ओर  राज्यों  की  सरकारें  आज  तैयार  नहीं  हैं  t
 गृह  मंत्री  महोदय  को  अभी  यह  बताना  बाकी
 है  कि  कितने  मुल्य  मंत्रियों  से  उन्होंने  विचार
 विनिमय  किया  ?  कितने  मख्य  मंत्री  संसटकाल
 की  स्थिति  बनागे  रखने  =  उन  के  प्रस्ताव  से

 सहमत  हैं।  पहले  मुख्य  मंद्षियों  के  साथ
 ब्व्यो  का  बहा  जारदार  हवाला  दिया  जाता
 थथा।  आजकल  गृह  मंत्री  महोदय  मुख्य
 मंत्रिपों  को  चर्चा  नहीं  करते।  क्‍यों  नही
 करते  ?  आम्विर  मुख्य  मंत्री  भी  जिम्मेदार
 हैं।  उन्हें  भी  संकट  का  स्थिति  को  अनुभूति
 हनी  चाहिए।  उस  के  श्रनुसार  कार्य  करने
 को  उग  की  सिद्वता  होनी  जाहि!।  अगर
 यह  लिद्धता  नहीं  है  तो  नई  दिल्‍ली  में  बैठकर
 अवाधरण  अधिकारों  का  उपयोग  समस्याप्रों
 को  सुलझाने  के  बजाब  शरीर  'उजझायिंगा ।
 मैं  गृह  मंत्रों  महोदय  से  कहना  चांहता  हूं  कि

 Motion  re.

 यह  फिर  से  विचार  करे।  अभी  |  जुलाई,
 '

 में  कुछ  दिन  बाको  हैं।  सकट  काल  की  स्थिति
 खत्म  कर  दें.  अर  यदि  फिर  वास्तविक
 खंकट  कान  पैदा  होता  है  तो  सारा  देश  उन
 का  समर्यत  करेगा।  अन्यथा  वास्तविक
 संकट  कान  में  भी  यह  देश  को  जगा  नहीं  सकेंगे
 लोगों  का  समर्थन  नहीं  पा  सकंगे  ।  धन्यवाद  +
 -  ‘Seckiyan  (Kumbakanam):  Sir,

 I  support  the  motion  brought  forward
 by  Mr.  Hem  Berua  as  amended  by  the
 9@  (Ai).  LSD—¢,
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 Emergency

 other  Members  of  the  House  demand-
 ing  that  the  emergency  should  be  lift-
 ed  from  the  list  of  July.  The  Home
 Minister  made  a  solemn  declaration  on
 ‘18th:  March  that  the  emergency  would
 be  lifted  from  Ist  of  July.  That  state-.
 ment  contained  only  three  seftetices.
 He  has  now  produced  a  very  long
 statement  asking  the  House  and  the
 outside  world  that  due  to  various  rea-
 sons  the  emergency  has  to  be  conti
 nued.  He  has  mentioned  in  the  state-
 ment  that  the  proposal  to  amend  the
 constitution  did  not  meet  with  the  ap-
 proval  of  the  opposition  parties  and  80
 he  has  decided  not  to  introduce  the
 amendment.  I  highly  appreciate  the
 democratic  spirit  of  the  Home  Minister.

 Shri  Ranga:  He  is  helpless.

 Shri  Seshiyan:  This  high  sense  of
 democratic  spirit  has  come  to  him  not
 out  of  moral  strength  but  out  of  the
 numerical  strength.  In  the  case  of  the
 passports  Bill,  the  entire  opposition
 parties  opposed  that  Bill.  If  Govern-
 ment  had  the  same  democratic  spirit,
 they  should  have  dropped  that  Bill.
 But  where  they  could  push  through  a
 Bill,  with  their  own  majority,  they  do
 so.  But  where  they  require  the  oppo.
 sition  votes,  they  assume  a  different
 posture

 There  are  two  points  in  the  .mend-
 ment  proposed  by  the  Government.
 First  they  want  to  limit  the  operation
 of  the  emergency  to  certain  areas.
 Secondly,  they  want  to  indemnify  the
 Government  servants  for  acts  done
 during  the  emergency.  Once  the
 emergency  is  lifted  without  doing  this
 amendment,  hundreds  and  thousands
 of  damage  suits  will  go  to  the  court
 in  respect  of  the  pest  mistakes.  They
 went  to  avoid  that  and  that  is  why
 they  want  to  continue  the  emergency.
 They  perpetuated  ang  perpetrated
 these  acts  and  they  should  be  prepar-
 ed  for  the  consequences.  If  their  con-
 science  is  clear  and  if  they  think  that
 they  used  the  emergency  powers  with
 restraint  and  only  in  the  interest  of
 the  country,  they  should  not  be  ufraid
 of  the  damage  suits.  Because  their
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 [Shri  Sezhiyan]
 conscience  is  not  so  clear  and  they  are
 afraid  of  their  actions,  they  do  not  re-
 woke  the  emergency.  They  say  there
 is  the  threat  of  arrogant  China  and
 aggressive  Pakistan  and  hence  the
 emergency  should  be  continued.  I
 think  that  it  was  Prime  Minister  Nehru
 who  said  that  the  Chinese  danger  was
 going  to  be  with  us  there  for  thou-
 gand  years..  Are  you  to  have

 this  emergency  also  for  thousand
 years  to  come?

 Aun  hon.  Member:  Thank  God,  Cong-
 ress  will  not  remain  for  thousand
 years.

 ‘Shri  Sezhiyan:  The  Defence  of  India
 rules  and  the  emergency  powert—
 have  become  part  and  parcel  of  the
 daily  life  of  India?  These  powers
 have  been  misused  to  a  great  extent.
 I  want  to  apprise  Members  of  the
 implications  of  the  emergency.  The
 combined  effect  of  the  proclamation  of
 emergency  issued  by  the  President

 under  articles  352  and  the  Presidential
 article  359()  of  the

 JUNE  26,  Statement  on  Emergency  7634

 Justice  Bedi  of  the  Punjab  High
 Court,  in  delivering  a  judgment
 22nd  November,  i965.,  said:

 -

 “If  the  police  for  one  reason  or
 the  other  could  not  get  them  con-
 victed  adequately  under  the  law  of
 the  land,  it  did  not  mean  that  ther
 should  resort  to  the  emergency
 Powers.”

 This  has  been  said  by  a  high  court
 judge  in  disposing  of  a  cas2.  There-
 fore,  if  you  do  not  like  Mr.  Gopalan
 or  anybody  else,  you  simply  apply  the
 emergency  powers  and  put  him  inside
 the  jail.  It  is  wrong,  because  you  do
 not  bring  him  before  the  proper  forum
 under  the  law  of  the  land.

 Mr.  M.  C.  Steaivad,  an  eminent  jurist
 of  this  country,  and  who  was  also  the
 Attorney-General  hag  this  to  say:

 “In  substance,  the  executive  has
 taken  advantage  of  the  Chinese
 aggression  to  constitute  itself  into
 what  may  be  called  a  constitu-
 tional  dictatorship.”

 ‘This  has  come  from  the  mouth  of  an
 eminent  jurist.

 I  can  quote  still  higher  authorities.
 Mr.  Justice  Tarkunde  of  the  Bombay
 High  Court,  while  delivering  a  judg-
 ment  and  disposing  of  a  case  or  Sih
 December,  1986,  said:



 gency  proclaimed  by  the
 President  in  962  still  continues
 and  the  powers  conferred  on  the
 appropriate  authories  by  the  De-
 fence  of  India  Rules  justify  the
 deprivation  of  such  liberty,....

 that  even  during  Emergency,  the
 freedom  of  Indian  citizens  cannot
 be  teken  away  without  the  exist-
 €ce  of  the  justifying  necessity
 specified  by  the  Rules  themselves
 The  tendency  to  treat  these  mat-
 ters  in  a  somewhat  casual  and
 cavalier  manner  which  may  con-
 ceivably  result  from  the  continu-
 ous  use  of  such  unfettered
 powers,  may  ultimately  pose  a
 serious  threat  to  the  basic  values
 ©n  which  the  democratic  Way  of life  in  this  country  is  founded.”

 He  went  on  to  say:

 “It  is  true  that  cases  of  this
 kind  are  rare:  but  even  the  pre-
 sence  of  such  rare  cases  constitut-
 es  8  warning  to  which  we  think  it
 is  our  duty  to  invite  the  attention
 of  the  appropriate  authorities.”

 ‘Therefore,  high  court  judges,  Supreme
 Court  judges  and  many  other  eminent
 jurists  of  our  country,  have  declared
 ‘themselves  against  this

 of  Law,  who  was  responsible  for  pilot-
 ing  the  measure  in  this  Houge  in
 962—Mr.  A.  कट,  Sen.  when  he  was  no
 longer  a  Minister  and  became  an  ordi-

 nay
 Member  like  us,  has  said,  in

 ‘1988:
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 their  last  quarterly  bulletin  published
 =

 ist  March  this  year,  have  seid  ae ows:

 ca  till  now  India  has  been  re-
 garded  as  a  bastion  of  democracy
 and  @  champion  of  the  rule  of  law
 in  Asia,  But  legisla- tion  permitting  protective  deten-
 tuon  and  depriving  detainees  of
 Bafeguards  and  legal  remedies—
 introduction  in  963  because  of
 threats  from  China—is  still  in
 force  although  the  situation  has
 returned  tp  normal.”

 They  have  also  stated:

 “Continued  suspension  of  funda-

 the  country's  future.”

 That  is  what  the  International  Com-
 mission  of  jurists  have  stated  in  their
 last  quarterly  bulletin  How  tar-
 nished  the  image  of  India  has  become
 in  the  eyes  of  te  international  jurists.

 I  can  meet  the  argument  whethe:
 Government  have  got  enough  powers
 to  deal  with  these  things  in  their
 present  structure  of  statutes.  This
 has  been  analysed  by  the  Home  Minis-
 try  itself.  In  the  Hindustay  Times
 dated  2nd  August,  1988,  the  Govern-
 ment's  opinion  has  been  expressed  as

 .  follows:

 "A  study  by  the  Home  Ministry
 reveals  that  the  provisions  of
 many  State  Acts  relating  to  public
 security  or

 Pos
 40  compre-

 hensive  that  there  is  practically  no
 security



 7637  Motion  re.

 [Shri  Sezhiyan]
 that  has  been  referred  to  in  the  paper:

 “In  a  letter  addressed  to  the
 Chief  Ministers  early  this  year,
 Union  Home  Mimister  G.  L.  Nanda
 said:

 “I  understand  that  with  two
 or  three  exceptions,  the  States
 have  public  security  laws,  under
 different  designations,  which  sup-
 plement  the  provisiong  of  the  IPC,
 Cr,  P.C.,  etc.  I  believe  that  with
 the  possible  addition  of  some  pro-
 visions.  those  laws  would  prove
 adequate  for  the  maintenance  of
 Public  order  ang  public  safety
 without  involving  denial  or  ab-
 ridgment  of  the  fundamental
 rights.”

 If  the  Home  Ministry  is  satisfied  that
 the  States  have  enough  powers  under
 the  existing  Acts,  why  do  they  want
 to  continue  this  emergency?  As  I
 said,  misuses  and  abuses  have  been
 carried  too  far.

 They  require  continuance  of  emer-
 gency  not  because  there  is  threat  of
 aggression  from  outside.  To  meet
 aggressions  from  outside,  we  are  all
 prepared  to  the  last  man.  Sut  here
 is  @  calculated  aggression  by  the  rul-
 ing  party  on  the  fundamental  rights
 of  the  countrymen.  There  is  an  emer-
 gency  not  so  much  due  to  any  *hemy
 across  the  border.  But  there  is  an
 emergency  for  themselves.  There  is
 emergency  for  their  constitutional  dic-
 tatorship;  there  is  emergency  for  their
 police  state,  there  is  emergency  for
 their  regime—a  regime  with  a  black
 past  and  a  bleak  future.  For  that
 emergency,  they  want  to  continue  this
 one.  Therefore,  Y  support  the  amend-
 ments  moved  here  and  demand  that
 from  ist  July  the  emergency
 be  lifted,  for  their  own  good  and  for
 the  good  of  the  country,

 Shri  Krishna  Kumar  Chatter]!
 (Howrah):  Sir,  I  rise  to  oppose  the
 substitute  motion  before  this  House  to
 lift  the  emereency.  {  feel  amazed  to
 ‘ste  that  some  of  my  hon,  friends  on
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 the  other  side  are  living  and  breath-
 ing  in  an  atmosphere  of  unreaiity  and
 artificiality.  Shri  Hem  Barua,  a  mak
 of  poetic  disposition,  has  built  a  para-
 dise  of  his  own  to  live  in.  But  we  ate
 men  of  the  soil  of  India;  and  we  know
 the  reality  of  the  situation  ang  we
 cannot  be  complacent  about  it.  It
 woulg  he  a  present  unto  them  if  I
 present  through  you  some  news  item
 appearing  today  in  the  Times  of
 India  oe  (Interruptions).

 Mr.  Speaker:  That  is  not  proper.  The
 speeches  of  the  opposition  leaders
 were  listened  to  in  pin-drop  s'lence.
 He  has  also  a  right  to  speak.  You
 may  not  agree  with  him,  but  you  can-
 not  go  on  interrupting.

 Shri  Jyotitmoy  Basu  (Diamond
 Harbour):  I  have  got  one  submission.

 Mr.  Speaker:  I  would  only  say  I  am
 very  unhappy.

 Shri  Krishua  Kumar  Chatterjl:  A
 little  while  ago,  an  expert  in  military
 strategy  on  the  other  side  has  been
 convincing  the  House  that  we  are  in  8
 state  of  war.  Sir.  I  was  almost
 convinced  that  a  state  of  war  had
 begun  although  we  are  living  in
 Peaceful  conditions.  From  the  same
 side  now  we  are  told  that  there
 is  no  necessity  of  an  emergency.
 I  will  read  out  a.news  item  to  the
 House  and  then  my  hon.  friends  will
 perhaps  realise  what  kind  of  a  danger
 India  is  facing  today.  This  news  comes
 from  Jammu  where  it  is  said:

 “The  Pakistani  authorities  are
 to  have  pushed  about

 clandestine'y  to  the  Indian  side.

 Most  of  them  migrated  to  Pakis-
 tan-held  areas  during  the  1983.
 conflict  and  had  been  camped  at.

 and  other
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 A
 rate

 of  these  persons  are
 stated  ve  been  given  training
 in  guerilla  warfare.”

 There  is  another  news  item  that  has
 appeared  in  the  same  newspaper.  It
 is

 Fr
 disturbing  news  item  where  it  is

 said:

 “The  ‘uneasy  peace’  prevalent
 now  in  disturbed  Naxalbari,
 Kharaibari  and  Phansidewa  is
 considered  to  be  a  ‘tricky’  one  by
 informed  circles,...  Extremist
 leaders  are  reported  to  be  harping
 on  the  police  firing  of  May  25  in
 which  ten  people,  including
 women  and  children,  were  killed,
 to  keep  up  the  tempo  of  the  agita-
 tion  and  rouse  further  the  senti-
 ments  of  their  followers  im  pre-
 Paration  of  ‘the  second  phase  of
 the  struggle’.

 Some  leaders  are  reported  to  be
 engaged  during  this  ‘ull  in  arming
 themselves  and  perfecting  their
 communication  system,  This  sys-
 tem  reportedly  consists  of  couriers
 and  sound  signals  and  is  being
 worked  in  the  troubled  areas  from
 one  end  to  the  other.  This  means
 that  in  case  of  a  police  action  in
 any  part  of  the  three  areas,  the
 ‘comrades’  ail  over  will  come  to
 know  of  it  immediately.  The  ex-
 tremist  leaders  are  reported  to
 have  already  instructed  their  fol-
 lowers  to  resist  police  action.”

 .

 ASADAA  5,  689  (SAKA)  Statement  on
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 Mr,  Speaker:  There  is  no  point  of
 order,

 Shri  Krishng  Kumar  Chatterji:  Sir, the  Naga  question,  the  Mizo  problem
 end  all  those  problems  are  there.  A
 friend  of  mine  had  been  to  the  Sik-
 kim  border  recently.  I  am  taking  the
 House  into  confidence.  He  had  been
 there  on  a  personal  mission.  He  found
 quite  a  large  number  of  Chinese  army
 men  concentrated  on  the  Sikkim  bor-
 der.  Sir,  we  in  West  Bengal  are
 living  im  a  state  of  consternation  and
 cannot  afford  to  ask  the  Home  Minis-
 ter  to  lift  the  emergency.  I  am  one  of
 those  who  had  been  a  security  pri-
 soner  during  the  British  regime.  Then
 we  were  fighting  for  our  independence
 and  today  we  have  to  fight  for  pre-
 serving  that  independence.  Therefore.
 ]  feel  that  the  emergency  should  be
 there  under  the  conditions  prevailing
 now.  We  have  to  prevent  external
 aggression  and  internal  sabotaging.  I
 must  congratulate  the  hon,  Home
 Minister  for  the  commendable  rest-
 raint  that  he  has  shown  by  limiting
 these  emergency  powers  to  certain
 areas  only.  A  few  minutes  ago  my
 hon.  friend,  Shri  Hem  Barua  said  that
 Indian  Ministers  are  cubs.  But  Indian
 so'diers  are  not  cubs.  They  can  fight
 out  our  enemies.  Our  policemen  and
 military  men  are  not  cubs.  Even  if  the
 ministers  are  cubs.  our  policemen  and
 military  men  can  fight  out  aggression.
 That  is  why  these  emergency  powers
 have  to  be  there.  If  it  is  to  be  lifted
 the  Minister  must  be  satisfied  that
 there  is  no  danger  to  the  securfty  of
 our  land.  (Interruptions).

 Shri  Hem  Barua:  Sir,  I  did  not  say
 that  the  Indian  ministers  are  cubs.  TI
 said  that  the  nuclear  teeth  of  the
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 Now,  the  case  made  by  the  Home

 Minister  really  does  not  seem  to  be

 that,  he  may  perhaps  lose  all  the  moral
 support  he  can  get

 eens
 forward

 the  reasons  he  has

 still  claims  to  adhere  by  democracy
 would  like  the  description  of  that  State
 which  they  are  running,  as  a  police
 State.  et

 The  reasons  given  here  are  some-
 thing  like  these;  that  there  is  China
 there  which  once  invaded  us,  that
 there  is  Pakistan  there  which  invaded
 us,  that  their  armies  are  there  which
 might  do  something,  that  now  China's
 hydrogen  bomb  has  come  and,  along
 with  hydrogen  bomb.  there  is  g  red
 book  of  quotations  of  Mao  Tse-tung
 andthatthe  hydrogen  bombis  hang-
 ing  in  the  air  over  Tibet  and  some-
 where  else.  It  is  said:  Are  these  not

 never  be  resolved  except  by  military
 means  and  even  then  that  ig  a  question
 mark.  Ig  that  the  political  standpolat
 of  the  Congress  Party  that  the  Naga

 war  against  the  tribals  must  be  stop-
 ped.  Military  operations  against  the

 Then,  about  the
 ency,  a  tribal  delegation
 whom  they  declare  hostiles,  is
 all  the  wonderful

 of  Emerg-
 of  WN



 24  guns.  That-js  not  the  way  of
 solving  the  Naga  problem,  it  should
 not  be  the  ground  on  which  you  should
 come  before  this  country  ang  say  that
 you  cannot  deal  with  about  five  mil-
 lion  tribals  and,  therefore,  500  million
 Indtan  people  must  be  deprived  of
 their  fundamental  rights.  A  wonder-
 ful  solution  of  the  most  democratically
 conceived  Ministry  that  we  are  told
 it  is,  that  500  million  people's  demo-
 cratic  rights  are  suppressed  because
 they  cannot  solve  the  problem  of  5
 lakhs  or  5  million  Nagas,  which  is  2
 simple  thing.  That  shows  to  what
 depth  of  degeneration  the  concept  of

 and  to  what
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 be  sorry  for  jt,  but  then  the  “ruin”

 should
 “be  property  oryenised  at

 Mr.  Speaker:  The  hon.  Member  is
 expected  to  address  the  Chair.

 a
 s.  A.  Dange;  Not  your  ruin,

 Mr.  The  hon.  Member
 was  addressing  the  Congressmen.

 Shri  5.  A.  Demge:  Now  the  real
 thing  is  this.  The  Congress  jeader
 there  who  just  spoke  has  really  done
 disservice  to  his  Government  and
 his  Party.  He  has  really  revealed
 the  real  reason  for  the  Emergency
 that  is  Naxalbari.  That  is  why  I
 was  asking  my  friends  to  keep
 quite  and  allow  him  to  talk.  In
 some  ten  sq.  mile  area,  200  Adiva-
 sis  were  deprived  of  their  land,  and
 they  were  thrown  out  by  Jotedars

 re and  the  Adivasis  do  nét  know  the
 intricacies  of  the  Court

 you
 they  are  not
 der  of  ten  women  and  two  children,
 we  shall  now  proclaim  Emergency
 due  to  Naxalbari”.  That  is  the  justi-
 fication  given.  I  hope  you  will
 disown  it  perhaps;  I  do  not  know;
 you  may  not,  but  that  is  the  real
 reason.  They  are  creating  havoc

 it  means
 hopeful  of  continuing  its

 Miele:  by  ordinary  methods.

 and,  i.  they  must
 suspend  rights  apd
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 a.  [Shri  S.  A.  Dange}
 this  country.  That  is  the  rea)  mean-
 ing  of  his  demand  for  continuing  the
 Emergency,  Therefore,  they  are  cons-
 Piring  firat  aguinst  that  strong  West
 Bengal  Government,  that  popular  Gov-
 ernment,  which  they  hate  most  because
 there  foreign  capitalists  are  concen-
 trated,  there  the  highest  monopolies
 are  concentrated,  it  is  the  seat  of  Biria
 empire  that  is  being  threatened,  there
 the  big  jotedars  are  still  intact,  there
 the  revolt  being  the  acutest  they  want
 to  suppress  it  by  the  continuatio.  of
 the  Emergency.  They  are  not  only
 doing  it  surreptitiously,  but  here  it  is
 said:

 “The  United  Front  circles  here
 doubt  the  propriety  of  the  speech
 of  the  West  Bengal  Governor,
 Mr.  Dharma  Vira,  made  to  Dis-
 trict  Magistrates  ang  Superinten-
 dents  of  Police.”

 What  @  logic.  Under  the  framework  of
 the  Constitution,  a  Governor  goes  to
 a  State.  It  is  an  accepted  principle...

 The  Minister  of  State  in  the  Depart-
 ments  of  Affairs  and
 Communications  (Shri  I.  K.  Gujral):
 The  contradiction  hag  come  in  the
 papers,

 Mr.  Speaker:  He  says  that  the  con-
 tradiction  hag  come.

 Shri  8  A.  Dange:  Then,  please  lay
 it  on  the  Table.

 Mr.  Speaker:
 come  in  papers,

 Shri  s.  A,  Dange;  l  am  not  going  to
 accept  his  words.  (Interruption).

 He  says  that  it  has

 suppress  this  Ministry  and  the  non-
 Congress  progressive  Ministries  for
 carrying  out  their  task  in  favour  o
 of  the  people.

 ft

 blackmarketeers  were  arrested  once
 by  Shri  Nanda,  they  were  released
 after  36  hourg  with  an  apology  with
 folded  hands  and  an  astrologer  to

 arc  being  put  in  prison;  my  hon
 {rieng  Shri  A.  K.  Gopalan  will  confirm
 me  when  I  say  this.  Even  now,  strikes
 276  being  suppressed,  Even  in  a
 strategic  plant  jike  the  Bhilai  plant.
 today  demands  are  being  refused  and
 security  guards  are  beating  up  workers,
 and  arrests;  are  being  made,  and  the
 union  secretary  and  others  are  being
 put  into  jail  in  the  name  of  emergency
 and  al]  that.  Whose  aggression  is  it?
 Are  they  fighting  an  internal  distur-
 bance?  ‘Yes.  They  are  fighting  an  !n-
 ternal  disturbance  in  a  collapsing  eco-

 |  i;  i i
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 victimised.  Ig  that  the  justification  for
 continuing  the  emergency?

 They  are  trotting  out  the  names  of
 Ching  and  Pakisttan,  But

 veg  d
 are

 trotting  out  these  nameg  just  to  hum-
 bug  the  people.  Their  main  desire  is
 to  perpetuate  an  undemocratic  rule,
 to  supports  the  monopolisis,  to  conti-

 ue  a  police  State  and  thereby  pre-
 gerve  the  class  power  of  monopolists
 and  landlords,  May  I  request  them  to
 please  reconsider  their  decision?  This
 is  not  going  ot  help.  This  is  not  going
 to  help  in  solving  the  Naga  problem;
 this  is  not  going  to  help  in  solving  the

 Mr,  Speaker:  At  this  rate,  we  may
 be  able  to  finish  this  debate  even

 If  20  or  25  minutes  are

 TEqLERSE
 Hike

 FY

 such:

 88

 fee

 $

 te ग

 नि 8
 ¥

 5

 .

 दि हु
 ः
 |
 :

 र! प्  नति छ्

 ti
 ;

 whe

 ASADHA  5,  889°(SAKA)  “Statement  on  7648
 Emergency

 If  I  were  to  call  all  the  Members, then  it  may  even  be  9.30  p.m.  I  have
 got  s0  Many  names  in  the  list  before
 me  and  itincludes  Congress  Members
 aiso.  I  would  request  hon,  Members
 to  be  very  brief.

 Shri  8.  M.  Banerjee  (Kanpur):  Let
 us  continue  thig  debate  tomorrow.

 come  up.  So,  how  could  he  say  that
 this  should  be  dragged  on  to  tomor-
 row?  Now,  Shri  Fernandes,

 wt  are  wore  (बग्बई-दक्षिण)  :
 प्रध्यक्ष  महोदय,  जब  यह  प्रस्ताव  यहां  पर
 बाने  वाला  था  तब  कांस्टिटुएप्ट  इसग्बली
 ने  जो  संविधःन  पास  किया  था  और  उस  वक्‍त
 उस  पर  जा  बहस  हुई  थी  संविधान  को  मंजूर
 करते  बकत,  उस  को  मैं  ने  देखने  की  कोशिश
 की।  संविधान  बनाने  वाले  लोग।  ने,  सिर्फ

 कांस्टिटाटूग्ट  ऋरोम्दली  के  सदस्यों  ने  नहीं
 बल्कि  elo  प्रम्बंदकर  जेसे  लल.  प्रौर  उन  के
 झन्य  सांथियं।  ने,  जिन  ा  हट्वागा  काफो  मेहनत
 इस  संविध।न  को  नोन  में  की  गई,  इस  संबंध
 में  क्या  कहा  है  उस  को  रिवा  को  भी  में  ने
 देखा।  एक  महत्वपूर्ण  धावय  जा  कांरिटटएंट
 असैंम्बली  मे  कहते  में  काया  था  जबकि  इस
 एमरजेंसी  पावर  वे  ऊपर  बहुत  से  माननीय
 सदस्यों  ने  सदत  विरोध  किया  था  बह  यह
 था:

 “This  emergency  provision  is
 merely  intended  to  meet  one  pur~
 pose,  viz.  that  al]  our  efforts  all
 these  yearg  spent  in  constitution
 making  may  not  go  in  vain  and
 those  people  who  wield  power  in
 future  will  be  adequately  em-
 powered  to  save  the  Constitution”.

 आगे  जाकर  अध्यक्ष  महांदय,  यहे  कहा
 नया:
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 [af ard  कमेस्कीज]
 इससे  यह  चिस्कुल  wre  हो  जत्ता  है

 कि  संविधान  के  संरक्षण  के  लिए  एमरजसी
 याला  कासम  जोड़ने  में  श्राया  था।  जब
 ड्राफिटिंग  कमेटी  ने  संजिधांस  को  अनाया

 सब  ऐसी  योजनर  थी,  तब  ऐशा  उसमे  लिखा
 ह. द  कि  ब्रोक्लेफेसग  हीने  के  बाद  से  छा:

 महीने  सक  बह  प्रावलेमेशन जारी  रहे,  शमरजेंसी
 छा:  महीने  सका  के  लिए  जारी  रहे।  लेकिन

 जब  संविधान को  मंजर  करने  का  वक्त  जाया
 तब  संविधान  अनाने  वालों  ने  गह  उचित
 समझा  कि  छः  महीने  तक  ये  विशेष  अधिकार
 सरकार  के  हाथ  में  या  राष्ट्रपति  के  हाथ  में

 at  देना  ठीक  नहीं  होगा।  उन्होंने ७:  महीने
 के  बजाय दी  महीने  करा  दिया  ate  भ्रम्बेदकर

 साहब  का  उस  वक्‍त  का  यह  वाक्य  था:

 “The  second  change  that  is
 introduced  in  sub-cl.  (९)  of  cl.  2  is
 that  orginally  it  was  provided  it
 the  proclamation  shall  cease  to
 operate  at  the  expiration  of  six
 months.  It  is  now  proposed
 it  should  cease  to  operate  at

 - expiration  of  two  months.
 months  was  felt  to  be  too  long  a
 period".

 इम  सब  को  बतलाते  का  मेरा  मंशा  यह

 है  कि  झापकों पता  अल  सके  कि  संविधान

 बनाने  वाले  लोगों  के  मन  में  कया  विचार  था।

 उनका  विषयो  यह  था  कि  सरकार  या  राष्ट्रपति

 को  ये  विशे७  प्रधिकार कम  से  कम  ब्रजन के
 लिए  धप  -  शौर  बुलक  में  इस  किस्म  की

 संकटकाल  की  परिरिंयति  कम  से  कम  सभ्य

 के  लिए  जारी  रखी  जाए।  यह  उनका

 “उद्देश्य  था।

 राष्ट्रपति  के  हाथ  में  हमेशा  यह  झजिकार
 रहता  है  भर  इस  एमरजेंसी  को  ऋरह  आज

 ्  ee  देंगे का  कह  गंबणय करते हैं. तो करते  हैं.  सो
 सका  के  यह  नहीँ  है  कि  हुवे  baal
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 था  हम  राष्ट्रपति  के  अधिकार  को  हटा  रहे
 ti  [  घमर  संकटकाशीन  परिस्थिति,  इस
 ahenr  के  घन्‍्दर  लिखी  हुईं  afcfenfentt
 के  झनुसार कल  को  मां  परसों कौ  या  सात
 दिन  में  या  चात  महीने  में  फिर  से  रफ्ड्रप्रात
 जी  को  लकर  झाती  है  ती  रक्ट्रपति  जी  के

 हाथ  में  फिर  भी  भ्धिकार  कायम  रहता  है
 कि  संकटंकालीस  स्थिति  को  बह  फिर  धोषित
 कर  दें  1

 अध्यक्ष  महोदय,  गह  मंत्री  जी  ने  जो  कुछ
 चो  इस  एमरजेंसी को  जारी  रखने के  पल
 में  कहा  है,  जो फु  भी  दलील  दी  है,  उन  में

 मैं  कोई  |  नहीं  पाता  हूं  भौर  मैं  चित  नहीं
 समझता  हूं  कि  इस  संक्टकालीन  परिस्थिति
 को  जारी  रखा  जाएं।  गृह-मंत्री जी  यह  कहते

 जहे  हैं  कि जलाई  महीने  में  हम  संकटकालोल
 परिस्थिति को  समाप्स कर  देंगे  ।  जब  उन्होंने
 यह  घोषणा  की  थी  उस  वक्‍त  जो  राष्ट्रीय
 और  बन्तराष्ट्रीय  परिस्थिति  थी

 बह  बावर्नमेंट  के  सामने  थी  भोर  जाज
 को  जो  राष्ट्रीय  और  पभ्रन्तर्राष्ट्रीय
 परिस्थिति  है  बह  भी  उस  के  सामने  है.।  मुझे
 तो  इन  दोनों  में  कोई  खास  फर्क  विदाई  नहीं
 देता  है।  भ्रखबारों में  हम  पढ़  रहे  हैं  कि नवस्थर
 दिसम्बर  तक  झन  यहे  नई  परिस्थिति  अलने
 वालो  है  )  हो  सकता  हैं  कि  शृह-मंत्री  जी  यह

 कहें कि  मैं  ने  यह  बात  नहीं  कही  है  कि  दिसम्बर
 में  वा  नवस्थर में फिर से  इस  पर  विधा र  होगा  ।

 लेकिन  हमारा  यह  झगुभव  है  कि  जो  चीज  गृह-
 मंजी  जी  इस  सदन  में  कहना  चाहते  हैं  उस-को
 यहां  पर न  कह  कर सा  सन  कह  पाने  की  स्थित्ति

 जोकर  पहले  ay  omarel ¥ fret 4 feat में  किसी  न  किसी
 ढंग  से  उस  को  छपना  देते  हैं।  यह  उसे  की.

 एक  झादत  [1  सकती  है।  हो  सकता  है  कि  उसको
 यह  झावत  अहुत  पसम्द  भी  हो  ।  वह  भराज

 कई  दिलों  से  यह  भा  रहा  है  कि
 ह, / ५

 दिलम्यर  तक  ag  परिस्थिति  ारी  रहेगी
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 wit  फिर  इस  पर  विचार  होने  का  मौका

 आएगा।  झगर  झाज  से  चार  महोने  पहले  गृह
 मंत्री जी  यह,  कह  सकते  हैं  किजूलाईजें इस
 चर  पुत्र:  विचार  किया  जाएगा  झौर जब जुलाई जब  जुलाई
 _नजदोक  भाती  है  तय  झपने  उस  बबान  से  अलग
 हट  कर  वह  हुमारे  सामने  झाते  हैं  औौर  कहते हैं
 कि  कुछ  महीनों  के  लिये  हम  इस  को  ध्ौर  बनाये
 रखना  बाहते  हैं  या  हमें  इस  को  झौर  बनाये
 रखना  पड़गा  तो  स्पष्ट  हो  जाता  है  कि  उस  का
 हो  यह  विचार  हो  कि  नवम्बर  दिसम्बर  सें
 इस  पर  पुन:  विज्ञार  होगा  में  आयगा
 चाहता  हूं  कि  ण्सो  कौन  सो  चरिर्थति  है
 जिस  को  ag  झाज  से  चार  या  GS:  महीने
 के  बाद  देख  पा  रहे  हैं।  चोन  के  मामले  में  या
 पाकिस्तान  के  मामले  में  या  सिजो  या  नागा
 गहोगों  के  मामले  में  या  राष्ट्रीय  भौर  भ्न्त  राष्ट्रीय
 मामलों  में  या  और  भो  किसो  मामले  सें
 क्या  झाज  कोई  भो  हिम्मत  के  साथ  यह
 बात  कह  सकता  है.  हमारे  गृह-मंत्री  जो  कह
 सकते  हैं  कि  नवम्बर  दिसम्बर  में  जो  परिस्थिति
 आज  है  इस  में  कोई  झन्तर  पड़ने  वाला  है  ?

 Motion  re.

 मुझे  गृह  मंत्री जी  के  ऊपर  कोई  व्यक्तिगत
 आरोप  नहीं  करना  है  लेकिन  जो  कुछ  वह  कहते
 रह ेहैं  उस  को  जब  हम  पढ़ते हैं,  उन  के  हारा
 पहले  कही गई  बातों  को  देखते  हैं  तो  ऐसा  मालूम
 श्डसा  है  कि  एक  तरह  से  हम  को  इसमें  फंसाने

 की  बह  कोशिश  कर  रह ेहैं  या सरकार  कोशिश
 कर  रही  है  ।  संकटकालोन  परिस्थिति  सिर्फ

 हिन्दुस्तान  को  ही  देखने  को  नहीं  मिली  है,
 और भी  दुनिया  के  मुल्क  हैं  जिन  को  देखने  को

 जिजी है,  इस का  सामना  दुनिया  के  और  मुल्कों
 को  भी  करना  पड़ा  हैं।  इस  मामले  के  ऊपर

 डुमिया  के  कई  शुल्कों  की  प्रदालतो  में  बहस  हो
 आुकी है  a  हेवियस  कारपस  के  ध्धिकःर को
 आवरीका  जैसे  मुल्क  में  कब  हटाया  जाए,

 हल  के  ऊषर  यहां  कौ  सुप्रीम  कोर्ट  का  फैसला

 हैं.  भौरे  बंद  फैसला  साफ़  कहता  है

 ६  /  there  ig  ¢  and  present
 @anger.
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 साफ  भौर  सख्त  कोई  खतरा  हो  तो
 फिर  संकटकालीन  स्थिति  की  घोषणा  हो
 सकती  है,  हेवियम  कारपस  के  भ्रधिकार  को
 हटामा  जा  सकता  है  ;  Lig  हमारे  गृह  मंत्री
 जी  इस  बात  को  कह  सकते  हैं  कि  शझाज  ऐसी
 परिस्थिति  हमारे  मुल्क  में  है,  क्या  क्सीयर
 एंड  प्रजेंट  देंजर  इस  वक्‍त  हमारे  देश  के  सामदे
 हैं।  हम इस  देश  में  प्रजातंत्र  प्रौर  लोक  शाही  को

 बहुत  बातें  करते  हैं  और  भमरीका,  इंग्लेंड,
 फ्रांस,अमंनों  भ्रादि  के  उदाहरण  चक  दिये  जाते हैं
 लेकिन  ाप  देखें  कि  इस  वक्‍त  भमरोका
 वियतनाम  में  लड़ाई  लड़  रहा  है  भौर  उस  के
 सैंकड़ों  नहीं  हजारों  नौजवानों  वहां  इस  वक्‍त
 मर  रहे  हैं।  स्वर  प्रमरोका  के  अन्दर  नोगरों
 लोगों  ने  झपने  अधिकारों  के  वास्ते  बहुत  ही
 बड़ी  एक  जंग  छेड़  रखी  है  |  लेकिन  यह  सब

 कुछ  होते  हुए  भी  झमरोका  में  हेबियस  का  रपस
 के  अधिकार  को  नहीं  हटाया  गया  है,  वहां
 संकटकालोन  स्थितिकी  शोषण  नही  की  गई  है;
 जो  भी  अधिकार  वियतनाम  की  लड़ाई  के
 पहुले  या  नीगरों  लोगों  का  झान्दोलन  शुरू
 होने  के  पहले  वहां  थे,  वे  तमाम  अधिकार  इस
 वक्‍त  प्रो  अमरोका  के  झन्दर  मोजूद  है  1
 जब  झावकों  सुविधा  होती  है  तब  झाप  भ्रमराका
 का  उदाहरण दे  देते  हैं,  तब  श्राप  इंगलिस्तान
 का  उदाहरण  दे  देते  हैं  लेकिन  जब  आप  को

 असुविधाजनक  प्रतीत  होता  है  तो  झाप
 अपने  अ्ाचरण  में  जो  वहां  व्यक्ति  स्वातंत्रय
 के  लिए  सुविधायें  दो  जाती  हैं,  उन  को  देना
 नहीं  चाहते  हैं,  उन  के  बारे  में  कभी  भी  विचा र
 करता  नहीं  चाहते  हैं  ।

 मैं  साफ  कहना  चाहता  हूं  कि  गृह-मंत्रो
 जो  की  शोर  से  संकटकालीत  परिस्थिति
 को  हटाने  की  व्यवस्था  होनी  चाहिये  ।  जहां
 तक  पाकिस्तान  भौर  चीन  का  सम्बन्ध  है,
 जन  की  शोर  से  खतरे  का  सम्बन्ध  है,  उस  का

 खुलासा  कई  मानतोय  सदस्यों  ने  कर  दिया  हद
 चौर मैं मैं  उस  बात को  कहता  नहीं  चाहतः हूं  +

 में  एक  चीज  गृह-यंत्री  जो  से  कहता  चाहता  हूं
 V

 कई  कायदे  सौर  कानून  धाप  के  पास  हैं।  इंडियेस
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 घीनल  कोड़  झाप  के  पास  है।  पुलिस,  कायदे
 झाप  के  पास  हैं,  बोईर  सिन्पोरिटो  के  बारे  में
 कायदे  झाप  के  पास  हैं,  हर  प्रका  र को  परिस्थिति
 का  मुकाबला  करने  के  लिए  झाप  के  पास
 कायदे  हैं  ओर  सब  से  बड़ा  लोक  शाही  शौर
 प्रजातन्त  को  खत्म  क रने  बाला  प्रिवेंटिक  'डिटेंशन
 एक्ट  भो  प्रापके  पास  हैं।  जब  इतने  कायदे
 झाप  के  पास  हैं  तो  बयो  यह  संकटबतलीन
 परिस्थिति  को  जारो  रखना  आर  इन
 डिफेंस  झाफ  इंडिया  रूत्ज  को  जारों
 रखना  झाप  चाहते  हैं।  ये  जो  तमाम  कायदे  है,
 बेच्चापके  हाथ में  है  श्रौर  ग्राप  इन  का  इग्तेमाल
 कर  सकते  है  ।

 नागालैड  का  ग्राप  उदाहरण  देते  है  ।
 मैं  गृह  मंत्री  जा  को  याद  दिसाना  चाहता
 हूं  कि  नागाझों  का  मसलों  संकटकालीन
 परिस्थिलि  को  घोषणा  होने  के  पहले  से
 चला  शा  रहा  है  7  जहां  तक  मिजों  लोगों  के
 मामले  का  सम्बन्ध  है  हमेशा  ही  गृह  मंत्री  जा  ने
 यहां  बयान  दिया  है  कि  वह  इस  मसले  को

 बहुत  भ्रच्छे  ढंग  से  ठीक  करने  के  काम  में
 लगे  हुए  हैं।  नागाओं  से  बातचीत  चलती
 रहती  है  |  इंगलिस्तान  जाने  की  भी  उन  को

 अनुमति  दी  जाती  है  ।  प्रधान  मंत्री  जी  कहती
 हैं  कि

 We  are  negotiating  with  the  friendly
 hostile  Nagas.

 ऐसी  परिस्थिति  में  नागाओं  का  मुकावला
 करने  के  लिये  अगर  शाप  संक2काल  बनाये  रखने
 की  बात  करोंगे  और  इतने  कायदे  आप  के

 हाथ  में  होते  ह्  यह  बात  करोगे,  तो  मैं  कहूंगा
 कि  व्यक्ति  स्वातंत्रूय  पर  होने  वाले  इस  हल्ले
 को  हम  लोगों  को  रोकना  पड़ेगा  अनुभव
 हमारा  इतना  ही  कहता  है  झच्यक्ष  महोदय  कि

 झाज  तक  यह  जो  संकटकालीन  परिस्थिति  का

 इस्तेमाल  हुमा  वह  इस्तेमाल  इस  मुल्क  के  झन्दर
 जो  भी  जन  शान्दोलन  रहे,  जो  भी  मजदूर
 झास्दोजन  रहे,  नहों  को  बस्म  करने  के
 बास्ते  हुपा  ।  हृड़तालों  को  तम  करते  में
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 इस  क्त  इस्तेमाल  हुछ 1 थर कुद  का  भनुभव
 है.  ध्ध्यक्ष  महोदय,  1963  में  चीनी  झाक्रमण
 के  ग््द  दिनों  के  बाद  चीनी  तो  वापस  चले  गए,
 लेकिन  फिर  भारत  सुरक्षा  कानून  का  इस्तेमाल

 *
 मुझ  पर  हो  गया  शौर  नौ  महीने  के  लिये
 मुझे  बन्द  कर  दिया  गया  |  मैंने  श्रश्न  पूछा,
 केन्द्र  के  गृह  मंत्री  से  प्रश्न  पूछा,  राज्य  के
 गुह  मंत्री  से  पूछा,  क्सी  ने  जवाब  नहीं  दियो,
 मैंने  कहा  कि  झदालत  में  से  जाओ,  क्या  झारोप
 हैं  बतलाओो  |  जवाब  में  एकः  ही  मिला  कि  डिफेंस
 शझाफ  इंडिया  एक्ट  के  भ्रन  सार  कोई  भी  बात
 झाप  से  कहने  की  'प्रावश्यश्ता  नही  है  इसलिए
 हम  श्राप  से  नहीं  कहते  कि  बयो  गिरपतार
 किया  गया  है  भौर  यही  बात  झाखीर  तक  चली  /

 बजह  नहीं  बताया  गया  |  भ्रगर  यह  कहना  है  कि
 डिफेंस  आफ  इंडिया  एक्ट  को  ले  कर  श्राप  जन
 शान्दोलन  को  खत्म  करने  के  लिए  उस  का
 इस्तेमाल  करना  ग्दाहते  हो  तो  मैं  एक  ही
 बात  की  याद  दिलाना  चाहता  हूं  ।  जब  चीनी
 आक्रमण  हुआ  ौर  झागे  बढ़कर  ऊब  पा  विस्तानी
 श्राकमण  हुमा  तो  मैं  मजदूर  झान्दोलन  में
 काम  करने  बाला  भादमी  था  |  कहां  कहां
 उस  वक्‍त  हड़तालें  चल  रही  थी  ?  जिस  दिन
 आक्रमण  हुआ  उस  दिन  हड़तालों  को  रोकने
 का  काम  हम  लोगों  ने  कया  d  विसी  ढंग  से
 सरकार  को  भड़चन  में  डालने  का  काम  हेम
 लोगों  ते  नहीं  किया  धौर  जब  हम  लोगों की
 शोर  से,  मजदूर  आन्दोलनों  की  शोर  से,
 जन  संगठनों  की  झोर  से  इस  किस्म  का  सहयोग
 मिला  तो  झापें  की  ओर  से  उस  का  जवाब  क्या
 मिलता  है  कि  फिर  उस  के  बाद  भारत  सुरक्षा
 कानून  का  इस्तेमाल  हम  ही  लोगों  पर  होता
 है।  1962  में  शीनी  शाकमण  के  थकता  झच्यक्ष

 महोदय,  जब  एक  राष्ट्रीय  सुरक्षा  कोष  के  लिए
 पैसा  इकट्टा  करते  का  क्त  भागा  तो  हमार
 जैसे  लोगों  को  इस्तेमास  किया  t  मजदूरों  के
 बीच  में  कांग्रेसी  मंत्रीतो  जा  नहीं  सकते.  थे,
 हमें  साथ  ले  कर  गए  |  मगर  जब  वह  काश
 खत्म  हो  यया  तो  हम  को  उठा  कर
 झारण०  में  बन्द  कर  दिया  +  (न्यचबात)  «  Ce
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 तो  जब  इतने  कायदे  कानून  झाप  के
 हाथ  में  हैं, जब  देश  के  झन्दा  कोई  भी  सं  | उ  कालीन
 परिस्थिति  हो.  उन  का  मु#/बिला  करने  के
 लिए  भाप  के  पास  कई  कायदे  कानून  हैं  तो
 मेरा  यह  निरेदन  है  कि  इस  संकटकालोन
 परिस्थिति,  को  बापस  लेते  का  काम  सरकार
 को  झोर  से  तत्काल  होना  चाहिए  1  एक  बात
 और  कह  दूं  |  झाखिर  को  प्रे  एमर्जेन्सी  को
 आप  स्वोकार  करते  हैं  L  लेकिन  क्‍या  ग्रेव
 ममें:सी  को  सरकार  मानतो  है  ?  सरकार  का
 जो  बर्ताव  है  उस  बर्ताव  में  प्रेव  'एप्जेन्सी
 कहीं  दि्वाई  देती  है  ?  च्चन्द  महीने  पहले  श्रशोका
 होटल  के  बारे  में  बहस  चली  t  करोड़ों  रूपया
 खे  कर  के  रिवाल्दिंग  टावर  वहां  बनाते  हो
 बम्बई  शहर  में  लाखों  रया  मच  कर  के

 (ब्यिश्यान) . . ..  .एफह  मिनट,  प्रण्यक्ष
 महोदय,  मैं  खत्म  कर  रहा  हुं  i  बम्बई  शहर  में
 आप  चन  कर  देद्षय,  लाब  रुपया  खवब  कर
 रोज  शादियां  होती  हैं  1  यहां  दिल्‍लो  में  झभी
 प्रभी  शायद  दिनेश  बिंद  की  उठी  की  शादी
 हुई,  कितने  लाख  रुपये  खच  कर  के  हुई  ?
 यह  कोई  संकटकालीन  परिस्थिति  है  ?  भ्रगर
 संकटकालीन  परिस्थिति  को  मानते  हो  तो
 ये/  ही  बर्ताव  करो  जिस  से  लोग  इस  को  मानें
 लोगों  में  यह  भावना  झा  जाय॑  और  जनता
 मं  भी  इस  किस्म  को  बात  निर्माण  हो  जाय  कि
 जिस  से  उन  को  भो  झनुभव  हो  जाय  कि  एसी
 कोई  परिस्थिति  है  जिस  का  मुकाबिला  करने
 के  लिए  सरकार  को  विगेष  अधिकार  को
 आवश्यकता  है

 Mr.  Speaker:  Shri  A.  &  Gopalan.

 हो  छा>  सि  खंगत  (बिलासपुर)  :
 हम  झाप  &  प्रार्थना  करना  चाहते  हैं  कि  हम
 लोगों  को  भो  बकते  दिया  जाये  |
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 att  र्यवोर  लिह  (रो.तक)  :  तीन  को
 इघर से  हो  गया  ।  एक  को  इधर  से  भी  मौका
 मिलना  चाहिए  |

 शी  मणिमई  जे>  परेत  (दमोह)  ry
 झष्यल  महोदय,  हम  लोग  पन्द्चदू  परद्रड  बार  खड़े
 होते  हैं  ।  हमें  कथ  तक  झ्ाप  के  सामने  हाथ
 जोड़ता  पढ़ेंगा  ?

 Mr.  Speaker:  Your  name  is  not
 there.  i  8

 ai  शिगयन-रत्यण  (बती)  :  हमें  मो
 मौका  मिलना  था  हए

 अं;  मणिम.ई  Ro  पेज:  ग्रध्यक्ष  महोदय,
 मे  रेलवे  बजट  पर  इसी  तरह  बराबर  खड़ा
 होता  रहा  अर  मुझे  मौका  महीं  मिलता  या  t
 Mr.  Speaker:  Mr.  Manibhai  Patel

 ig  floating;  he  has  gone  there  from.
 here  thinking  that  he  can  make  more
 trouble.  Your  name  is  not  in  the  list;
 even  if  I  were  to  call  the  Congress-
 men  you  will  not  get  &  chance.  Neither
 Mr.  Sheo  Narain  nor  Mr.  Manibhai
 Patel.  After  giving  chance  to  the
 leaders  of  parties,  I  will  give  a  chance
 to  the  Congress  Members  in  the  list.
 It  all  depends  on  the  Minister.  I  am
 prepared  to  give  a  chance  to  all.  I
 will  put  somebody  in  the  Chair  and
 you  can  continue  till  8  or  8.30;  I  have
 no  objection;  I  will  call  all  names
 given  by  the  Congress  Party.
 Therefore,  let  us  hear  first  at  least
 the  leaders  of  all  the  parties.  Then,
 athe  Members  will  get  a  chance.  I
 have  called  Shri  Gopalan.

 Shri  Manibhai  J.  Patel  rose—

 Mr.  Speaker:  Mr.  Manibhai  Patel,  I
 am  warning  you.  The  moment  I  sit
 down,  you  are  getting  up.  I  have
 told  you  that  your  name  is  not  there
 You  are  not  going  to  be  called.  If
 you  want  to  go,  please  go

 An  hon.  Member:  How  long  is  this
 debate  to  last?

 Mr,  Speaker:  I  do  not  know.  Up
 8  O'  clock  if  you  want,



 घड
 |  E  7  i  |

 ry  it  -  Lt
 |  i

 |  |

 बावला ध  eee

 i
 #

 |

 पा] iy

 F

 प्

 ri  EE  lt  eH  i
 fom  that,  even  if  it  is  a  case  of  j
 writing  or  sending  a  letter,
 ing  a  letter,  if  it  is  against
 security  and  national  interests,
 say  I  have  had  enough  of  it.  The
 Home  Minister  says  that  the  emer-
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 one  of  the  victims  of  it;  I  am  not
 afraid  of  it.  (Interruption).  I  would
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 able  to  function,  that
 Government  forfeits  the  confidence  of
 ment

 The  Supreme  Court  judgment  clear-
 ly  says  what  will  happen  if  the  emer-
 gency  powers  are  used:

 “The  tendency  to  ignore  the
 rule  of  law  is  contagious.  If  our
 Parliament  which  unwittingly
 made  a  void  law  not  only  allows
 it  to  remain  on  the  statute-book
 but  also  permits  it  to  be  adminis-
 tered  by  the  executive,  the  conta-
 gion  may  spread  to  the  people
 and  the  habit  of  lawlessness  like
 other  habits  dies  hard.”

 The  contagion  has  spread  and  if  there

 used  to  say,  “No;  the  Chief  Ministers
 sheuld  not  be  consulted.  It  is  the
 Parliament  which  should  decide”

 Shri  ¥.  B.  Chavan:  We  accepted
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 it  and  how  many  did  not,  If  you  force.
 the  -Ghief  Ministers  to  implement  ver-
 tain  things  which  they  do  -not  want,.
 I  de  not  know  what  difficulties  will
 come.

 It  is  said  that  there  is  a  grave  situa-
 tion  in  the  country  and  so  emergency
 should  continue.  Qn  the  other  hand,
 [  understand  that  6000  Emergency
 Commissioned  Officers  have  been
 given  notice  and  they  have  to  go.
 away  in  September.  If  this  is  done,
 what  happens  to  the  morale  of  the
 army?  The  commissioned  officers
 who  were  fighting  and  suffering  in
 ‘1962,  are  given  notice  and  they  are-
 not  promised  that  they  will  be
 absorbed  in  any  other  place.  Now
 the  Home  Minister  says,  emergency
 must  continue,

 What  I  say  is,  really  there  is  no
 emergency  as  far  as  the  situation  in
 the  country  is  concerned,  either  exter-
 nally-or  internally.

 It  is  said  that  they  want  these
 powers  to  be  used  in  some  pockets,
 to  be  used  here  and  there.  As  hasi
 already  been  explained,  the  concept
 of  emergency  is  total  and  national,
 the  concept  of  emergency  is  not  that
 you  can  declare  emergency  here  and
 not  there.  You  cannot  declare  a  state
 of  emergency  in  Chandni  Chowk  and
 say  that  there  is  79  emergency  in  the
 New  Delhi  area.  How  can  there  be
 emergency  only  in  some  pockets  and’
 not  in  the  whole  country?  How  caw
 you  say  that  there  is  emergency  in
 the  border  areas  only  and  not  in  the
 whole  country?  The  state  of  emer-
 gency,  if  it  is  there,  it  is  for  the  whole
 country.  The  people  of  the  whole
 of  India  must  know  that  emergency
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 (Shri  A.  K.  Gopalan]
 means  the  purpose  is  not  national
 emergency,  the  purpose  is  something

 A  paint  was  made  here  about  inter-
 nal  disturbances,  Naxalbari,  gheraos
 and  all  those  things  were  mentioned.
 There  had  been  emergency  in
 the  country  for  ihe  last  five
 years.  The  Preventive  Detenticn
 Act  was  there,  the  DIR  was  there
 and  all  those  powers  were  there
 ‘with  the  Government.  How  is  it,
 with  al]  those  powers  these  gheraos,
 Naxalbari  trouble,  the  Naga  problem
 the  Mizo  problem  and  other  pro-
 dlems  could  not  be  solved.  Not  only
 these  problems  have  not  been  solved,
 they  are  increasing.  Sir,  the  ques-
 tion  of  Naxalbari  is  not  a  problem  of
 internal  disorder.  It  is  a  question  of
 land.  What  are  gheraos?  Because
 the  awards  are  not  properly  imple-
 mented,  because  the  tribunals"  deci-
 sions  are  not  carried  out,  the  workers
 and  peasants  are  desperate.  When
 there  is  food  shortage  in  the  coun-
 try,  you  are  able  to  get  any  amount
 of  rice  in  the  black-market.  When
 people  do  not  get  their  rations  for
 two  or  three  days  they  go  and  loot
 the  shops  and  other  places.  There-
 fore,  if  you  want  to  continue  emer-
 gency  for  this  internal  disorder,  then
 you  wil]  have  to  continue  emergency
 for  ever,  because  as  long  as  you  do
 mot  find  out  the  real  causes  of  these
 troubles  and  try  to  remedy  them,  as
 ong  as  the  forces  that  are  creating
 unemployment,  hoarding,  discontent-
 ment  among  the  workers  etc.  are
 not  checked,  this  sort  of  disorder
 -will  be  there  and  you  will  have  to
 continue  the  em  for  ever,
 Same  is  the  case  with  regard  to  the
 question  of  China  and  Pakistan.

 \China  and  Pakistan  have  been  there
 all  these  five  years.  Unless  we  take

 some  steps  to  solve  the  problem,  we
 wil]  have  to  continue  the  emergency
 till  China  and  Pakistan  do  not  exist.
 There  is  the  question  of  Mizos,  Today
 we  read  in  the  papers  that  the  tribais
 of  Tripura  are  also  agitating,  Their
 lend  has  been  taken  away  and  that
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 is  why  they  are  agitating.  These
 questions  will  have  to  be  settled,
 otherwise  the  trouble  will  continun
 and  politico-socio-economie  tension
 will  be  there.  We  must  find  out  what
 is  the  cause  of  this  politico-gocio-eco-
 nomic  tension  and  take  necessaty
 steps  to  remove  it.  If  that  is  not  done,
 if  the  border  question  is  not  settled
 in  some  way  or  the  other,  if  the
 workers  and  peasants  are  not  kept
 satisfied,  you  will  have  to  continue
 this  emergency  for  ever.

 ‘I  only  want  to  make  a  request.
 Please  lif:  the  emergency.  We  have
 known  it  for  the  last  five  years.  If  at
 any  time  there  is  real  danger,  it  can
 be  revoked.  Therefore,  ]  request  the
 Government  to  lift  the  emergency  oF
 they  must  get  oul.  If  there  is  an  jotu
 of  shame,  self-respect,  prestige,  love
 to  the  country,  love  to  civi]  liberties
 and  fundamental  rights  guaranteed  by
 the  Constitution,  they  must  know  that
 there  is  a  limit  up  to  which  they  can
 deprive  the  people  of  their  rights.  -  If
 they  want  to  deprive  them  of  these
 rights  for  ever,  the  result  will  be  that
 the  Government  will  not  be  able  to
 continue.  As  it  has  already  been
 pointed  out,  using  the  Emergency
 powers  and  putting  persons  in  jail
 will  never  help  and  that  will  not  solve
 the  problem.

 Mr.  Speaker:  Shrj  Saleem,

 There  are  another  six  names  before

 2  number  of  other  Members  also  who
 want  to  speak  apart  the  list  of  names
 given  to  me.  If  you  take  two  or  three
 minutes  each,  I  will  be  able  to  accom-
 modate  these  six  Members  and  others



 wt  qo  go  सलीन  (तलगोंडा)  :
 जनाब  स्पोकर  साहब,  एक  कानून  के  तालिब-
 ल्म  के  लिये  जिसने  हमेशा  शहरी  झाजादियों
 के  लिए  और  फंडार्मैंटल  'राइड्स  की  हिफाजत
 के  लिए  वकालत  की  हो,  इमरजेंसी  के  बर्खास्त
 किये  जाने  की  तहसेक  की  मुल्कालफत  करना
 बड़ा  परेशानकुत  मसला  है  |  लेकिन  जितने
 खपालात  अपोशीशन  के  आ्लानरेबुल  मेम्बर्स
 ने  जाहिर  किये  हैं  झगर  उनकी  तह  में  पहुंच
 कर  गौर  किया  जाय  तो  यह  मालूम  होगा
 कि  किसी  एक  रुकन  ने  भी  यह  बात  इस  ऐवान
 के  सामने  इस  हाउस  के  सामने  नहीं  शण्ब्खी
 है  कि  इमरजेपी  के  डिक्लेयर  किये  जाने  के  जो
 असबान  थे  वह  ह.  बाकी  नहों  रहे  हैं  ।  दस्तूर
 में  इमरजेंती  के  ऐलान  किये  जाने  के  जा

 ग्रउग्ड्स  बयान  किये  गये  हैं  वह  प्र।उग्डस
 ब  बाकी  नहीं  है  ऐसा  क्सी  आनरेबुल
 मेम्बर  ने  इस  हाउस  के  सामने  बयान  नहीं
 किया  है  |

 &  जनाब  स्पीकर  साहब  प्रापको  तवज्जह
 झाटिकल  352  के  पहले  पैशग्राफ  की  तरफ़

 सबजुल  कराऊगा  जिसमें  कि  यह  कहा  गया  हैः
 “If  the  President  is  satisfied

 that  a  grave  emergency  exists
 whereby  the  security  of  India  or
 of  any  part  of  the  territory  there-
 of  is  threatened,  whether  by  war

 ताव  स्पोकर  साहम,  जिन  हालात
 के  पेशेतजर  352  के  ध्रखत्यारात  प्रेसीढेंट

 साहय  ने  इस्तेमाल  किये  थे,  झाज  उन  हालात
 के  बरकरार  होने  से  किसी  पोजीशन  के

 आानरेशुल  मेम्यर  ने  इंकार  नहीं  किया  है  t

 .  में  दिस्टरवेसेश  जारी  हैं।  चोन  भौर
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 पाकिस्तान  का  छतरा  बरकरार  है  भौर
 उसका  झन्दाज्ञा  स  बात  से  होगा  कि  जब
 से  यह  बजट  सेशन  शरू  हुआ  है  झगर  उन
 सवालात  पर  भौर  उन  सजलीमैंटरी  सबालात
 पर  जो  पाकिस्तान  शर  जोन  की  तैयारी
 के  मुताल्लिक  बेक्तन  फवक्तन  किये  गये  हैं,
 और  किया  जाये  तो  यह  मालूम  होगा  कि
 मुखालिफ  बेचों  पर  बेटने  वाले  अरकान  के
 दिन  इस  खौफ़  शर  डर  से  भगे  हुए  है  कि  चीन
 शर  पाकिस्तान  हिन्दुस्तान  के  खिलाफ  कार-
 वाइयों  में  बराबर  मसरूफ़  हैं  आर  किसी
 दिन  भी  ऐसा  वक्‍त  दरपेश  शा  सकता  है  कि
 पाकिस्तान  या  ब्योन  हिन्दुस्तान  में  ऐ-  सूरत
 हाल  बेदा  कर  दें  कि  हिम्दुत्त;न  हो  हिफ'जत
 और  झाज़ादी  खतरे  में  पढ़  जाय  t

 जनाब  स्पोकर  साहब,  यह  हालत  दो
 बैरूनी  हमलावरों  की  है  |  इस  तरीके  से
 शुल्क  के  मुख्तलिफ  हिल्लों  भें  जिस  तरोके  से
 बदप्ममनियां  फैलाई  जा  रही  हैं  जिस  तरीके
 से  कानून  को  हाथ  में  लेकर  शहरियों  की
 जिन्दगी  को,  शहरियों  की  जायदाद  को,
 पबलिक  प्रापरटी  को  खतरे  में  डाला  जा
 रहा  है  उस  के  बाकयात  रोजबरोह  अखबारों
 में  झा  रहे  है  ।  इसलिए  यह  नही  कहा  जां
 सकता  कि  352  के  जो  प्समाब  हुँ  वह  दाकी
 नहीं  रहे  ।  झब  एक  सवाल  यह  पंदा  द्वोता  है
 कि  पह  जो  इमरजेंत्तोी  डिक्लेयर  को  गई  है
 उसके  मुताल्लिक  सिर्फ  एक  ऐतराज  किया
 गया  है  जौ  तमाम  अपोज्ञीशन  के  मेम्बरान
 की  तकरारों  में  दर्ज  है और  बह  यह  है  कि  इस
 इमरजंसी  के  बरकरार  रखने  में  कांग्रेस  हुकूमत
 की  नीयत  सही  नहीं  है  यानी कि  इमरजैसी
 को  बरकरार  किये  जाने  की  बुनियाद
 पर  जो  इक््तलाफ़  किया  जा  रहा  है  उस  का
 सबब  यह  है  कि  नोयत  पर  हमला  किया  जा
 रहा  है

 8.07  bra.  |
 (Ma.  है"... . क  in  the  Chair.]

 ware  डिप्टी  स्पोकर  साहब,  मैं  झपते

 यह  झख  करूंगा  कि  झगर  मुखालिफ़  अरकान
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 के  यह  अले  सही  दत,  यह  बीज  भौर  ख़तरा
 जौ  जाहिर  किया  गया  है  उन  में  कुछ  जात

 होती  तो  जाज  पुडालिफ़  ब्रकान  जिस  कदर

 तादाद  में  1  हुए  हैं  वह  इतनी  तादाद  में
 न  बैठे  ड्ोति  ।  बेंद्तरोत  आमाना,  बेहतरीन
 बक्स  इस  जुआ्वत  को,  इन  झलन्यारात  को
 इस्तेमाल  करने  का  वह  था  जब  कि  मुल्क  में
 है  रोकेपो  को  बुवियाद  पर  जनरल  एलैकशंस

 हो  रहे  थे  ।  कोई  एक  मिसाल  ऐंप्री  सामने

 नहीं  भाई  है  कि  जिसमें  यह  बयात  किया  गया

 हो  कि  प्राम  इन्तख। बात  के  मौके  पर,  झाम
 खतरतज  ुैक्तन  के  मौके  पर  किया  सियासी
 जमात  के  कॉरकन  को  था  किसो  सपासी
 जमात  के  उंस्मोदवार  को  जिसको  कि

 मुबाजक़त  का  कांप्रेत  को  खतरा  हो,  उसके

 जिनाफ़,  इमसरजेसो  पावसे  का  इस्तेमाल
 किया  गया  ही  |  ऐप!  कोई  एक  मिसाल  भो
 पेश  नहीं  को  गई  है  'लिहाड़ा  इस  दलोल  में

 कोई  हुआ्यत  नही  है  कि  क'  प्रेत  द ुहूमत  इमरजेंसी
 का  उमा  को  इतलिये  बढ़ाना  चाहती  है  कि  वह
 पोलिटिकल  कुव्बतों  के,  पोलिटिकल  चाध्यों

 के  fase  इसको  इस्तेमाल  करना  चाहती
 है।  इपमें  कोई  शक  नहीं  है  कि  जब  से  इमरजे  सी
 इप  जुल्क  में  साई  है,  जब  से  इस  4-£  वर्ज
 में  बहुत  से  देह  बाकयात  हुए  है  कि  इमरजेंसी
 का  इस्तेमाल  झगर  न  किया  जाता  ता  बेहतर
 था  और  उठी  शिकायतें  भी  प्लाई  हैं  कि गलत

 तौर  पर  इमरजैसो  का  इस्तेमाल  किया  गया

 ई  शीर  लोगों को  कनत  तौर  पर  जेल  में  डाल
 दिया  गया  ।  इस  का  तराज  ५  मे  भा  किया

 है  भी  हुरूमत  ने  उस  लनाफ़ा  को  धो  कोशिश

 को  है  लेकिन  इन  मामूली  खतरों  को  मोजदगी  में
 बाड़  धरोहदेदाराट  कम  सरकार ' के  गलत
 1... 12. क  की  बुनियाद  ू  या  उनके  जजमेंट
 को  उलती  का  बरृ।नयाद  १२  क्‍या  इतना  बढ़ा

 अतरा  मोल  लिया  at  सकता  ब  कि  ह |
 भीर  पाकिस्ताना,  भोडो  शौर  गागाभों  का

 हिन्दुस्तान  में  बरकरार  है  dic
 हिल्दुस्तान  की  द्विकाजत  कुतरे  के  पही  हुई  है,

 eenee

 Shri  का,  YY  Saleem:  i5  to  20  minutes
 were  given  to  the  other  members.  [

 Shri  8.  M.  Banerjee:  There  is  Emer-
 gency;  he  should  finish  it  early.

 wt  Yo  Jo  weft:  मैं  जनाब  डिप्टी
 स्पोकर  साहब  से  अर्ज  कर  रहा  था  कि  जिस
 तरीके  से  इमरजेंसी  के  प्रक्तायारात  को  इस्ते-
 भाल  किया  गया  उस  में  बयान  यह
 किया  गया  हैं  कि  गलतियां  हुई  हैँ  लेकित
 बह  गलतियां  किसी  सियासी  मुखासफत  की
 बुनियाद  पर  हुई  हैं  मा किसी  सियासी  रकाबत
 की  बुनियाद  पर  हुईं,  ऐसी  कोई  मिसाल  एक
 झाघ  के  प्रलावा  पेश  नहीं  की  जा  सकती  है।
 इत्तिफाक से  प्रगर  किसी एक  शख्स के  खिलाफ
 इस्तेमाल  की  गई  हो  जाहिर  है  कि  वह  किसी
 सियास्री  जमात  का  फर्द  द्वोगा।  भेरे  इल्म  में
 ऐसे  बाकयाते  हैं  कि  इस  इमरजेंसी  के  तहत

 ऐसे  लोगों को  भी  गिरफ्तार किया  गया  हैं  जो
 बर्षों  से  कांग्रेस  के  एक्टिव  मेम्बर  थ्रे  लेकित
 इमरजेंसी  को  नौबत  पर  उन  को  एक्टिविटीज

 के  खिलाफ  शुबहात  ैदा  हुए  इसलिए उन  को
 नजरबन्द  कर  दिया  गया।  यह  कहना  बिल-

 कुल  गलत  है  कि  विशत्ती  एक  जमाझत के खिलाफ के  लिणाफ
 या  किसी  एक  प्रोलिटिकल  झार्गनाइजेशन  के
 खिलाफ  इमरजेंसी  का  इस्तेमाल  किया  गया

 है।

 मैं  एक  आखिरी  बात  कह  करे झपनों  तकरीर
 को  खत्म  करूंगा  बौर  वह  यह  है  कि  भावे  में
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 we  दिया  जाता।  लेकिन  एफ  शर्ते  उस  में
 यह  कणी  गईं  थी  झौर  उस  क्त  किसी
 wee  ने  यह  ऐतरास  नहीं  किया  था  कि  इमर-
 जेंती  को  उन  इलाकों  में  बाक़ी  रक्खा  जायेगा
 जहां  डिस्टरबेंसश हो  रहे  हैं, जहां पर  लाइफ
 शौर  ब्रापरटी  पर  हमला  होने  का  खतरा
 है।  जहां  पर  मुल्क  के  प्रमनोभमान को  तबाह
 होने  का  प्रंदेशा  पैदा  हो  गया  है  वहां  पर
 इमरजेंसी  को  बाकी  रक्खा  जायेगा।  इस
 मकसद  को  हासिल  करने  के  लिए  भाटिकिल
 368  के  पेशनजर  तरमोम  करने  के  लिए

 होम  मित्रिस्टर  साहब  ने  इस  हाउस  में  यह  बयान .
 किया  ॥; ह  उन्होंने  झपोजीशन  के  झरकान
 को  बुलाकर  उनसे  इस  मसले  में  इत्तिफाक
 चाहा।  लेकिन  उन्होंने  इस  तरमीम  की  लाने
 पर  तथावुन  करने  से,  कोम्रापरेट  करने  से
 इन्कार  कर  दिया।  इस  के  माने  क्‍या  हैं?
 इस  के  माने  यह  हुए  कि  जिन  मुकामात  पर
 इमरजेंसी  बरकरार  रहने  की  जरूरत  है  उन
 पर  इमरजेंसी  की  जरूरत  को  महसूस  करने
 के  बावजूद  उन्होंने  कांस्टीट्यूशन  में  तरमीम
 करने  से  इन्कार  किया  ताकि  इमरजेंसी  मजबूरन
 बरकरार  रक्खी  जाये  झौर  उन  को  इस
 ऐवान  में  बहस  मुबाहुसा  कर  के  हुकूमत  को
 बदनाम  करने  का  मौका  मिले  ताकि  हुकूमत
 की  तरफ से  खोगों में  बदगुमानी  पैदा  ह्ो।
 भ्रपोजीणन के  पास  यह  बहुत  बड़ा  हरवा है  जो
 यह  ट्रेज़री  बेचे  के  खिलाफ  इस्तेमाल  करना
 चाहता  है  शौर  ऐसी  सूरते  हाल  पैदा  करना
 चाहता  है  कि  मजबूरन  हुकूमत  को  इस  पर
 झमल  करना  पड़े  धार  उसको  झवाम  के  सामने
 इस  रूप  में  पेश  करने  का  मौका  उसे  मिले

 कि  हुकूमत  उत  को  उन  की  झाजादी  से  महरूम
 करना  चाहती  है,  उन  के  फंडामेंटल  राइट्स
 से  महरूम  करना  चाहती  है।

 झाखिरी  बात  यह  है  कि  भाटिकल  if
 में  जिन  थरीजों  को  बयान  किया  गया  है  उन  में  से

 सात  या  ure  ऐसी  हैं  जिन  के  मातहत  पिरेंटिन

 दिटेंशन  ऐक्ट  शौर  डी०  भाई०भार०  को

 बगर  भाफिम  किये  हुए  किसी  को  गिरफ्तार
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 किया जा  सकता  है,  उस  के  राइट  गफ  मूवमेंट
 को  रेस्ट्रिक्ट किया  जा  रूगःता  है  1  डी  ०  झाई ०
 झार०  की  तहत  किसी  शब्स  को  जेल में  'रगला

 जा  सकता है  सेगिम  भाटथिवल  i9  में  कई
 फंडामेंटल  राइट्स  हैं, जिन  को  कांस्टिटयूशन
 मे  इस  मुल्क  के  शहरियों को  दिया  है  प्रौर  जिन
 का  इस्तेमाल  होने  के  बाद  किसी  इमजेंस्सी
 की  तहत  कोई  जरूरत  पड़ें  तो  उस  के  लियेन
 डी ०  अाई० भार ०  काम  दे  सकता है  ध्रौरन
 प्रिवेंटिव  डिटेंशन  1... अ  बाब  दे  सवटा  है।
 इस  लिये  इमजेंती  का  बरकरार  रहना  जरूरी
 है  ताबिः  इस  मुल्क  में  जो  अमन  व  अमान

 को  तर  मैदा  हो  गया  है  उस  का  मुकाबला
 करने  के  लिये  हुकूमत  के  हाथ  भजबत
 रहें  t

 Shri  Frank  Anthony:  My  substitute
 niotion  reads  thus:

 “This  House,  having  considered
 the  statement  on  the  emergency
 made  by  the  Minister  of  Home
 Affairs  on  the  22nd  June,  1987,
 is  of  the  opinion  that  immediate
 steps  be  taken  for  the  deletion  or
 appropriate  amendment  of  article
 358  of  the  Constitution  so  that
 there  is  not,  as  at  present,  the
 blanket  suspension  throughout  the
 country  of  the  fundamental  rights
 under  article  39  of  the  Constitu-
 5

 ge ul
 of  us,  I  expressed  the  feeling  that  not
 a  negligible  number  of  Members  from
 the  Opposition  would  be  prepared  to
 accept  the  application  of  the  emer-

 ee
 ६8  :
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 Tt  is  generally  accepted  among
 jurists  that  an  emergency  should
 ‘ever  continue  for  more  than  six
 months  when  a  country  is  not  actually
 at  war.  That  is  generally  accepted  by
 jurists,  so  far  as  the  application  of
 the  emergency  powers  in  any  demo-
 cracy  is  concerned.  And  ]  say  this
 wi.h  great  respect  because  I  had  some-
 thing  to  do  with  the  framing  of  the
 Constitution,  that  it  was  obviously  also
 the  intention  of  the  framers  of  the
 Cons:itution,  We  were  framing  it  in
 the  context  of  procedures  and  practices
 in  democratic  countries.  It  was  ob-
 viously  their  intention  that  an  emer-
 gency  involving  the  ouster  of  the
 jurisdiction  of  the  courts,  an  emer-
 gency  involving  blanket  suspension  of
 fundamental  rights,  an  emergency  in-
 volving  the  conferring  of  absolute  and
 extraordinary  powers,  should  never  be
 indefinitely  continued  when  a  country
 is  not  at  war.  That  was  clear  the
 intention  of  the  framers  of  the  Con-
 stitution,

 There  is  one  matter  that  Govern-

 applicable  only  to  certain
 sensitive  areas.

 An  hon.  Member:  That  is  it.

 Shri  Frank  Anthony:  That  is  it,  but
 it  is  a  complete  non  sequitur,  Unless
 you  delete  article  358  or  appropriately
 amend  it,  what  would  it  mean?  As-

 Shrj  Frank  Anthony:  All  right.  I
 am  glad  the  Home  Minister  has  said
 that  because  we  had  nothing  positive
 before  us.

 Iam  accepting  that  your  amendment
 would  have  involved  a  suitable  am-
 endment  of  358.  Art.  358  in  its
 sent  form  means  this—let  me  state  its
 application,  358  in  its  present  form

 selected  areas,  it  means  that  a  mauni-
 cipality  In  a  far-away  place  can  do
 what  I  had  alluded  to  because  it  falls
 Within  the  purview  of  the  definition
 of  ‘State’  in  art.  ata  and  it  can,  there-
 fore,  take

 baal
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 lot’  Is  our  profession  connected  ask  the  Home  Minister  to  do  it.  Look vith  the  security  of  the  State?  I  at  art.  982  read  with  359.  You  already aid:  ०  and  ask  the  Government  have  that  power,
 recause

 berg  2० scr  ay
 can  by  an

 pee  dixit  take  a  Wha  ७  have  your he  profession  of  butchers,  pont
 2  5  ‘this:  ‘You

 Shri  Frank  Anthohy:  Because  I  say
 irt,  358  is  otiose—I  am  using  a  lega!
 pression.  It  is  unnecessary.  You
 tan  act  under  352  read  with  359.  You
 lave  already  got  a  proclamation  of
 mmergency  declared.  All  right.  Let
 he  proclamation  go  to  this  extent  that

 t  applies  to  the  whole  of  India.  Then
 ‘ou  invoke  art.  359.  The  President
 ‘omen  in.  The  President  say,  ‘under
 irt.  359,  I  suspend  fundamental  rights
 7  respect  of  certain  areas’.

 You  have  got  352.  You  have  got  the
 Proclamation.  Do  not  withdraw  it.
 You  have  got  359  under  which  the
 resident  says  ‘I  am  suspending  fun-
 lamental  rights  only  with  regard  to
 dhe  border  areas.  You  have  every-
 hing  in  the  Constitution  today.  You
 lo  not  have  to  do  anything  elze.  You
 tuspend  the  fundamental  rights  only
 vis-a-vis  the  sensitive  areas.

 Then  you  do  not  have  this  situation

 ingh  on  the  ground  that  the
 against  him  under  the  D.LR.  was

 fide.  I  had  to  go  the  circuitous
 way  because  of  the  D.LR.  When  you
 suspend  fundamental  rights  only
 inder  art.  358,  selectively.  I  can  im-

 pacelamation  of  ¢mergency.  You
 have  its  application  to  certain  select-
 ed  areas.  Now  under  art.  359  you
 suspend  fundamental  rights,  if  you
 like  with  regard  specifically  to  those
 particular  selected  areas.  And  you
 achieve  what  you  say  you  want  tu
 achieve.  What  outrages  my  conscien-
 ce  as  a  lawyer  is  this  indefinite  con-
 tinuance  of  the  emergency,  this  per-
 petuation.  Three  evils  are  preceipi-
 tated.  The  first  is  you  inure  the  exe-
 cutive  to  the  exercise  of  extraordinary
 Powers.  J  know  several  people  in
 Delhi  itself  have  been  released,  they
 had  been  wrongly  mala  fide  arrested,
 I  got  them  released,  but  with  great
 difficulty,  because  the  D.LR.  is  cpen
 to  so  much  abuse.  There  js  this  for-
 mation  of  the  habit  of  the  executive
 in  not  only  exercising  extraordinary
 powers,  but  in  abusing  those  extraor-
 dinary  powers.  What  is  worse  than
 that.  several  members  on  this  side
 have  made  that  point,  is  that  you
 erase  any  sense  of  emergency  from
 the  minds  of  the  people.  After  all,
 this  is  a  vast  country,  it  is  not  3
 country,  it  is  a  sub-continent,  you  are
 bound  to  have  perenially  some  kind
 of  trouble  somewhere,  but  if  you  keep
 crying  unecessarily  wolf  the  whole
 time,  then  when  you  have  the  wolf
 really  at  your  throat,  the  people  will
 not  respond,  and  they  will  have  be-
 come  cynical.

 Worst  of  all,  I  say  to  the  Prime
 Minister:  what  kind  of  image  are  we
 projecting.  by  virtually  perpetuating
 this  emergency  what  kind  of  image
 are  we  projecting  internationally?  My
 friend  is  right,  I  am  a  member  of  this
 International  Commission  of  Jurists.
 You  are  projecting  the  image  inter-
 nationally  of  a  country  that  is  un-
 stable.  of  a  country  that  is  in  a  state
 of  siege.  of  a  country  that  is  bedevil-



 Cons‘itution,

 Mr,  Deputy-Speaker:  Shri  Kabir.
 Just  ten  minutes.

 Shri  Homayun  Kabir:  will  not

 Government  could  function  and  «he
 security  of  the  land  could  be  main-
 tained  without

 the  Government.
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 Naga  area  and  in  a  major  part  of
 Amam  the  Armed  Forces  Special
 Powers  Act.  They  have  all  the  powers
 they  need  and  therefore  the  continua-.
 tion  of  the  emergency  is  completely
 without  justification.

 Motion  re.

 If  you  read  articles  352  and  359(2)
 together,  in  a  sense  even  today  the
 Government  can  declare  an  emer-
 gency  in  certain  parts  of  the  country,
 and  not  the  entire  country.  Article
 352  reads:  “whereby  the  security  of
 India  or  any  part  of  the  territory.  Pas
 It  is  explicitly  mentioned  there,  359(2)

 makers  had  foreseen  this  eventuality.
 At  the  same  time  they  made  a  very
 Clear  distinction  between  two  different
 kinds  of  situations;  one  is  where  there

 five  years.  Strichline  is  a  very  good
 tonic  but  if  you  give  it  all  the  time
 to  a  patient,  patient  very  soon

 :
 made  to  China  and  Pakistan.
 hon.  Member  has  already  mentioned
 that  these  are  long-term  problems.  As
 the  late  Prime  Minister  Pandit  Nehru
 once  said,  we  shall  have  to  live  with
 China  for  a  thousand  years.  Are  we
 geing  to  Aeve  emergency  for  a  thou-
 wand  years?  Pakistan  also  is  there
 for  the  last  twenty  years  and  we  have
 coutizoglly  probleme:  with

 ASADHA  5,  i689  (SAKA)

 has  during  the  last  fourteen  years
 proved  that  these  powers  are  not
 necessary  to  deal  with  these  situations.
 On  the  other  hand,  even  when  the
 emergency  is  there,  Government  can-
 not  adequately  deal  with  the  situation.
 I  have  heard  the  other  day  the  Home
 Minister  using  the  words  ‘real  emer-
 gency’,  what  is  the  difference  between
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 [Shri  Humayun  Kadir]

 the  emergency  today.  If  hon.  friends
 Opposite  will  put  their  hands  on  their
 hearte  and  ask  their  conscience,  I
 think  a  majority  of  them  will  admit

 should  be  withdrawn  as  early  as
 possible.

 च्भी  ब्रकाकबोर  झासभी  (हापुड़)  :
 उपाध्यक्ष  महोदय,  इस  में  कोई  सन्देह  नहीं
 कि  जब  सीमावर्ती  क्षेत्रों  में  संकटकालीन
 स्थिति  को  समाप्त  करने  की  बात  कही  जाती

 है,  तो  एक  बार  सत  वहां  की  स्थिति को  देख
 कर  हिलता  है।  सोीमावर्ती  क्षोत्नों  में  जो

 प्रराष्ट्रीय  तत्व  पतप  गये  हुँ  भौर  समय  समय
 पर  जो  भारतीय  स्वाभिमान  के  लिये  शौर  देश
 के  इतिहास  के  लिये  एक  चुनीती  वन  कर
 सामने  जाते  रहे  हैं,  उस  से  यह  लगता  है  कि

 हमारे  देशवासियों  को  झौर  प्रत्येक  दल  को

 बड़ी  गम्भोरता  से  उन  सारी  समस्याओं  पर
 विचार  करना  चाहिये।  झ्रभी  कुछ  दिन  पहले
 की  बात  है,  मोज़ो  पहाड़ियों  में  जिस  प्रकार  की

 राष्ट्रीय  घटनायें  घटो,  नागालैष्ड  में  नागा
 विद्रोहियों  को  जिस  प्रकार  सणस्त्र  ट्रेनिंग
 दी  गई  बौर  उस  के  बाद  जिस  प्रकार  की
 स्थिति  नागालैण्ड  में  घटों,  व ेसारी  समस्‍यायें
 अभी  हमारे  साभने  हैं।  काश्मीर  में  झाज

 ही  प्रात:  काल  समाचार  बों  में  वह  समाचार
 प्रकाशित  हुमा  कि  दस  हजार  व  व्यक्ति  जो
 पाकिस्तान  संघर्ष  के  समय  पाकिस्‍तान  चले
 गये  थे,  फिर  किस  प्रकार  उन  को  घकका
 दे  कर  जम्मू  काश्मीर  की  सीसा  में  डकेला
 जा  रहा  हैं।  वहां  उन  के  झाने  के  बाद,
 जो  पाकिस्तान  से  ट्रेनिंग  ले  कर  भा  रहे  हैं,
 जम्मू  काश्मीर  की  स्थिति  क्‍या  बनतेगी--एक
 समस्या है  जो  देश  की  रक्षा  करने  वालों  के
 सामते  है।  इसी  प्रकार  की  स्थिति  राजस्थान
 की  सोमा  पर  बनी  हुई  है  नक्सलगाड़ी  वगैरह

 में  जो  कुछ  हो  रहा  है  उस  सब  को  देखते

 हुए. वेश  के  प्रत्येक  व्यक्ति  के  मन  में  चिन्ता
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 बनी हुई  है।  ऐसी  स्थिति  में  सीमायर्ती बों
 में  संकटकालीत  स्थिति  को  समाप्ठ  करे  दिया
 जाय  फौर  इस  प्रकार  के  ग्रधिकार  पने  हाथों
 से  वापस कर  दिये  जायें,  इस  बात  को  कहते
 हुए  मन  कांपता  जरूर  है,  लेकिन  नीति  में
 एक  सिद्धान्त  लिखा  हुभा  t—

 यद्यपि  शुद्ध  लोकबिरुद्धं  नाच  रणीयं  जाचरणीयम्‌  |

 बहुत  सी  बातें,  इस  में  कोई  सन्देह  नहीं  सत्य
 होती  हैं,  लेकिन  झगर  जनता  की  भावना  उस
 के  विपरीत  हो,  तो  राजा  का  कर्तव्य  यह  हो
 जाता  है  कि  एक  बार  उसमें  हाथ  रोक  कर  काम
 करे  t

 जुलाई  को  संकटकालीन  स्थिति  की

 वापसी  का  प्रश्न  उपस्थित है।  ट्रभी तो  संसद
 का  प्रधिवेशन  .t  अ्रगस्त तक  है,  ऐसी  कोई
 स्थिति  पाती  है  तो  संसद  विधमान  है,  इस  में

 कोई  सन्देह  नहीं  कि  संसद  के  जितने  भी  राष्ट्र-
 बांदी  सदस्य  हैं,  ब  इस  विषय  में  सरकार  के
 साथ  रहेंगे।  वह  घटना  चाह  विदेशी  प्राकृमण
 की  स्थिति में  हो  या  देशी  बिगाड़ में  ।  जहां
 यह  सारा  देश  ब  तक  पहली  दो
 परीक्षाप्रों  मे ंसफल  हो  चुका  है,  प्रपती  एकता
 को  परिचय  दे  चुका  है,  नकेबल  विदेशी

 शत्रुधों  का  मुकाबला  करने  के  लिये,  बल्कि
 घर  में  बैठे  हुए  शलुओं  का  मुकाबला  करने  के
 लिये भी  सारा  देश  एक  हो  कर  छड़ा हों  गमा  ।

 ऐसी  स्थिति  यदि  कल  को  फिर  झाती  है  तो
 यह  सदन  झपनी  सरकार  को  इस  प्रकार  का
 अ्रधिकार  देने  में  किसी  प्रकार  की  हिच्रकिचाहट
 नहीं  करेगा ।  इससिये  सरकार को  जनता
 की  भावसा  का  भादर  करते  हुए,  जनतन्वीय
 परम्परा  का  पालन  करते हुए  इस  संकटफालौन
 स्थिति को  किलहाल  वापस  ले  लेता  चीहिये।

 दूसरी  सब  से  बड़ी  स्थिति  यह  है  कि  चाभी

 कुछ  दिन  के  जाव  इस  संसद  में  एक  विशेष

 झतताकूल  aetifedre & cttw के  संबंध  में  धागे
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 है।  मैंने  उस  विधेयक  को  जहां  तक  ध्यान
 से  देखा  है,  उस  में  सरकार को  इस  प्रकार के
 अधिकार  प्राप्त  हो  जाते  हैं  कि  संकृटकालीन
 स्थिति  को  प्रगर  सरकार  वापस  ले  लेगी  तो  भी
 इस  प्रकार  के  अधिकार  सरकार  के  हृष्य
 में  रहेंगे  कि  इस  प्रकार  के  तत्यों  के  साथ
 भासाती  से  भूगता  जा  सके । i

 इसलिये  मेरा यह  निश्चित मत  है  कि
 जब  सारे  विरोबी  दलों  की  एक  सम्मति  से
 यह  राय  है  र  सरकार यह  देख  भी  चुकी है
 कि  पिछले  ert  वर्षों  में  कुछ  स्थानों को  छोड़
 कर  इस  संकटकालोन  स्थिति  के  विशेष
 अयोग  को  स्थिति  नहीं  भाई,  तो  सरकार
 शाज  इसे  अपनों  प्रतिष्ठा  का  प्रश्न न  बसाये,
 बहिक  इस  को  वॉपस  ले  कर  देश  के  सामने
 एक  'जनतन्वीय  परम्परा  का  भ्रादर्श  उपस्थित

 ABADHA  5,  389  (SAKA)  7680

 The  Minister  of  State  in  the  Mini-
 try  of  Education  (Shri  Bhagwat  Jha
 Azar):  Either  he  should  prove  it  on
 he  should  apologise.

 Statement  on
 Emergency

 wt  ह  जाजपेयी  (खरगोन)  :
 उपाध्यक्ष  महोदय,  भापने  इस  पर  क्या  निर्णय
 दिया,  इन  को  आठ  बोलने  की  हमेशा  की  भादत
 है,  भापने  इस  पर  क्‍या  निर्णय  दिया,  कृपया
 बताइये  ?

 शी  रणधोर  त्सिहुः  माफी  भांग  नहीं  a
 एक्शन  लिया  जाय।

 Mr.  Deputy-Speaker.  After  this  ex-
 planation,  as  you  cannot  substantiate
 what  you  said,  in  fairness  you  should
 withdraw  your  statement.

 oh  राय  फरनेंग्लीक्ष  -  उपाण्यक्ष  महोदय,
 मैं  ऐसा  कहूंगा  कि  शादी  में  लाखों  दपया  बचें
 हुभा ।  दिनेश  सिंह  से  नहीं  खर्च  किया  ।

 Mr.  Deputy-Speaker:  You  made
 sention  about  his  daughter's,  mar-
 riage.  That  is  not  fair.  In  fairness,
 you  should  withdraw  it.

 aft  जा  फरनेम्टोश  :  उपाध्यक्ष  महोदय,
 शादी  में  लाखों  रुपया  खर्च  हुआ--मैं  इस  में
 फर्क  करना  चाहता  हूं  i  मैं  इस  मामले  में  ऐसा
 फर्क  करना  चाहता  हूं  कि  किसी  व्यकित  ने
 च  किया  भा  किसी  शादी  में  खर्च  हुआ--
 यह  कहने  में  फर्क  है।  मैंने  कहा  है  कि  शांदी  में

 सर्द  हुआ  (वध्यक्षषान)  .  .इस  में
 बापस  करने  की  क्‍या  बात  है।

 ली  बिनेश  सिह:  उपाण्यक्ष  महोदन,
 अब  उन्होंने  साफ़  कर  दिया  है,  जाहिर  है  उस

 में  कोई  सच्चाई नहीं  है।  मैं  प्रापको  इजाजत
 आाहता हूं  कि  भव  इस  भमामसे को  छोड़  दिया
 जाय  !
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 (Shri  Y.  B  Chavan]
 with  a  statement  [I  made  on  8th
 March,  1987.  In  order  to  remind  the
 House  what  exact'y  was  the  commit-
 ment  made  at  that  time,  I  would  like
 to  read  a  portion  of  it:

 “The  Proclamation  of  Emer-
 gency  which  was  made  in  the
 wake  of  the  Chinese  aggression
 has  been  reviewed.  In  actual  prac-
 tice,  the  Government  has  al-
 ready  restricted  the  exercise  of
 emergency  powers  to  certain
 aTeas  only.

 Now  comes
 part—

 ‘he  most  operative

 “It  is  their  intention  to  seek
 constitutional  authority  to  termi-
 nate  with  effect  from  Ist  July,  2967
 the  state  of  emergency  in  all  parts
 of  the  country  except  where  ab-
 forma]  conditions  stil]  persist.”

 corporated  in  the  Constitution  is  based
 on  articles  352,  353,  358  ang  359  of
 the  Constitution.  The  concept  of
 emergency  is  total  and  na‘ional  in
 Its  scope,  as  Mr,  Gopalan  said.  That  is
 the  present  constitutional  position.
 There  is  no  doubt  about  that.  But  in
 the  course  of  the  last  few  years  2

 indivisible.  total  and  national.
 this  js  a  fact.  It  is  not  a  ques‘ion  of
 merely  sentiments.  Certainly

 parts  of  the  country.  What  is  our
 assessment  of  the  conditions  that  exist
 in  those  par‘s  of  the  country?  That
 is,  really  speaking,  the  basic  point  in
 this  whole  controversy.  The

 coun'ry,  esvecialiy  eastern  and
 western  regions.

 A  charge  was  made,  based  on  their
 own  political  theory,  that  this  emer-
 gency  is  being  continued  only  to
 continue  the  war  we  are  waging  with
 the  tribals  in  the  east.  It  was  said,
 we  are  doing  it  because  we  want  to
 have  the  emergency  powers  to  deal
 with  the  internal  conditions,  becatser
 We  want  to  intensify  the  police  State
 that  exists.  This  was  the  theery  that



 entire  picture  changes,  the  entire  con-
 text  changes.  When  i,  the  Mizo  Hills,
 in  Nagaland,  in  NEFA,  in  parts  of
 Assam  and  other  parts  of  the  country
 including  Jammu  and  Kashmir,  Pak-
 istan  and  China,  individually  and
 jointly,  take  interest  In  subversive

 hon.  Members  must At  that  time

 reality.  When  that  collusion  is  making
 itself  operative  very  effectively  in

 that.  I  am  not  arguing  tha‘  point.

 My  major  point  today  is  that  these
 yew  factors  r-ake  the  picture  of

 Nagaland,  Mizp  land,  Jammu
 Kashmir,  completely  a  different  pic-
 ture,  It  ia  not  a  question  of  merely
 internal  trouble.  We  are,  certainly.
 capabie  erough  to  face  the  internal
 trouble,  not  only  in  this  part
 areg  but  in  the  rest  of  |
 @-comtry.  That  is  why  I
 diven  an  assurance  that
 powers  will  not  be  used  in  the
 of  the  country  except  in  the
 areas.  That  assurance  stands.  I  know
 somebody  will  ask:  How  are
 going  to  stand  by  those  assurances?  I
 eannot  amend  the  Defence  of  India

 and
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 question  of  Emergency.
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 i9  hrs.
 Shrj  Y.  B.  Chavan:  I  have  given  him

 the  clarification,  the  answer.
 That  is  26  answer.  That  is  being
 done  and  if  still  the  problem  is
 not  solved,  it  is  not  because  of  the
 people  of  Nagaland  but  it  is  because
 somebody  is  trying  to  instigate  ihem.
 It  is  the  third  hand  that  makes’  the
 whole  thing  very  sinister  and  it  is
 this  sinister  part  of  it  that  we  have
 to  fight  and  that  is  exactly  why  we
 want  the  emergency  power.  This  js
 my  case.  I  have  repeated  the  same
 thing.  There  js  nothing  much  to  say
 My  hasic  case  is  based  on  the  politi-
 cal  aspect.  But  at  the  same  time  we
 do  not  say  that  we  want  this  power
 indefiniely.  As  I  have  said,  we  are
 ourselves  very  conscious  of  this
 problem—the  entire  Geverninent.  The
 Prime  Minister  has  been  very  conscious

 ofthis  position  for  the  last  year  and
 came a  half  and  whenever  occasions

 far  discussing  this  matter,  she  has
 been  very  much  sensitive  about  the

 But  when  it
 is  a  question  of  academic  like  or  dis-
 iike  and  a  real  danger  to  the  national
 security,  you  have  to  take  hard  deci-
 stons,  dutiful  decisions  and  this  is  one
 of  those  decisions.  I  hope  the  House
 will  accept  it.

 Shri  Thirumala  Rao  (Kakinada):
 May  I  make  ३  request....

 Mr.  Deputy-Speaker:  No  questions
 please.  He  has  a  right  to  reply.  He
 may  finish  in  three  or  four  minutes.

 Shri  Hem  Barua:  The  hon.  Home
 Minister  has  advanced  certain  argu-
 ments  in  favour  of  perpetuatirg  the
 Emergency  in  this  country  but  he  nas
 not  dealt  with  certain  vital  points.
 The  vital  points,  I  would  say,  relate
 to  the  suspension  of  fundamental
 rights  guaranteed  to  us  under’  the
 Constitution.

 Now  the  existence  of  China  and
 Pakistan  is  t  _  historical  fact  and
 Pakistan  ang  China  might  be  inimical
 to  us  for  years  together.  Since  the
 existence  of  Pakistan  and  China  is  a
 historical  fact  and  since  they  are  going
 to  be  intransigent  for  a  longer  period,
 does  he  propose  to  continue  the  Emer-
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 gency  till  such  time  when  they  be-
 come  friendly  to  us  once  again,  which
 is  not  possibie?

 Shri  Y.  8,  Chavan:  I  have  already
 said  that  our  idea  ig  not  to  continue  it
 indefinitely.  We  are  going  to  review
 the  whole  position  sometime  in
 November  or  December.

 Shri  Thirumala  Rao:  I  request  you
 to  give  Me  just  one  Minute.  The  res-
 ponsible  leaders  of  the  wpcts:  ici
 have  levelled  a  charge  against  the  Gov-
 ernment  that  the  Emergency
 continued  by  the  Cungress  Parly  to
 perpetuate  itself  in  pewer.  The  Con-
 gress  Party  depends  on  iis  demecratic
 strength.  I  hope  the  Home  M:nisie:
 will  reply  to  this  argument  of  the  op-
 position.

 Shri  ४.  B.  Chavan;  I  have  already
 answered.

 u.  yO VETO

 Shri  Hem  Barua:  The  suspension  of
 the  fundamental  rights’  because  of  the
 imposition  of  the  continuation  ~  of
 Emergency  is  a  very  disgusting  mat-
 ter.  It  is  said  that  there  is  posture
 of  hostility,  poised  by  China  against
 us.  I  agree  in  that  but  at  the  same
 time  I  say  that  this  Emergency  ‘is  not
 the  answer  to  the  posture  of  hostility
 posed  by  China.  I  have  been  saying
 times  without  number’  that-we  must
 build  up  our  ‘economic  and--military
 strength  to  face  the  challenge.  that  is.
 poised  against  us  by  China,  as  also
 by  Pakistan.  In  this  connection;.  I
 would  say  another  thing.  Let  not  this
 Government  depend  on  the  so-called
 umbrella  to  be  assured  either-by  the
 United  States  or  the  USSR.  This,  I
 say,  because  of  our  experience  jn  the
 recent  West  Asian  conflict.  What  hap-
 pened  in  that  conflict?  President
 Nasser  depended  too  much  on  the  help
 of  Soviet  Russia,  but  that  help  ultima-
 tely  didnot  come;  even  China  assured
 him  that  China  woulg  be  ready  to  help
 the  U.A.R.  provided  Soviet  Russia  does
 not  help  her.  But  during  the  cen-
 flict,  what  happened.  China  tried  ६०
 encourage  President  Nasser  with
 Mao’s  thoughts.  For  all  ailments,
 China  has  only  ®ne  mantram,  namely
 Mao’s  thougnts.  President  Nasser  might

 or  might  not  defend  his  socialism  with
 ~



 Mao's  thoughts,  but  for  us  to  defend
 our  frontiers  with  Kosygin's  thoughts

 or  Johnson's
 thoughts  would  be  difi-

 put  and

 Mr.  Deputy-Speaker:  |  shall  now
 put  substitute  motion  No.  4  by  Shri
 Madhu  Limaye  to  the  vote  of  the
 House.

 Shri  Madhu  Limaye:  Please  read  it.

 That  for  the  original  motion,
 following  be  substituted,  namely:—

 nal  disturbance,  gravely  jeopardising
 the  nation’s  security;  and

 further,  since  the  normal  lews  of
 the  land  clothe  the  Government  with
 enough  powers  to  enable  it  to.  deal
 with  any  situation  that  might  arise,
 the  state  of  emergency  be  terminated
 forthwith.”  (4)

 The  motion  wes  negatived,

 Mr.  Deputy-Speaker:  I  shall  now
 put  substitute  motion  No.6  by  Shri
 Surendranath  Dwivedy  to  vote.

 The  substitute  motion  No.  5  was
 put  and  negatived.

 Mr.  Deputy-Speaker:  I  shall  now
 Put  Shri  Humayun  Kabir’,  substitute
 motion,  namely  substitute  motion
 No.  6  to  vote,
 The  substitute  motion  No.  6  was  put

 and  negatived.
 19:08  hrs,

 The  Lok  Sabha  then  adjourned  till
 Eteven  of  the  Clock  on  Tuesday  June
 27  987/Asatha  6,  880  (Scka).
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